
Thirteenth Series, Vol. VII, No. 37 

LOK SABHA DEBATES 
(English Version) 

Third Session 
(Thirteenth Lok Sabha) 

(Vol. VII contains Nos. 31 to 38) 

LOK SABHA SECRETARIAT 
NEW DELHI 
Price : Rs. 50.00 

Tuesday, May 16, ZOOO 

VaisaIduI16, 1922 (Saka) 



EDITORIAL BOARD 

G.C. Malhotra 
Secretary-General 
Lok Sabha 

Dr. A.K. Pandey 
Additional Secretary 

Hamam Singh 
Joint Secretary 

P.C. Bhatt 
Principal Chief Editor 

A.P. Chakravarti 
Senior Editor 

J.C. Sharma 
Editor 

[ORIGINAL ENGLISH PROCEEDINGS INCLUOED IN ENGLISH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE 
TREA1ED AS AUTHORITATIVE ANO NOT THE TRANSLATION THEREOF.) 



SUBJECT 

CONTENTS 

[ThiltHnth Series, Vol. VII, Third SfJS8ion, 200011922 (SIIU)} 

No. 37, TUHdlly, MIIy 16, 200CWelukhll 21,1922 (8IIkII) 

ORAL ANSWERS TO QUESTIONS 

CoLUMNS 

*Starred Questions Nos. 702 to 704, 708, 710, 713 and 714.................................................... 1-32 

WRITTEN ANSWERS TO QUESTIONS 

Starred Questions Nos. 701, 705 to 707, 709, 711, 712 and 715 to 720 .............................. . 

Unstarred Questions Nos. 7643 to 7872 ....................................................................................... . 

RE: ISSUE OF ONE MINISTER REPLYING ON BEHALF OF ANOTHER MINISTER .......................... . 

PAPERS LAID ON THE TABLE- ................................................................................................................... . 

MESSAGES FROM RAJYA SABHA ............................................................................................... : ............. .. 

STANDING COMMITTEE ON ENERGY 

Fourth to Eighth Reports ................................................................................................................. . 

STANDING COMMITTEE ON PETROLEUM AND CHEMiCALS ................................................................ . 

STATEMENTS BY MINISTER ........................................................................................................................ . 

(i) Setting up of an additional principal bench of company law board at CheMai 

Shri Ram jethmalanl .................................................................................................... . 

(Ii) Company Law Settlement Scheme 2000 

Shri Ram Jethmalani ................................................................................................... . 

CALLING ATTENTION TO THE MATTERS OF URGENT PUBLIC IMPORTANCE 

(i) Difficulties being faced by farmers due to Central Govemmentpolicies regarding 
agriculture sector Specially in terms of credit/support prices 

Shri M.V.V.S. Murthi .................................................................................................... . 

Shri Sunder Lal Patwa ............................................................................................... . 

(Ii) Situation arising out of closure of 80me units of Hindustan Fertilizers Corporation and 
Fertiliser Corporation of India and non-recovery of the Subsidy overdrawn by certain 
fertilizer companies 

Shrl Basu Deb Acharla ............................................................................................... . 
Shrl Suresh Prabhu ............................... : .................................................................... .. 
Shri Lakahman Seth ................................................................................................... .. 

32~ 

at-a02 

302 

3015-316 

316-317 

317-318 

318--320 

320-323 

320 

322 

324 

324 

332 
332 
337 

·The sign + marked above the name of a Member Indicates that the qU88lton was actually asked on the ftoor of the House by that 
Member. 

(i) 



(ii) 

SUBJECT 

RE: INDIAN PEACE KEEPING FORCE IN SIERRA LEONE 

Shri Priya Ranjan Dasmunsi ...................................................................................... . 

Shri Jaswant Singh ...................................................................................................... . 

INFORMATION TECHNOLOGY BILL 

Molion 10 Consider 

Shri Subodh Mohite ............................................... \ ................................................... .. 

Shri Satyavrat Chaturvedi ...................................................................................... , .... . 

Shri V.P. Singh Badnore ............................................................................................ . 

Shrl Sontosh Mohan Dev ........................................................................................... . 

Shri C.N. Singh .......................................................................................................... .. 

Shri Bal Krishna Chauhan ......................................................................................... .. 

Shri V. Vetriselvan ...................................................................................................... . 

Shri P.C. Thomas ....................................................................................................... _ 

Shri Pramod Mahajan ................................................................................................. . 

Clauses 2 to 93 & 1 ....................................................................................................................... . 

Motion to Pass .................................................................................................................................. . 

SALARY, ALLOWANCES AND PENSION OF MEMBERS OF PARLIAMENT (AMENDMENT) BILL 

Motion to Consider 

Shri Pramod Mahajan .............................................................................................. A .. 

Clauses 2 to 5 and 1 ..................................................................................................................... .. 

Motion to Pass ................................................................................................................................. .. 

LEADERS AND CHIEF WHIPS OF RECOGNISED PARTIES AND GROUPS IN PARLIAMENT 
(FACILITIES) AMENDMENT BILL 

Motion to Consider 

Shri Pramod Mahajan ................................................................................................. . 

Clauses 2 to 6 and 1 ..................................................................................................................... .. 

Motion to Pass .................................................................................................................................. . 

MATTERS UNDER RULE 377 

(i) Need for doubling of the railway line between Udhana and Bhusawal, Gujarat 

Shri Mansinh Patel ...................................................................................................... . 

(ii) Need to send a fact finding team to Nabarangapur, Koraput and Malkangiri DIstricts of 
Orissa to ensure that people below poverty line get benefit of red card 

Shri Parsuram Majhi ............................................................................................ ~ ....... . 

343 

344 

351 

357 

361 

362 

385 

366 

387 

389 

370 

381·393 

393 

393 

394 

394 

394 

395 

395 

395 

396 



(Iii) 

SUBJECT 

(iii) Need to provide basic amenities to hutment dwellers settled on the Govemment land 
at Kanjur Marg. Mumbal 

Shri Kirit Somalya ........................................................................................................ . 

(iv) Need to provide stoppage of New Delhi-Mumbal Rajdhanl Expreea at Vapl. 

Shri Dahyabhal VaDabhbhai P"tel ............................................................................ .. 

(v) Need to declare road between Gopalpur In Ortssa and Ralpur In Madhya Pradesh as 
National Highway 

Shrt Bikram Keshart Deo ............................................................................................ . 

(vi) Need to provide medical facilities to Ex-Servicemen, their wldowa and other Dependanta at 
par with pensioners of Other Central Govemment Departments 

Shrt K.P. Singh Deo .................................................................................................. .. 

(vii) Need to protect the interests of tobacco industry in the country particularly In 
Andhra Pradesh 

Shri V.V. Rao .............................................................................................................. . 

(viii) Need to run Neelanchal Express dally through Mungara Badshahpur railway station on 
District Jaunpur, U.P. and provide ita stoppage there 

Shri C.N. Singh ........................................................................................................... . 

(ix) Need to look into the problems of entrepreneurs In getting loan from banks In Budhana 
Partlamentary constituency, Maharuhtra 

SM Anandrao Vithoba Adsul .................................................................................... .. 

(x) Need to look into the irregularltlas In Implementation of Employment Assurance Scheme In 
the country particularly In Banda and Chltrakut districts of U.P. 

Shri Ram Sajlvan ........................................................................................................ . 

(xi) Need to ensure safety of Indian fishermen In South Eastem Coast of Tamil Nadu 

Shrt D. Venugopal ....................................................................................................... . 

(xii) Need for construction of over-brtdges at railway crosalnqa at SII88 and Dabwall towns 
in Haryana 

Dr. Sus ... iI Kumar Indora ............................................................................................ .. 

RESOLUTION RE: APPROVAL OF GOVERNMENT PROPOSAL TO REJECT THE AWARD GIVEN 
FOR REDUCTION OF WORKING HOURS OF THE OPERATIVE OFFICES OF THE DEPARTMENT 
OF POSTS AND TELECOMMUNICATIONS 

Shri Ram Vilas Paswan ............................................................................................. . 

Shri Prtya Ranjan Dasmunsi ...................................................................................... . 

Shri Suresh Kurup ....................................................................................................... . 

Dr. Raghuvansh Prasad Singh .................................................................................. . 

Shri Kharabela Swain ....................................................................... , ......................... . 

Shri G.M. Banatwalla .................................................................................................. . 

Shrt P.H. Pandlyan ..................................................................................................... .. 

CoLUMNS 

396 

397 

397 

398 

398 

399 

400 

400 

401 

401 

402 

405 

406 

406 

409 

411 

414 



(Iv) 

SUBJECT 

MAJOR PORT TRUSTS (AMENDMENT) BILL 

Molion 10 Consider 

Shri Rajnath Singh ...................................................................................................... . 

Sh,ri Priya Ranjan Dasmunsi ................................•................ ; .................................... . 

Shri P .S. Gadhavi ....................................................................................................... . 

Shri Lakahman Seth .................................................................................................... . 

Shri Girdhari lei Bhargava ......................................................................................... . 

Shri Satyavrat Chaturvecll .......................•......................................................... : ........•• 

Shri Prabhal Samanlray .............................................................................................. . 

Dr. Raghuvansh Prasad Singh ......•.•..••..•................................................................. 

Shri G.M. Banatwalla .................................................................................................. . 

Shri P.C. Thomas ...... : ................................................................................................. . 

CoLUMNS 

423 

425 

430 

432 

434 

435 

436 

438 

441 

444 



LOK SABHA DEBATES 

LOK SABHA 

Tuesday, May 16, 2000NBiBIIkhB 26, 1922 (SaU) 

(The Lok 5abha met at Eleven of the Clock) 

[MR. SPEAKER in the Chair] 

(English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
Minister of Railways is making provocative speeches end 
inciting people to take up arms and indulge in violence 
in the State of West Bengal. She is creating a law and 
order problem. (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

... (Interruptions)· 

MR. SPEAKER: Not now please. 

... (Interruptions) 

MR. SPEAKER: Q. No. 701 - absent. 

Q. No. 702 - Shri Rashid Alvi. 

11.01 hrs. 

ORAL ANSWERS TO QUESTIONS 

P ... gnancy Related Death. 

·702. SHRI RASHID ALVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether India tops in the pregnancy related deaths 
per year as per the WHO report; 

(b) if so, the reasons therefor; 

(c) the figures in this regard for the last three years, 
State-wise; and 

(d) the steps taken by the Govemment to reduce 
such deaths? 

• Nr>t recorded. 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (d) A statement is iaid 
on the Table of the Lok Sabha. 

(a) Although pregnancy related rnortaUty in India is 
high, it II not the the highest in the world. The World 
Huith Report 1999 published by WHO glvel estimations 
of Maternal Mortality Ratio (MMR) in reapect of various 
countries for the year 1990. According to this Report, 
MMR in India in 1990 was 570 per 100,000 live births. 
Among our neighbouring countries MMR In Bengladesh 
for the same period was 850, In Nepal 1500 and Bhutan 
it was 1600. 

:rtte National Family Heaith Survey 1992-93 estimated 
the then Maternal Mortality Ratio for India at 437 per 
100,000 live births. The latest report of Registrar General 
of India 1997 places MMR at 408 per 100,000 live births. 

(b) The main caules for such pregnancy related 
deaths are: 

• Direct causes: haemorrhage, infection, abortion, 
eclampsia and obstructed labour; 

• Indirect cause.: anaemia, viral heptatitis, 
tuberculosis and Malaria; 

• SocIo-economic causes: early age of marriage; 
adolescent pregnancies; low status of women; 
low level of female; education; lack of access 
to health .ervices; gender bias and economic 
dependency. 

(c) The figures of MMR for the last three yealS are 
not available on an annual basis. The Statewlse data for 
15 major States as per the Registrar General of India 
Report 1997 Is imnexed. 

(d) Matemal Heaith care is an integral part 01 the 
Family Welfare Programme. Certain vertical interventions 
like National Nutritional Anaemia Control Programme and 
Tetanus Immunisation Programme for pregnant mothers 
have been going on under the Family Welfare Programme. 
In 1992, the nationwide Child Survival and Safe 
Motherhood (CSSM) [1992-9n was launched with World 
Bank support for integrating various vertical interventions 
in the area of matemal and child heaith. The Reproductive 
and ChHd Health Programme which was launched in 1997 
for five years, continues by way of strengthening of the 
CSSM activities along with certain new programmes. The 
major RCH programmes are: 
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1. Essential obstetric care. 

2. Emergency obstetric care. 

3. Provision of contractual or part-lime appointment 
of Anaesthesists, Gynaecologists, Safe 
Motherhood consultants and technical staff like 
Laboretory TectInicIM, Public Health, Nurses, 
etc. 

4. Provision of drugs and equipment for Maternal 
Health at IlUb-centrM, primary heIIlh centres, 
community health centreslllrat referral units. 

5. A scheme for 24 hour delivery services at 
selected primary health centres and community 
health centres. 

6. Additional ANMs for backward districts. 

7. Referral traneport for pregnant women for eight 
backward States. 

8. Facilities and training for medical termination of 
pregnancies for sete abortions. 

9. Prevention, management and control of 
Reproductive Tract Infections (RTI)/Sexually 
Transmitted Infections (STI). 

10. Intensification of Information, Education and 
Communication (IEC) Programmes for Matemal 
and Child Health through the maas ~a as 
also clecentralieed lOCal apecIfic. actiyIties at the 
grassroot level. 

11. Involvement of NGOs in awantn888 generation 
and service delivery where Govemment services 
are not adequate. 

12. Training of medical/paramedical and other 
service providers. 

13. Training of Dais. 

The need for bringing down MMR considerably and 
improving maternal health in general has bsen strongly 
stressed in the· National Population Policy which has 
recently been approved by the Govemment. This Policy 
recommends a holistic strategy for bringing about total 
inter-sectoral coordination at the graBSroot level and also 
for involving the NGOs, civil society, Panchayati Raj 
Institutions and women's groups in bringing down MMR 
and Infant Mortality Ratio. 

ANNEXURE 

Maternal Mottallty Ratio (pII( 100,000 live births) India 
and bIpr StaIN, 1997 

Placee MMR 

India 408 

Andhra Pradesh 154 

Assam 401 

Bihar 451 

Gujarat 29 

Haryana 105 

Kamataka 195 

Kerala 195 

Madhya Pradesh 498 

Maharashtra 135 

OriBSa 361 

Punjab 196 

Rajasthan 6n 

Tamil Nadu 76 

Uttar Pradesh 707 

West Bengal 264 

Source: SRS, RG India 

[Translation] 

SHRI RASHID ALVI: Mr. Speaker, Sir, under Sir. 
under 20 point programme the Govemrnent started Health 
For All Scheme. Under this scheme it was expected that 
by the year 2000 entire population of the country would 
be healthy. Through you, I would like to ask the 
Govemment that 

{English] 

according to the news item that has appeared in 
The Times of India dated the 14th March. 

[Translation} 

As far as pregnancy deatl'ls in our country are 
concemed, where do we stand In the whole world and in 
Asia as well? Hon. Minister has provided Statewise data 
and has also mentioned that such deaths are more in 
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neighbouring country Bangladesh and Nepal as compared 
to our country. I would like to ask the hon. Minleter as 
to why do not we compare ourselves with Europe and 
America where rate of pregnancy deaths is low. In case 
of any administrative failure on our part, we quote the 
example of Bangladesh and Pakistan, the examples of 
Europe and America are not quoted. Why do we look 
down, why cannot we look up? Besides, I would like to 
know as to what is the rate of pregnancy deaths In rural 
area and urban areas separately? 

SHRI SURESH PRABHU: " is perfectly all right that 
the hon. Member has raised a question regarding Matemal 
MortalHy Rate. In reply to that I have said that - you 
have asked whether It is a fact that India tops the 
countries in the world, where such mortality 
rate ... (Interruptions) 

(English] 

MR. SPEAKER: Mr. Minister, have you taken any 
p6rmission from the Chair to answer this Question? 

SHRI BURESH PRABHU: I am sorry . ... (Interruptlons) 

MR. SPEAKER: Have you taken any permiaaion to 
answer this Question on behaif of the Minister of Health 
.and Family Welfare? 

... (Interruptions) 

SHRI SURESH PRABHU: The Health Minister has 
written a letter. 

MR. SPEAKER: No. He has not taken any permission 
from the Chair. 

SHRI SURESH PRABHU: He has written a letter. 

MR. SPEAKER: No. I am postponing this question. 

... (Interruptions) 

MR. SPEAKER: I am postponing this question. 

Q. No. 703. Dr. Sushil Kumar Indora. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: How can the Minister 
be absent during Question Hour, without your permission? 
... (Interruptions) 

MR. SPEAKER: This is not a good practice. I am 
advising the Ministers also. This is not a good practice. 

... (Interruptions) 

MR. SPEAKER: I am telling them. What is this? It is 
not a good practice. The Ministers aleo should take the 
permlaalon from the Chair. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: This is how the 
Government is functioning. 

MR. SPEAKER: Q. No. 703 Dr. Sushil Kumar Indora. 

{Translation] 

EducatlOftllI Scheme. 

703. DR. SUSHIL KUMAR INDORA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: . 

(a) whether the Government had constituted the 
Kothari Commission and the Rammurthi Committee to 
bring reforms in the field of education; 

(b) if so, the racommendations made by the said 
Committee and the Commission; 

(c) whether the Govemment have formulated any 
schemes based on these recommendations; and 

(d) if so, the details thereof? 

THE MINiSTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) A Statement is iaid on the Tabie of the House. 

The Education Commission chaired by Prot. D.S . 
Kothari was constituted in 1964 to suggest ways and 
means to reform the system of education in the country. 
The Commleslon subm~ed its report in 1966, which 
contained some far-reaching reforms in the field of 
education including eradication of illiteracy: uniform 
education structure of 10+2+3; vocationalisation of 
secondary education; compulsory teaching of science and 
mathematics during the first ten years of schooling; three 
language formula; expansion of facilities of higher 
education along with distance and part time education: 
promotion of centres of excellence; and increase In 

expenditure on education to six per cent of the national 
Income. The report of the Commleslon became the baSIS 
for the First National Polley Resolution adopted by 
Partiament in 1988. 
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2. The Ramamurtl Committee was constituted in May, 
1990 to. review the National Policy on Education (NPE), 
1986. It submitted Its report in December, 1990. The 
Committee recommended some modifications in the NPE 
which included: making .I.m.ntary .ducation a 
Fundamental Right; .nlarglng the scope of Article 45 of 
the Constitution to Include Early ChHdhood Care and 
Education; non-formalisation of formal educ.tion In 
schools; integration of vocatlonalisation In th, CGre 
curriculum; seUing up of Examln.tlGn Reforms 
Commission; establishm.nt of grl.vanc. r.dr .... 1 
machinery for stud.nts and t.ach.rs; prGmotion of 
women's education; and strat.gl.s for .ducational 
development of Scheduled CUtealScheduled Tribes and 
Minorities. Th.s. r.comm.ndations were suitably 
incorporated in the N.tlonal Policy on Education and 
Programme of ActIon, 1992. 

3. In pursuance of the national policies on education, 
several Centrally Sponsored Schemes like Total Literacy 
Campaigns, Operation Blackboard, Mid-day Meals, Non-
Formal Education, District Primary Education Programme 
and Vocationalisation of Secondary Education have been 
launched. M.asures such as uniform education structure 
(10+2+3), national curricular framework, three language 
formula and stepping up of allocation for education have 
also been taken to impl.ment the pGlicy directives. 
Besides, a Constitutional Amendment Bill to make 
Elementary Education a Fundamental Right for all children 
01 6-14 years 01 age has been introduced in Parliament 
in 1997. 

DR. SUSHIL KUMAR INDORA: Today the importance 
01 education cannot be neglected In the country. Education 
not only helps in character building of society but also 
helps in all round dev.lopment of the country. Kothari 
CommiSSion submitted Its report in sixties wherein It was 
recommended that six per cent of Gross Domestic Product 
should be spent on education. In addition, Kothari 
COl'l)mission made many other recommendations. I would 
like to ask the hon. Minister whether we are spending 
six per cent of GOP on education as recommended by 
Kothari Commission and if not, what are the reasons 
therelor? 

DR. MURLI MANOHAR JOSHI: Sir, it is true that 
not only Kothari Commission but all the CommiSSions on 
the subject have recommended that six per cent 01 GOP 
should be spent on education. I admit that today the 
Government is not spendi!lg six per cent. It is hovering 
around 3.8 per cent. But In addition to Govemment 
spending, if we add community spending to it then it 
comes to 5.8 per cent or you can say that we are near 
to six per cent. In fact there is a need to spend much 
more. Take the case of developed countries, where 

literacy rata hu touched 90 J* cent and quality education 
is imparted there. .10 per eenI of GOP Is ~ on 
education in theIIe countriee. TIme lind IgUI I have been 
reiterating it in the HOUH and today aIIo I would like to 
say that there is need to Spend more on educdon. Yet 
we .re not even in • paaltlon to apend In proportion to 
our reaourcea. 

DR. SUSHIL .. KUMAR INDORA: Why could it not be 
poe8lble? 

DR. MURU MANOHAR JOSHI: It hu not been 
possible, not even In 50 yeara. 

DR. SUSHIL KUMAR INDORA: Pleue indicate the 
reasons therefor. 

MR. SPEAKER: Ask second supplementary Question. 

DR. SUSHIL KUMAR INDORA: Let the first question 
be repUed. 

DR. MURLI MANOHAR JOSHI: The country did not 
have resources. In simple terms the income of the country 
did not Increase .t the rate it should have been. The 
.ducatlon was not given desired attention. Expenditure 
on education in successive plans kept on declining. Now 
after assuming power, it has been our endeavour to 
incr .... the spending on education. This task cannot be 
accomplished In two yeara. 

DR. SUSHIL KUMAR INDORA: What steps the 
Govemment Ie taking today. 

DR. MURLI MANOHAR JOSHI: Today the 
Govemment is spending more on education. You would 
be glad to know that d.spite a cut In expenditure in all 
other Departm.nts, w. have Increased the Budget for 
education by over 24 per cent. 

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, 
according to the Constitution of India . ... (Interruptions) 

{Eng/Ish} 

. DR. MURLI MANOHAR JOSHI: Sir, h. is asking the 
third suppl.mentary. 

MR. SPEAKER: No. This is his second 
supplementary. 

... (Interruptlons) 
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MR. SPEAKER: Shri Indora, what 18 this? Please 
ask your second ~ry. 

[Translation] 

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, it 
Is my MCOnd supplementary and not third one. According 
to our Constitution, equal opponunHy of education, be It 
poor or rich, is a fundamental right. And everyone Ihould 
get equal opportunity of education. Hon. Minister has 
praaented a uniform pattem of education 1.11. 10+2+3 for 
all, be it rich or the ~or. There are some schools where 
education is only fRr name-sake, on the other hand there 
are private schools such as D.P.S. where more money is 
being spent on education. In today's world of competition, 
there are different standard of education for the poor and 
the rich. I would like to ask the hon. Minister whether 
they are going to make any policy or provision which 
provides for schools take DPS, where children from 10-
12 kms. area can study Irrespective of their economic 
status. . .. (Interruptions} 

MR. SPEAKER: You ask supplementary. 

DR. SUSHIL KUMAR INDORA: I am asking 
supplementary only. Are you going to take a provision by 
which such a uniformity can be brought In education that 
the children residing in an area whether rich or poor can 
get the same education. 

DR. MURLI MANOHAR JOSHI: This is a very 
important question and since independenca the country 
has considered this question all along. As far as the 
responsibility of Union Govemment is concamed, we do 
not run the schools. The children studying in central 
schools and Navodaya schools get the same level of 
education and so far it has not been poasible to bring 
the primary schools run by the Govemment and the 
private schools at par. So far we have not been able to 
properly frame even the fundamental rights. We want 
that the right to education may beeome a fundamental 
right and in this connection the draft Is under 
consideration. It is also under consideration that a central 
education Bill be diafted wherein different problems should 
be considered. We will consider these problems in the 
conference of education Ministers also. It is not only a 
complex problem but also a constitutional, economic and 
social problem. We cannot outrightly say that from 
tomorrow we will provide uniform system of education in 
all the schools. 

SHRI SAHIB SINGH: MR. Speaker, Sir, since 
independence several commissions and committees have 
been constituted and they have given their 
recommendations also. Hon. Minister has expressed his 
concam and he has been saying that a radical change 
will be brought In it within a time bound period to achieve 

the aim of uniform system of education. But In the budget 
the amount which is being spent on education is very 
I.... Education is a very Important subject therefore we 
should allocate more funcla for education by somehow 
effecting a cut In other heada as we do In the case of 
defence budget. Like defence, education Is also • very 
Important subject hence there is a need to spend more 
money on education. I would like to know from the hon. 
Minister whether In pursuance of recommendation made 
by Kothari Commission that 6% should be spent on 
education, the Govemment will evolve any echame to 
Implement it in next aeasion? 

DR. MURLI MANOHAR JOSHI: I agree with this and 
I have said it again and again that there Is a need to 
spend 6% of the budget on education. We always try to 
Increase this allocation for education as per the avaJlabIHty 
of our resources. This year also we have Increased It by 
24%. I have given this suggestion also that there is a 
need to levy a separate cess for education 10 that 
inequalities in education could be removed. There is no 
doubt that without 6% Government and community 
Ipendlng, development of education cannot be 
accomplished and also it cannot be of high quality, I am 
thankful to all hon. members because they are all 
supporting me over this question of Increased budget 
allocation for education and I hope that this support will 
definitely bring good resuHs. 

(Eng/ish) 

DR. (SHRIMATI) BEATRIX D'SOUZA: Mr. Speaker, 
Sir, the Kothari Commission has recommended 
examination reforms. Our education systttm is examination 
oriented and the marking pattem Is often very subjective. 
In fact, unlversHy professors have been known to value 
the three hours papers in three minutes. I would like to 
know whether the Govemment Is conSidering to change 
the marking system to either grades or credit system. 

[Translstlon] 

DR. MURLI MANOHAR JOSHI: CBSe had 
recommended to introduce grading system in aU case 
affiliated schools and It ~as proposed to introduce It for 
12th class from the next year. We are writing to all the 
State education boards to Inttoduce grading system in 
their respectfve States. The purpose of thie new system 
Is to abolish stress and feeling of Inferiority arising out of 
fear of failure In the minds of children and to pressure 
the manpower and the labour force of the nation. We 
are supporter of this system. 

SHRI MULAYAM SINGH YADAV: Hon. Minister of 
Education has expressed his concem and had admitted 
that since independence the issue of uniform system of 
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education is being raised continuously. There are 3 types 
, of public schdols-one being run at Shimla, aecond the 
I Ooon School of Oehradun and third of Nalnital-I 

alongwith the entire House would like to know 88 to 
what amount of money per student is being spent per 
month in these schools in regard to the students of 8th, 
9th and 11th standard? I would like to know 88 to what 
amount is being spent for their counterparts In the central 
schools and I would like to know as to how much amount 
is spent per child in primary schools In the villages and 
in junior high schools or Inter-college. " you present the 
ligures here then the entire House will suport you on the 
issue 01 enhancing the budgetary allocation for education. 
Hon. Minister of Home Affairs, who is also sitting here, 
should also exteno his support to it. . .. (Interruptions) 

MR. SPEAKER: This question relates to the 
recommendations of Kothari Commission. 

SHRI MULAYAM SINGH YAOAV: When do I raise 
more questions? My second question is whether you will 
contemplate doing away with the present three years 
graduation system. I and you have also completed our 
graduation in two years. Several prominent scholars and 
big leaders from President to Prime Minister and Home 
Ministers have also completed their graduation in two 
years then what is the logic behind making it 3 years? 
Why an additional one year and money is being wasted 
over it? I want to know whether you will reconsider the 
issue and will introduce 2 years graduation? If you do 
not have the ligures with you right now then please send 
it to us. 

DR. MURLI MANOHAR JOSHI: I need notice to reply 
the first question and I will reply to it accordingly. But as 
regards the second question I would like to say that 
10+2+3 system 01 education was recommended by Kothari 
Commission in view of the prevalence of this system 
worldwide. The horizons of knowledge were rapidly 
expanding and the quality 01 graduates was decreasing 
as the previous system of 2 years graduation offered a 
limited time to produce internetionally competitive 
graduates and also keeping in view the fact that students 
from all corners of the country take admission in 
universities. Besides the level of education in secondary 
schools was also not satisfactory. On the basis of 
recommendation of Kothari Commission, the 10+2+3 
system was accepted during the conference of the Chief 
Ministers and Education Ministers of all the States and 
the system is doing very fine at present. There Is no 
proposal before the Government to change it to 10+2+3 
system. 

SHRI MULA YAM SINGH YADAV: The course has 
not changed. 

OR. MURLI MANOHAR JOSHI: The coul'8e has 
changed In moat of the unlveralllaa. 

[Eng/ish] 

SHRI N. JANARDHANA REDDY: I would like to know 
from the hon. Minister whether the statement that has 
been placed on the Table. of the House, Is complete or 
not. He knows it pretty well. As has been rightly said, 
there were a number of Commissions, right from 
Mudhaliyar Commission to Kothari Commission. When 
Shri Rajiv Gandhi took over as the Prime Minister, he 
abolished this system 01 forming Commissions, though 
they had given good reports which helped the nation to 
a great extent. He forml!lated a National Policy on 
Education by involving every individual, every intellectual 
involved in· education. He also mentioned that this has to 
be reviewed every five year. Without even completing 
the five years, as was recommended, the then Shri V.F. 
Singh Govemment appointed Ramamurthi Committee to 
review it. Of course, he Is a Gandhian, a great man and 
nobody doubts his bona fides. But it was felt that the 
policy, as suggested by Shri Rajiv Gandhi in NPE, is 
going to be radically changed. So, another Committee 
was appointed. 

MR. SPEAKER: Shrl Reddy, there are dher Members 
also who wish to ask SUpplementaries. 

SHRI N. JANARDHANA REDDY: What are the 
recommendations of the final Committee? What are the 
items you are introducing In the country? 

[Translation] 

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, after 
Achariya Ramamurthi Committee, one Review Committee 
was constituted under the Chairmanship of 
Shri Janardhana Reddy, the mention of which Is not there 
in this reply because we have Incorporated all that in the 
revised policy of 1992. When In 1992, the policy was 
amended then in that all the points made by Janardhana 
Reddy's Committee were Incorporated. That Committee 
had also given Important recommendations and It had 
not only accepted most of the recommendatlona of 
Achary. Ramamurthl Committee but had also given some 
more recommendations. Moat of these recommendations 
have been accepted with regard to implementation of 
education policy. 

[Eng/Ish] 

SHRI HANNAN MOLLAH: In- his reply the Minlater 
has said that the Constitution (Amendment) Bill to make 
elementary education the fundamental right for all children 
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between the age of 8 yea"! and 14 yea,. of age has 
been Introduced In Parliament In 1997. This is a statenwnI 
of fact. But the NDA Gowmment has been contInuou.ly 
advocating this outside the Parliament but not coming 
forth with It in the Parliament. This Is the third BJP-led 
Govemment but stili it is not In a position to assure as 
to when the Constitution (Amendment) Bill to make 
elementsry education the Fundamental Right will be 
introduced in the House. We would like to have a 
categorical reply from the Minister. Tomorrow Is the IMt 
day of the Session. We would like to know whether In 
the next Session, the Govemment will bring this Bill and 
pus it also or not. We would Uke to have a categorical 
assurance from the Minister. 

[Translation} 

OR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, It 
is correct that in 1997, a bill was introduced in Rajya 
Sabha and later on the Standing Committee on Education 
gave its recommendations thereon. We have dlscUlHd 
these recommendations with IIarious Ministries. Statas and 
Ministry of Law. Thereafter the draft of the Bill was 
presented before the Cabinat which is being studied by 
a group of Ministers at present. They will submit their 
report soon and after that a bUi will be brought In the 

.... House. 

Con.umptlon of DDT 

"704. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) the annual consumption of DDT In our country at 
present; 

(b) whether the Govemmenthave studied tria impllCt 
of residual of DOT on hUman body, foods and other 
nutrients; 

(c) if so, the datails and the outcome thereof; 

(d) whether the foreign countries have banned the 
use of DOT; and 

(e) if so, the steps proposed to be taken by the 
Govemment to safeguard the health of the people in the 
matter? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (e) A statement is laid 
nn the Table of the Lok Sabha. 

sr.rement 

(a) Use of DOT In Agricunure is banned in the oounIry 
since 1989. However, a Umlted quantity of DOT is being 
used under Public Heafth Programme for Malaria & Kala-
azar Control. The quantity of DOT 50% wdp uaed under 
National AntI Malaria Programme the last three yea,. Is 
as under: 

Year 

1997-98 

1998-99 

1999-2000 

Quantity 

(In MT) 

8542 

8800 

7500 

(b) and (cl As per information received from Indian 
Council of Medical Research (ICMR), re.idues of 
pesticide. including that of DDT have been identified In 
raw food commodities, vegetables, bovine mlk etc. in 
India. However, no report has been received mentioning 
the Incidence of disease following the Intake of such food. 
No studIee have been conducted by the ICMR on effect· 
of DDT on human health and food nutrients. 

(d) and (el As per information available, DDT Is atIIl • 
used under Public Health sector for vector bome diMMe 
control In at least 23 countries In the world . 

As per WHO Press Release dated 17.3.2000, ·a 
premature shift to less effective or more costly IIItem8IIveI 
to DDT is likely to be unsustainable. Countriee need time 
and resource to evaJuate .rid select altemativee that are 
locally appropriate and sustainable. In the rne.ntlme, ~ 
MqUire the 1'NIIIUranc8 that DOT can be ..-d, If needed 
to protect hum.n lives.' 

In India, DOT Is used for control of Malaria ant 
KaIa-azar In the country by undertaking indoor ~ 
apray. Till any other efficacious and coat effective 
alternative to DOT Is available, limited quantity of DDT 
will have to be used for control of the disease in areas 
where the vector Is still suscaptible to DDT. To determine 
the quantity to be used for Malaria & Kala-zar oonttoI, a 
Group under the Chairmanship of Union Health Secretary 
ha. been con.tltuted In ·,997 with repre.entative. 
from the Department of Agriculture and Co-operation, 
Department of Biotechnology and Planning Commlaalon. 

{English} 

MR. SPEAKER: I have just received a letter from 
the hon. Minister of Health and Family Welfare, authorising 
Shri Suresh Prabhu, the Minister of Chemicals and 
Fertilise,. to answer this question. 

... (Interruptions) 
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MR. SPEAKER: Since this is an important question, 
I am allowing the Minister. 

... (Interruptions) 

MR. SPEAKER: If Members do not want II, we can 
postpone it. We have no problem. 

... (Interruptions) 

MR. SPEAKER: This Is an impottant question. 

... (Interruptions) 

[TraMlation} 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, 
during this seasion the Minister of Health and Family 
Welfare has not replied to a single question. 
... (Interruptions) 

{English} 

MR. SPEAKER: Is it not an important queatlon? 

... (Inte~) 

MR. SPEAKER: Please underatand. Is II not an 
Important question? 

... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, this Is not right. 
This is not a light matter. Let us not take It 
lighty ... (Interruptions) 

MR. SPEAKER: This will not go on record. 

... (Interruptions)" 

[Translation] 

DR. LAXMINARAYAN PANDEYA: Mr. Speaker, Sir, 
I! Is an Important question, the hon'ble Member wanted 
to know about the impact of DDT on vegetables and 
other commodities used by human beings. 
The hon'ble Minister has stated in his reply that no 
studies have been conducted by the Indian Council of 
Medical Research on impact of DDT on human 
health and food nutrients. I would like to know 

• Not recorded. 

whether any such proposal is under consideration with 
the Government. It has been stated that It adversely 
affects the vegetables consumed by human beings. If 
so, what were the reasons for not conducting study 
on It. ... (interruptions) 

{English} 

SHRI SURESH PRABHU: Sir, In the year 1989, the 
uee of DDT wu banned from spraying .. peatIcIde on 
agricultural crop. ...(Interruptlons) 

MR. 'SPEAKER: Please undenItand, I have allowed 
the Minister according to the procedure only. 

SHRI SURESH PRABHU: Sir, since 1989, the use 
of DDT has been banned In terms of Its application 
outside the areo where the agricultural production takes 
place. However, the use of DDT is restricted only within 
the four walls of the houae where Infection of mosquitoes 
Is very high. That Is where II haS been used In a great 
manner. Therefore, the HI-effects of DDT on the public 
health are minimised to a great eldent. However, as 
recommended by the hon. Member, we will also consider 
commiaaloning a study by Indian Council Of Medical 
Research to find out ita effects on foodgreins and other 
Items ... (Interruptions) 

MR. SPEAKER: As per the procedure, I have allowed 
the Minister . 

[Translation} 

DR. LAXMINARAYAN PANDEYA: Mr. Speaker, Sir, 
my second question Is that saveral countries of the world 
have banned the use of DDT. You have written in the 
reply that II Is being used In 23 countries. I would like 
to know the names of the countri .. who have banned Its 
usa. ...(Interruptions) 

SHRI MULAYAM SINGH YADAV: Sir, you pleese 
listen to the points of hon'ble Members. If you do that 
they will be pacified . ... (Interruptlons) 

[English} 

MR. SPEAKER: This will not go on record. 

... (Interruptio11ll)" 

• Not recorded . 
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(Translation] 

DR. LAXMINAAAYAN PANDEYA: Sir, wheIher In view 
of its effectiveness on disease carriers, Its altemative has 
been identified which may be cheaper and equally 
effective .•• (IntemJplions) As you have stated thai it Is being 
used to control malaria and kala-uar, whether you 
propose to use en altemative for this purpose? You have 
stated that a study group was constttuted In 1997 under 
the Chairmanship of Union Health Secretary. I want to 
know whether this group has made any recommendations 
or submitted Its roport regarding the use of Its alternative 
to control disease carrier as Is done In other countries 
as DDT hss been banned completely there? I would like 
to know whether any such proposal Is before the 
Govemment? 

{English} 

SHRI SURESH PRABHU: Sir, the World HeaHh 
Organisation has already recommended in areas and such 
countries where the Infection of malaria is very high, there 
is a real necessity to make use of DDT. The Wortd 
Health Organisation has also said that there is no need 
to ban it completely. 

However, considering the fact that there are some 
cases which have been noticed, we have already 
minimised its use and now we are going to make it In 
such a way that it will not damage the public health. 
... (Interruptions) 

MR. SPEAKER: Kunwar Akhllesh Singh, this is too 
much. As per the procedure only I have allowed the 
Minister to answer the questions. 

[Translation] 

DR. LAXMINARAYAN PANDEYA: Mr. Speaker, Sir, 
a study group was constituted in 1997 whether any 
recommendations or report of this group has been 
received by the Govemment and if so, the details thereof. 

{English} 

SHRI SURESH PRABHU: We are taking action to 
get this Report. 

DR. LAXMINAAAYAN PANDEYA: In 1997 you have 
appointed a Study Group. What Is its report? So far 
there Is no report from them. Is there any report or not? 
Please answer ... (Interruptions) 

MR. SPEAKER: Hon. Mttmbers, please take your 
seats. Kunwar Akhilesh Singh, ~hls is too much. What is 
this? 

SHRI PAWAN KUMAR BANSAL: I can appreciate 
that the hon. M~nister for Health may not perhaps be 
knowing as to what DDT la and therefore rightly 
Shri Suresh Prabitu, whoee competence to anewer in the 
House I do acknowledge, has been aksed to answer this 
question. I only hope that In the next Session when we 
meet we will have a peraon as the Mlnfater for 
Health who can anewer the queatIona satIafactortly In the 
House. 

I would only like to know from the hon. Mln~ as 
to what are the subat1tute8 which the Govemment has 
put In use in place of DDT and steps to ensure that the 
different agencies do go from house to house to make 
the necessary spray. What is the amount which the 
Govemment of India is putting at the cIiapoaaI of the 
local bodies, particularly the Panchayats to ensure that 
the spraying work is carried out In the Ylnagee? 

SHRI SURESH PRABHU: DDT is used in India to 
cover a populatlpn of 40 million people only. Malathion, 
which is another substitute for DDT is used for the 
population which covers 38 million people. Synthetic 
Pyrotheride which Is also another substitute la used to 
cover a population of about 48 million people. Ther. are 
several altemative methods which are tired and tested in 
India. They are used to cover 35 million people to make 
a total 161 million people get the cover where infection 
of malaria is very high. It has been estimated that 161 
million people of India are likely to be affected by malaria 
and there the Malaria Control Programme needs to be 
carried out. \l.arious options that I have just now 
mentioned are used in different parts of the country. 

• will not be able to give off-hand the Information 
about the amount of money that is placed at the diapoaaI 
of Panchayats for spraying operation. I will not be able 
to give this information off-hand because this is not arising 
out of the main question. However, as the hon. Member 
has raised a very important question, I will definitely make 
sure that the information Is transmitted to him in the 
shortest possible time. 

InfiltratIon 

+ 
°708. SHRI K.P. SINGH OED: 

PROF. RASA SINGH RAWAT: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether despite va~ous measures taken by the 
Government, Infiltration Into India by Illegal immigrants 
including militants from the neighbouring countries 18 
increasing; 
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(b) if so, whether the Govemment have any precise 
estimate of such inflitrators; 

(c) whether these Illegal Immigrants are creating 
several social and economic problema In the country; 
and 

(d) if so, the details of the effective Ilepe being taken 
by the Govemment to deal with the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(d) A Statement is laid on the Table of the House. 

StIItem.nt 

(a) There is no Information available to indicate that 
Infiltration Into India by illegal Immigrants Is increasing. 

(b) It is difficult to make a realistic eatimate of the 
number of infiltrators because they enter surreptitiously 
and are able to mingle easily with the local population 
due to ethnic and linguistic similarltl ... 

(c) Illegal infiltration can and does led to various 
problems related to intemal security and also creates 
several socia-economic difficulties. 

(d) Various measures have been taken to prevent 
Infiltration. These Include, inter alia, constructien of border 
roadsIborder fencing, raising of additional battalions of 
the Border Security Force, reducing gaps between border 
outposts, intensification of patrolling on land as well as in 
riverine and coastal areas, increase in the number of 
outpost towers, provision of surveillance equipment and 
night vision devices to the troops posted at the border 
and flood lighting in the sensitive stretches on the Indo-
Pak border. Standing Instructions have been Issued to 
the State Govemments and Union Territory AdmInistrations 
to detect and deport foreigners staying illegally. Several 
diplomatic initiatives have also been taken. The situation 
is monitored on a regular basis. 

SHRI K.P. SINGH DEO: After the fantastic answer 
to part (a) of the question, there is no information avaNabIe 
to indicate that infiltration into India by illegal immigrants 
is increasing. My first question would be. whether It is 
incraasing or decreasing. 

SHRI CH. VIDYASAGAR RAO: Mr. Speaker, Sir, as 
to today, of course, it indicates that there is infiltration 
into India. It is continuing. But there is no avaUabie 
information to indicate that the infiltration into India by 
illegal immigrants is increasing. 

SHRI K.P. SINGH DEO: I could not understand the 
answer. Mine was a specific question. Is It Increasing or 
decreasing? Does he have any information? 

SHRI CH. VIDY ASAGAR RAO: It is continuing. There 
Is no significant information saying that the illegal 
Immigrants are increasing now a days ... (lntenuptJons) 

MR. SPEAKER: Dr. Sushil Kumar Indora, I have 
called ShrI Singh Ceo, not you. Please take your seat. 

SHRI K.P. SINGH DEO: Now I put my second 
supplementary. Since the hon. Minister is not awere of 
the fact whether It 18 increasing or decreasing, I would 
like to know one thing. In part (d) of the answer, it has 
been uted that varioua rnaasu,. have been taken to 
prwent inllltratlon. On what these various measu,. are 
depet Ide! It? WIthout any dependable Information, how can 
you have any planning? So, what is the basis of the 
these measures that they have taken to prevent 
infiltration? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Mr. Speaker, Sir, we all are aware of the fact 
that our border is porous at several place8 and inegal 
migrants keep on infiltrating especially from the side of 
Sangladesh. Estimates made In this regard does not give 
exact figure, as these are based on Information given by 
BSF as to how many persons ahd been sent back and 
how many entered the country. If I reply on this basis 
then I should say that as per the concrete information, 
Infiltration has declined during the last 2·3 years, whereas 
I cannot make my such claim. Govemment cannot claim 
that infiltration haa declined or Increased but it can be 
said that It Is still continuing. Measures are to be taken 
to tackle this situation. In the reply given by the hon'ble 
Minister, the action plan of the Govemment in this regard 
has been mentioned. To say that It is not known whether 
infiltration has Increased or declined raisas question mark 
on the action plan. Therefore, to say so is not a correct 
thing. We admit that infiltration is continuing and action 
shoukl be taken against it. 

{Eng/ish] 

SHRI K.P. SINGH DEO: My second supplementary 
has not been answered. Mine was a specific question. 
What was the basis of planning In respect of ali these 
measures? The various measures have been mentioned 
in part (d) of the answer. 

SHRI L.K. ADVANI: The basis'of the planning is thet 
it Is continuing. That is the basis. 
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{Translation] 

PROF. RASA SINGH RAWAT: Sir, In our country 
infiltration is continuing from the side of Bangladesh and 
Pakistan, especially large number of InfUtrato18 have been 
detected on the 700 Kms. long border the line of 
Rajasthan. Their activities have IncllNl88d in Kaahmlr. 
Yesterday, a minister was murdered there by laying a 
land mines. Such Incidents have Incre8lEld and In thll 
context I would like to know that in spite of 1188Uranc88 
given by the Govemment time and again, conatltutlng 
task force for it and setting up co-ordlnation committe of 
armed forces and pare-military forces, why the problem 
of infiltrators could not be controlled? What stringent 
measures are proposed to be taken by the Govemment 
in this regard? Whether initiating dialogue with them and 
releasing terrorists and persona harbouring them is not 
strengthening them? 

SHRI L.K. ADVANI: Mr. Speaker, Sir, trend of 
releasin~ infiltrators has not started. The persons, who 
have been released are not inflltrato18. They are our 
own countrymen. The Govemment has decided not to 
hold dialogue with Pakistan until it stops cross-border 
terrorism and at this stage the Govemment has decided 
to hold talks with our own countrymen, who are 
misguided and have adopted a wrong path. Our 
approach is that we are ready to hold diecu88ion with 
them if they want to do so. 

(English] 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: I 
would like to know from the hon. Home Minister one 
information. What is the total number of illegal immigrenta 
or foreign nationals who have so far been detected, 
identified and deported to the countries concemed 
particulariy from Assam and from some of the North-
Eastem States? 

Even the pre.ent State Government headed by 
Shri Prafulla Kumar Mahanta, who happened to be the 
first sig'riatory of the Assam Accord signed on the 15th 
August, could not do anything to identify the foreign 
nationals and deport them. We would like to know as to 
how many foreign national. have been identified and as 
to how many foreign nationals have been driven out from 
Assam? We would like to know as to what action has 
been taken so far by the Govemment of India. 
... (Interruptions) 

MR. SPEAKER: Please take your seat. 

... (lntemJptlons) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
What action has been taken so far In regard to identifying 
the foreign nationals and driving them out? ... (Intenuptlons) 
My submllalon Is that the entire North-Eastem region 
Including Assam have been very badly affected by the 
uncheeked Influx of the foreign nationals and as a 
consequence thereof, the ethnic Identities of the 
Indigenous people their socio economic and political right 
to self govemace have been threatened very badly. Such 
alarming aituation and many a good number of fact0r8 
have compelled us to mount democratic pr8aaure upon 
the Govemment to concede to our long standing and 
justified demand for creation of a separate State of 
Bodoland without any further delay . ... (Interruptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

SHRI CH, VIDYASAGAR RAO: As per the 
Constitution, powers have been delegated to the 
respective State Governments to arre.t the illegal 
immigrants and also deport them back. It Is a State 
subject. However, 7891 foreigners were deported during 
1998. Out of which, 7584 belonged to Bangladesh, 99 
belonged to Myanmar, and 81 belonged to Sri Lanka. 

MR. SPEAKER: You can lay it on the Table. 

SHRI CH, VIDYASAGAR RAO: I would lay on the 
Table the country-Wise break-up of the deported 
foreigners ... (Interruptions) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
We are not satisfied at all . ... (Interruptlons) 

SHRI SONTOSH MOHAN DEV: Hon. Speaker, Sir, 
this is the first time, the Govemment has admitted that 
there is no information available to indicate that infiltration 
into India by illegal immigrants is increasing. I must 
congratulate the Home Minister for this. When your 
leaders go to Assam, they say that there i. full of 
infiltration to the tune of 30 lakhs, 20 lakhs and so on 
and so forth. Assam is a part of India. Is not It? You 
have admitted that this is ·the reality. 

Secondly, here is part (d) of the answer, you have 
said that steps are being taken to lay roads, felll:lng and 
oti)er necessary things in the border areas. Are Members 
of Parliament from the border areas taken into confidence 
by the machinery which does the work of identifying which 
roads should be laid first, which bridge should be 
constructed first and so on? In the caae of fencing, some 
areas for fencing wera given to Bangladesh saying that 
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it is not possible for us to do fencing. By doing so, you 
are making some Indians, foreign nationals. They cannot 
go out to those areas leaving their houses. 

When our Govemment was there, in order to stop 
infiltration, fencing was done by shifting the people who 
were affected, to safer places. Now, it is not being done. 
I have written a letter to you. In Karimganj, It hu 
happened recently. When steps are being taken, may I 
know from the Government whether the concerneJ 
Member of Partiament, whichever party he may belong 
to, is taken into confidence in identifying the roads and 
bridges that to be constructed? Secondly, I am to take 
that after your Government came into being, Infiltration 
has completely stopped in Assam? 

SHRI L.K. ADVANI: In reply to the main question 
itseH I said that there Is no question of claiming that 
infiltration or illegal immigration has stopped. In fact, what 
was said was that it Is continuing but the main question 
is this. Has it Increased? To this, the answer wu that It 
is not possible to say whether It hu Increased. What is 
said is that it is continuing and steps have been taken 
in this direction. 

So far as the second question is concemed, wherever 
fencing has been done, for example, Punjab and 
Rajasthan, the State Governmenta have been fully taken 
into confidence. Even in the North-Eastern Region, 
wherever it has been done slighdy, the Govemments have 
been taken into confidence. A suggestion has been made 
that the Members of Partiament in the border regions 
also should be taken into confidence. The Govemment 
takes note of it. 

(Translation] 

SHRI J.S. BRAR: Mr. Speaker, Sir, hon'ble Minister 
is evading the basic question. I would like to say that 
infiltration has increased and due to it, a serious incident 
took place yesterday in Jammu and Kashmir, in which 
the Power Minister of the State was killed mercilessly. It 
is really regretful incident for the entire country. The 
incident 01 Chhatisinghpura and increasing incidents of 
attack on BSF and army camps are taking place due to 
increase in infiltration. Pakistan is imparting training to 
terrorists under cross border terrorism and due to it 
hundreds 01 militants are infiltrating into India and you 
are saying that infiltration has declined. 

SHRI L.K. ADVANI: I have not stated that infiltration 
is declining. 

SHRI J.S. BRAR: I would like to know that Insplte 01 
these serious incidents whether the Govemment has any 

vision or policy to counter croas border terrorism? We 
see reflection of Sardar Patel In you but you are evading 
the basic question. 

SHRt l.K. ADVANI: Mr. Speaker, Sir, the concern of 
hon'ble Member on this issue ill but natural. I can 
underatand his reaction on the Incident 01 yesterdaY's 
heinous 8I8aaslnadon In J&K. In this context, I would 
like to say that Government is alert and necesary 
measures are being taken with cooperation of the State 
Government. 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
Kartmganj of Assam Is situated on the border of India 
and Bangladesh, which has been divided by a river. One 
pert of Karlmganj falls In Assam In India and another in 
Bangladesh. The residents of both parts of Karlmganj 
have family relations. Thousands of people of Karlmganj, 
Bangladesh come to Karlmganj, Assam in India daily. 
Karimganj in Assam Is the main entry point for infiltrators 
and from there they go to other parts of the country. I 
would like to know whether the Govemment is aware of 
this fact and H 80, what meuurea have been taken to 
check It? 

SHRI L.K. ADVANI: Assam Is also one of the States 
which face serious problem of Illegal immigration. In other 

. States deportation of illegal migrants Is done under 
Foreigners Act under which there is scope for the 
Govemment to take action against it but in Assam we 
face problems as a special IMDT Act was enacted for 
Assam which creates problems in deportation of illegal 
immigrants. Many people of the region have raised the 
demand to enforce the Foreigners Act in Assam for 
deportation of Illegal Immigranta like other parts of the 
country. But In this context, I would Hke to say that at 
present we wHl take necessary measuras In ~rtmganj 
and other parts of Assam as per the provision of exiatlng 
law. 

MR. SPEAKER: Question 709-Absant. 

{English] 

Recruitment of SCIST In Un~ 

·710. SHRIMATI KAILASHO DEVI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a> whether the U.G.C. and the Central Universities 
have no powers to alter or modify Presidential directives 
to implement the reservation pOlicy for recruitment of SCsi 
STs In the teaching and non-teaching posts; 
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(b) iI so, the reasons for changes made by the U.G.C. 
and some Central Univeralliea In regard to the recruitment 
ot Readers and Profeuors; and 

(c) that action proposed to be taken by the 
Govemment to rectify aa1d anomaly? 

[Translation] 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) There is no Prealdential dlrectivea on raaarvation policy 
tor recruitment ot SCIIISTs in teaching and non-teaching 
posts per 5e. There are, however, Central Govemment 
directives on reservation in services tor SCIIISTs within 
its domain. The UGC and Central Universities being 
autonomous organisations, however, have been 
implementing the reservation policy ot the Govemment In 
respect ot non-teaching posts. For teaching posts such 
reservations has been followed up to the lecturer level In 
most ot the Centrel Universities. 

SHRIMATI KAILASHO DEVI: Mr. Speaker, Sir, , 
would like to know whether it is essential to give 
adevertisements in the newspapers tor the recruitment to 
the posts ot profe88ors and readers or whether the 
recruitment is done clandestinely? 

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, It 
is essential to advertise those posts for which direct 
recruitment is made and which are created and sanctioned 
by the U.G.C. and there are certain rules to be followed 
for making such recruitment and several universities 
always tollow these rules. These rules are also applicable 
at State level and It is imperative to advertise these posts 
in the newspapers. 

SHRIMATI KAILASHO DEVI: To what extent the 
backlog of SCIST vacancies has been cleared? If not by 
when it Is expected to be cleared? 

DR. MURLI MANOHAR JOSHI: I have the information 
of various States with me but I don't have the information 
ot all the universities with me. Thet can only be conveyed 
to you, once I get It. If you give me a written Notice 
seeking that Information, I will apprise you later on. 

[English) 

SHRI VARKALA RADHAKRISHNAN: Sir, It Is 
regarding the University Grants Commission. I would like 
to ask the hon. Minister about the implementation ot the 
IIChame In the State of Kerala. In that State, they have 
repeatedly requested the Central Govemment to reduce 
the ratio. Some of the teaching collages in Kerala are 

now debarred from giving admieaion to the students. 
... (lntelTllptlons) 

I am aeki'lg about the Univel8ity GnInIa Commilleion. 
It Is also one of the aapaclll. My point Is that you have 
reduced the taacher-student ratio to only 10: 1. Because 
of this, half of the teaching co/Iegea In KareIa State will 
be derecognlsad and more than half of the tralneea will 
be thrown out. What is the remedy? What can you do in 
this matter? 

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, this 
queatlon is not related to It. If the han. Members give 
the Notice 'or It, I will reply it aftar collectlng the 
Information about It. 

[English] 

SHRI PRAKASH YASHWANT AMBEDKAR: Thank 
you, Mr. Speaker, Sir. Will the ,-,ister let me know 
whether, to bypass the reserved seats In the unlvarPlti .. 
and also in the university-aided collages, a new scheme 
has been Introduced of adopting or appointing lecturers 
or readers on ad hoc basis and also on a yearly basis? 
Is this scheme being sanctioned by the UGC or is It 
being done by the universities by themaalves juat to 
overcome the reser .. ation policy? 

[Tf'llllSlation] 

DR. MURLI MANOHAR JOSHI: Thera are no such 
directives by the Govemment to bypB18 the raaarvation 
policy nor the UGC has given any such directive. What 
really happens is that at most of the places appointments 
are made by the Higher Education Cornmiaaion of the 
State. 

[English] 

The Higher Education Board or the Higher Education 
Commission appOints and there Is a delay In 
appointments. In order to avoid the 1081 of semesters 
and Ioaa of teaching, 'permisslons have been given to 
the students In certain States. 

SHRI PRAKASH YASHWANT AMBEDKAR: How 
many have been regularised? Can I know about that 
also? . 

DR. MURLI MANOHAR JOSHI: No; we cannot 
say. 

SHRI PRAKASH YASHWANT AMBEDKAR: How 
many have been regularised? That wlH give the exact 
information whether this is being byp .... d or not. 
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DR. MURLI MANOHAR JOSHI: This practice Is not 
allowed in any of the Central universities. What you have 
said is only true for the State universities. If you would 
give me a notice, I will ask in how many colleges and 
institutions these ad hoc appointments have been done. 

In no Central university, ad hoc appointments have 
been done. . 

SHRI RATTAN LAL KATARIA: Mr. Speaker, Sir, 
through you I would like to know from the hon. Minister 
88 to whether he has received such complalnt8 that 
whenever the posts of lecturers and profeeeore for SC, 
ST category are advertised, these posts are not filled on 
the pretext of 'suitable candidate not found'. AJong with 
it whether there is any proposal under the consideration 
of the Govemment to stop the U.G.C. grants for their 
universities, which have not implemented the reservation 
policy of the Govemment of India? . 

DR. MURLI MANOHAR JOSHI: Among the Central 
universities, only the Aligarh Muslim Unlveralty Is such 
which has not been able to comply with the reservation 
policy due to judicial contention. Except it there Is not 
other university which has not followed the reservation 
policy. If the hon. Member has information about any 
such university where the reservation policy Is not being 
followed as per the U.G.C. guidelines then he can pass 
this information to me In writing, I will Immediately order 
an inquiry into it by writing to U.G.C. 

{English] 

Human Rights and Dutl .. 
+ 

·713. SHRI SIMRANJIT SINGH MANN: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the reply given 
to Unstarred Question No. 3004114.3.2000 and state: 

(a) whether the Justice Verma Committee has 
recommended for making Human Rights and Duties as 
compulsory subject at the school and higher levels of 
education; 

(b) if so, the details of other recommendations made 
by the Committee; and 

(c) the progress made 80 far in the Implementation 
01 the said recommendations? 

{Translation] 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 

TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) A statement Is laid on the Table of the House. 

Stlament 

(a) and (b) The Justice Verma Committee has 
recommended that there is need for a fundamental 
transformation In the direction and approach to curricula 
for teaching Fundamental Duties in schools and teacher 
education institutions. The Committee has also made 
recommendations for lnoorporatlng Fundamental Duties in 
the courses/programmes for higher & professional 
education. 

The other recommendations of the Committee Include 
generating awareness and coneclousn&8s of Fundamental 
Dutlea, optimizing benefits from the existing schemes! 
programmes, protection and improvement of environment, 
elimination of gender bles, re-orlentlng teacher education 
programmes, ensuring the responsibilities of people's 
representative from Panchayats to Parliament, obligation 
of Public Administration and Civil Servants, administration 
of Justice, role of business, industry and media in creating 
awareness of the need to appreciate and intemaiize the 
concept and practice of Fundamental Duties. The 
Committee hes further recommended that· the current 
Human Rights Education Initiative of the UGC should be 
referred to as 'Human Rights and Fundamental Duties 
Education Initiative'. 

(c) The following steps have been taken for 
implementation of the recommendations: 

The report of the Committee has been circulated 
to concerned Ministries/Departments/ 
Organisations of the Govemment of India, and 
to StatelUT Govemments for necessary action 
at their end. 

Printing of the Preamble and Article 51A in 
NCERT publications. 

NCERT has decided to Incorporate Fundamental 
Duties in new/revised curriculum framawork. 

Modules of Fundamental Rights and National 
Values have been made available to Teacher 
Education Institutions. 

Decided that the Human Right. Education 
Scheme of Unlverelty Grants Commission be 
renamed as "Hulflan Rights and Duties 
Education. 
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{English} 

Seventeen Universities identified for Inclusion of 
Post-Graduate Degree/Diploma/Certificate 
Courses on Human Rights and Duties 
Education. 

Curriculum Development Committee has been 
conaIituted by UGC to prapare model curriculum 
in various couraee In Human Rights and Duties 
Education. 

The Justice Verma Committee Report has also 
been sent to the VIce-Chancellors of all the 
Universities for necessary action. 

SHRI SIMRANJIT SINGH MANN: Sir, it is all right. 
I do not want to ask any supplementaries. 

[Translation} 

MR. SPEAKER: Shrl Ramdas Athawale. 

SHRI RAMDAS ATHAWALE: I am satisfied with the 
reply of the hon. Minister. I do not want to ask any 
supplementaries. 

MR. SPEAKER: Whether any other Member would 
like to ask question regarding It. 

Question No. 714. 

(English] 

Admission Procedures of Un""""'" 

·714. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have asked various 
universities of Delhi to make the admission procedures 
more accessible to students by feeding as much 
Information as possible, Including prospectus and 
admission forms on the intemet; 

(b) if so, the datalls in this regard along with other 
suggestions given to various universities of Deihl In the 
matter; 

(c) the reaction of the Universities thereto alongwith, 
the action taken in this connection; 
and 

(d) the time by which all the information is likely to 
be available on the internet? 

[Translation] 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) A statement is laid on the Table of the House. 

(a) to (d) Ves, Sir. Department of Education has 
asked all autonomous organilatlons Ll'lder the Department 
including the Univel'llltles in DeIhl to launch web-basecf.. 
educational Information and servlcea at the earlle8L Aa 
regards the provision of admisalon forma on the internet, 
such decisions are being taken by the un'vera,t'es 
themselves. 

Present Status of Webaites of tJnlVflrslties In DelhI 

Aa per the Information received from Universities of 
Deihl, the status of their website Is as indicated below: 

(i) Indira Gandhi National Open University (IGNOU): 

The Indira Gandhi National Open University has 
launched Its website in July, 1999 and poetad information 
relating to admission Including the application forms on 
the Internet. For obtaining prospectus, admission' 
application forms and the information relating to cou ..... 
offered by IGNOU, anyone can visit website http:// 
ignou.eduJdownIoad.htm. The information can be obtained 
on an other website of IGNOU viz. http://www.ignou.org. 
The website is updated constantly. 

(ii) Delhi University 

The University is compiling all the information relating 
to cours.. offered and admleaion requirements. The 
University has supported the proposal of the Government 
and 8I8ured to develop Information data base tor the 
benefit of the students at the time of admission. 

(10) Jawaharlal Nehru University (JNU) 

Jawaharlal Nehru UnivElrsity has launched Its webstie 
and the information relating to admission has been 
provided by the University on intemet except admlealon 
application forms. The same can be accessed at the 
website address http://www.jnu.ac.in. JNU has expressed 
Its inability to provide admission application form on 
website for national students. The forms can be obtained 
from the admission counter of the University as well as 
by post. However, in respect of foreign national 
candidates, the admission related information as well as 
application forms have been provided by the University 
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on the internet which can be down loaded by vilitlng 
website http://www.jnu.ac.in/foreign.html. 

(iv) Jamia Millia Islamia University (JMI) 

Jamia Millia Islamia has Infonned that as soon .. 
the prospectus is printed and. the admiaaions are 
advertised in the newspapers, the admiasion related 
infonnation will be put up on the Internet within a week's 
time. 

(v) Guru Gobind Singh Indrap",.tt. University 
(GGSIU) 

The information pertaining to admlaalon procedure 
2000-2001 for all programmes aftlHated to GGSIU has 
been made available at www.ggsipu. nlc.!n 

[Translation} 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
the reply has been given in detail hence I don't want to 
ask any supplementary. 

SHRI RAJO SINGH: Mr. Speaker, Sir, the infonnation 
about the districts of Bihar has been given in the reply. 
I would like to know from the Govemment as to what is 
the justification of giving the infonnation for 28 districts 
when these are 55 districts in Bihar? It has been given 
in annexure-III of the reply. 

MR. SPEAKER: Are you asking In connection with 
the question 714? 

SHRI RAJO SINGH: I am asking in conn~ion with 
the Question 714. 

DR. MURLI MANOHAR JOSHI: It is not related to 
the original question and there la no ennexure with the 
reply of question 714. 

SHRI RAJIV PRATAP RUDY: Mr. Speaker, Sir, a 
large number of students from Bihar come te Delhi in 
order to get higher education In Deihl University and they 
get quality education from here. I would like to know 
from the hon. Minister as to whether he will contemplate 
raising the level of higher education In Bihar by allocating 
more resources for the State like Bihar so that those 
stUdents who are forced to get higher education in Delhi 
which is 2000 kilometres away from their home State 
Bihar may get quality education back home In Bihar. 

DR. MURLI MANOHAR JOSHI: This question Is about 
giving admission through websites. Whether the people 
from Bihar come to Delhi in large number or amall 
number, it is not related to this Queatlon. 

{English} 

SHRI PAWAN KUMAR BANSAL: Mr. Speaker, Sir, 
while I appreciate the atepe taken to put this Infonnation 
on webalte, the unfortunate fact remains that a lot of 
malpractices In examinations like PMT, etc. continue. I 
am sure that must be within the knowledge of the hon. 
Mlnlater also. All that I would like to know is thia. 
What atepa are being taken to enaura that the reaults 
are put on the webalte ao that total tranaparency Is 
available to the students as far as the results are 
concemed? 

DR. MURLI MANOHAR JOSHI: PMT examinationa 
are not conducted by us. ...(Interruptions) 

SHRI PAWAN KUMAR BANSAL: That Is Just one 
example, which I gave . ... (Interruptions) 

DR. MURLI MANOHAR JOSHI: I would certainly 
welcome this suggestion and pass on to UGC and other 
examination bodies to consider this auggestion. 

SHRI S.S. PALANIMANICKAM: Sir, some foreign 
unlversltlea want to start their institution in Delhi and in 
other major cities. I would like to know as to what norma 
and regulations the Govemment Is going to introduce for 
these Universities. 

DR. MURLI MANOHAR JOSHI: Sir, I need a notice 
for this. 

MR. SPEAKER: Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

Houalng Statlatleal Infonnatlon Syatam 

*701. SHRI K.H. MUNIYAPPA: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the National Building Organisation (NBO) 
collects Information and atatlatlca conceming the buildings, 
housing facilities at the National Level through the Hcuing 
Statistical Information System and Data Bank; 

(b) if so, the total number of SCiST tamUIes living in 
Urban Areas, Rural Areas and Metro Cities not having 
housing/reaidential facilities as on date; and 

(c) the apacnlc ateps being t8ken to provide them 
with these facilities? 
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THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) Yes, Sir. 

(b) NBO collects Information about housing and 
building construction activity in general and not about 
allotment of dwelling units to the general public or Sc/sT 
~laries. As a part of Its activities NBO also compiles 
data on housing and houaing amenities but not exclusively 
for SC/STs. The source of these data is the information 
supplied by various Govemment organizations, mainly 
office of the Registrar General of India (RGI) and National 
Sample Survey Organisation (NSSO). The information 
sought for in the desired format Is not available, however, 

as per the 1991 census figures of the RGI, 0.6% se 
and 0.05% ST households did not occupy an exclusive 
room State-wise break-up is given in the statement 

. enclosed. 

(c) The National Housing and Habitat Policy 1998 
lays special ernpMsis on the housing needs of vulnerable 
groups including SCISTs. One of the aims of the NHHP 
1998 is to provide cost effective housing and shelter 
options to the Sc/STs and other vulnerable sections. 
However, since housing is a State subject, It· is primarily 
the responsibility of the State Governments to 
make res,rvation in allotment of dwelling units to 
Sc/STs and other vulnerable groups as per the actual 
local needs. 

Sf8tement 

SI. Name of State Percentage of SC Percentage of ST 
No. Households having Households having 

N9 Room No Room 

Total Rural Urban Total Rural Urban 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0.01 0.01 0.02 0.01 0.01 0.03 

2. Arunachal Pradesh 0.48 0.64 0.50 0.53 0.13 

3. Assam 0.03 0.03 0.02 0.03 0.03 0.03 

4. Bihar 0.05 0.05 0.07 0.02 0.02 0.07 

5. Goa 0.96 1.05 0.23 0.00 0.00 0.00 

6. Gujarat 0.03 0.04 0.02 0.01 0.01 0.01 

7. Haryana 0.02 0.02 0.06 

8. Jammu & Kashmir Figures not compiled 

9. Himachal Pradesh 0.13 0.13 0.04 0.79 0.82 0.22 

10. Kamataka ·0.01 0.00 0.03 0.00 0.00 0.00 

11. KeraJa 0.01 0.00 0.02 0.07 0.07 0.00 

12. Madhya Pradesh 0.01 0.01 0.01 0.Q1 0.01 0.00 

13. Maharashtra 0.02 0.02 0.02 0.01 0.01 0.03 

14. Manipur 0.05 0.04 0.06 0.00 0.00 0.02 

15 . . , Meghalaya 0.02 0.00 O.O!; 0.0t' 0.00 0.00 

16. Mlzoram 0.09 0.00 0.12 0.01 0.01 0.01 

17. Orissa 0.05 0.05 0.07 0.01 0.01 0.01 

18. Punjab 0.01 0.00 0.02 Not Available 

• 
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II" 

a. 3 4 

19. Rajasthan 0.17 0.12 

20. Slkklm 0.00 0.00 

21. Tamil Nadu 0.00 0.00 

22. Tripura 0.19 0.18 

23. Uttar Pradesh 0.12 0.11 

24. West Bengal 0.07 0.03 

25. Chandigam 0.08 0.06 

26. D&N Haveli 0.16 0.18 

27. Daman & Diu 0.00 0.00 

28. Delhi 0.01 0.02 

29. Pondicherry 0.02 0.00 

30. A&N Islands Not Available 

31. Lakshadweep Not Available 

Enhancement of Interest Ride 

·705. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the HUDCO propose to enhance interest 
rate on the housing loans to weaker sections; 

(b) if so. the details thereof and the reasons 
therefor; 

(c) whether any alternate system of financing has 
been proposed to avoid such increase in Interest rate on 
the loans to weaker sections; 

(d) if so, the details thereof; 

(e) whether the HUDCO has also sought its equity 
base to be increased; and 

(f) if so. the details in this connection? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) and (b) Housing & Urban Development 
Corporation Ltd. (HUDCO) has submitted a proposal to 
raise interest rate for its various housing schemes 
implemented by the State Govemmenta for Economically 
Weaker Section (EWS) from the present 10%. The 
increase has been proposed in view of high borrowing 

5 6 7 8 

0.39 0.14 0.08 1.13 

0.00 0.00 0.00 0.00 

0.00 0.01 0.01 0.00 

0.27 0.21 0.20 0.62 

0.25 0.97 0.20 2.57 

0.29 0.14 0.04 1.30 

0.8 Not Available 

0.00 0.01 0.01 0.00 

0.00 0.00 0.00 0.00 

0.01 Not AveHable 

0.04 Not AvaHabie 

0.05 0.05 0.00 

0.00 0.00 0.00 

cost of HUDCO and large votume of unit& financed under 
various schemes including 2 Million Housing Programme 
(2MHP). 

(c) and (d) HUDCO has proposed that aftematlvely 
HUDCO may either be given direct subeIdy or indirect 
incentives like access to tax-free bonds, accesc to priority 
sector funds of bank, exemption from levy of income 
tax, stamp duty etc. 

(e) and (f) Authorised capital of HUDCO has racenIIy 
been enhanced from Rs. 385 crore to As. 1250 crore of 
which the paid up capital is Rs. 898 crore. 

Ballo Semrldhl Yo,ana 

• ·706. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the budget aliocated for 1999-2000 for the 
implementation of Ballks Samridhl YoJana to each State 
particularly to Kamataka; 

(b) whether the Government have received any 
request for the enhancement of budget allocation under 
the said scheme from different States; 

(c) if so, the funds 80 far released, State-wise; 

(d) whether the Government propose to allocate more 
funds to the States for the purpoae; 
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(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT; MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): fa) 
State-wise details of allocation of funds for the year 1999-
2000 for the implementation of Balika Samridhl Yojana Is 
given in the Statement enclosed. An amount of Rs. 151.35 
lakhs was released to the State of Kamataka. . 

(b) No, Sir. 

(c) Does not arise. 

(d) Allocation of funds from 2000-2001 onwards to 
the StatealUnion Territories would be made on receipt of 
the utilisation certificates in respect or releases made 
earlier for the implementation of the echeme and after 
talcing into consideration the actual requirements or Stateal 
UTs vis-a-vis the funds available under the echame. 

(e) and (f) Does not arise. 

State-wise Allocation of Funds for the year 1999-2000 
for the Implermlntation of Balika Samridhi Yojana 

(Rs. in Lakhs) 

S.No. Name of the StatelUT Amount Released 

2 .3 

1. Andhra Pradesh 146.35 

2. Andaman & Nicobar Islands 1.10 

3. Arunachal Pradesh 6.21 

4. Assam 143.66 

5. Bihar 712.46 

6. Chandlgarh 1.28 

7. Daman & Diu 0.47 

8. Delhi 12.54 

9. Dadar and Nagar Haveli 

10. Goa 2.23 

11. Gujarat 105.49 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

Mahlla Samakhya Programme 

3 

57.66 

18.50 

35.00 

151.35 

54.62 

0.26 

366.90 

304.95 

7.65 

11.90 

2.06 

3.54 

221.41 

3.35 

28.28 

217.12 

2.17 

158.77 

11.60 

935.94 

275.18 

4000.00 

'707. SHRI G.J. JAVIYA: Will the Minister 01 HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the States where Mahila Samakhya Programme 
is in operation in the country; 

(b) the achievements made under the programme in 
these States, State-wise; 

(c) the funds earmarked for this programme during 
the last three years and'the current year, year-Wise; 

(d) the other echemes formulated in this regard; 
and 
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(e) the steps taken by the Union Govemment to 
prevent girls from entering the profession of Devdasis? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(e) The Mahila samakhya Programme is beln~ 

implemented in the States of Assam, Andhra Pradesh, 
Bihar, Gujarat, Kamataka, Madhya Pradesh and Uttar 
Pradesh, and has recently been extended to Kerala. 

Evaluations conducted in all States except Kerala have 
shown that: 

• The empowerment of women has led to a 
growing demand for education and In all districts 
women have come up with requests for literacy. 

• sanghas at the village level are playing an 
active role in village education committees, 
making schools work, ensuring that the teechers 
come regularly and in many installC8S ensuring 
that in their villages, chiidren, particularty girt 
chiidren, have access to formal education. 

• A foundation for women's empowerment at the 
grassroots level has been built. 

• Sanghas at the village level, have been able to 
identily and articulate needs, mobilize action and 
elicit support for change in areas of literacy, 
health. savings, water, chiid-care and economic: 
activities. 

• Mahila samakhya has reached the poor and 
marginal women who have been able to 
overcome social barriers and are addraeaing 
social issues such as child markage, child 
labour. and violence against women. 

• Women have achieved a public recognition of 
their roles as women and as a collective within 
their community. 

The funds earmarked by the Govemment 'Of India for 
the programme in the last three years and the current 
year are: 

Year 

1997·98 

1998·99 

1999·2000 

2000·2001 

Funds earmarked (Rs. in crores) 

6.0 

7.5 

7.5 

10.0 

The programmes of the National Literacy Mission, 
the Non formal education scheme, Operation Blackboard, 
Lok Jumblsh programme In Rajllllhan, the District Primary 
Education Programme, Central scheme of area intensive 
programme for educationally backward minorities, scheme 
for strengthening of boarding and hostel facHltIes for girl 
students, scheme for promotion of women studies in 
universities, scheme for women's hostels In univel'lltles 
and colleges, Navodaya Vidy"-ya acherne, technician 
education programmes phase I and " also have 
components for glrtslwomen's education. 

The Devadasi system, which was prevalent in some 
parts of Andhra Pradesh, Kamataka, and Maharashtra, 
stands legally banned. The commercial aspects of this 
practice attract the provisions of the Immoral Traffic: 
(Prevention) Act, 1956. This is further supplemented with 
subltanllve laws against kidnapping, seiling, abduction and 
wrongful detention of women and girts. Under Mahila 
samakhya, In Andhra Pradesh and Kamataka, women 
mobilised under the programme have prevented initiation 
of girls as devaduis In their villagH. 

Negotiation with Hoell.. "-IIa Group. 

·709. DR. NITlsH SENGUPTA: 
SHRI K.A. SANGTAM: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment have Initiated fresh 
negotiations with the Hostile Naga Groups; 

(b) if 80, the details theraof alongwith the terms and 
conditions settled for the purpose; 

(c) whether the Union Govemment have authorised 
the State Govemment of Nagaland to deal with the 
remaining vestiges of the insurgency; 

(d) if 10, the details in this regard; and 

(e) the steps taken by the Govemment to bring two 
rival groups viz. NSCN (1M) and NSCN(K) to negotiate 
under one roof and bring normaJcy and peace in the 
State? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (e) There ia an ongoing ceasefire with 
the NSCN (UM) which is currently valid upto 31.7.2000. 
As negotiations are continuing, it would not be appropriate 
to disclose the details. 
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In a recent preas release, the NSCN(K) has offered 
to enter into a formal cellHflre with the Govemment of 
India. 

The State Govemment of Nagaland is fully competent 
to deal with insurgency/militancy on Ita own. 

The Government of India hopes that the two NSCN 
groups will put an end to violence and come forward for 
negotiations. 

[Translation] 

Prime Minlater'a Integrated Poverty EradIcation 
Programme 

·711. SHRI SHIVRAJ SINGH CHOUHAN: WUI the 
Minister of URBAN EMPLOVMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) the main features of the Prime Minister's 
Integrated Urban Poverty Eradication Programme; 

(b) the schemes implemented so far under the said 
programmes in the States particularly in Madhya Pradesh; 

(c) the names of urban areas identified in Madhya 
Pradesh and other States for implementing this 
programme; and 

(d) the funds allocated by the Govemment thereunder, 
State-wise? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) and (b) The Prime Minister's Integrated 
Urban Poverty Eradication Programme (PMI UPEP) was 
launched in November, 1995 and the acheme was 
subsumed in the new unified programme called Swama 
Jayanti Shaharl Rozgar Yojana (SJSRy) with effect from 
1.12.1997. The salient features of the programme are 
given in enclosed Statement-I. The datalls of the 
components implemented under PMIUPEP in the States 
including Madhya Pradesh are given in enclosed 
Slatement-li. 

(c) The programme was originally applicable to 345 
Class-II urban agglomerations. The State-wi8e list of 345 
Class-II Urban Agglomerations including Madhya Pradesh 
are given in enclosed Statement-III. The acheme was 
later extended to the District towns in the North Eastem 
Slates, Sikkim, Jammu & Kashmir, Himachal Pradesh and 
Garhwal and Kumaon Regions of Uttar Pradesh. 
The names of these towns are given in enclosed 
Statement-IV. 

(d) State-wise details of the total Central funds 
released under PMIUPEP during the period 1995-96 to 
1997-88 are given In enclosed Statement-V. 

Prime Minister's Integrated Urban Poverty· Eradication 
Programme 

SaHent Features 

The programme envisages resource mobilisation also 
through the community, urban local bodies, NGOs and 
the private sector participation. The Programme allO 
provides for creation of National Urban Poverty Eradication 
Fund (NUPEF) with contribution from private sector linked 
to 100% Income Tax exemption. 

Multi-purpose community kendras, each of 
approximately 300 sq. ft. is to be set up to function as 
community pre-schoollfunctlonal literacy/non-formal 
education, primary health care/cultural centre etc., each 
for neighbourhood groups consisting of atleast 100 
famlHes. . 

The Programme envisages under-employed and 
unemployed urban poor youth to set up small enterprises 
relating to servicing, petty buainese and manufacturing 
through skill development. The maximum unit cost is 
placed at Rs. 1 Iakh, with a subsidy of 15% of the project 
cost,..ubject to a maximum of Rs. 7,500/- per beneficiary. 
The repayment schedule ranges from 3 ye818 to 7 years 
after an Initial moratorium of 8 to 18 months as decided 
by the bank. 

The programme envlsaQfl financial support to the 
urban poor for shelter upgradation with a loan component 
of Rs. 10,0001- to bEl arranged from HUDCO/any other 
financial Institution Including commercial banks subject to 
the condition that the beneficiary holds a title to the land. 
A aubaidy of 25% subject to 8 ceilling of Rs. 2,5001- per 
unit wUl be given. 

Under the ~me, It is proposed to provide basic 
physical amenities on a whole-town basis, like water 
supply, general sanitation, garbage and solid waste 
disposal including small construction activities like, roads 
pavemanta, drainage, community bathallatrlnes, etc., on 
a 80:40 basis between the Central and the State 
Govemments. 

As per capita coat of Rs. 1001- in the first year and 
Rs. 75/- in the subsequenl years will be available for 
community activities. 
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Statement-II

to Questions 44

SI.
No.

Component

Name of Components Under Prime Minister's Integrated Urban Poverty Eradication Programme

Funds
Sharing

A.

Centre: State

(i) (a) Basic physical amenities under
EIUS

(b) Basic physical amenities to Urban Poor living slums in permanent
sottlemont areas

8.

(ii) Basic physical amenities under PM's IUPEP on whole town basis-Utilities
like water supply, low cost sanitation, garbage and solid water disposal
with special focus on urban poor including small construction activities in
Urban Poor localities (like roads, pavements, drainage, community bathsl
latrines and small community assets etc.)

(:) Self employment generation

(ii) Skill DevelopmentfTraining (Rs. 1000/- per trainee p.m.)

(iii) Shelter Upgradation including on site infrastructure subsidy of
Rs. 2500/- per unit to Urban poor who holds clear land title.

Basic special amenities per capita cost of Rs. 100 proposed.

(i) Multi-purpose Community Kendras at suitable cost for 100 families (appro.)

(ii) Revolving funds tor Thrift & Credit Societies

(iii) Community Organisations support to NGOs/CBOs.

(iv) Strengthening of ULBs including bench mark survey and project families.

(v) Training of elected representatives, functionaries of ULBs and
Community workers

C.

D.

100% State

60:40

60:40

60:40

100% Centre

60:40

60:40

50:50

100% Centre

100% Centre

100% Centre

100% Centre

Statement-III 6. Adilabahad

7. Chilakaluripet

8. Bharmavaram

9. Madanapalle

10. Tadipari

11. Jagitial

12. Bellampalle

13. Mandamarri

14. Kavali

15. Miryalaguda

List of 345 Ctssc i/ Urban Agglomerations Proposed to
DO (>.)'h'(od Under the Prime Minister's Integrated
Urban Poverty Eradice bon Programme (PMI UPEP)

Andhra Pradesh

1. Srikakulam

2. Tadepalligudem

3. Narsaraopet

4. Narsaraopet

4. Nalconda

5. Anakapalle
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16. Yemmiganur 13. Giridih

17. Bodhan 14. Sitamarhi

18. Kadiri 15. Bagaha

19. Tanuku 16. Kishanganj

20. Bapatala 17. Barauni

21. Srikalahasti 18. Mokameh

22. Suryapet 19. Samastipur

23. Nirmal 20. Gumta

24. Kagaznagar 21. Chibasa

25. Pallacole 22. Oaltonganj

26. Narsapur 23. Buxar

27. Guddur 24. Madhubani

28. Ponnuru 25. Jhumri Tilaiya

29. Siddipet 26. Lakhisarai

30. Palwancha 27. Nawada

~1. Mancheriyal 28. Jehnabad

32. Rayachoti Gujarat

33. Sangareddy 1. Patan

34. Siricilla 2. Oohad

Bihar 3. Jetpur

1. Sasaram 4. Kalol

2. Hazaribagh 5. Palanpur

3. Dehri 6. Khambhal

4. Bettioh 7. Gondal

5. Hajipur 8. Ohoraji

6. Jamalpur 9. Ankleswar

7. Oeoghar 10. Amreli -..
8. Begusarai 11. Savarkundla

9. Motihari 12. Sotad

10. Siwan 13. Mahuva

11. Ramgarh 14. Oeesa

12. Saharsa 15. Vis nagar
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16. Dhrangadhra 2. Tlnsukia 

17. Dholka 3. Dhubrl 

18. Upleta 4. Tezpur 

19. Sidhpur Goa 

20. Himatnagar 1. Mormugao 

21. Anjar 2. Penall 

22. Bilimora 3. Margao 

23. Unjha Haryana 

24. Kadi 1. Jlnd 

25. Virangal 2. Thaneaar 

26. Dabhoi 3. Rawarl 

27. Keshod 4. Kalthal 

Kamstska 5. Panchkula 

1. Kolar U. State 

2. Gangawati 6. Hansi' 

3. Gagaleot 7. Palwal 

4. Raviceue 8. Bahadurgarh 

5. Harihar 9. Namaul 

6. Chikmagalur Kers/a 

7. Rabkavibanhatti 1. KodungaJlur 

8. Channapatna 2. Kayamkulam 

9. Dodballapur 3. Chlttur-

10. Dandeli Thathaman-galam 

11. Shahabad 4. Payyannur 

12. Gokak 5. Tallparamba 

13. Nipanl 6. Thlruvalla 

14. Arwar 7. Changanasaery 

15. Sirsi 8. Ponnani 

16. Ramanagaram 9. Kaaaragod 

11. Chintamani Madhya Pradesh 

Assam 1. Chhlndwar8 

1. Nagaon 2. Mandsur 
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3. Chlkhli Kalan·Parsaia 8. Pandharpur 

4. Vldisha 7. Shrirampur 

5. Neemuch 8. Hlnganghat 

6. Ralgarh 9. Nandurbar 

7. /tarsi 10. Chali8gaon 

8. Jagdalpur 11. Amalner 

9. Sami 12. Khamgaon 

10. Mhow Cantt 13. Parll 

11. Burhar·Dhanpuri 14. Bhandara 

12. Nagda 15. Udglr 

13. Chhatarpur 18 Osmanabad 

14. Sehore 17. Na/uopara 

15. Kurasl. 18. Akot 

16. Ho~ad 19. Manmad 

17. Dharntari 20. Panvel 

18. Balaghat 21. Virar 

19. Khargone 22. Ambejogal 

20. Seonl 23. Karad 

21. Datia 24. Ratnaglrl 

22. Betul 25. Puaad 

23. Shahdol 28. Hingoli 

24. Dhar 27. Buktana 

25. Jaora 28. Malkapur 

26. Rajhara Jharan Dalli Nagaland 

27. Ambiha Pur 1. Dimapur 

28. Bina /tawa 2. Kohlma 

Maharashtra Orissa 

1. Achalpur 1. Bhadrak 

2. Salara 2. Ba/angir 

3. Ballarpur 3. Brajaraj Nagar 

4. Barshi 4. Barlpada 

5. Vasai 5. Jeypur 
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6. Jharsuguda 10. Dhaulpur 

7. Sunabbda 11. Nagaur 

6. Bargarh 12. Sardarahahar 

9. Bhawanipatna 13. Banswara 

10. Jateni 14. Mekrana 

PunjBb 15. Fatehpur 

1. Malerkotla 16. Bundl 

2. Phagwara 17. Hindaun 

3. Firozpur 18. Baran 

4. SA.S. Nagar 19. Ratangarh 

5. Barnala 20. Nawalgarh 

6. Khanna ramll Nadu 

7. Rq,ura 1. Nagappattlnam 

8. Muktsar 2. Pudukkottal 

9. Kapur1hala 3. Bhavani 

10. Kot Kapura 4. Aniyanbadi 

11. Faridkot 5. Guduivatt.am 

12. Fullka 6. VHlupuram 

13. Malout 7. UdhagamandaJam 

14. Sangrur 8. Aruppukkottai 

15. Mansa 9. Kovilpatti 

16. Gurdaspur 10. MayiladuthuraJ 

17. Nabha 11. Palani 

18. Firozpur Cantt 12. Ambur 

Rsjatshlln 13. Tiruchendur 

1. Churu 14. Paramalckudl 

2. Hanumangarh 15. Arakkonam 

3. Kishangarh 16. Virudunagar 

4. Swai Madhopur 17. Kadaiyanallur 

5. Jhunjhunun 18. SnYilliputtur 

6. Chittaurgarh 19. Chidambaram 

7. Sujangarh 20. Bodinayakkanur 

8. Gangapur City 21. Thanl Allinaganim : 
9. Barmea 22. Mettuppalaiyam 
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23. Tiruchengodu 15. Etah 

24. Tindivanam 16. Barabanki 

25. Krishnagiri 17. Malnpuri 

26. Ambasamudram 18. Ghazipur 

27. Dharmapuri 19. Sultanpur 

28. Udumalaippettai 20. Kaaganj 

29. Patturkkottai 21. Bljnor 

30. Devarshola 22. Rishikeeh 

31. Mannargudi 23. Shamli 

32. Attur 24. Tands 

33. Tiruppattur 25. Kashlpur 

34. Tenkasi 26. Baraut 

35. Arani 27. Najlbabad 

36. Chengalpattu 28. Deoband 

37. Pullyangudl 29. Bela Pratapgarh 

38. Ramanathapuram 30. Bhadohi 

.39. Vriddhachalam 31. Shlkohabad 

40. Kambam 32. Mumbarakpur 

41. Panruti 33. Ruderpur 

Unar Pradesh 34. Sikandrabad 
, 

1. Orai 35. Balrampur 

2. Banda 36. Kannauj 

3. Gonda 37. Naglna 

4. Mughalsarai 38. Mahoba 

5. Roorkee 39. Kalrana 

6. Hardoi 40. Chandpur 

7. Basti 41. Shahabad 

8. Ballia 42. Mawsna 

9. ChandauBI 43. Sahaswan 

10. Deoria 44. Auralya 

11. Khurja 45. Ganga Ghat 

12. Lakhimpur 46. Pllkhua 

13. Lalltpur W .. t Bengal 

14. Azamgarh 1. Koch Bihar 
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2. Puruliya 2. Assam 

3. Bimagar 1. KokraJtlllr 

4. Rajpur 2. Bongalgaon 

5. Bangaon 3. Go.Ipara 

6. Chakdaha 4. BaIpeta 

7. Oarjlling 5. NaIler! 

8. Jalpaiguri 8. MangoIdoi (Oanang) 

9. Chittaranjan 7. Lakhlmpur 

10. Blrlapur 8. Martgaon 

11. Aurangabad 9. GoI.at 

12. Bishnupur 10. Slbeagar 

13. Jangipur 11. Olphu (KalbI-AngIong) 

14. Katwa 12. Haftong (North Kachar Hilla) 

15. Suri 13. KarirnagIInJ 

16. Contai 14. Hallekandl 

17. Bolpur 15. Ohemaji 

18. Gobardanga 3. Himachal PradetIh 

A&N Islands 1. Chernba 

1. Port Blair 2. Dharamsala (Kangra) 

Pondicherry 3. Hamlrpur 

1. Karaikal 4. Una 

S,.,."..",.,V 5. Bllapur 

District Towns with Urban Population Lea than 6. Mandi 

100,000 Covered Under PMIUPEP 7. Kullu 

1. Arunachal Pradesh 8. Solan 

1. Oodmlla town (West Karneng) 9. Nahan (Sirmaur) 

2. Itanagar (Lower Subamslvl) 4. Jammu & Kahmlr 

3. Along town (West Siang) 1. Leh 

4. Paslghat (East Slang) 2. Kargll 

5. Raing town (Oibang-valley) 3. Kargll 

6. Tezu town (Lohit) 3. Baramull 

7. Kohonsa town (Tlrap) 4. Kupwada 
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5. Srinagar· 

6. Bargaon 

7. Anantnag 

8. Pulwama 

9. Jammu· 

10. Kathra 

11. Cadra 

12. Udhampur 

13. Rajouri 

14. Punch 

5. Manipur 

1. Churachandpur 

2. Moreh (Chandel) 

3. Thoubal 

4. Biahnupur 

5. LUong ttmphal) 

G. MeghR/aya 

1. Jowai 

2. Nongstoin 

3. William Nagar 

4. lura 

7. Mizoram 

1. Lunglei 

2. Salha (Chhimtulpuri) 

8. Nags/and 

1. Zunlebate 

2. Wokl\a 

3. Mokokchung 

4. luensang 

5. Mon 

9. Sikkim 

1. Mongan 

• Since excluded. population being more than 1 

VAISAKHA 26, 1922 (Saka) to Questions 

2. Gangtok 

3. Namachi 

4. Geyzlng 

10. Tripura 

1. Charam Nagar (North Tripu~) 

2. Udaipur (South Trlpura) 

11. Garhwal & Kumaon Regions (UP) 

1. Chamoll 

2. Tehri·Garhwal 

3. Uttar·Kashl 

4. Pauri·Garhwal 

5. Almora 

6. Nainltal 

7. Pithoragarh 

",.",.n,· V 

State-wiN Details of Central PIlnds ReIeastId During 
the period 1995·96 to 1997·98 for Implemantation of 

PM/UPEP 

58 

(Rs. in lakhs) 

SI. Name of SatelUl Central 
No. Share 

Released 

2 3 

1. Andhra Pradesh 2219.41 

2. Arunachal Pradesh 163.91 

3. Assam 580.73 

4. Bihar 1262.41 

5. Goa 187.29 

6. Gujaral 1120.94 

7. Haryana 356.27 

8. Himachal Pradesh 228.30 

lakh. 9 . Jammu & Kashmir 355.14 
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2 3 

10. Kamataka 1218.90 

11. Kerala 549.47 

12. Madhya Pradesh 1504.40 

13. Maharashtra 1822.05 

14. Manipur 117.08 

15. MeghaJaya 81.55 

16. Mizoram 47.25 

17. NagaJand 231.83 

18. Orissa 414.71 

19. Punjab 693.27 

20. Rajasthan 1145.87 

21. Sikkim 75.65 

22. Tamil Nadu 2091.07 

23. Tripura 46.82 

24. Uttar Pradesh 3090.87 

25. west Bengal 1089.92 

26. A&N Island 94.85 

27. Pondicherry 60.00 

Total 20829.76 

{English] 

General .syStem of Preferencee Benetlta by U.S.A. 

"712. DR. JASWANT SINGH YADAV: Will the 
Minister of' CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the United States of America is 
contemplating to grant General System of Preferences 
benefits to Indian agro-chemicals and pharma products; 

(b) if so, the details in this regard; and 

(c) the expected time by which the benefits are likely 
to be accorded by the United States of America? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (c) The Generalised 
System of Preferences (GSP) of the Urfited States of 
America (USA) is a unilateral scheme under which the 

notified goods when imported into USA from developing 
countries, including India, receive preferential tariff 
treatment. Exports of agro-chemicals and pharmaceutical 
products from India are presently not covered under the 
GSP Scheme of the United States. Review of the items 
which are covered under the scheme is done generally 
in June every year. 

Compuleory education 

"715. SHRI A. NARENDRA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleued to 
state: 

(a) the percentage of targets achieved for providing 
free and compulsory primary education in each State; 
and 

(b) the names of States and Union Territories where 
free primary education is being imparted? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) All State GovemmentalUTs. have abolished tuition fees 
in Govemment Schools upto upper primary level. Nineteen 
StatealUTs viz. Andhra Pradesh, Assam, Bihar, Goa, 
Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir, 
Kamataka, Kerala. Medhya Pradesh, Maharaahtra, Punjab, 
Rajasthan, Tamil Nadu, Uttar Pradesh, West Bengal, 
Andaman & Nocober Islands and Delhi have enacted the 
requisite laws for compulsory education. 

The 5200 Round Natiomil Sample Survey conducted 
in 1995-96, gives the age specific attendance ratio of 
children in the 6-14 age, State-wise. The position is 88 
follows: 

State/U.T. Broad Age Group of Students 

6-10 11-13 

2 3 

Andhra Pradesh 75 60 

Arunachal Pradesh 65 82 

Assam 73 60 

Bihar 43 58 

Goa 99 89 

Gujarat 80 n 
Haryana 83 87 
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2 

Himachal Pradesh 91 

Jammu'& Kashmir 69 

Kamataka 75 

Kerala 97 

Madhya Pradesh 64 

Maharashtra 88 

Manlpur 69 

Meghalaya 69 

Mizoram 71 

Nagaland 71 

Orissa 63 

Punjab 85 

Rajasthan 58 

Sikkim 77 

Tamil Nlidu 91 

Tripura 81 

Uttar Pradesh 61 

West Bengal 67 

Andaman & Nicobar Islands 94 

Chandigarh 87 

Dadra & Nagar Haveli 79 

Daman & Diu 100 

Deihl 84 

Lakahadweep 97 

Pondicherry 98 

AII·lndia 69 

{Trans/atlon] 

Merger of IGHR with ICSSR 

'716. SHRI TUFANI SAROJ: 
SHRI SUSHIL KUMAR SHINDE: 

3 

94 

82 

70 

97 

67 

85 

87 

94 

88 

85 

66 

86 

64 

90 

74 

84 

66 

74 

94 

95 

55 

76 

95 
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Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to merge the 
ICHR with the ICSSR (Indian Council of Social Science 
R .... rch): 

(b) If so, the reaaol1ll therefor, 

(e) whether the WOIic In ragIId" to pubIiIhIng of a 
WhIte Paper on. the funcIIonIng aI the ICHR or for the 
book .. ries on 'Towardl FI'Mdom' 18 being got done; 
and 

(d) If so, the detalle In this connection and the 
justification for bringing a white paper on these matters? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No, 
Sir. 

(b) Does not arl8e. 

(e) and (d) The 'Towal'dl Freedom' Project hu been 
a matter aI some dlscuulon. The ICHR, therefore, felt It 
neceeaary that the facts relating to the project should be 
made public by preparing a Status Paper. A CommIttee 
hu been constituted In the Council for ttU purpoee. 

{English] 

'717. SHRI RAM MOHAN GADDE: 
SHRI M.V.V.S. MURTHI: 

WHI the Minister of CHEMICAlS AND FERTILIZERS 
be pleued to state: 

(a) whether a meeting w .. recentty held with the 
National Phannaceutlcal Pricing Authority (NPPA) and the 
State Drug Authorities (SDA) for a general review of the 
performance of the pharmaceutical industry at both the 
Central and the Ststa levela; 

(b) If 80, the datalls of the lasuel/di8cussed In the 
meeting alongwith the outcome thereof; 

(e) whether the major problems being faced by the 
phannaceutical manufacturers relate to the incre... In 
the sale of spurious drugs; and 

(d) If so, the steps taken or being taken to stop the 
sale of spurious drugs? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) An All India 
Conference of States' Drug Administration was organised 
by the National Pharmaceutical Pricing Authority (NPPA) 
on the 26th April. 2000 with a view to reviewing the 
State wise status of the Pharmaceu~ical Industry, the 
implementation of the Drugs (Prices Control) Order and 
to discuss the issues relating to the production of drugs 
and formulations, the menace of spurious drugs and 
Irrallonal combinations and public awareness. etc. 

(c) and (d) Under the provisions of the Drugs and 
Cosmetics Act, 1940 and the Rules therellnder, the 
enforcement of quality control of drugs and 
pharmaceuticals is regulated by the respective States. 

Jawaharlal Nehru Stadium 

'718. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whethQr Jawaharlal Nehru Stadium, New Delhi is 
being regularly used for commercial purposes Instead of 
promoting sports particularly when the 'Sydney, 2000 
Olympics is fast approaching; 

(b) if so, the reasons therefor; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) to (c) No, Sir. 

The Jawaharlal Nehru Stadium has sporta facilities 
for Athletics and Football in the main arena and also for 
Cricket. Hockey, Tennis, Basketball, Boxing, Weightlifting, 
Judo, Volleyball and Gymnastics in the peripheral areas. 
These facilities are being used for sports promotion 
activities only. 

However, the Sports Authority of India is also 
dependent on revenue generation from Non-sports 
activities so as to meet for its total expenditure in addition 
to the Non·Plan budgetary 'upport from Government. For 
thiS objective. several areas in and around the Stadium 
which are not utilised for sports purposes, are also given 
out'on commercial basis for revenue generation. Facilities 
Inside the Main arena of J.N. Stadium are rented out 
only if they are no, being utilised for training of elite 
athletes. In case any event or training camp for Indian 
team is scheduled at J.N. Stadium, that venue is not 
utilised for commercial activities or revenue generation. 

Modemlutlon of Central Security force. 

*719. SHRI NARESH PUGLIA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Government have chalked out 
a plan to strengthen and modernise the Central Security 
forces. 

(b) if so, the details thereof; 

(c) whether additional battalions would ba created to 
meet the demands of the States In this regard; 

(d) if so, the details in this connection; and 

(e) the financial implications involved in the matter 
and the extent to which the Central Security forces would 
be able to combat terrorism in the country? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) Yes, Sir. 

Modernisation of the Central Para Military Forces 
(CMPFs) is an ongoing exercise. During the last few 
years, the Government have given special attention to 
upgrading the striking capability of CMPFs by induction 
of modem and sophisticated weaponry and equipment. 
In order to provide a time perspective to Government's 
effort and to cope with the challenge of. incrJIased militant 
and terrorists activities, the CPMFs have formulated five 
year perspective plans for modernisation of weaponry and 
equipment. The tenatlve financial projection of these plans 
is around Rs. 4000 crores. 

These plans will be implemented in a phased manner, 
ov.er the next five years commencing 2000-2001, subject 
to availability of funds In the annual budget. 

(c) to (e) The Government has sanctioned raising of 
12 additional Bns of the CPMFs on temporary basis as 
under: 

Assam Rifles 

BSF 

CRPF 

5 Bns 

3 Bns 

4 Bns 

The total financial implication for creation of these 
Bns would be Rs. 260 crores. In addition 5 India Reserve 
Bns have also been sanctioned to the following. States: 

J&K 

Himachal Pradesh 

Tripura 

Punjab 

2 
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The initial non-recurring cost of raising these Bns 
win be Rs. 65 crores. 

These modemisation plans and· the additional raisings 
would help the CPMFs to combat terrorism in the cOuntry. 
An Inter-Ministerial Group has been set up to asses the 
futuristic requirements of CPMFs. 

Jal Vlgyan Mlulon 

·720. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Govemment have decided to ortent 
the Jai Vigyan Technology mission to the needs and 
requirement of the States; 

(b) if so, the details thereof alongwith the projects 
lIIO~ertaken thereunder; and 

(c) the financial assistance provided by the 
Govemment to the mission during the current financial 
year? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) 21 Jai Vigyan National SaT Mission projects are under 
implementation in large number of research institutes, 
universities, NGOs, etc. coordinated by ten Science 
Departments in different States across the country. The 
basic philosophy behind these mission programmes is 
science in the service of man. The programmes address 
major national issues such as food security, germplasm 
conservation, herbal prdouct development, crop 
improvement, development of new vaccines and 
diagnostics, development of a Light Transport Aircraft 
(L TAl, setting up of a National Botanical Garden, Braille 
literacy, Software development for Indian Languages, 
ocean thermal energy conversion, application of nuclear 
technology in medicine and control of thalassemia and 
rheumatic fever, technology for visual impairment, disaster 
management for himalayan region, area development for 
Andaman & Nlcobar Islands, development of a remote 
medicai diagnostic system and use of remote sensing 
technology for disaster management and study of the 
cropping systems. In some of the projects like the nutrition 
and food security almost all States are covered. The 
results from these missions would be hamessed for the 
whole country. 

The cost of the project is about Rs. 390 crores for 
a period of 3 years and Rs. 50 crores have been released 

so far. The cunent year release is expected to be about 
Rs.60 croree. 

A .... llng of Anlclentla' Plot. 

7643. SHRi RAVINDRA KUMAR PANDEY: Will the 
Minister of HOME AFFAIRS be pleased to refer to the 
reply given to the usa 6024 dated July 28, 1998 and 
state: 

(a) whether Durga Builders, N_ Delhi is stiU indulging 
in reselling residential plots of the innocent plot holders 
with the nexus of some antisocial elements and local 
police; 

(b) if so, whether any complaints has been lodged 
against the builders; and . 

(c) the action taken by the Govemment in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) Information 
Is being collected and will be laid on the Table of the 
House. 

[Translation] 

International Hindi Unlveralty 

7644. SHRI RAGHUVIR SINGH KAUSHAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Intematlonal Hindi University, Wardha 
is functioning in Delhi at present instead of at Wardha; 

(b) if so. the reasons therefor and the additional 
expenditure being incurred on it due to its fUllCtioning in 
Delhi; 

(c) whether the headquarters of the University has 
been set up at Wardha; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVElOPMEoNT (SHRI 
JAYASINGRAO GAIKWAD PATIL): (a) to (d) As per 
information received from the Mahatma Gandhi 
Antarrashtriya Hindi Vishwavidyalaya (MGAHV). the 
Government of Maharashtra have allotted land in Wardha. 
Maharashtra during December. 1999 for setting up of the 
University. NecesSary infrastructural facilities· are to be 
developed in Wardha for which steps have already been 
initiated. MGAHV Is a University of intemational status 
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and as such the offices, of the University will have to be 
there both in Delhi and Warclha. The Univer8IIy til not 
incurring any other expenditure for Its Delhi office except 
the rent being paid for the hired private accommodation. 
The headquarters of the University will be at Warclha. 

{English] 

B.Ed and D.Ed Col ...... 

7645. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of propoaals received for B.Ed and 
D.Ed colleges for Maharaahtre and Goa by the National 
Council for Teachers Education at Bhopal during the last 
three years, till date; 

(b) the number out of th ... propo .... cleared during 
the period with conditlonalwithout condlllonalproviaionally 
for one year subject to fulfilmtint of certain conditions; 

(c) the places selected for such colleges are proposed 
to be set up in the said States; 

(d) the number of proposals rejected and the reasons 
therefor; and 

(e) the details regarding the composition of the 
competent Regional Committee and guidelines and normal 
procedure laid down for the approval of the proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (e) The 
Information is being conected from the National CouncIl 
for Teachers Education and will be placed on the Table 
of the House. 

Unauthorl88CI Conetructton. 

7646. SHRI NEPAL CHANDRA DAS: Will the Minister 
of HOME AFFAIRS be pleased to alate: 

(a) whether the Government propose to create a 
separate force for assisting the DDA and other agencies 
in Delhi for carrying out demolitions and to check 
unauthorised constructionalaiteratlons; 

(b) if so, the details thereof; .and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No, 
Sir. 

(b) Question doas not arise in view of (a) above. 

(c) A Task Force having representatives from all 
concerned Departments like MuniCipal . Corporation of 
Delhi, New Delhi Municipal Council, Delhi Development 
Authority, Delhi Police, Revenue Department of 
Government of National Capital Territory of Delhi etc. 
has been set up in 1996 to remove encroachments and 
unauthorised constructions. The performance of the Task 
Force is reviewed by the Lieutenant Govemor, Delhi 
regularly. 

Categorle. 0' Landa 

7647. SHRI SAHIB SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the various categories of land in Delhi; 

(b) the quantum of land in each category; 

(c) whether the Government propose.to make a Land 
Ownership AUas showing all the physical features on a 
composlt map, with revenue details in terms of Khasra 
Nos. etc.; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) The information is being 
collected and will be laid on the Table of the Sabha. 

Indian Syatem 0' Medicine. 

7648. SHRI JAi PRAKASH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government propose to collaborate 
Indian system of medicine with other system of medicine 
with a view to encourage ISM so that allopathy and ISM 
may work in tendon; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRi N.T. 
SHANMUGAM): (a) to (c) An attempt has been made to 
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have collaborative research and integration with modem 
system of medicine in the following manner. 

(1) 7 Ayurvedic & Unani drugs have been 
suggested to be included in the Reproductive 
Child Health Programme of Department of 
Family Welfare. 

(2) Speciality Clinics of Unani sSystem, Ayurveda 
& Homoeopathy have been set up In modem 
hospitals. 

(3) Central Council for Research In Homoeopathy 
is conducting Clinical Research in AIDSIHIV in 
co.nsultalion with National AIDS Control 
Programme on the protocol approved by ICMA. 

(4) Department and the Centrlll Councii' for 
Research in Yoga & Naturopathy have funded 
research projects in modem hospitals. 

Construction of Bunkers In Kargll 

7649. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of HOME AFFAIRS be pleased to slate: 

(a) whether the Govemment have constructed bunkers 
for safety of the people of Kargll; 

(b) if so, the number of bunkers constructed during 
1999-2000 and the expenditure incurred thereon; and 

(c) the steps taken by the Government to construct 
more family/community bunkers in view of the impending 
summer season? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) In June 1999, Planning Commission approved 
release of Rs. 4 crores, as special Centrel Assistance 
under BADP, to Government of J&K for Pakistan Border, 
for construction of bunkers in Kargil during the financial 
year 1999-2000. By the end of December 1999, the 
District Administration constructed 2000 bunkers at a cost 
of Rs. 3.40 crores. This included construction of about 
two dozen bunkers with the Government Institutions. 

(c) During 2000-01, 1000 more bunkers have been 
proposed to be constructed in border villages, apart from 
100 community bunkers In Kargil town at a cost of 
Rs. 200 lakhs. A cash all8iatal1ce of Rs. 15,0001- is given 
to the family for family bunksra apart from CGI sheets 
worth Rs. 5000/-. 

Sm W ... r In s.tdarjung Hospital 

7650. KUMARI BHAVANA PUNDUKRAO GAWALI: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Safda~ung is facing crisis of water; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to supply 
sufficient water in the hospital? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The availability of water In Safda~ung 
hospital is far lass than the requirement. The requlrem8r)t 
is about 3400 KL per day while the supply from Deep 
Wells, NDMC and MCD as able to meet only half of the 
its requirement. 

(b) and (c) NDMC has Informed that water line of 
Safdarlung Hospital has been shifted due to the 
construction of flyover. The hospital would be provided 
water connection from the new line as soon as it is 
commissioned and adequate water supply would be made 
available to the Safda~ung Hospital. 

Bomb Blast 

7651. SHRI MOHAN RAWALE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether a blast took place in a local train in 
Mumbai during March, 2000; 

(b) if 80, the number of persons killedlinjured therein; 

(e) whether any investigation has baen made in this 
regard; and 

(d) If so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (d) The 
information Is being collected and will be laid on the 
Table of the House. 

Lok Shlvlrs Organised by DDA 

7652. DR. BAL/RAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Lok Shivirs organised by the DDA 
with great fan-fare are serving any useful purpose; 
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(b) if so, the details thereof; 

(c) the number of MIG allottees of Lawrence Road, 
Keshav Puram Area, New Delhi who approached the DDA 
in the Lok '3hivir on 15.3.2000; 

(d) the number of cases in which the grievances 
were finally redresseed; 

(e) whether the purpose of Organising the Lok Shivirs 
is only to harass the allottees more and made them run 
from pillar to post without any meaningful redressal for 
their grievances; 

(I) if so, the reaction of the Govemment thereto; and 

(g) the steps taken/proposed to be taken by the 
Govemment to redress the grievance. of the people 
genuinely throUgh Lok Shivirs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) Yes, Sir. DDA organises the 
Lok Shivirs from time to time for the redreeaal of various 
grievances of allottees. Many cases of the aHottee. are 
settled on the day of Shivir ItseH such as issuing of 
demand letter, possession letters, conveyance deed 
papers, conversion papers and deficiency letters, etc. and 
remaining cases are settled subsequently. 

(c) 27 MIG allottees of Lawrence Road, Keshav 
Puram made representations in the Lok Shivir held on 
15.3.2000. 

(d) Grievances of 11 allottees were redressed before 
29.3.2000. In 14 cases, action has been taken finally by 
2B.4.2000. 2 cases are under process in which issue 
regarding dues/eligibility is being examined. 

(e) to (g) No, Sir. Ellorts are made to finalise/redress 
all the girevances received in various Lok Shivirs 
organised 'rom time to time to the satisfaction of the 
allottees as far as possible by converting their flats into 
'reehold. However, few cases are delayed due to 
verification of payments made by the allottees/attomey 
holders and in order to check eligibility, etc. Therefore, 
Lok Shivirs held by DDA remains a useful mechanizm in 
solving the problems of the allottees. 

J.B.T. Courae. 

7653. SHRI A. VENKATESH NAIK: Will the Minister 0' HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment have directed the 
State Govemments to conduct Entrance Exam for J.B.T. 
courses regularly and declare their results immediately 
so as to facilitate the examinees for choosing appropriate 
line of their future career; 

(b) H so, the details thereof and if not, the reasons 
therefor; 

(c) whether any entrance exams for the said courses 
have been conducted in the country especially in Haryana 
during 1999-2000; 

(d) H so, whether the result of the same are still 
awaited; 

(e) If so, the reasons therefor; and 

(f) the time by which the results of the same are 
likely to be declared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) With the 
coming into force of National Council for Teachers 
Education Act, 1993 w.e.1. 17.8.1995 the National Council 
for Teachers Education (NCTE) performas the regulatory 
and developmental functions for conduct of teacher training 
programmes and matters connected therewith. The norms 
and standards laid down by Council for teacher 
educational institutions in the field of elementary education 
inter-alia provide for selection procedure according to 
which students should be selected for admission on the 
basis of merit as determined by performance in qualifying 
examination and/or an entrance written test and/or 
Interview to be conducted by an agency-State 
GovemmentS/institutions-approved by NCTE. 

(c) to (f) The information is being collected from the 
Stata Govemment and will be placed on the Table of the 
House. 

Development of Women 

7654. SHRI JITENDRA PRASADA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any initiative has been taken by the 
Govemment to utilise a sum of Rs. 30,0001- crores 
earmarked for the development of women over the next 
five years; and 
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(bl if so, the monitoring mechanism being developed • 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) and (b) The Department of 
Women and Child Development monitors the 
implementation of 27 Beneficiary Oriented Schemes for 
women being implemented by various central Ministries! 
Departments. The scope of the existing monitoring process 
is being wide-ned to cover other women specific/related 
programmes being implemented by various Ministriesl 
Departments and aspects which impact on the lives of 
women. This would ensure better utilisation of funds 
allocated and flow of benefits to women. There is, 
however, no specific proposal for monitoring the amounts 
earmarked for women for the next five years. 

Herbal Medicines 

7655. SHRI SUBODH MOHITE: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether due to lack of proper gradation the 
marketing of herbs has faced difficulties in the intemational 
market; 

(b) if so, the details in this regard; 

(c) whether Indian Exporters had to pay penalty to 
the tune of 2.5 crores last year for failing to meet the 
agreed standard; and 

(d) if so, the steps proposed to be taken for proper 
gradation and standardisation of the Herbal medicines? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (c) The Information is 
being collected and will be laid on the Table of the House. 

(d) Pharmacopeial standards have been published 
for a number of Ayurvedic, Unani and Homoeopathic 
(Plant based) drugs. Good Manufacturing Practices (GMP) 
is being notified for Ayurvedic, Unani and Siddha drugs. 

Navodaya Vldyalaya In Hyderabad 

7656. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Hyderabad is the only district In Andhra 
Pradesh where no Navadaya Vidyalaya exists; 

(b) if so, the reasons therefor; 

(c) whether the Govemment propose to open a 
Navadaya Vidyalaya in the District during the 9th Plan 
period; and 

(d) If so, the details thereof and the time by which 
It Is likely to be opened and If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) to (d) The scheme of Navodaya Vidyalayu 
envisages providing quality education to talented children 
predominantly from rural areas and as per echerne, not 
less than 75% students are to be admitted from notified 
rural areas of the concemed District. Since District 
Hyderabad has no rural area, it has not been found 
feasible to establish a Navadaya Vidyalaya in this district, 
at this stage. 

Aaalstance to Universities of Kerala 

7657. SHRI KODIKUNNIL SURESH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have received any 
proposals from the Universities of Kerala In regard to 
getting financial assistance from University Grants 
Commission; 

(b) If so, the details thereof; and 

(c) the action taken in this regard and the amount 
sanctioned ao far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

Functioning of Plants 

7658. SHRI NIKHILANANDA SAR: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased (0 state: 

(a) whether the fertilizer plants at Haldla and Durgapur 
In Weal Bengal were not functioning property due to use 
of unworthy technology from the very beginning; 

(b) If so, whether the Govemment have fixed up any 
respnslbliity for scceptance of the said technology; 

(c) if 80, the action taken against the guilty persons 
involved in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) The Haldla Fertilizer Project (which could not be 
commissioned) and Durgapur plant of Hindustan Fertilizer 
Corporation Ltd. (HFC) did not function properly the main 
reason for which was miematch of various equlpments 
and machinery as the same had been procured from 
various sources against credit tie ups due to constraints 
Imposed In funding. 

(b) and (c) The failure of the Haldia Fertilizer Project 
was due to factors beyond the control of any individual 
or group of individuals. The Expert Committee on Haldia 
Fertilizer Project appointed by the Government in May, 
1997 hes said amongst other things that what transpired 
in reaped of Haldla Project is in the final analysis the 
fallura of the system _ a whole which could not raspond 
to the chellenges Iwvwn up In the project. 

Drllllllng Water Scheme 

7659. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether an amount of Rs. 40 crore has been 
released to Chittoor district for implementation of a Central 
Govemment scheme for drinking water In the first phase; 

(b) if so, whether the scheme of six years duration 
will be implemented for 58 districts chosen in the country 
under the Rajiv Gandhi Drinking Water Technology 
Mission; 

(c) if so, whether a team of officials visited various 
parts of the districts and studied the problems of drinking 
water supply to the ,",ople of the said districts; and 

(d) if so, the time by which the scheme is likely to 
be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) The Ministry of Rural 
Development has informed that the Govemment of Andhra 
Pradesh hu submllted a project for implementation of 
Sector Reforms In rural water supply programme in 
ChMoor district, which is one of the 58 districts identified 
by all State GoverntMnta for institutionallaing community 
participation in rural water supply programme. It has been 
reported that the prajIIct has been approved In principle. 
The State Govemment has been reported to have been 
requested to clarify certain laaues before any sanction 
could be issued. 

(c) and (d) The Ministry of Rural Development has 
raported that no official from that Ministry visited Andhra 
Pradesh specifically for the purpose of preparation of the 
project in respect of Chlttoor district. However, no 
information Is available whether any State Govemment 
official had visited the district. The project wes preparad 
by the State Govemment, who were instructed to prepara 
the project In consultation with Sector partners which 
Includes district level officers. Implementation of the project 
will commence after the sanction is issued and it is 
envisaged that the same will be completed in three years' 
time. 

Conltructlon of Aealdentlal Complexes 

7660. SHRI S.D.N.R. WADIYAR: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the multi-national and foreign investors 
including Non-Resident Indians have shown interest in 
the construction of residential complexes; 

(b) if so, the details of sites selected for this purpose; 

(c) whether the Union Govemment propose to clear 
these proposals and also instruct the State Govemments 
to do ·the same; and 

(d) if so, the details in this regard? 

THE MINISTER OF URBAN EMPlOYEMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) Yes, Sir. 

(b) As per information fumlshed by Reserve Sank of 
India, the NRlslPlO/OCBa have shown interest in eattlng 
up rasldentlal/commercial projects in major meero cities 
such as Mumbal, Chennai, Ahmedabad, Sangalore, 
Hyderabad, New Deihl, Trivandrum, Calcutta and 
Secunderabad. 

(c) and (d) Under the NRI Scheme only the Union 
Govemment is authorised to clear investment proposals 
as per the guidelines of the Scheme. Such proposals are 
cleared by the Reserve Bank of India/Central Govemment. 

Recon.tltutlon of North-Ealtem Stete. Council 

7861. SHRI TARUN GOGO I: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment are reconstituting the 
North-Eastem States Council to expedite development of 
the North-Eastem Statas; 
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(b) if so, the time by which the work of reconstituting 
would be completed and the 1888008 for delay in this 
regard; and 

te) the provision of funds made for the development 
of the North-Eastem States during the current financial 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) A Bill 
to amend tha North Eastem Council (Act) 1971 has been 
introduced in the Rajya Sabha. 

No time limit for passing of the legislation can be 
given. 

(c) During the current financial year, the Budget 
Estimate for North Eastem Council is 450 crore rupees. 

Epllepey 

7662. SHRI AVTAR SINGH BHADANA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) whether several durgs used for treating epilepsy 
do not contain the standard quantity of formulations 
causing toxic reactions in some patients; 

(b) whether a five-day meet on the Reduction of 
Childhood Neuromorbldity wu convened In Delhi; 

(c) if so, the details of the recommendations made 
in this regard; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) A SAARC Expert Group 
meeting on reduction of childhood neurornorbldlty was 
held at All India Institute of Medical Sciences, New Delhi 
in January, 2000 and a view was expressed that anti-
epileptic drugs formulations available In SAARC countrlea 
has varying composition and this may lead to underlover 
dosages. 

(d) Manufacturing licences for the drug formulations 
in India are granted by the State Licensing authorities. 
The various antlepileptic formulations marketed In the 
country would be examined in consultation with the 
experts for streamlining the composition of the drugs. 

{Translation] 

DPEP and ICDS 

7663. SHRI RAJO SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleued to 
state: 

(a) whether any request hu been received from 
Govemment of Bihar to resolve the cues related to 
D.P.E.P. and I.C.D.S. two components of the World Bank 
Project; and 

(b) H 80, the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYS INGRAO GAIKWAD PATIL): (a) and (b) No proposal 
has been received from Govemment of Bihar to resolve 
the cases relating to District Primary Education Programme 
(DPEP). Two separate World Bank Projects for DPEP 
and ICDS are currently In operation In the State. A 
propoaal to restructure and extend the ICDS II Project, 
due to conclude in September this year, has been 
received from the Govemment of Bihar. 

{English] 

Re-Entry of InsUludo.,.I Lllnds In DeIhl 

7664. SHRI PRIYA RANJAN DASMUNSI: 
SHRI RAMESH CHENNITHALA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the del. of institutional land In DeIhl re-entered, 
aloRgwlth the year of re-entry and the arrears of ..... 
money/damages due against each under the Public 
Premises (Eviction of Unauthorised Occupants Act 1971); 

(b) the action taIc8n by.the Government in this nIgIIrd; 

(c) the amount charged by the Department for 
Institutional miaused In each case; 

(d) the number of cases In which further action to 
Issue public notios cautioning the pubHc not to pay rent 
or any other amount for the UH of the premilea or 
portion thereof; 

(e) whether luulng Of such public notices is provided 
for in the said Act; and 



79 Written Answets MAY 16, 2000 to Questions 80 

(f) if not, the reasons for issuance of such public 
notices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): ,(a) to (f) The information is being 
collected and will be laid on the Table of the Sabha. 

{Translation] 

Synthetic Milk 

7665. SHRI RAJESH RANJAN Alias PAPPU YADAV: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

, (e) whether synethetic milk is being sold in the 
various parts of the country; 

(b) If so, the details thereof, State-wise; and 

(c) the steps taken or proposed to be taken by the 
Govemment to che.:k the adulteration in the milk? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) No such report has been 
brought to the notice of the Government recently. 
However, as per the information received from States! 
UTs earlier, some samples of milk were found to contain 
the adulterants-namely, urea, glucose and carbonate in 
Uttar Pradesh only. 

(c) Sale of milk and milk products containing a 
substance not found in milk except as provided In the 
rulers, is already prohibited under the provisions of the 
PFA Rules, 1955. The Food (Health) Authorities of the 
States/UTs have however, been advised to step up 
surveillance measures and take approrpriate legal action 
against the offenders. The Govemment of India In the 
Ministry of Agriculture has also constituted a Multi-
disciplinary Committee to study the range of naturally-
occuring constituents of milk in milch animals. 

{English] 

Coal Depot In DDA Colonie. 

7666. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of URBAN DEVELOPMENT be pleased to refer 
to the replies given to Unstarred Question Nos. 34251 
9.7.98 and 3793/18.4.2000 regrading coal depot in D.D.A. 
colonies and state: 

(a) the details of grounds on which the two coal 
depot sites were permitted to use for other commercial 
purposes; 

(b) whether the Government propose to give similar 
permlselon to all the allottees of coal depots; 

(c) if not, the reasons therefor; 

(d) whether discrimination is being made among 
allotteas of the coal depots; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) The DDA has reported that lease of 
two coal depots were allowed to be changed from coal 
depots to other commercial use on the request of the 
original allottee on the ground of lesser demand for coal 
in the present day context of availability of altemative 
fuels like L.P.G. 

(b) and (c) Similar permission depends on the merits 
of the request if received from other, allotee. 

(d) and (e) The question" does not arise In view of 
the replies above. 

Poet of Appliance Finer In A1IMS 

7887. SHRI M.V. CHANDRASHEKHARA MURTHY: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pieased to state: 

(a) whether the post of Appliance Fitter was merged 
with that of the W.S. Tech. Gr. I (R&AL) in AIIMS, New 
Deihl on the recommendations of the Cadre Review 
Committee; 

(b) if so, the education qualification prescribed for 
the said post; 

(c) the number and qualification of the beneficiaries 
under the new arrangement; 

(d) the reasons for not implementing the decisions of 
the Cadre Review Committee from retrospective effect 
i.e. the date of appointment of the Committee viz. 
March 1,,1992; 

(e) the number of persons provided promotion as 
Technical Officer without the requisite educational 
qualification and experience; and 
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(f) the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The post of Appliance Fitter 
in the Department of Orthopaedics was an isolated post 
and was not covered under Cadre Review 1991. However, 
the same was merged and redesignated as Workshop 
(R&AL) Technician Gr. I in the higher scale of Rs. 1400-
2300 w.e.f. 1.3.1992. The prescribed qualHlcations for the 
post of Appliance Fitter are (I) Matriculation or Intermediate 
or its equivalent (ii) diploma or certificate in Prosthetic & 
Orthotics from a recognised Institute and (Iii) one year 
experience in the field of Prosthetic & Orthotics. 

(c) The incumbent of the post of Appliance Fitter 
was the only beneficiary of the upgradation. 

(d) The Institute approved the proposel for upgrading 
the redesignated post of Workshop (R&AL) Technician 
Gr. I to that of Technical Officer (R&AL) In the scale of 
Rs. 1640-2900 in 1998. The Issue regarding giving 
retrospective effect to the upgradatlon of the post was 
considered by the Intemal Anomaly Committee of the 
Institute but was not agreed to. 

(e) and (f) Two persons were promoted as Technical 
Officer (R&AL) on the recommendations of Anomaly 
Committee that the long experience and the training 
undergone by the inclolmbents may be considered 
equivalent to the requisite diploma. 

Advertllements for Filling up 
the POltl of DD 

7668. SHRIMATI SHEELA GAUTAM: 
SHRI RAVINDRA KUMAR PANDEY: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of Deputy Director and higher 
level posts advertised by the DDA during the last two 
years; 

(b) the number of applications received in respect of 
each post and the number of candidate shortlisted for 
each post; 

(c) the number and names of the posts so advertised 
filled and yet to be filled; and 

(d) the time by which the vacant posts are likely to 
be filled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) DDA has reported that only two posts 
of Deputy Director, i.e. one of Deputy Director (Publicity) 
and the other of Deputy Director (Public Relations) were 
advertised during the last two years. 

(b) A total of 141 appHcations for one post of Deputy 
Director (Publicity) and 155 applications for one post of 
Deputy Director (PR) were received. 

(c) and (d) Further scrutiny of the applications was 
not done 88 In the meantime the recommendations of 
the Tlkku Committee were received according to which 
the posts of Deputy Director (Publicity) and Deputy 
Director (PR) were to be filled up through promotion from 
the feeder cadre of departmental candidates and these 
posts have since been filled up by promotion. 

Medical Collegel 

78611. SHRI A. KRISHNASWAMY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of hospitals, dispensaries and other 
health centres being run by the Union Govemment, Stat. 
wise; 

(b) whether the Government propose to open Medical 
College Hospital at Trivellore in Tamil Nadu; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) There are 460 Hospitals, Health 
Cen~res, CGHS Dispensaries of various systems, Poly 
clinics, laboratories and Dental units. the details are 
given in Statement-I and II enclosed. 

(b) to (d) There 18 no proposal pending with the 
Union Govemment for opening a medical college at 
Trlvellore In Tamil Nadu. 

St8tement-l 

List of HospitalslHea/th Centres 

1. Dr. R.M.L. Hospital, New Delhi. 

2. S.J. Hospital, New Delhi 

3. S&CE Calcutta. 
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4. A.I.I.P.M.R., Mumbai. 19. A.P.H.O. Trivandrum. 

5. L.H.M.C. & Smt. S.K. HoepitaI, New Delhi. 20. P.H.O. Nava Sheva Mumbal. 

6. Kalawati Saran ChHdren HoeplWl, New DaIhI. 21. A.B.a. Amritsar. 

7. JIPMER, Pondlcherry. 22. A.P.H.O. Channa! 

8 .. P.H.O., Mumbal. 23. N.I.C.D., New DeIhl. 

9. P.H.O. Calcutta. 24. N.A.M.P., New Delhi. 

10. P.H.O. Cochln. 25. A.I.I.H. & P. H. Calcutta. 

11. P.H.O. Channai. 26. R.H.T.C. Najafagarh. 

12. P.H.O. KendIa. 27. N.T.I. Bangalore. 

13. P.H.O. Marmagoa. 28. R.A.K. College of Nuraing, New Deihl. 

14. P.H.O. VIsakhapatnam. 29. L.R.H.S. New Delhi. 

15. P.H.O. Mandapam camp. SO. C.L.T.R.I. Chengalpattu. 

16. A.P.H.O. Mumbal. 31. R.L.T.R.I. Ralpur. 

17. A.P.H.O. Calcutta. 32. R.L.T.R.I. Aslca. 

18. A.P.H.O. New DeIhl. 33. R.L.T.R.I. Gouripur (W.B.). 

StatemenHl 

DetIIJ,. of CGHS D/tIperIAritM 

S.No. Name of City Date 01 Existing Oiepensaries System-wille (II on 31.3.98) 
Slalting Ala. Ayur. Homeo. Unani SkIll Yoga TOIII Poly CGHS Dental 

CIiIicI Labs Units 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Ahmedabad April, 1979 50 7 

2. Allahabad Men:h, 1869 7 9 

3. Bangalore Feb. 1976 10 2 1·· 14 2 

4. Bombay Nov. 1963 28 2 4 34 2 17 2 

5. Calcutta Aug. 1972 17 2 21 4 a 
6. Delhi July 1954 87 13 13 4 3 121 4 31 3 

7. Hyderabad Feb. 1976 14· 2 2 2 20 2 2 

8. Jabalpur Oct. 1991 3 3 10• a 
9. Jaipur July, 1976 5 7 2 

10. Kanpur July, 1972 9 2 12 3 

11. Lucknow March, 1979 6 9 
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2 3 4 5 

12. Chennai March, 1975 14 

13. Meerut July, 1971 6 

14. Nagpur Oct., 1973 10" 2 

15. Pune July, 1978 7 

16. Patna Nov., 1976 S" 

17. Guwahati April, 1995 3 

18. Trivandrum Aprtl, 1995 3 

19. Ranchl Oct., 1992 l' 

20. Bhubaneshwar Aug., 1998 l' 

Total: 241 31 

Including two 8ub-dlspensarlel. 
/I Only for A.a.'s employees Including one aub-dlspensary 

Sanctioned but not yet awned functioning. 

Construction of DDA FIIII8 

7670. SHRI BHERULAL MEENA: Will the Minister of 
URBAN DEVELOPMi:NT be pleased to slate: 

(a) the present position regarding construction of DDA 
flats in Shalimar Bagh, draw for which was held In 
January 1, 1996; 

(b) the reasons for abnormal delay in the construction 
of these flats; and 

(c) the time by which the already constructed flats 
are likely to be allotted to the successful applicants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) The DDA have reported that it had 
formulated a Scheme for construction of 1108 SFS flats 
at Shalimar Bagh, Delhi but due to encroachments, 
construction of all the houses could not be taken up 
simultaneously. Accordingly, after removing encroachments 
etc., construction of S30 SFS faits was taken up initially, 
for which draw was held in January, 1996. However, 
afte~ removing some of the encroachments, it became 
possible for the DDA to take up the work of construction 
of 14 more SFS flats in Phase III. 

With further removal of encroachments and reIeue 
of land, construction of 104 additional SFS flats has alio 

6 7 8 9 10 11 12 13 

17 2 2 

8 0 

13 0 

2 10 

1 . 7 2 

3 

3 

34 9 2 3 320 19 71 17 

been taken up. The poeItIon of COMtructlon of SFS f. 
for which draw was held in Janu.ry, 19S18 is u under: 

(i) 200 SFS Flata, Group I: Completed except 
external electrification which Is yet to be done 
by Deihl Vldyut Board (DYB) for which payment 
was released by the DDA In August, 1999. 

(ii) 200 SFS Flata, Group II: The work la in 
prog ..... (46%) and Is likely to be cornpIeI8d 
by the stipulated date 01 completion of civil work, 
I.a. June, 2001. 

(iii) 144 SFS Flata, Group III: Tha work Is in 
prog..... (9%) and Is likely to be completed by 
the stipulated dtata of completion 01 civil work, 
i.a. November, 2001. 

For SFS flats (Group 11&111) where conalruction Is In 
progress, the DDA wou.ld pursue with the DVB to 
complete Its work by the scheduled dates. 

(b) Difficult site conditions IIUIh u low lying arM 
with stagnant water all around, ~ high tension 
line that was passing over part 01 .... site of the work, 
etc. are some of the reasons for t8IIdy progre88 of the 
work of conetruction of theee flats. 

(c) 200 BFS flats (Group I) have IIIrMdy been aIIota.d 
In the draw held on 24.12.1999. 
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(Translation) 

Home Guard 

7671. SHRI RAMANAND SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of home-guard personnel working 
in the country as on date, State-wise; 

(b) whether the horne guard personnel throughout 
the country are being paid daily wages only and not the 
monthly salary; 

(c) H not, the reasons therefor, 

(d) whether the Government propose to give monthly 
salaries to them keeping in view the interest of their 
families; 

(e) H so, the detalla thereof; and 

(f) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Available 
information in this regard is given In the enclosed 
statement. 

(b) to (f) Being volunteers, Home Guards are not 
eligible for any sala~ or pension. However, when called 
out for duties, Duty Allowance is paid to them for the 
services rendered. No proposal to give them monthly 
salary is under conslderetion. 

StIItement 

SI. Name of Home Guards' Horne Guards' 
No. State/UT Authorised Raised 

Strength Strength 

2 3 4 

1. ,A&N Islands (UT) 654 654 

2. Andhra Pradesh 12903 12792 

3. Arunachal Pradesh 1605 Vet to be raised 

4. Assam 20407 16376 

5. Bihar 77402 77402 

6. Chandigarh (UT) 1132 1132 

7. D&N Haveli (UT) 125 122 

8. Daman & Diu CUT) 100 100 

9. Delhi 10285 8334 

10. Goa 500 300 

11. Gujarat 49808 38792 

12. Haryana 14025 14025 

13. Himachal Pradesh 8000 7523 

14. Jammu & Kashmir 4308 2535 

15. Kamataka 18700 18872 

16. Lakshadweep (UT) 55 Ve' to be raised 

17. Madhya Pradesh 22900 19007 

18. Mahareshtra 56100 39753 
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19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry (UT) 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Science and Technology Structural 
Improvement Fund. 

7672. SHRI ASHOK ARGAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a Science and Technology structural 
improvement fund is being constituted by the Govemment 
to provide adequate facilities for basic reseai'ch works in 
the higher educational institutions; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) According 
to the information fumished by Department of Science 
and Technology (DST) a Fund for improvement 01 
Infrastructure in Science and Technology (FIST) in 
Universities and other higher educational InstiMions Au 
been created to strengthen facilities for basic research. 
This Scheme is being impiemented by the DST and an 
anocation of Rs. 21.00 crore has been made in the current 
year's budget The Scheme has been very widely 
announced and a large number of proposals have been 
received for consideration 01 the Govemment. 

3 

3394 

2538 

780 

2100 

16362 

440 

34595 

28050 

546 

11622 

4207 

123420 

46750 

[Eng/ish] 

4 

1200 

1477 

760 

2100 

11425 

290 

34595 

27520 

546 

9746 

2527 

119706 

22689 

Symposium on Tribal Matters 

7673. SHRI RAJAIAH MALYALA: Will the Minister 01 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Ministry have financed any seminars! 
workshops/symposium on matters related to the welfare 
of Trlbals during the last three years; 

(b) If 80, the cletails in this regard; and 

(c) the expenditure Incurred in this connection? 

THE MINISTER OF TRIBAL AFFAIRS (SHAI JUAL 
ORAM): (a) Yes, Sir. 

(b) Various Non-Govemmental Organisations have 
been supported by financial grants to organize seminar 
on different topics like the impact 01 73rd and 74th 
Amendment Act in TSP Area in Bihar, Rajasthan and 
Tribal integration in the country. 

(c) An amount of Rs. 1.60 lakhs has been sanctioned 
by this Ministry at the rate of Rs. 40,000 per seminar! 
workshop as per the norm of the scheme. 
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Panel of Nur.e. 

7674. SHRI J.S. SRAR: Will the Minister 01 HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether a panel of nurses was constiMed during 
1996 for Delhi hospitals; 

(b) if so, the number of posts lying vacant in varinus 
hospitals in Delhi; 

(c) the number of nurses still on the panel; and 

(d) the time by which they are likely to be 
accommodated against vacant posts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Panels were drawn in 1996 for nurses 
in Safdarjung Hospital, Dr. Ram Manohar Lohia Hospital 
and Lady Hardinge Medical College & Associated 
Hospitals, New Delhi. 

(b) As on date, 137, 41 and 112 posts of nurses are 
lying vacant in Safdarjung Hospital, Dr. Ram Manohar 
Lohia Hospital and Lady Hardinge Medical College & 
Associated Hospitals, New Deihl respectively. 

(c) There is none available for appointment out of 
the panel of nurses for the year 1996. 

(d) Does not arise. 

HIV/AIDS Vaccine Programme 

7675. SHRI RAGHUNATH JHA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment have initiated the HIVI 
AIDS vaccine research programme in the country; 

(b) if so, the details thereof and the cost involved 
therein; 

(c) whether any Allopathic Drug Research Programme 
is carried out for treatment of HIVIAIDS in the country; 

(d) if so, the assistance provided to each of such 
centre during each of the last three years; and 

(e) the achievements made by such centres so 
far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) The Institute like All India Institute of Medical 
Sclencea, New Delhi, National Institute of Cholera and 
Enteric Diseases, Calcutta, National AIDS Research 
Institute, Pune and National Institute of Immunology have 
initiated HIV vaccine related basic research. 

(c) to (e) No, Sir. 

Demolition of Shop. by MCD 

7676. SHRI RAMJEE MANJHI: Will the Minister of 
URBAN DEVELOPMENT be pleased to atate: 

(a) whether attention of the Government has been 
drawn to the newa-Item captioned "MCD demoIlahea shops 
despite angry protests" appearing in the 'Hindustan Times' 
dated May 03, 2000; 

(b) if so, the facts reported therein; 

(c) whether the MCD is sealing/demolishing the shops 
without following the procedure as per law; 

(d) If so, the number of such cases filed in the court 
of Revenue Assistant, Vasant Vlhar, Delhi under Section 
81 of Delhi Land Reforms Act, 1954 during the last two 
years; and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTAl"REYA): (a) to (e) The information is being 
collected and will be laid on the Table of the Sabha. 

{Translation] 

Po ..... lon of Flat. 

7677. DR. SANJAY PASWAN: WHI the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the time by which the DDA propose to give 
possession of flats bulit In Narela under the Expandable 
Housing Scheme (EHS), 1996 to those aJlottees who have 
paid the final instalment of their flats; 

(b) whether the allottees of Janta Category (Type-A, 
Group-II) under this scheme are also required to pay the 
conversion charges/stamp duty/conveyance-deed; and 

(c) if so, the detaHs thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Under Expandable Housing Scheme-
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1996 (EHS-1996) in Narela, two options are given to the 
allottees. They can either deposit 50% payment first and 
remaining amount in 10 equal half yearly instalments. 
Second option Is to deposit the entire payment at a time, 
i .•. cash down basis. After clearance of all the dues and 
on completion of aH the codal formalities, the po888aaion 
letter is issued to the allottees within' sixty days. 

(b) Under EHS-1996, the conversion charges are 
included in the cost of the flat. If the allottee makes the 
payment on cash down baais, he Is liable to pay the 
stamp duty on conveyance deed papers. If allotment is 
on hire purchase basis, on 50% payment and after 
depositing of all ten equal half yearly instalments with 
usual charges, conveyance deed papers are issued to 
the allottees and he is liable to pay stamp duty on 
conveyance deed papers. 

(c) Papers relating to the conveyance deed can only 
be iaaued after the full payment of price and other dues. 
Since under EHS-1996, two altemative modes of payment 
are available, conveyance deed papers can be issued 
after the completion of all the payments enjoined under 
the mode 01 payment opted for. 

{English] 

Polio eradication 

7678. SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 

WIll the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the "red alert" has been sounded in Delhi, 
Uttar Pradesh, Bihar and West Bengal due to outbreak 
of a large number 01 polio cases; 

(b) if so, the reasons therefor; 

(c) whether any new measures have been chalked 
out to eradicate polio disease in respect of the said 
States; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) During 1999 Delhi, 
Uttar Pradesh, Bihar and West Bengal accounted lor more 
than 87% of polio cases in the country. This high 
incidence is mainly due to low coverage with Oral Polio 
Vaccine under the Routine Immunization programme, large 

cohorts of new bom children every year, inadequate 
coverage of newbom children for vaccination during Pulee 
Polio Immunizaion rounds and large scale migration. 

(c) and (d) In addition to 4 nationwide rounds of 
Pulse Polio Immunization conducted in all States during 
1999-2000 two additional rounds of Pulse Polio 
Immunization were undertaken in Uttar Pradesh, Bihar 
and West Bengal and one additional round in Delhi. 
During the .. rounds in addition to fixed post immunization 
done on the first day, house to house immunization was 
undertaken during the next 3-4 days to ensure that no 
child was mi8l8d. Funds for carrying out all theee activities 
were provided by Govemment of India. The Govemment 
intends to Intensify the Puise Polio Programme in theae 
Statel in the current year. The performance of the 
concemed State Govemments in the Routine Immunization 
Programme II being reviewed periodically and the States 
are being requested to take corrective steps. Surveilianca 
operations In these States are allo being intensified. 

(Translation! 

Study of Hindi 

7679. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state the number of countries and universities 
where Hindi is studied and Hindi Research Work is 
undertaken and Hindi programmes are telecasting on the 
television? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATiL): According to the 
information available, Hindi is taught researched and 
studied in 143 countries which include among others USA, 
UK, France, Italy, Germany, Poland, Hungary, Norway, 
Finland, Ruaaia and all other Ex-Soviet Union countries, 
Belgium, Bulgaria, Romania, Czeck Republic, AustraUa, 
Japan, Austria, China, Mexico, etc. Hindi programmes 
are telecast in 20 countries. 

Public Schools In Maharashtra 

7680. SHRI MANIKRAO HODLYA GAVIT: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment have accorded 
sanction to the Govemment of Maharashtra to set up 
four public schoois for imparting education in English in 
the tribal districts of the State; 
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(b) if so, the basis on which this approval has been 
granted; and 

(c) the other details of the schools and the time by 
which these schools are likely to be set up alongwith the 
locations thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMEN7 (SHQI 
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. 

(b) Does not arise, 

(c) Does not arise. 

Gender Bla. In ca.h Incentive. 

7681. SHRI RATTAN LAL KATARIA: Wi! the Minister 
of YOUTH AFFAIRS AND SPORTS be pIaued to atate: 

(a) whether discrimination Is being made on sex basis 
in providing cash incentives to the national and 
intemational level sportsmen; and 

(b) if so, the steps taken by the Govemment to 
remove this anomaly? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) No, Sir. 

(b) Does not arise. 

[English] 

Herbal Medlclnu 

7682. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether any regulatory authority is functioning for 
sale of herbal medicines as food supplements; 

(b) if so, the details thereof; 

(c) whether the herbal compounds are being marked 
as health foods without minimum WHO standard; and 

(d) if so, the steps being taken by the Govemment 
to prevent such misuse of herbal medicines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) A number of products termed 

as Dietary SupplementslNutritional Supplements/Health 
foods etc., are being sold in the market without medicinal 
claims. The Food Health Authorities of all States and 
their Analyst have been also asked to oversee the 
fulfilment of prescribed instructions on the subject, 
including labeling requirement. The sale of food 
supplements without any medicinal claims is regulated 
under Prevention of Food Adulteration Act, 1954. A 
mechanism for regulating neutraceuticals/Dietary 
supplements which are neither conventional foods nor 
drugs in the strict sense has to be evolved. 

Law on PrI.on. 

7683. SHRI THIRUNAVUKARASU: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether National Human Rights Commission has 
recommended for the enactment of a uniform and 
consolidated law on prisons In place of outdated Act; 

(b) if so, whether the Govemment are contemplating 
to enact a new Act; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) to (d) 'Prisons' being a State subject as per the 
Constitution of India. it is within the power of the State 
Govemments to enact or amend the laws on Prisons. 
The Central Govemment has. however. prepared a draft 
Model Prison (Management) Bill and circulated the same 
to all the State Govemments. 

[Translation} 

Opening of Madaras. 

7684. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether new Madarsas are being opened with 
foreign assistance in t,he country; 

(b) if so, the details thereof, Stata-wise; 

(c) whether the permission is required to open such 
Madarsas; and 

(d) if so, the steps taken to check such opening of 
illegal Madarsas? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(d) Associations granted registration or prior perml88ion 
to rec9ive foreign contribution under the Foreign 
Contribution (Regulation) Act, 1978, are only required to 
intimate details of fbreign contribution utilised by them tor 
different purposes as permissible Including Int.r-alla, 
construction/extension; repairs/maintenance of schooV 
college buildings. No specific permlsalon is required under 
the said Act for opening a schooVcollege. 

{English] 

Procurement of NIAER by TRIFED 

7885. SHRI ANADI SAHU: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the TRIFED has stopped procurement of 
NIAER from the tribals; 

(b) H so, whether the tllbels are able to get adequate 
price for the NIAER from buyers in the open market; and 

(c) whether the Govemment have fixed the minimum 
price of NIAER? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) There is no such item as NIAER being 
procured by TRIFED. However, TRIFED has not stopped 
procurement of NIGER from the tribals. 

(b) During the crop year 1999-2000 trIbaIs were able 
to get adequate prices for the Niger Seed from buyers in 
the open market. The ruling prices WElre much higher 
than the support prices of Rs. 9,150.00 per metric tonne 
declared by Govemment of India. TRIFED has procured 
at the price ranging from Rs. 14,500.00 to 17,000.00 per 
metric tonne. 

(c) Yes, Govt. of India has fixed minimum support 
price of Rs. 9150.00 per metric tonne for Niger Seed 
during 1999-2000. 

{Translation] 

Subsidy on Chemicals and Fertilizers 

7686. SHRI UTIAMRAO PATIL: Will Jhe Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: , 

. (a) whether the subsidy on chemicals and fertilizers 
is being withdrawn; 

(b) if so, the reasons therefor; and 

(c) the extent to which the farmers are likely to be 
affected thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRi RAMESH BAIS): 
(a) to (c) Union Government does not provide any subeidy 
on chemlcaJa. Urea, being the only fertilizer under price, 
distribution and movement control, is covered under 
Retention Prlce-cI.l11-Subsidy Scheme (RPS) for grant of 
subsidy. Apart from subsidy on urea, Central Govemment 
provides concession on decontrolled potassic and 
phosphatic fertilizers. There is no proposal at present to 
withdraw the subsidy on fertilizers. 

Doctors In Rural Area. 

7687. SHRI R.L. BHATIA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether doctors are reluctant to serve and setUe 
in the rural .reas of the country; 

(b) H 80, whether the Govemment propose to provide 
special economic incentives to those doctors who are 
prepared to settle in such areas; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. There is a shortage of 
doctors In rural areas of the country. 

(b) to (d) The appointmentslpostings of doctors in 
the StatelUnion Territories Is the responsibility of the State! 
Union Territory Govemment. Therefore, the pay structure 
as well as the need for economic incentives are decided 
by them. 

However, as per the resolution passed in the Sixth 
Conference of the Central Council of Health and Family 
WeHare, a minimum 25% of Post-graduate seats were to 
be considered for in-service medical officers who have 
put in a minimum service of three years in rural areas 
with a bond that they will serve Govemment for minimum 
five years. 

The States were further advised to take steps to fill 
up vacancies of specialists in Community Health Centres 
and medical officers in Primary Heaith Centres by making 
rural service obligatory for three years. 
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Report of Hethl Committee 

7688. SHRI C. SREENI¥ASAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleued to state: 

(a) the year of formulation of the Eaaentlal Drugl 
List and the number of drugs It contain at present; 

(b) whether the Commmee has submitted Its report 
on the essential drugs; and 

(c) if so, the details of recommendations made by 
the Committee and accepted by the Government? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) The National Easentlal 
Drug List was published In the year 1996 and It contalna 
279 drugs for various therapeutic categories. 

(b) and (c) The Hathi Committee was set up by the 
Ministry of Chemicals and Petro-chemicals In February, 
1974 in order to go Into the various aspects of Drug 
Industry in India. In respect of easential drugs, the Hathi 
Committee report drew up a list of medicines which In its 
opinion are extensively used in medical practice, both in 
urban and rural areas and suggested measures to make 
these essential drugs available at reaeonable low price 
throughout the country. 

Smart Schools at Hyderabad 

7689. SHRI K. YERRANNAIDU: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government of Andhra Pradesh has 
requested for opening of ·Smart School" at Hyderabad; 
and 

(b) if so, the decision taken/proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGAAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) There is no proposal at present to set up 'Smart 
Schools' in association with Sun Microsysteme. However, 
setting up a Teacher Training Centre, In association with 
Sun Microsystems, at Hyderabad Is under consideration. 

Freedom Flghtera Penslona 

7690. SHAI MANI SHANKAR AIYAR: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether freedom fighters are being made available 
to the persons who participated In the anIi-coIonIai struggle 
against the French and the Portuguese; and 

(b) if so, whether such pensions could be made 
available to residents of India who assisted the freedom 
fighters in non-British colonial enclaves? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Apart from the mainstream of the liberation struggle 
which was directed against the British, the struggle agai1st 
the French and the Protuguese for the liberation of 
Pondicherry and Goa and Dadra & Nagar Haveli is 
recognised for grant of pension under the Swatantrata 
Sainlk Samman Pension Scheme. The persons who 
participated in such Uberatlon movements and fulfill the 
criteria laid down In the said Scheme are eligible for 
pension from the Central revenues. 

{Trans/ation] 

Contribution of Medici".. 

7691. SHRI SHANKERSINH VAGHELA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have made any 
assessment of the contribution of the medicines of the 
Indian System In the prevalent medical system; 

(b) if so, the details thereof; 

(c) whether there Is any possibility of Increase In 
their contribution; 

(d) if so, the assessment of the Government thereto; 
and 

(e) the Mure plans of the Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) The medicines of Indian 
Systems have been found to be effective in the treatment 
of a number of aliments, notably In the treatment of 
leucoderma, pSOriasis, arthritis, jaundice etc. Research 
Including clinical research has been able to identify more 
and more drugs which are efficacious In the treatment of 
specific ailments. Collaborative research is also being 
encouraged with modern. medicine hospitals and 
institutions to test the efficacy of the drugs according to 
scientific parameters. Operational research studies are 
being prompted to 88888S the response of the community 
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to specific strategies which have been found to be 
efficacious in a hospital set-up. 

{Eng/ish] 

Subsldle. on Fertlll.,. 

7692. SHRI SATYAVRAT CHATURVEDI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government have received any 
representation to abolish subsidies on urea, pottassium 
and ammonia and compensate by giving incentives to 
manufacturers 01 organic fertilizers so that industrial units 
could be expanded; 

(b) il so, the details thereof; and 

(c) the reaction 01 the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) No. Sir. 

(b) and (c) Do not arise. 

R.pe c .... 

7693. DR. A.D.K. JAYASEELAN: 
SHRI G.S. BASAVARAJ: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the National Commission on Women has 
recommended omission of concemed provision in the 
Evidence Act providing sexu.1 history of a victim in a 
rape case; 

(b) if so, whether the Government propose to amend 
the concerned provision in the Evidence Act; 

(c) if so, the time by which it is likely to be taken in 
this regard; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) to (d) The recommendation would be examined 
by the Government of India In consultation with the State 
Governments, as the subject matter fails under the 
Concurrent List of the Seventh Schedule to the 
Constitution of India. 

Academic St.ndard In JNU 

7694. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to atate: 

(a) whether the .cademic standard in Jawahar Lal 
Nehru University has been declined over a period of time 
and there have been instances of alleged Irregularities In 
the appointment of teachers; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) tha steps taken/proposed to be taken to improve 
the academic standard and to remove irregularities in the 
salection of teachers in the University? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) No. Sir. The 
appointments of teachers are made by Selection 
Committees duly constituted as per the provisions of 
Statutes of the University. The Committees comprise of 
the Vice Chancellor, Rector, Visitor (President of Indial's 
nominees, 2-3 experts, Chairperson and one more 
Professor from the concerned Centre in which the teacher 
is to be appointed. Similarly, admissions are made through 
an All India Entrance Examination conducted in 37 centres 
in the country. The high academic standards in JNU are 
reflected In the appointments of faculty for which 
applications are received from Indian scholars around the 
world. 

{TranslBtion] 

V.cclne for Dog Bite 

7695. PROF. DUKHA BHAGAT: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any vaccine has been developed for the 
treatment of dog-bite which is better than previous drugs; 

(b) if so, the details thereol; and 

(c) the steps taken by the Government to provide 
this Vaccine to the poor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) AI present different Cell Culture 
Rabies vaccines are available for the treatment 01 dog· 
bite. These are better than previous conventional vaccines. 
Nervous tissue vaccine is b,>ing manufactured in the 
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country by various Govemment Institutions. This vaccine 
is available free of cost in Government anti rabies 
treatment centres. Purified and improved vaccine of tissue 
culture origin viz. Purified Chick Embryo Cell (PCEC), 
Purified Vero Cell Rabies Vaccine (PVRV) and Human 
Diploid Cell Vaccine (HDCV) are not manufactured by 
any of the Government Institutions presently but are 
commercially available. 

The Human Biological Institute, Udhagamandalam, 
under the control of National Dairy Development Board 
(NDDB) has developed a new Anti·rables (TIssue Culture) 
Vaccine under trade name ABHARYRAB. 

NDDB is setting up 1000 vaccination clinics allover 
the country which will provide ABHAYRAB vaccine at a 
cost which is about 30"10 less than the case of presently 
available vaccines. 

[English] 

Expenditure on Treatment of 
Former Prime Minister 

7696. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment have been meeting the 
expenditure on the specialist Treatment of the former 
Prime Ministers, both within and outside the country; 

(b) if so, the expenses incurred on the medical 
treatment of each of the Ex·Prime Ministers in India and 
abroad during the last three years; 

(c) whether any special equipment has been imported 
for treatment 01 any of the ex·Prime Ministers; 

(d) il so, the details thereof indicating Its cost and 
the running cost separately; and 

(e) whether any provision exists for such expenditure 
or special sanction is required to be given in each case? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HE'AL TH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) The requisite information is available in the 
attached statement. 

(c) and (d) A Reverse Osmosis system along with 
the water treatment machine and the accessories for 
haemodialysis have been imported for the treatment of 

Shri V.P. Singh, ex·P.M. The cost of the equipment was 
Rs. 15.3 Iakhs and the running cost of the machine Is 
not yet av8Jlable. 

(e) Keeping in view the status of the ex·Prlme 
Ministers, specials sanction was accorded by the 
Govemment for their treatment abroad. 

(1) Shrl V.P. Singh, former P.M. 
(Treatment in India) 
Rs. 24,31,991/· 

(Treatment abroad) 

1997·98 

1998-99 

1999·2000 

Total: 

As. 1,15,25,376.08 

Rs. 3.O4,40,960.~ 

Rs. 1,81,39,050.00 

Rs. 6,01,05,387.00 

(2) Shri P.V. Narasimha Rao, ex·P.M. 
(Treatment In India) 

Rs. 40,2151· 

(Treatment abroad) 

199B-99-Rs. 59,15,592.62 

Housing Development for SCIST 

7697. SHRI SADASHIVRAO DADOBA MANDUK: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government propose to formulate 
any housing development scheme for Scheduled Castes! 
Scheduled Tribes categories; 

(b) if so, the details thereof; 

(c) whether the Government have received any 
suggestions/requests In regard to recommendations of 
drafting committee from the SOCial Justice and 
Empowerment Ministry In this regard; 

(d) if so, the datalls ~ereof; and 

(e) the steps taken or proposed to be taken by the 
Govemment in this regard till date? 
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THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) and (b) There are no Centrel schemes 
for provision of housing. Housing Is In the State sector 
and the State Govemments are responsible for formulating 
and implementing various Housing progremmes for the 
people including Scheduled Castes and Scheduled Tribes. 
The National Housing and Habitat Policy 1998 h.. laid 
emphasis on the Welfare of Scheduled Castes and 
Scheduled Tribes. 

(c) to (e) Ministry of Social Justice & Empowerment 
have circulated certain recommendations of the Drefting 
Committee. One of the recommendations pertains to 
formulation of a separate Awas Vlkas Yojana for 
Scheduled Castes and Scheduled Tribes with an objective 
to cover all the houseless among them within a period of 
5 years. Housing being a State subject the 
recommendations will be communicated to all State 
Govemments. 

Pen.lon Ca ... of BSF 

7698. SHRI VISHNU DATT SHARMA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Union Govemment knows some 
cases of pension of the gersons having completad their 
10 years 40 days services in the office of Director General 
of B.S.F. since 1995 are lying pending; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken to clear 
those cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Under the CCS (Pension) Rules, the minimum 
qualifying service for grant of pension Is twenty years. 
However, due to wrong interpretation of provisions of Rule 
19 of BSF Rules, in the past, 443 personnel, and in 
compliance with the orders of Hon'ble Courts 12 
personnel, in all 455 BSF personnel, are receiving pension 
after rendering less than 20 years of service. Three S.L.Ps 
have been filed in the Supreme Court by the Union of 
India against the judgements of the Courts. 

Integrity of Civil Servants 

7899. SHRI PRABHUNATH SINGH: 
SHRI NARESH PUGLIA: 
SHRIMATI SHYAMA SINGH: 

Wilt the MiQjster of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there has been a sharp fall in the Integrity 
of cMf eervanta In the country as reported in the 'Pioneer' 
dated April 16, 2000; 

(b) " so, the factors reaponsi"le therefor; and 

(c) the concrete steps taken by the Govemment in 
this regard to deal with the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to .(c) Ministry of Personnel, Public 
Grievances & Pensions (Department of Personnel & 
Training) have reported that no studies have been 
conducted In this regard. However, Govemment is fully 
alive to the need to provide clean administration and to 
eradlcete corruption at all levels of public services. The 
drive against corrutpion is a continuing process and the 
policies are modified from time to time in order to make 
them more responsive to the changing environment. All 
the Anti-corruption agencies of the Government Viz. 
Intemal Vigilance set up in the various Ministriesl 
Departments, the Central Bureau of Investigation, and 
the Central VIgilance Commission are making all possible 
efforts to curb corruption In public service. The 
Govemment has recently taken the following initiatives 
for eradication of corruption: 

(1) The Central Vigilance Commission Bill to confer 
statutory status to the Commission has been 
Introduced in the Lok Sabha on December 20, 
1999. The Bill stands referred to the Joint 
Committee of both the Houses of Parliament 
on 21.12.1999 for consideration and its 
recommendations. 

(2) The Central Bureau of Investigation launched 
special drives recently to detect cases of 
dlsproportlnate assets, to organise traps to 
apprehend public servants while demanding and 
accepting illegal gratification and conduct 
surprise check at sensitive places. 

(3) The Central Vigilance Commission has been 
vested powers vide para 3(v) of Department of 
Personnel and Training Resolution No. 371/201 
99/AVD. III dated 4.4.199~ to exercise 
superintendence over the vigilance 
administration. The Commission has issued 
several instructions to reduce the scope of 
corruption such as creating a culture of honesty, 
greater transparency in Administration. 
electronics clearance system and 
computerisation of banks, sensitising public etc. 
The Central Vigilance Commission has also 
i.sued Special Chapters on Vigilance 
Management in Public Sector Banks and Public 
Sector Undertakings. 
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(4) The Government set up a working group en 
'Right to Information and Transparency' In 
January, 1997 which submitted Its repoIt to the 
Government on 21st May, 1997. The report of 
the Group has been processed and a Bill for 
Freedom of Information has been drafted. The 
Bill Is presently under examln.tlon for 
introduction In Parliament. 

(5) Recognising that an important aspect of 
Preventive Vigilance is to ensure trensparency 
in public administration, me.sures of 
administrative reforms such as introduction of 
Citizen's Charters and FacilHation Counters have 
been initiated. The review and simplification of 
laws, rules and procedures has also been taken 
up. 

Bomb BI.sts In PunJab 

noo. SHRI SHAMSHER SINGH DULLO: WHI the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the number of persons klHed during the bomb 
blast in Punjab Civil Secretariat at Chandigarh (U.T,) 
during 1995; 

(b) whether an inquiry Into the incident was 
conducted; 

(c) if so, the outcome thereof; and 

(d) the steps taken by the Government to l;iOp such 
incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
According to available information, 18 persons were killed 
during the bomb blast in the Punjab and Haryana 
Secretariat at Chandigarh on 31st August, 1995. 

(b) The investigation of the case was done by the 
Central Bureau of Investigation. 

(c) The CBI filed a charge-sheet in the Court against 
16 accused persons. 

(d) Government have adopted a well coordinated and 
multi pronged approach for tackling the activities of 
militants which includes strengthening the border 
management, gearing up the intelligence machinery 
neutralizing plans of militants by coordinated action, 
modernisation and upgradation of police and security 
forces with advanced sophisticated weapons and 
communication system etc. 

[Translation} 

F1... Allotted by DDA 

n01, SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the number of flats constructed by the Delhi 
Development Authority and the number of flats allotted 
out of them on out-of·tum basis during each of the Iaat 
three years; 

(b) whether choice of selecting ct.il1lble colony have 
not been provided to the a110tteea of new pattem scheme 
of 1979; and 

(c) H so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) The details of the number of flats 
constructed by the DDA and the number of flats allotted 
on out·of-tum basis during the last three years are as 
follows: 

No. of flats 

Year constructed allotted on out-
of-tum basis 

1997-1998 3635 211 

1998-1999 4038 60 

19Y9-2000 5974 112 

Total: 13647 383 

(b) and (c) Yes, Sir. There is no provision in the 
New Pattern Registration Scheme - 1979 (NPRS-1979) 
for selection of a desired colony. Allotment of flats In the 
aforeseid Scheme ·is made by computerised draw. 

{English] 

Surprise Check on Govemment Building 

n02. SHRI ASHOK N. MOHOL: Will the Minister of 
URBAN DEVELOPMENT be pleased to stale: 

(a) whether the Government have conducted a 
surprise check on a Government building in New Delhi 
which was occupied by the !CWA illegally; , 

.. , (b) if 80, whether the occupant of this building owes 
more than 10 crore rupees to the Government; 
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(c) if so, the reasons for not taking any action by 
the Govemment in this regard; 

(d) whether the Govemment propose to conduct a 
CBI Inquiry in this matter; and 

(e) if so, the facta in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Govemment has taken appropriate action in 
this regard. Proceedings were initiated in the court of 
Estate Officer for eviction of unauthorised occupants under 
PPE Act and also for recovery of Govemment dues. IONA 
has filed a Writ petition in the High Court of Delhi. The 
Division Bench vide its order dated 24.12.99 granted 
ex parte interim stay against the proceedings before the 
Estate Officer. The Division Bench vide order dated 
25.4.2000 has vacated the stay and allowed the 
proceedings before the Estate Officer to go on, subject 
to the condition that the final order passed, if any, shall' 
not be implemented without the permiasion of the Court. 
Accordingly the proceedings are going on before the Court 
of Estate Officer. Writ PetitionILPA are also pending in 
the Court. 

(d) There is no such proposal in this Ministry. 

(e) Does not arise. 

Products/State 1996-97 

2 

Acrylic FIbre 

Gujarat 20.67 

Rajasthan 8.02 

Uttar Pradesh 17.60 

Punjab 25.02 

West Bengal 12.30 

Total 83.61 

DemIInd and Supply of Non-Caflulft8lc 
Synthetic Flbru 

n03. SHRI P.O. ELANGOVAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to lltate: 

(a) the demand and supp!y of non-cellulosic synthetic 
fibres like Nylon, Polyester, Acrylic, Rayon etc. In the 
country; 

(b) the details of production of the said synthetic 
fibres In the country, State-wise; 

(c) the details of import and export of the same in 
terms of quantity and value during each of the last three 
years; 

(d) whether the Govemment have any plans to set 
up industries for the production of Nylon Chords and 
Synthetic fibres; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) The demand and supply of synthetic fibres (Polyester, 
Nylon and Acrylic) during 1998-99 was 14,08,000 M.T. 
and 13,79,000 M.T. respectively. 

(b) The information is given in Statement-I encIoaed. 

(c) The information is given in Statement-II encloaed. 

(d) No, Sir. 

(e) Does not arise. 

(Figures in OOO'MT) 

1997-98 1998-99 

3 4 

20.30 22.04 

0.59 0.00 

18.44 19.83 

27.18 23.28 

13.00 14.27 

79.51 79.42 
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2 3 4 

Nylon Filament Varn 

Gujarat 9.02 7.07 7.82 

Maharashtra 7.81 4.37 -4.16 

Uttar Pradesh 10.99 B.38 8.78 

Punjab 6.09 6.16 6.00 

Madhya Pradesh 3.98 4.00 4.18 

Total 37.87 29.98 2B.70 

Nylon Indl. Y.mlTyre Cord 

Gularat 5.85 3.94 3.44 

Maharashtra 21.85 19.60 21.39 

Uttar Pradesh 3.08 0.33 0.00 

Tamil Nadu 14.29 12.53 12.82 

Madhya Pradesh 10.89 10.1B 10.88 

Total SS.54 46.58 46.50 

Polyftter Staple Fibre 

A88am 21.B7 8.60 14.79 

Uttar Pradesh 33.17 26.29 27.72 

Maharashtra 12B.B9 283.88 31B.20 

Tamil Nadu 12.85' 1B.87 22.34 

Orissa 17.90 12.27 15.23 

Gujarat 73.79 71.33 71.17 

Punjab 35.93 31.83 49.38 

Total 324.00 430.85 518.83 

Polyester Filament Vam 

Gujara! 147.54 195.67 209.06 

Maharashtra 180.31 281.70 293.84 

Uttar Pradesh 67.72 91.19 1f\().59 

Harvana 5.88 5.30 1.28 

Punjab 4.64 3.64 4.B1 

Orissa 5.88 6.B1 1.67 

Rajasthan 13.48 14.35 21.23 
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Madhya Pradesh 

Andhra Pradesh 

Oadra & Nagar Havell 

Assam 

Total 

Synthetic 
Fibres 

Irnporta 

1996-97 

2 

6.65 

42.29 

3.94 

0.25 

478.38 

1997-98 

Importa 

3 

5.24 

48.56 

6.80 

0.47 

659.73 

4 

6.01 

56.31 

8.01 

0.39 

703.21 

Qty. in 000' MT; Value in R8. Lalch8 

1998-99 

Imports Exporta 

Qty. Value Qty. Value Qty. Value Qty. Value Qty. Value Qty. Value 

Total 89.61 48099 36.82 29485 73.67 43112 63.20 46365 90.31 45784 60.83 37394 

Swa8thya Raleaha Scheme 

771)4. SHRI CHINTAptlAN WANAGA: win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government have received any 
representation to increase the amount of Honorarium 
under the Swasthya Raksha Scheme; 

(b) if so, the details thereof; 

(c) the reasons for not increasing the amount ao far; 
and 

(d) the time by which it is likely to be increased? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE CSHRI N.T. 
SHANMUGAM): Ca) and CtI) Yes. Sir. The Government 
receives a number of representations from 'various VUlage 
Health Guides Organisations on the issue of increasing 
the honorarium under the Swasthya Rakaha Scheme. 

(c) and (d) The Scheme was under review by an 
Expert Committee appointed in October, 1997. The laaue 
of increasing the honorarium has been examined by the 
Committee which has submitted its final report. 

The recommendations of the Committee are under 
examination, in consultation with other Minlstrlas. 

VIolence Agalnat Women 

7705. SHRI VILAS .MUTTEMWAR: WI! the Minister 
of HUMAN RESOURCE DEVELOPMENT be pIaaHd to 
state: 

Ca) whether a three day workshop was organised by 
the Society for Operations Research and Training In 
collaboration with the Centre for Operations Ressarch and 
Training; 

Cb) if BO, the details thereof; 

Ce) the main topics discussed in the workshop; 

(d) whether the Govemment have considered the 
suggestions made in the workshop; and 

Ce) if 80, the steps taken/being taken by the 
Govemment to implement these suggestiOns? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): Ca) The Govemment Is not aware 
of any workshop organised by the Society for Operations 
Research and Training in collaboration with the Centre 
for OperatiOn8 Research and Training. 

Cb) to Ce) Does not arise. 
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CGHS Facilitle. to Membe,. of 
Parll.ment In State. 

n06. SHRI AJOV CHAKRABORTY: WHI the Minister 
of HEALTH AND FAMIL V WELFARE be pleased to state: 

(a) the provision made to get the treatment and 
mediclnel for Members of Parliament In their reapective 
Statel; 

(b) whether hospitals h.vlng all the facilities are 
attached with the CGHS In other cities; and 

(c) " 10. the datalta thereof? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEALTH AND FAMILV WELFARE (SHRI N.T. 
SHANMUGAM): (a) The Members of Parliament can avail 
of medical facUlties In all the cities where the CGHS Is 
functioning on production of their CGHS carda. However. 
they .... also eligible for medical facilltle8 under CS(MA) 
Rules. 1944. in non-CGHS a ...... 

(b) and (c) Ves. Sir. Private hoepItaIa .... recogniled 
under CGHS in various cities. The requisite Information 
il .vaHabIe In the statement enclosed. 

List of recognised prlve,. hoepIt.. in vartoua cIt#es wtIh MInIstry's """vent office 
memorandum for their recognised. 

SI.No. City No. of Recog. Ministry O.M. No. 
Pvt. HoapJDlagnOltic 

CentnI8 

1. Pune 14 S. 11011132192-CGHSJCGH8-Deak.11I 
22 CGHS (P). 8.1.96 & 30.1.96 

2. Calcutta 15 S. 11011132192-CGHSlDeak.lIlCGHS (P) 
dated 27.2.96 

3. Hyderabad 23 S. 11011/16192-CGHSIDeak IIICGHS (P) 
dated 1.7.96 

4. Delhi 24 S. 11011/16f94.CGHSIDeak IIICMO(D)J 
CGHS(P) dated 18.9.96 

6. Bangalore 16 S. 11011/16f94.CGHSlDeekIIlCMO(D)I 
CGHS (P) dated 18.12.96 

6. Meerut 9 ) S. 11011116194-CGHS DeakII/CMO(D)J 

7. Kanpur 17 ) CGHS (P) d.ted 5.6.97 

8. Lucknow 8 ) 

9. Allahabad 5 ) 

10. Jaipur 10 S. 11011/16194-CGHS DeakIIlJD(D)J 
CGHS (P) dated 6.6.97 

11. Chennai 20 S.11011/16J94.CGHS DesklIlCMO(D)I 
CGHS(P) dated 10.6.97 

12. Mumbai 7 S. 11011/16f94.CGHS DesldIlJD(D)J 
CGHS(P) dated 11.7.97 

13. Jabalpur 20) S. 11011/16f94.CGHS Desk II/CMO(D)I 
14. Nagpur 26 ) JNPRAlCGHS(P) dated 11.7.97 

15. Patna 10 ) 

16. Ranchi 3 ) 

17. Ahmedabad 2 ) 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

lB. 

19. 

20 

21. 

22. 

23. 
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Statement showing the No. of Pvt. Hospital recognised under CGHS out side Delhi , 

Name of the Hospital 

2 

Narender Mohan Hospital 

Batra Hospital & Medical Researchh 
Centre 

Escorts Hospital & Research Centre 
Faridabad 

Dr. Anand's Ultrasound & CT Scan 

Anand Hospital 

Orthonova 

Moolchand Khairati Ram Hospital 

Sarvodaya Medical Research Centre 

North Point Hospital Pvt. Ltd. 

R.G. Stone 

Kailash Medical & Research Centre 

GMR Institute of Imaging, Research 

MRI Scan Centre 

M6dical Laboratory Services 

South Delhi Ultrasound, X-ray Clinic 

G.M. Modi Hosp. & Research Centre 

Jaipur Golden Hospital 

Noida Medical Centre Ltd. 

Indraprastha Apollo Hospital 

Delhi C.T. &- MRI Centre 

Dharmshila Cancer Hasp. &. Research 

Dr. Handa X-ray & Diagnostic Centre 

St. Stephen's Hospital 

Escorts Heart Inst. 4 Research Centre 

DELHI 

Speciality for which recognised 

3 

Specialised and General Purpose and Diagnostic 
procedure except C.T., Cardiothoraclc, Vaacular Surgery, 
Transplantation, Radio-therapy, Llthotrypey. 

Specialise and General purpose 
and dIagnoatIc procedure except 
MRI, Llthotrypey, Transplantation 

Central Purpose & Diagnostic. 

Ultrasound, CT Scan & X-ray. 

Specialise and General purpose diagnostic procedure 
except MRI, Cardiothoracic Surgery, Lithotrypsy, 
Transplantation. 

Orthopaedic treatment & acute medical care. 

General purpose and diagnostic procedures and 
Cardiology and Dialysis. 

CT Scan. 

Lithotrypsy. 

Nephrology/Drology, Lithotrypsy and diagl'lostic 
procedures related 

General purpose and diagnostic 

Ultrasound, X-ray, MRI 

General purpose diagnostic procedures 

X-ray and Ultrasound. 

General purpose & Diagnostic procedures 

Genera purpose and Diagnostic. 

General purpose & Diagnostic procedires 

Specialised & General purpose & diagnostic procedures. 

C.T. and MRI. 

Cancer diagnostic proc. & .101. 

X-ray & Ultrasound. 

All purpose Except MRI Uthotryps Dlalyala and organ 
transplantation 

Cardiology, Cardlothoracic & Vascular Surgery. 
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24. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

1. 

2. 

3. 

4. 

5. 

Written Answers 

2 

National Heart Inst. & Research 
Centre 

K.L. Hosp. Pvt. Ltd. 

Tamil Nadu Hospitals Ltd. 

Apollo Hospitals Enterprise Ltd. 

Ram Chandra Medical & Research Centre 

Willingdon Hospital 

Trinity Acute Care Hosp. 

Cancer Institute W.I.E. 

Madras Medical Mission 

Shankar Netralaya Medical Research 
Foundation 

R.G. Stone 

Tamil Nadu Urological Research 
Centre 

C.S.I. Rainy Hospital 

National Hospital 

C.S.1. Kalyani Hospital 

Andhra Mahila Sabha 

Voluntary Health Services 

Public Health Centre 

Shifa Hosp. & Research Centre 

Arma Clinica Services & Hasp. 

SRI Chennai Scan & Research Centre 

Medinova Diagnostic Services 

Suraksha Diagnostic & Eye Research 
(Pvt.) Ltd. 

Bell Vue Clinic 

Clinical Laboratories 

Bansal Health Care Centre 

MAY 16. 2000 120 

CHENNAI 

3 

Cardiology. Cerdlothoraclc & 
Vucular 8Urgery. 

All purpose 

All purpose 

All purpose 

All purpose 

All purpose Except Radiotherapy 

Nephrology. Cardiology & relates diagnostic procedure. 

Cancer diagnosis & treatment 

Cardiology. 

Ophthalmology 

Urology & Lithotripsy. 

Lithotripsy 

General purpose & diagnostic. 

General purpose & diagnostic. 

General purpose & diagnostic. 

General purpose & diagnostic. 

General purpose & diagnostic. 

General purpose & diagnostic. 

General purpose & diagnostic. 

Laboratory Sciences 

C.T .• Ultrasound & Echocardiography. 

CALCUTTA 

All Diagnostic procedures 

All diagnostic procedures 

All diagnostic procedures. 

Investigations e.g .• Pathology. Haematology. Bio-
chemistry. Histopathology. Bacteriology & Serology. 

X-ray. Ultrasound. Clinical Pathology Haematology. 
Biochemistry. Bacteriology & Serology,. 
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6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Wrlft." Answant VAISAKHA 26, 1922 (Sak.t) to Q..,..,.",. 122 

2 

.Maa Durga Diagnostic Research lnat. 

Cancer Centre & Welfare Home 
Thakurpukur. 

Ramakrishna Mluion Seva Pratishthan 
Hospital. 

Celcutta Heart R .... rch Centre 

Behala Balanancla Brahrnacharl Hoep. 

Nightingale Diagnostic Centre 

Health Care & Ultrasound Scan Centre 

Wocherd Medical & R .. 88rch Centre 

Dr. Nihar Munshi Eye Foundation 

Janpriya Hasp. Corporation Ltd. 

Chinmaya Mission Hoapital 

M.S. Ramaiah Medical Teaching Hasp. 

Church of South India Hospital 

Madinova Diagnostic Servicea Ltd. 

KI. M.S. HoapItaJ & Reeearch Centra 

Yellamma Duappa HoapItaI 

P.O. HlnduJa SlncIW Hoepital 

Republic HoepItal 

BangaIore BaptIat HoapItaJ 

Sevakahetra Hoepital 

Mallige MedIaaI Centre 

5t. John's Medical College Hoepital 

Mallya Hoapital 

Manipal Hospital 

Wockhardt Hoapital & Heart Institute 

Bangalore Hospltall~U8ruta Medical AID 
and Research Hospital Ltd. 

3 

Pathology, Haemafblogy, Bia-Chemistry, Histopathology, 
Bacteriology 

Cancer tml, Skin & All Diagnostic 

All traatment & Diagnostic 

All diagnostic Except CT Scan. 

An treatment & dlagnoatic procedure 

All diagnostic Except Orthopaedic 

E.C.G. & Ulrasound 

CT, Cardiological, Lithotripsy, Urology, Laproscopic 
surgery 

Opthalmology Including I.O.L. 

An dlagnoatic proceduIM and laproacopic Surgery 

Bangslore 

General purpose & Diagnostic 

All purpose except Radiotherapy. 

General purpose & diagnostic. 

Specialieed & General & Diagnoetic 

General purpose & Diagnostic 

General purpose & Diagnoatic 

General purpose & Diagnostic 

General purpose & Diagnostic 

General purpose & Diagnostic 

General purpose & Diagnostic 

General purpose & Diagnostic 

All purpose except Radiotherapy 

All purpose except Radiotherapy. 

All purpose 

Cardlothoracic speciality. 

All purpose 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

1. 

2. 

3. 

4. 

5. 

S. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 
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2 

Rungta Children & General Hospital 

Soni Hospital 

Jain Eye Hospital 

Heart & General Hospital 

Lumi Imagine & Medical Reaearch Hosp. 

Rajdhani CUnlc & Nuralng Home 

K.C. Memorial Eye Hospital 

Urology & Medical Care Centre 

Sharda Nuraing Home 

Shri Amar Jain Medical Relieve 
Society 

D.M. dt. 8198 speelaHsed treatment 

Sharda Clinic 

'Hardikar Hospital 

Pune Medical Foundation 

N.M. Wadia Institute of Cardiology 

Triumpth Nuclear Medicine & Research 

Sancheti Institute for Orthopaedic 
& Rehabilitation 

Uni Scan Centre 

K.E.M. Hospital 

Colony Nursing Home 

National Institute of ~almoiogy 

Lions Scan Centre 

Medinova diagnoatic aervicee Ltd. 

Medvision 

Pune Hospital I. R .... rch 

O.M. dt. 30196 General Purpose Treatment 

A.C.T.'s General Hospital 

Shree Dharam Leela Diagnostic Centre 

King Edward Memorial Hospital 

JAIPUR 

PUNE 

3 

Speclaliaed Gen. purpose Paediatric & Diagnoetlc 

General purpose & DiagnoeIIc·for CT Scan 

Specialised for opthalmology. 

Specialised for Cardiology. 

Specialieed for MRI & CT Scan. 

Specl~ ·for General Surgery 

Speciallaect for Opthalmoiogy. 

Specialiaed for Urology 

Ophthalmology. 

General and diagnoetlc prooecIure 

Orthopaedic 

Orthopaedic 

A" purpose 

Cardiology 

Nuclear Medicine 

Orthopaedic 

C.T. Seen 

All purpose except MRI, ~, ~ & Uver 
Trans. 

Obs. & Gynaa 
Opthalmology 

C.T. Scan 

CT Sean, cardiological, UrodyrwnIcI. UnIIIow ........ 

Ultrasound I. CT Scan 

All purpose except MRI, 
Lithotripsy, Liver traneplent and RadIoIhenIpy 

AU purpose. 
Radiological inveetlgldlona 

A" except Dental, Vaeoular Sulgery 
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2 3 

18. Pathquest Pathology & Endocrinology Endocrinology 
Laboratory. 

19. Shards CHnie Orthopaedic 

20. Dr. Tokas X-ray X-ray 

21. Poona MedIcal Foundation All purpose 

22. Kotbagl Hoepital All except, Dental, Veecular Surgery. 

23. Poona Hoepltal & R .... rch Centre All except Dental, Bum, V8ICUIer SUrgery. 

24. Haldlkar Hospital Orthopaedic 

25. Sanjeevan H08pital All purpose 

26. LokmanYR HoapHal All purpoee 

27. Medinova Diagnostic Servic.. Umlted Diagnostic, X-ray, Ultrasound, Path., CT proceduree 

28. Gulati Sonagraphlc Clinic Ultrasound 

29. Dwarika Sang8mslkar MedIcal Pathology, CT, Obs. & Gynae. 
Foundation 

30. National Institute of ()pIMImoIogy Orphtt.nology 

31. Hope Foundation ~na Menog~hy Monography 

Centre 

32. Deendayal Memorial Hospital All purpose 

33. Bhartl Hospital All except. pll8tIc surgery, cardiac, Neuro, Vascular 
Surgery 

34. Enecheti lnatitute for Orthopaedic, Orthopaedic & Physiotherapy 
Rehabilitation Plutlc Surgery. 

35. Krishna General HOiipIIId • Sn. All purpose 
Clinic. 

36. N.M. Wadia Hospital All except ENT, Ultr8lOund 

HYDERABAD 

1. Share Medical care (Medicity) GeneraJ and Specialised 

2. Medwin Hospital All purposes. 

3. Vijay diagnostic Centre Diagnostic procedure (Gen. & Spec'alised) 

4. Gagan Mahal Nursing Home Gen. purpose Obs. & Gynae 

5. C.D.R. Hospital All purpoee 

6. Appollo Hospital All purpoee 

7. L.V. Prasad bye Hospital Opthalmology 

8. Medinova Diagnostic Centre General & Diagnostic 
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2 

Yashoda Superlp8Clallty Hospital 

Sharvana Nursing Home 

Kallash Diagn08tic & Rehabilitation 
Centra. 

Tapadla Diagnostic Centra 

Eashwar Lakahml HOIpitaI 

Sagar La! Memorial H08pitaI 

New Clti HospIt.1 

Geetha Maternity & Nursing Home 

Ashok Kum.r Hospital 

C.C. Shroff Memorial Hoapltal 

Central Diagnostic & R .... rch Indtute 

. Prince.. Dhnu Shaver ChlIdrene Hasp. 

Hari Prasad Memorial Hoapital 

Shri Bhagwan Devi M.temlty & 
Orthopaedic Hoepital 

K.menlni Hosplt.1 

P.ramount Imaging Centre 

R.dhibal Waturnoll Cheat Hoapital 

Mangal Anand HospItal 

R.G. Stone Clinic 

P.O. Hlnduja Hospital 

Dr. Balabhal Nan.vatl Hospital . 
Bombay Hospital 

MAY 18, 2000 

MUMBAI 

3 

General DIagnoIIIc procedurae 

General purpoee diagnostic prooedu,... 

DIagnoaIIc faclltlee 

Diagnoalic procedurae 

General & DIagnoaIIc procecIurae 

General & DiagnoItIc procecIu ... 

General purpoaa & DIegnoeIIc procedu ... 

General & DIagnoaIIc procedurae 

General & E.N.T. trHtment 

General & diagnostic procedu ... . 

General & ~oatIc procedu .... . 

General & DIagnoeIIc procedu!'l8. 

General & DIagnoaIic procedurae. 

General purpoae OrthopMdlc & 
Oba. GynM trNtment 

All purpoae. 

MRI end Mamrnogn!phy 

GeneraJ & DIagnoaIic for cheeI 

All purpoae 

128 

Nephrology, Urology, L •• er Pro.etetectomy, 
LaplroacopIc, L.IthotrIpay & ..,. praoadure 

All purpoae 

All purpoae 

All purpoae 

ALlAHABAD, LUCKNOW, KANPUR & MEERUT 

ALLAHABAD 

Kamla Nehru Memorial Hospital AI purpoaa 

Chlranjiv Nurelng Home General & DIagnoaIIc procedure 

MIs. Devraj Medical ~ra Pvt. Ltd. CT, UInIaound, EchocanIogrwn 

Kirtl Scanning Centre X-ray, CT, UItrMound. 

Sarasw.1i Heart Care. TMT, Holler rnonIIorIng 



1. 

1. 

2. 

3. 

4. 

6. 

8. 

7. 

8. 

1. 

2. 

3. 

4. 

6. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

16. 

18. 

17. 

1. 

VAISAKHA 28, 1922 (s.Jra) 130 

2 

Sewa Ha.pbI & R_rch Centre 

lifeline HOIpbI & HeM Centre 

Avedh HoepbI & Heart Centre 

VlvekanMda Polyclinic 

Dlagnoetlc MedIcal Centre 

Uttar Pradeah MedIcal Centre 

Sarkar's UItraaound Centre 

OM Diagnoatlc Centre 

Regency HoapItaI 

Kanpur Medical Centre 

Madhuraj Nul'ling Home Pvt. Ltd. 

Sulaklhmi Nu"lng Home 

Dr. I.R.L.M. Eye HoepItaI 

Sara! Nul1llng Home 

Madhulok Hoepltal 

Kulwantl HoepItaI & ~ Centre 

Chandrabhal NurWIg Home Pvt. Ltd. 

Lilamanl Memorial HoepIIaI Pvt. Ltd. 

Abha Nul'lllng Home Pvt. lid. 

Laxml DavI KIIhan Chand Memorial HoIp. 

Mohan X-ray 

B.L. Rohatgl Memorial, DIagnoMlc 
Centre 

Parade X-ray & PaIhoIogIcaI lnelltute 

Dr. Thawanl'. Cheat Clinic & DIagnoatic 
Centre 

Singh X-ray and Pathology 

Supriya HoapItaI 

3 

LUCKOW 

KANPUR 

Urology, Nephrology, Dlalyala General & Diagnostic 
proceduree. 

CerdoIogy 

General & DIagnoetIc proceduree. 

General & DlagnOltk: procedurea. 

X-ray, Ultruound, CT Scan, 2-D Echocardlography, 
T.M.T. 

UItraaound, CT Scan 

UlIraaound 

X.,.y 

Speclallaed & General & Dlagnoatk: 

Speclallaed & General & Diegnoelic 

SpeclaUed & General & Dlegnostic 

Speclalleed & General & Diagnostic 

Ophthalmology 

Genera! & Dlagnoetlc procedu .... . 

General & Dlagnoatic procedu .... . 

General & Diagnostic procedu .... . 

GeheraI & Diagnostic procedu .... . 

General & Diagnostic proceduree. 

General & Diagnodc procedurea. 

General & Dlegnoatic procedu ..... 

X-ray 

X-ray and UIIraaound 

Dlagnoetic proceduree Including 
ECG, X-ray & Ultraaound. 

Pulmonary funcllon teat. and X-ray 

X-ray 

MEERUT 

Specldaed & General & DIagnoetIc: 
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Saral Hospital and Nursing Horne 

Meerut Stone Hospital Ltd. 

Shiva Cardiac Laboratory 

Neel kanth Dialysis Centre 

United Scans (Pvt.) Ltd. 

Hormone Care 

Lions Pathology Laboratory 

Dr. Pradeep Tyagi Compuleri8ed 

Pathology Laboratory 

Jabalpur Hospital and Research Centre 

S.C. Gupta Memorial Hospital 

M.L. Trust Hospital and Research 
Centre 

J.K. Matemlty & Nursing Home and 

Cardia Respiratory Research Centre 

Prakash Ganga Eye Hospital 

Shishu Mangal Hospital 

Sanjeevan Hospital 

Charak Diagnostic & Research Centre 

Jabalpur Medical Centre 

Vijay Memorial Medical & Research Centre 

Heart Care 

Minocha X-ray and Ultrasound 

Modern X-ray Sonography and Patho 
Centre 

Modern Diagnostic Centre 

Ashirwad X-ray Clinic 

Jabalpur X-rey and Patho Centre 

Bhalla Pathology Centre 

Sweta Diagnostic Centre 

Nema Pathology Centre 

3 

General & Oiagnoetlc proceduree 

Lithotrtpsy 

cardiac InYHtIgation except Radiology. 

Dialyal. 

CT Scan. 

Hormone analysis 

DiagnOlllc procedures (Gen. purpose) 

Diagnostic procedures (Gen. purpoee) 

JABALPUR 

GenAraI & Diagnostic procedures. 

General & Diagnostic Procedure 

General & Diagnostic p~uree 

Obat. Gynae & General MediCine 

Ophthalmology 

Paediatric treatment & Diagnostic 

General Surgery. Obit. & Gynaecology 

CT Scan. Sonography, Echo, Colour 
Doplar. 

CT Scan, Scenography, Echo. Color DopIIIr 

Scenography, Echo, TMT & +f0l'l'ft0ne Aawy. 

Sonography, Echo, TMT 

X-ray and Ultrasound 

X-ray and Ultraeound 

Radiology 

Radiology 

Radiology 

Pathology 

Pathology 

Pathology 
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Pion.... Pathological 

Sushrlt Hoapltal & R ..... rch Centre 

Pur8hree Gastroenterology Clinic 

Subedar HOIpItaI 

Shriwardh." X-ray & Ultraaound CRnic 

Dr. K.G. Deehpande Memorial Centre 

Retina Care HoapItaI 

Central India Institute and Medical 
Sciences 

Avanti Heart Clinic and HoapItaI 

Dlnesh Hosphal and Urological Clinic 

Eye Infermary & lMer Centre 

Raut Children Hotpital 

S.M. Vishwakarma Memorial Eye Hosp. 

Sal Nath Diagnodc & R .... rch Centre 

Tamaskar Clinic 

Shree Clinic Matemity and Surgical 

Central Pathology Laboratory 

Sneh Nursing Home 

Central Neurological Institute 

Jayneeta Pathology & Cytology 
LaboratOry 

Shrl Radha KriIhna Hospital and 
Research Institute 

Mure Memorial Hospital 

Janta Maternity Home and Hospital 

Lata Maneskar Hoepital 

Crasent Nursing Horne & ICCU 

Khemka X-ray & Ultrasound Clinic 

Matru Seva Sangh Matemlty Home 

NAGPUR 

Pathology 

Orthopaedics 

Gastroenterology 

Cardiology 

3 

X-ray. Ultrasound. Colour DopIer. Treadmill teat 

Cardiology. Cardiothol1lclc Surgery & Ophthalmology. 

Ophthalmology. 

Neurology. Neuro-Surgery. 
Cardiology. Cardlothoralc Surgery and Diagnostic 
procedures 

Cardiology 

Urology 

Ophthalmology 

Paediatrics and Diagnostic 

Opthalmology 

Microbiology investigation 

General Surgery. Obst. & Gynae 

General Surgery. Obet. & Gynee 

Pathology and Biochamistry 

Obst. & Gynae InclUding sonograph 

Neuro Surgery 

Pathology 

General & diagnostic procedures 

General & Diagnostic procedures. 

General & Diagnostic procedUres. 

General & Diagnostic procedures. 

Cardiology and Nephrology. 

X-ray and Ultrasound. 

Obsl & Gynae. 
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1. Kurli Holy Family Hospital 

2. Dristhi Eye Care and Research Centre 

3. Hospito India (Pvt.) Ltd. 

4. E.E.G. Clinic 

5. Balaji Cardiac Diagnostic Centre 

6. Raj Laxmi Nursing Home 

7. Sen Diagnostic Pvt. Ltd. 

8. Central Diagnostic 

9. Nalanda Hospital' & Scan Research Centre 

10. Dr. S.B. Pandey Blo-Laboratory 

PATNA 

3 

General & Diagnostic procedures. 

Ophthalmology 

C.T. Scan & Mamography 

E.E.G. 

T.M.T. Holter, E.C.G., Pulmonary IuncIIon test. 

Endoecopic & CoIonoecoplc, l.aproecopic surgery and 
diagnoetIc. 

All Diagnostic 

Biochemistry, Haematology, Microbiology and Frug 
Monitoring 

C.T. Scan, Ultrasound & X-ray 

Diagnostic & Ultrasound. 

RANCH I 

1. Raj Hospital and Research Centre 

2. Advanced Diagnostic Centre 

Specialist & General & DIagnostic 

C.T., MAl, Ultrasound, Echo, E.C.C., Pulmonary function 
test. 

3. 51. Varanavas Hospital General '& Diagnoatlc procedures 

AHMEDABAD 

1. Gujarat Research & Medical Institute 

2. Lithotripsy & MRI Centre 

Poa' of Executive Engineer In Daman and Diu 

7707. SHRI DAHYABHAI VILLABHBHAI PATEL: 
Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Daman and Diu adminiatrallon has 
only one post of Executive Engineer leading to a number 
of hardships and difficulties being faced by the local 
people on this account; 

(b) if so, the reasons therefor; and 

(c) the time by which the number of poets are likely 
to be increased? 

All purpose except M.R.I. 

Lithotripsy and M.R.!. 

Joint Director (M) 
C.G.H.S. (HQ). 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) No, Sir. Daman and Diu Adminl8lratlon h8a two pOIIa 
of Executive Engineers - one for Demand and one for 
Diu. 

Women'. An.I,. 

nos. SHRI KRISHNAMRAJU: WI! the Minister of 
HUMAN RESOURCE .[)EVELOPMENT be pleased to 
&tate: 

(a) whether the Sixth Conference of Commonwealth 
Ministers ReIponalJle for Women'. AffaJra was held in 
New DeIhl; 
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M if so, the highHghts thereof; 

(c) the recommendations made In the area of 
education, health, rural and urban development and 
community development; and 

(d) the steps proposed to be taken by the 
Govemment to tackle the problema of women? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) Yea, Sir. 

(b) The conferencelmeetlng, which Ie a triennial event, 
was held from 17-19 April, 2000 and India hosted It for 
the first time. 46 of the. 54 member cotmtrles of the 
Commonwealth including India attended the meeting. 
Participants also included observers representing 
intemational and regional agencies and organiz8tlons as 
well as non-Governmental organizations. The meeting was 
inaugurated by the Hon'ble Prime Minister. The theme of 
the meeting was "Advancing the Commonwealth Agenda 
into the New MIHennlum". The Mlniatenl dIIcu8eed a range 
of issues' focusing on gender malnstreamlng, macro-
economic 'policies and globalisatlon, women's human 
rights, conflict and peace, political pa~ and HIVI 
AIDS. The record of the meeting will be laaued by the 
Commonwealth Secretariat from London. 

(c) The recommendations made do not apeclflcally 
or directiy relate to these a ...... 

(d) A note on the framework In place II anc/oead as 
Statement. 

Towards EquaUty 

A concem with the status of woman and recognition 
that the prograsa of the nation Is Integrally Inked with 
the advancement of woman, have undar-plnned Indian 
planning and policy since Independence. 

Since Independance, women have travelled a long 
way the thrust towards poverty eradication, IrMIatmant In 
social and economic Infrastructure, spresd of extenalon 
services, Information dluamlnatlon has brought about 
significant Improvements. 

• Significant galna have bean reoorded In the field 
of health and demography. Expectation of life 
at birth for females has risen steadily to 63 
and has overtaken male life expectancy. The 
crude birth rate has declined to 21:3 per 

thouund population and Infant Mortality Rsta 
(/MR) to 72 per thousand live births with laX 
tttrar.rttais narrowing. 

• The gains in women's education Is reflected In 
the female literacy rate from 39.3% In 1991 to 
SO.3% in 1997 which Is more than the gains 
made by men. Enrolment of girls in schools, 
women/girls in higher and technical education 
has also shown significant upward trends. 

• Female Work Participation Rale (WPR). 
reglstared an incre"se from 14.2% in 1971 to 
22.3% in 1991. Women's'share in the organized 
sector has stear I risen from 11.0% in 1971 
to 15.9% in 1997. 

• The landmark achievements of 73rd and 74th 
Constitutional Amendments In 1993 brought 
about a definite Impact ~ the participation of 
women In the grass-root democracy through the 
Panchayati Raj Institutions (PRls) and local 
bodies. Women have achieved participation evan 
beyonc. the mandatory requirement of one-third 
of total seats in States like West Bengal 
(35.1%), Kerala (36.4%) and Kamataka (43.4%). 

• Gender equality has received much greater 
attention from the Government, the voluntary 
sector, academic Institutions and the civil aocIeIy 
since 1995. Partnerships have been developed 
with media and academic Institutions, the NGO 
sector to support gender malnstreamlng. 

The Constitution of India 

The ConstitutIon of India not only grants equality to 
women, Including universal adult franchise but also 
empowers the State to adopt measures of positive 
dllcrlmlnatlon in favour of women. The Fundamental 
RighIa, MIOng others, ensure quality before the law, equal 
protection of law, prohibita discrimination against any 
ciIizan on grounds of religion, race, caste, sex or place 
of birth, and guarantees equality of opportunity to all 
cItIzena In matters relating. to employment. Articla 14 
confers on men and women equal rights and opportunllles 
In the poiltlcai, economic and social spheres. Whlla ArtIcle 
15 prohlbb discrimination egainst any citizen on the 
grounds of religion, race, caste, sex etc., Article 15(3) 
makes a special provision enabling the State to make 
affirmative discriminations in favour of women. Similarly, 
·Artlcle 16 provides for equality of opportunity in matters 
dJ public employment without discrimination on the bail, 
among others, of gender. Article 39(e) further mentions 
!hid the State shall direct its policy towards securing all 
cItIzena man and woman, equally, the right to means of 
livelihood, while Article 39(c) ensures equal pay for equal 
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Nork. Article 42 directs the State to make provision for 
3nsuring just and humane conditions of work and 
:naternity relief. Above all, the Constitution imposes a 
fundamental duty on every citizen through Article 1S(A) 
(e) to renounce practices derogatory to the dignHy of 
women. 

Legl,latlve Meeaurea 

Special legislations have been enacted to make this 
de jure equality into a de facto one. The State has 
enacted several women-specific and women-related 
legislations to protect women against social discrimination, 
violence and atrocities and also to prevent social evils 
like child marriage, dowry, rape, practice of Sali etc. The 
Equal Remuneration Act of 1976 provides for equal pay 
to men and women lor equal work. The Hindu Marriage 
Act of 1955 amended in 1976 provides the right for a 
girl to repudiate a child marriage before attaining maturHy 
whether the marriage has been consummated or not. 
The Immoral Traffic (Prevention) Act of 1956 as amended 
and renamed in 1986 makes the sexual exploitation of 
male or female, a cognizable offence. An amendment 
brought in 1984 to the Dowry Prohibition Act of 1961 
made women's subjection to cruelty a cognizable offence. 
The second amendment brought in 1986 makes the 
husband or in-laws punishable, if a woman commits 
suicide within 7 years of her marriage and it has been 
proved that she has been subjected to crueHy. Also a 
new criminal offence of 'Dowry Death' has been 
incorporated in the Indian Penal Code. The Child Marriage 
Restraint Act of 1976 raises the age for marriage of a 
girl to 18 years from 15 years and that of a boy to 21 
years and makes offences under this Act cognizable. The 
Factories Act of 1948 (amended up to 1976) provides for 
establishment of a creche where 30 women are employed 
(including casual and contract labourers). The Medical 
Termination of Pregnancy Act 1971 legalizes abortion by 
qualified professional on humanitarian or medical grounds. 
Amendments to Criminal Law 1983 provide for a 
pumishment 01 7 years in ordinary cases of rape and 10 
years for custodial rape cases. The maximum punishment 
may go up to life imprisonment. A new enactment of 
Indecent Representation of Women (Prohibition) Act of 
1986 and the Commission of Satl (Prevention) Act, 1987 
have also been passed to protect the dignHy of women 
and prevent violence against them as well a8 their 
exploitation. 

Institutional Mechanlsma 

Department of Women and Child Development 

The Department 01 Women and Child Development 
was set up in the year 1985 as a part of the Ministry 01 

Human Resource Development to give the requirad 
impetus to the development of women and children;' In 
ita capacity as the nodal agency looking after the 
advancement of women and children, the Department 
formulates plans, poliCies, and programmH, enaetal 
amends legislations affecting women and children and 
guides and coordinates the efforts of both Governmental 
and non-Governmental organizations working In the field 
of women and child development. Apart from this, the 
Department of Women and Child Development also 
implemenla certain innovalive programmea for women and 
children. These programmes 'are in the area of 
employment and income generation welfare and support 
services, gender sensitization, training for employment and 
income generation and awarenees generation. 

Nationlll Commission for Women 

A national apex level statutory body called the 
National Commiesion for Women was constituted on 
31.1.92 through the National Cornmisaion for Women Act, 
1990. The functions of the Commission include 
invHtigatlng tbe Constitutional and legal safeguards 
provided to women and to recommend to the Government 
measures for their effective implementation. The 
Chairperson of the National Commlsaion. for Women is 
an ex-officio Member of the National Human Righta 
Commission. In accordance with the mandate, the 
Commission is in the process reviewing 39 laws 
conceming women. As many as 17 State Governments 
have also set up State level women commissions. 

Partiament Committee on Empowerment of Women 

A Parliament Committee on Empowerment of Women 
has been constituted in 1997 for considering the reports 
of the National Commission for Women, to examine the 
measures taken by the Government to secure women's 
equality and to report on the working of welfare 
prog!WIVI1eII for women etc. The Committee presented 
its first report on 'Developmental Schem .. for Rural 
Women' to the Lok Sabha on 21.4.1999. 

Committee on Gender Malnstreaming 

The Department of Women and Child Development, 
in Its nodal capecHy, undartakaa Inter-Ministerial Review 
of the progl'888 of 27 Beneficiary Oriented Schemes for 
Women. Recently, the existing Review Comrnlttae has 
been renamed as 'Committee for Gender Malnstreaming 
in Government" with the mandate of reviewing the impact 
of weUare schemes for women on their Uvas. 

A Task Force to review an eldatlng leglalatlons and 
Govemment scharnae with a view to enhance women's 
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acceu to national resources and to ensure their rightful 
pI-=e In the mainstream of economic development. being 
constituted. The TMk Force will al80 chalk out specific 
programmes for obaelVing the year 2001 as 'Women's 
Empowerment Year'. 

Intemational Conventions 

Convention on the Elimination of All Forms of 
Discrimination Against Women (CEDAW) 

India ratified the Convention on 25.6.93 with o.,e 
reservation and two declaratory statements. The First 
Country Report submitted to the CEDAW Commillee was 
considered In January, 2000. In the course of the hearing, 
the CEDAW Convnillee members, inter-alia, I'8COIMI8I1ded 
that the Convention be widely dlalleminated and translated 
Into the regional languages in \he country. 

s.Ijing Platfonn for Action (1995) 

The fourth UN World Conference on Women focussed 
on negotiating e global policy document 'Platform for 
Action'. It calls upon Govemments to take action on 12 
critical areas of concern. The Conference clearly 
accelerated the process of economical, social and political 
changes that were sparked by the first International 
Women's Conference in 1975. The Beijing Conference 
wu a milestone: the Declaration and Platform for Action 
were a call to commitment and action, repreeenting the 
culmination of a chair of global conferencee on women-
Mexico (1975), Copenhagen (1980) and Nairobi (1985). 
The Department has initiated the proceea .. of ftIIIew of 
the progreaa made in the country regarding Implementation 
of the PFA. BHides collecting information from various 
other Ministries/Departments of the Government and the 
State GovernmentS/Union Territory Administrations, a 
feedbaclC questionnaire was sent to NGOs active in the 
field of gender justlce and women's empowerment to 
obtain information on their work In the field. Beijing Plus 
FIve India Country Report is presently under preparation. 

Schem .. for Women 

For achieving the goal of sell-sustenance and 
economic empowerment of women, the Government has 
launched many schemes such 88 Support to Training 
cum Employment Programme, Setting up of Employment 
cum Production Units for Women, Socio-Economlc 

• Programme Rashtftya Mahlla Koah, Indira MahIIa Yojana, 
I . 

Condensed Courses for Education and Vocation Training 

etc. For creating awarene88 about the rights of women, 
schemes such aa Awareness Generation Programme, 
Education Work for Prevention of Atrocities Against 
Wornen have been launched. The Government ha. 
revamped the Scheme of Ballka Samrldhl Yojana In 1999 
under which a women In a fftmlly living below the povet1y 
line to whom a female child W88 born was given an 
incentive of Rs. 5001-. This Scheme new provides for the 
Incentive and, In addition, annual scholarships for 
schooling, to be depesited in the name of the giri child. 

The Rural Women's Development and Empowerment 
Project (RWDEP) (Swa-Shakti Project) was sanctioned 
as a Centrally Sponsored ProJect during October '98 to 
strengthen the proceas of and to create an environment 
lor empowermeni of women in 35 Districts 01 6 Stat ... 
Under this Project, 12000 Self Help Groups of Women 
will be organized in a span of live years. 

With a view to enhance the capacity of field level 
functlonartes and other development related prac:tltlonenl, 
the Department hal Initiated a collaborative project with 
IGNOU and ISRO for starting a certificate course in the 
Distance Education mode on Women's Group MobIHzalion 
and Empowerment. The first programme Is scheduled to 
start In July, 2000. 

VI", Grein Banka 

n09. SHRI RAMSHETH THAKUR: 
SHRI A. VENKATESH NAIK: 

Will the Mlnlater of TRIBAL AFFAIRS be pleaaed to 
state: 

(a) whether the Government have implemented a 
Centrally Sponsored Scherne called Village Grain Banks 
for Tribals in the country; 

(b) If 80, the dataila thereol, State-wise: and 

(e) the funds releaaed by the Govemment to the 
State Governments under the scheme during each of the 
lut three years, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHAI JUAL 
ORAM): (a) and (b) The Govemment has Implemented a 
Central Sector Scheme called Village Grain Banks from 
1998-97, In identified areas of 13 States namely, Andhra 
Pradesh, WHt Bengal, Bihar, Gujarat, Madhya Pradesh, 
Orissa, Tripura, Rajasthan, Tamil Nadu, Uttar Pradesh, 
Kerala, Manlpur and Maharashtra. 
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(c) The funds released to the State Govemmenlll 
during the last' three years are as under. 

(Rs. in Iakha) 

State 1997·98 1998·99 1999-2000 

Andhra Pradesh 13.44 

Bihar 19.84 

GUjarat 19.20 14.72 

Kerala 1.92 

Orissa 22.40 100 

Tripura 1.92 

Madhya Pradesh 56.96 

Maharashtra 19.20 

154.88 14.72 100 

Regular Sanltatlon/Broomlng In Government 
ColonIes 

7710. SHRI SHRIPRAKASH JAISWAl: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the CPWD has decided to undertake the 
responsibility of regular sanltation/brooming In the 
Govemment colonies of DIZ Area after the erection of 
walls by them; 

(b) if so, the details of decision taken in consultation 
with NDMC Authorities alongwith specific demarcation 
made in this regard; 

(c) whether the CPWD has started the work of daily 
sanltation/brooming in this location previously being done 
by NDMC; 

(d) if not, the reasons therefor; and 

(e) the steps being taken to clean. these areas and 
prevent the piling of dirt there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) to (e) No, Sir, as per the New Delhi 
Municipal Act, the responsibility 01 regular sanitation which 
includes broominglcleaning of area, desilting of storm 
water drains, removal of blockage from sewer lines etc. 
still remains with NDMC. The CPWD is regularfy paying 
required service charges to NDMC as per provisions. 

{Translstion] 

Security Cowl' far VIPs 

7711. SHRI VIJA Y GOEl: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the names of the V.I.Ps. whose security cover 
has been reduced during the last one year; 

(b) the reasons for doing so; and 

(c) the names of the V.I.Ps. to whom special security, 
(Z and Z plus cover) has been provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): <a) to 
(c) In order that adequate Police force Is available for 
the security of common citizen and that appropriate 
security is provided to persons in public life who invite 
the wrath of militants or terrorists, the need for security 
and scale of security arrangements are reviewed 
periodically baaed on latest threat perception in each case. 
Security is increased, reduced or withdrawn depending 
on the latest threat perception. This is a continuing 
exercise. It is not advisable to disclose the names of 
persons whose security has been reduced or who figure 
under different categories of security, on considerations 
of recently. 

Booklet on CGHS 

7712. DR. GIRIJA VYAS: WiD the Minister of HEALTH 
AND FAMilY WELFARE be pleased to state: 

(a) whether the Govemment propose to provide any 
new booklet having information of CGHS facilities to the 
pensioners residing in and outside Delhi; 

(b) if so, the details thereof; 

(c) whether this booklet would also carry information 
about the Indian system of medicines, Homeopathic' 
diapensaries and hospitals in and outside Delhi; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) The booklet will c;ontain detaUs of the medIcaJ 
facilitiee that can be availed of by the pensioners in CGHS 
covered cities and the method of applying for issue of 
CGHS cards to penslonars, etc. ' 
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. (e) and (d) The booklet will aIeo contain Infonnatlon 
on Indian S~em of Medicine. HomoeopathIc dIIpenaarIea 
and 1apItaIa. The llat of privIIIe hOepItala recognIeed 
under CGHS In Deihl and outaIde DeIhl wi. be Included 
In the booklet. 

(English) 

National Chemlcill LllborIItory 

7713. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the aclentista at the National Chemical 
laboratory (NCl). Pune (Maharaahtra) have developed a 
state-of-the-art-formulatlon-ECONCl-belng capable of 
isolating Ugnin. the hitherto unyielding Industrial effluent; 

(b) if so. the reactions of the Government In regard 
to the new formulation; and 

(c) the steps being proposed for Its wider .,.. in 
various industries of the country? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT. MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes. Sir. 

(b) and (c) The Central Pollution Control Board 
(epCB) and some State Pollution Control Boards have 

Name of the 

Organisation 

MCD 

DDA 

Public Works deptt. 

of liovt. of NCT 

of Deihl 

2000 

5 

4 

No. of AyoverB 

which are Under 
conatruction 8nd 
are likely to be 
completed by 

2001 

2 

3 

been kept informed of theae developments. The proc:eas 
demollstlation was wItnesaed by the representativas of 
Indualrtal organIaatIons. Research Institutions and • State 
PollutIon Control Board. The process raeults In .. \ling of 
water which I. recycled. Enqulrle. from Indu8trlal 
organleatlon8 on Ita utllItIee .,. responded to. 

F1~ In Deihl 

7714. SHRI HOlKHOMANG HAOKIP: Will 
the Minister of URBAN DEVELOPMENT be pleased to ..... : 

(a) the details of fIyoverB constructed In DeIhl during 
the last three yearB, location-wise; 

(b) the amount aUocated for the same during the 
said period; and 

(c) the time by which all the flyoverB .,. likely to be 
constNcted completely? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) MCD hes reported that one lIyover 
on Najafgarh Road at Tilak Nagar ha. been conatNcted 
during the last three years. 

(b) Rs. 11.28 crores. 

(c) The position as reported by the MCD, DDA and 
the Public Works Dapartment of Govemment 01 NCT of 
Deihl Is given in enclosed Statement. 

2002 

2 

No. 01 Flyovers In 

Planning Stage and 
are likely to be 
completed by 

.2002 2003 

13 3 

In addition MCD also proposes to conatNct one IIyover which 18 Hkely to be completed within 15 months from the 
date of Ita start. 
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Project of Haldla Petrochemlcala Limited 

7715. DR. MANDA JAGANNATH: Will the Mlnleter 
of CHEMICALS AND FERTILIZERS be pIeued to atate: 

(a) whether the project of Heldla Petrochemicals 
Limited (HPL) has been completed; 

(b) if so, the lotal cost of the project a"d the manner 
in whleh It was financed; and 

(c) the benefits likely to be accrued after 
commissioning of the project in tenna of the employment 
gawration and Industrial development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) Haldia Petrochemicals limited hu completed an 
Integrated naphtha cracker complex. Currently start up 
production trials are In progress. 

(b) The total cost of the project has bean estimated 
at Rs. 51701· crore. This has been financed by EquIty of 
As. 1979 crore and Debt of As. 3191 crore. 

(c) Commissioning of the project Is expected to trigger 
economic development in eastem region. The availability 
of over 6 lakh tonnes per annum of plutle raw materials 
will facilitate setting up of plastic proceaalng units that 
would generate employment. 

Powers to UGC OftIcers 

7716. SHRIMATI KAILASHO DEVI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state: 

<a) whether the delegation of financial and 
administrative powers to U.G.C. officers was approved 
by the University Grant. Commission and notified by the 
Central Govemment; 

(b) if so, whether the present Chairman of U.G.C. 
has taken away the powers of all officers since July, 
1999 and concentrated all these powers in hlm_" in 
violation of the U.G.C. Act; 

(c) if so, the facts in this regard; and 

(d) the action proposed to be taken by the Central 
Govemmenl in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) to (d) According to the informetlon fumlllhed by 
UGC, the financial powers were delegated to the various 
functionaries of UGC vide UGC (Delegation of Powers) 
Regulations. 1983. The .. powera have primarily been 
delegated to the Chairman, Secretary. financial AdvIaer 
and Director (Administration). Some of the powers have 
also been delegated to the Divisional Heads and Branch 
Officers In the Finance and Admlniatration Bureau for 
functional convenience. 

Due to repatriation of the than Secretary, UGC in 
July 1999, many problems arose during that period and 
an office order had to be l18ued wherein all the files 
IHIdng aanctIonIapproval were required to be aent to 
the Acting Chairman, UGC for .. nctiona, peruaal and 
final approval. In the month of August 1999, the former 
Secretary finally left UGC and in October, 1999, when 
the things settled down, all the powers of the Financial 
Adviser and Director (Adrnn.), UGC were restored. ,.. 
there has been no regular Secretary in UGC since July 
1999, the question of restoration of the powers of the 
Secretary does not arise. 

There ie also a mention In Schedule-II reganIng 
authorisation of officers of the rank of Joint Secretary 
and Additional Secretary for approval' 01 the propoaaJa 
under Plan Schemes. As the UGC had been receiving 
man) complaints regarding operation of the schema and 
also that many 01 the ongoing Schemes tinder Ninth Plan 
need a continuous review with a view to revamp, 
strengthen and modify them, wherever neC88Ury, It ... 
considered appropriate that all the files are shown to the 
Chairman, UGC. 

Elactrlc Subatatlon at Dwarlal 

7717. SHRI GAJENDRA SINGH RAJUKHEDI: WIll 
the Minister 01 URBAN DEVELOPMENT be pIeaaed to 
state: 

(.) whether the acute hardships are being faced by 
the Cooperative Group Housing Societies (CGHS) at 
Dwarka on accont of abdication of its responsibility by 
DVe to erect electric sub-stations for Individual CGHS In 
Delhi; 

(b) " so, the rationale for authoriaing CGHS eocIaIae 
to construct their own lIub-statlons at their own huard; 

(c) whether the Goveomment propose to take over 
the said eIectnc sub-atationa; and 

(d) if so. the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) The Delhi Vidyut Board of GovI. 
of NCT of Delhi have infonnecl that It has two poIicieII 
and depending on the convenience of, and acceptability 
by, the members of the Cooperative Group Housing 
Societies, may chooaa either of them. The datal. of the 
two Schemea are as per Statement encJoeed. 

o.t.n. of PolicIe8 of DVB to Provide Electric 
connections to the Coopeflltive Group Hawing 

Societies, etc. 

POLlCY·1: 

Under this Policy, Deihl Vidyut Board (DVB) and 
Cooperative Group Housing Scocietles (CGHS) have to 
share 50% each towards the cost of H.T. netwoli< Sub-
station. But, the entire cost of L.T. netwoli< shall be bome 
by CGHS. Delhi Vidyut Board shall take over the system 
and will maintain it at ita own. Individual flat holders may 
seek and obtain individual electric connections after 
completing usual commercial fonnallties. Each consumer 
of DVB is billed according to the meter reading recorded 
by the individual meter. 

POLlCY-2: 

The altemative Scheme introduced by the erstwhile 
Delhi Electric Supply Undertaking (DESU) now DVB in 
1996 for electrification of CGHSIDDA flats, commerciaV 
residential complexes on 11 KV HT policy, the entire 
responsibility of installation, operation and maintenance 
of transformers, L.T. distribution network including 
individual metering, billing and collection of revenue shall 
rest on socletieslpromoters. They will be responsible for 
payment of bills so raised by ova from time to time as 
per the provision of tariff for this purpose, a rebate of 
15% on energy consumption bill is allowed to the Society 
as per provision of the tariff. The common services, i.B., 
Htts, drinking water, sewage pumps, street·llghtlng system, 
etc. installed in the complexes will be fed from the lame 
connection through a separate meter. The billing to the 
SOCieties/promoters will be done at H.T. metering system. 
ova shall bear the entire cost of H.T. feed netwoli< upto 
H.T. metering cubicle only. Beyond this metering cubicle, 
the entire cost shall be bome by societlHlprornoters. 

Under this Policy, the societies/promoters shall be 
required to give irrevocable resolution from the authorised 
body of ell the ultimate beneficiaries to avail H.T. 
connection with a clear understanding that they shall not 
t:~ entitled to get an exclusive connection from DVB within 

.. the specified lrea of the housing/commercial complexes. 

According to this policy, societies/promoters has to 
provide free of cost a bullt·up space of 5.4x3.6 m to 
DVB for InalaHation of its H.T. switchgears and metering 
cubicle. 

The leelellea/promoters has to enler Inlo an 
agreement before energlsatlon of electric connection. 
Thil agreement Is valid for seven years. After that, if 
10 dellred, the Sub·station alongwith H.T. network can 
be handed over to DVB free of cost for its operation 
and melntenance. In case of finding the inltallation 
not order, the SOCieties/promoters may have to pay 
deficiency charges. 

[TfllnstationJ 

Kendrly. Vldyalay.8 Teech .... 

'n18. SHRI RADHA MOHAN SINGH: 
SHRI G.PUTTA SWAMY GOWDA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have received any 
representation in regard to scales given to PGTs and 
TGTs in Kendriya Vidyalayas; 

(b) if so, whether the teachers of Kendriya Vidyalayas 
had organised an Akhll Bhartiya rally on 28th April, 2000 
In support of their demands; 

(c) If so, the details of other demands of the 
Teachers; 

(d) whether any ministerial level bilateral talks have 
been held In this regard; and 

(e) if so, the details theredf and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATlL): (a) No, Sir. 

(b) and (c) A Rally was organised by Rashtriya 
Kendrlya Vldyalaya Adhyapak Sangh (J) on 28th April 
2000 to press for their demands which inter-alia included 
further revision of PRTs scale, grant of TGT grade to 
Music Teachers, conversion of CPF to GPF, payment of 
Special Duty Allowance to employees woli<ing in North 
Eastem Region etc. 

(d) and (e) The Association in one of its 
communications, informed that its representatiVes held 
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discussions with the Minister of State (Education) in 
November/December 1999. The demands of the 
Association were also discussed in the meeting of the 
JCM held on 27th October 1999 which W88 Inter-ilia 
attended by the General Secretary of the Association. 
The demands are considered 88 per relevant ruIea and 
procedure. 

{English} 

Commercial Complexe. DevelofI'ICI by. DDA 

7719. SHRI K.H. MUNIYAPPA : Will Ihe MInister of 
URBAN DEVELOPMENT be pleased to atate : 

(a) the number of residential sites, plots, fiala, houaes 
and commercial plotslsltes/shope ate. conaIrUcted by the 
Deihl Development Authority under the varloua IIChemes 
for Scheduled CasteslScheduled Tribea during each of 
the l88t three years, scheme-wise and category-wlae; 
and 

(b) the number of persons belonging to SCIST 
families allotted the said residential sites, plots, flats, 
houses and commercial plotstsltealshops and their 

percentage 88 compared to the total number during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
OATTATREYA): (a) and (b) There I. no scheme for 
conatrucllon of flats and built up ehope exclueively for 
Scheduled CUteelScheduled TrIbH reglalrants. However, 
88 per DOA's policy, 17.5% and 7.5% of the built-up 
flats, shope/stalla and plots. (·under Rohlnl Residential 
Scheme) are reserved for allotment to the persons 
belonging to the Scheduled Caatea and Scheduled Tribes 
respectively In each of the Scheme. If adequate number 
of applications are not received from the applicants 
belonging to Scheduled Tribe category, the remaining units 
are allotted to the applicants belonging to the Scheduled 
Caste category and vice versa. If requisite number of 
applications are not received from both SC and ST 
categories, the remaining un ... are offered to the pel"lOns 
of general category. 

A comparative statement Indicating the number of 
fla", .hopal.talla, plots· (·under Rohtnl Residential 
Scheme) allotted during the last three years to the persona 
belonging to the said categories Is enclosed herewith. 

Statement Indicating the Number 01 FIala, ShopslSta//s Plots allotted during the 
last three yealS to the pe1SOfl8 belonging to SClST Categories 

FLATS 

Year 

1997-98-

1998-99 

1999-2000-

Total No. of 
flats allotted 

2992 

11033 

10064 

OUt of which No. 
o! flats allotted 

to SCIST 

645 

2914 

2480 

% of flats 

25% 

28% 

25% 

"N.B.: 25% works out after axCludlng 413 end 141 Flats which wers IIIIotIed to tha Public Sector Undat1llclnglln 1897-98 and 1998-
2000 respectively. 

SHOPSISTALLS 

Year 

1997-98 

1998-99 

1999-2000 

ShopslStaila 
mads available 

562 

424 

328 

ShopslStails "10 of Shops! 
allotted to stalls 

SCIST aUotted 

140 25% 

108 25% 

81 25% 
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PLOTS (ROHINI RESIDENTIAL SCHEME) 

y .... No. of pIot8 
made avd8ble 

1997-98 

1998-99 

1999-2000 

06 

TheM plots have been allotted to the left out regIatranta. 

Vlalt by AmMaty InterMtlOllllI 

7720. SHRI SIMRANJIT SINGH MANN: Will the 
Mlnlater of HOME AFFAIRS be pleaaed to atate: 

(a) whether the Government propoae to allow 
Amnesty Intemational and other Human Rights BodIee to 
come to Punjab, Jammu & Kashmir and the NOI1h·East 
are .. ; 

(b) II so. the details thereof; and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Amneety International Is allowed to viii Incla eJapl 
Jammu & Kashmir and some other parts of the country 
which are affected by militaneyllnaurgeney related 
ac:tivitiea. 

Milltani Surnndered 

7721. SHRI MADHAVRAO SCINDIA: 
SHRI TARUN GOGOI: 

Will the Minister of HOMF AFFAIRS be pleased 10 
state: 

(a) whether insurgents belonging to varloua lnaurgent 
outfits, surrendered in varioue parts of the country during 
the last three years, till date; 

(b) II so, the details in this regard, State-wiN; 

(e) whether any understanding for taJks with theae 
insurgent outfits has been worked out; 

(d) II so, the detells thereof; and 

(e) the steps being laken 10 secure an end to 
il18urgency by the misguided youth? 

PloIII allotted 
tuSCIST 

05 

% of pIoI8 
dolled 

25% 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VlDYASAGAR RAO): Ca) and 
(b) The number of mliitanta who have aunnderM In the 
Stata of Jammu and KMhmIr Ie .. under. 

1997 1998 1999 

270 187 109 

The number of information relating to NOI1h Eutem 
S ..... Is being obtained and wiD be laid on the Table of 
the Houee. 

(e) to (e) Ceaae fire and peace taIka with the NSCN 
(1M) are underway eInce 1 Auguat 1997. SUIP8f"Ion of 
operatlone with the Bodo LIbendlon TIger (BlT) waa aIao 
announcecI eartler thIa year. NSCN (K) have al80 ilaued 
a Preu R.... offering a formal 'ceaae fire' with the 
Government of India and political taHca. 

Stepe taken by the Government to combat mHltancy 
Include, Interalia, deployment of Central Para MIHtary 
Forcea and Army, improved coordination and sharing of 
.......... 101 b8lween dlfteAlnt eecurtty ton. modemIIaIIonI 
upgradatlon of at.te Police force., relmburaement of 
I8CUrity related expenditure; aanctIon of SpecIal Central 
AuIatence to the Ste.. Govemrnentl; declaration of the 
moat aerIouaIy afIectecI areas .. 'diltUlbed arau' and 
notification of .ome mlHtanllln.urgent group. aa 
"unlawful 1I88OCIatIonI". The IItu8tIon I. aIao kept under 
watch and i. reviewed from time to time for taking 
appropriate action. 

loan to Jalpon N8pr PIInkli 
by HUDCO 

7722. SHRI KIRIT SOMAIYA: WUI the Minilter 01 
URBAN EMPLOYMENT AND POVERTY AllEVIATION 
be pleued to stata: 

(a) whether HUDCO has given any loan 10 Jaigaon 
Nagar Pdka, Maharuntra recently; 
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(b) whether it is the normal practice of HUDCO to 
give such huge loan directly to a particular small municipal 
council: 

(c) if so, whether such loans have been given to 
any other Municipal Corporation; 

(d) if so, the details in this regard for the last three 
years; and 

(e) the amount of loan and financial assistance 
sanctioned to the Govemment of Maharashtra by HUDCO 
during the said period? 

THE MINISTER OF .URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF VOUTH 
AFFAIRS AND SPORT~ (SHRI .SUKHDEV SINGH 
DHINDSA): (a) No, Sir. HUDCO has not sanctioned any 
loan to Jalgaon Nagar Pall1ca <JNP) during the year 1999-
2000. However, in the previous years, HUDCO has 
sanctioned loans to JNP. Details of loans sanctions and 
released lor JNP are Indicated in Statement enclosed 
Annexure. 

(b) Municipal bodlea can avail loans for eligible 
schemes under HUDCO guidelinell. However, there Is no 
set allocation for any particular agency Including any 
municipal body. 

(c) Vee, Sir. 

(d) Details of loan sanctioned to various Municipal 
Corporetlons In Maharashtra during the last 3 yura are 
placed In Statement enclosed. 

<e> Tha details of loan sanctioned by HUDCO to 
Maharashtra are as per below: 

Vear 

1997-98 

1998-99 
1999-2000 

(Rs. in crore) 

Loan Sanctioned 

229.42 

1068.36 
812.41 

HUDeo Loan Sanctioned to Varloua Municipal Corporations In MaharashtnJ During Last 3 )'NIII 

(Ra.In. ~) 

Sanctions ReleMee 

S. Name 01 the Municipal Housing Urban Housing Urban 
No. Corporation & Action Intras- a ActIon Infras-

Plan tructure Plan tructure 
Scheme Scheme 

1. " Challagaon Municipal 59.90 
, Corporation 

2. Sholapur Municipal 217.28 150.32 
Corporation 

3. Pune Municipal Corpon. 10000.00 9.21 426.25 

4. Nagpur Municipal Corpn. 8182.00 1275.00 

5. Chandrapur Municipal Council 303.41 

6. Shirpur Wardade Municipal Council 625.00 107.10 

7. Jalgaon Municipal Council 7904.07 5000.00 2665.62 5413.56 

8. Municipal Corporation 2131.87 79.03 
01 Greater Mumbai 

Total: 10253.22 24110.41 2984.08 7221.91 
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Medicinal Planta 

n23. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of HEAlTH AND FAMILY WELFARE be 
pleased to state: 

(a) the number of plants of medicinal value indentilled 
and documented ao far; 

(b) whether the Govamment propose to exploit the 
Gancl1i Mardhan range in Orlaaa in this regard; and 

(c) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) According to a report, about 8000 
plant species are known to have medicinal value. About 
2200 plants ~ave been identified for Ayurvedic use. Some 
of theae plants are common to Unani, Siddha and 
Homoeopathy systelTlG of medicines. 

(b) and (c) Survey units of Central Council for 
R_rch in Ayurveda & Siddha and Central Council for 
Research in Unani Medicines have undertaken preliminary 
survey and exploration of this area for medicinal plants. 

AelmburMment of Amount to ~Ira 

n24. SHRI R.l. JALAPPA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to atate: 

(a) the details of amount to be reimbulHd by the 
Union Govemment to Karnataka under the family welfare 
programme for 1998·99 and 1999-2000; 

(b) the reasons for not reimbursing the amount 10 

far; and 

(c) the action propoeed to be taken to release the 
said arrears? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (al to (cl The amount due to the State 
Governments is worked out on receipt of audited 
statement of expenditure from the State Accountant 
Generals. The information in respect of Kamataka has 
been received for the period up to 1997·98 and the 
amount due to State Govamment has already been fully 
reimbursed. 

Health In.mutlona In K.,. .. 

n25. SHRI T. GOVINDAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to atate: 

(a) whether the Government have received any 
proposal from Kerala for the development of Health 
Institutions in the State: 

(b) if 10, the datalls thereof; and 

(c) the action proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) and (c) The Govemment of Kerala has IIlbmltted 
a Project Report for World Bank assistance for 
strengthening 72 Secondary level hospltels at an ovarall 
coat of As. 423.65 crores. The main features of the 
propoaed Project are to make available effectlw first 
referral health services throygh Govemment health 
inatltutlona to all Irrespective of Individual affordability to 
pay towards strengthening health of the population, and 
the State's economy. 

The Project Report aubmitted by Govemment of 
Kerala has been appralaed by the Technical experts and 
the comments have been forwarded to the Govemment 
of Kerala to review the Project Report in light of these 
comments. 

AudHlng of InstltutH 

n26. SHRI NARAYAN DATT TIWARI: Will the 
Minllter of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) the details of National Level Institutes funded by 
his Ministry whose accounts are not audited by the 
Comptroller and Aucltor General; 

(b) whether the Govemment propose to bring all such 
institutes within the purview of the C. & A.G.; and 

(c) if 10, the action takan by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) The accounts of ali the National 
level Institutes funded by the Ministry of Science & 
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Technology are subject to audit by the Comptroller and 
Auditor General of India. 

(b) and (c) Does not arise. 

[Translation] 

Ban on Publicity on Narcotlca 

7727. SHRI P.R. KHUNTE: Will the Minister 01 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment propose to impose a 
ban or fix norms on the wide publicity given to narcotics 
and drugs; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Advertisements on drugs 
which include formulations containing narcotic durgs, are 
regulated under the provisions 01 the Durgs and Magic 
Remedies (Objectionable Advertisements) Act, 1954 end 
Rules made thereunder. Norms lor restriction/prohibition 
of advertisements on drugs for large number 01 dlaeaaes 
and disordars have been prescribed under this Act and 
Rules. 

(English] 

Violation of Rules 

7728. SHRI KHARABELA SWAIN: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the number of cases came to the notice of DDA 
where the rules were violated in case of construction of 
buildings during the last three years; 

(b) whether the persons responsible for such violation 
of rules have been identified; and 

(c) if so, the action taken/proposed to be taken 
against those persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) 829 cases. 

(b) Yes. Sir. 

(c) In 403 cases sealing-cum-demolltion orders have 
been passed. The remaining 426 cases are in various 
stages of hearing/processing. 

ModemI .... on of Ho8pIWI. 

7729. SHRI AMAR ROYPRADHAN: WUI the Mlnlater 
of HEALTH AND FAMILY WELFARE be pleued to atata: 

(a) whether the Govemment have any proposal to 
modemlae and upgrade the facilities at Central HoepItals 
in State Capitall and specially at the DIetrtct level; 

(b) H so, the details thereof; 

(c) the names 01 hospitals where modemisatlon and 
upgredatlon facllitlea are made available; and 

(d) the expenditure likely to be incurred thereon, 
hoapltal-wiae? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (d) Upgredatlon 01 
facilities in Central Govemment Hospitals and InatItutIons 
including those established in State Capitals etc. is a 
continuous process and Is done under approved· plan 
schemes. 'Health' is a State subject under the ConstItution 
of India end therafore, it is the responsibility 01 respective 
State Govemment to provide 8I8istance for modemleatlon 
and expension of hospitals under Ita administrative control 
keeping in view their prIoritIee and availability of resoulC88. 
State Health System Development Project with World Bank 
8I8istance to improve upgrade the secondary level health 
system is being implemented in Andhre Pradesh, West 
Bengal, Kamataka, Punjab, Orissa and Maharaalhra. 

Revised Nat'on.' TB Control Programme 

7730. SHRI ANANTA NAYAI(: 
SHRI DALPAT SINGH PARSTE: 
SHRI AVTAR SINGH BHADANA: 
SHRI RAMSHETH THAKUR: 
SHRI VILAS MUTIEMWAR: 
SHRI S.D.N.R. WADIYAR: 
SHRI G.S. BASAVARAJ: 

Win the Minister 01 HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whather all the efforts of the Govemment to 
control TB have failed; 

(b) H not, the reuona for having largest percentage 
of TB cu.; 

(c) whether the Govemment are Implementing a 
Revised National Tuberculo8ts Control Progral'l'lrM In the 
country; 
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(d) whether the World Bank and other external 
agencies are flntlng that project; 

(e) " 80. the dates from which and the amount of 
III8iItance obtained from them 88 on date; 

(f) whether the Wortd Bank has made My propoeaI 
In thle regent, end 

(g) the extent to which the GcMmment heWl IIChieWId 
8UCC8I8 to control the dIeeue In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) No. Sir. 

(b) Goverrvnent of India started the National TB 
Control Programme In 1962. The Programme was 
reviewed by an Expert Committee In 1992 and their 
findings were as foRows: 

• Less than 40% patients completed treatment. 

• Inadequate budget and Insufficient managerial 
capacity. 

• Shortage of dNgs. 

Emphasis on X-ray diagnosis reaultlng in 
inaccurate diagnoaie. 

• Poor quality of sputum mlcroacopy. 

• Multiplicity of dNg regimens. 

Due to the above shortcominge the reeuIta or the 
programme were not on expected linea. 

(c) Baaed on the IIndings of the Review Committee. 
Government of India has evolved a RevIsed National 
Tuberculosis Control Programme (RNTCP) with the 
objective of curing at least 85% of new smear positive 
patients and detecting at least 70% of such cases. 

(d) to (f) World Bank Is providing a 80ft loan of 
USS 142.2 miHion for Irnplementallon of RNTCP since 
June. 1997. DANIDA Is providing .... tanc. or As. 31.95 
Cror. for implementation of RNTCP In 14 district. of 
Orissa since 1998. DFID will be providing assI8tance of 
As. 109.93 crores from April. 2000 for implementation of 
RNTCP in the entire State of Andhra Pradeeh. 

(g) Under RNTCP a cure rate of 80% has been 
achieved compared to a cure rate of 30%-40% In the 
eartier programme. 

Pea.. Water Fecilltiea 

7731. SHRI ANANT GANGARAM GEETE: Will the 
MInister of URBAN DEVELOPMENT be pleased to slate: 

(a) whether there Is any monitoring syalem to ensure 
that the financial asalstance released to the States for 
providing potable water facllltiea in the municipal ..... is 
being actudy utiIIaed for the purpose; 

(b) H so. the details thereof; and 

(c) H not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) Yea. Sir. There is a system 
of monitoring to evaluate the physical and financial 
progreaa of Centrally sponsored Accelerated Urban Water 
Supply Programme (AUWSP). under which funds are 
provided on 50:50 matching basis for providing potable 
weter facIIltlea In towns having population less than 20,000 
88 per 1991 census. In order to monitor the progreas of 
the programme. meetings are held under the 
Chairmanship of Secretary. Ministry of Urban 
Development. with the Secretaries/officials incharge 01 
water supply from the State Govemments. Since the 
Inception of the programme in mid 1993-94. eight such 
review meetings have taken place on 2.3.95, 20.7.95, 
7.11.95. 12.3.96.27.9.96.4.2.97. 17.8.98 and 18.11.99. 

(c) Does not arise. 

Welfare Works tor Women 

7732. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of NGOII engaged in the welfare WOI1<s 
for women in Ma!l1ya Pradeah; 

(b) the asaistance provided to each of them during 
the last three years and till date: 

(c) the names of such institutions located in Ihe rural 
a ..... of Madhya Pradesh and engaged in the welfare 01 
the weaker aectionslAdivasialSC and ST; 

(d) whether any sssessrnent has been made by the 
Govemment about their functioning; and 

(e) H 80. the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHAIMATI 
SUMITAA MAHAJAN): (a) to (e) The Information Is being 
collected and will be laid on the Table of the House. 

Approved Hospital for Medical TrHtment 

n33. SHAI PRAVIN RASHTRAPAL: WAI the Minister 
of HEALTH AND FAMIL V WELFARE be pleaaed to 
state: 

(a) whether the Central Government Employees 
WeHare Coordination Committee, Rajkot of Gujarat had 
requested for approval of some Hospitals in the Slate; 
and 

(b) if 80, the action taken or being taken by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEALTH AND FAMILV WELFARE (SHRI N.T. 
SHANMUGAM): (a) Ves, Sir. 

(b) As per laid down procedure by the Government, 
the Chairman of the Central Government Employees 
Welfare Co-ordination Committee, Ralkot, has been 
requested to apply for recognHlon of the hospitals under 

. CS(MA) Rules, 1944 in the prescribed Performa which 
has been sent to him. 

Tran .. Border Menace 

n34. SHRI SHEESH RAM SINGH RAVI: 
SHRI PRABHUNATH SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to the news-item, captioned "Trans-border menace" 
appearing in the Pioneer, dated April 13, 2000; 

(b) whether our borders in the North and North-East 
regions are not linked with proper roads as in the China 
consequently our borders are not easily accessible by 
our troops, forces etc.; 

(b) if so, the reasons therefor; 

(d) whether there is unabated illegal immigration 
across the border threatening our political, economic and 
social stability; and 

(e) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Ves, Sir. 

(b) and (c) The Government are aware of the need 
for development or proper cornmunIcaIIon Hnks with border 
areas. Special steps have been taken to develop the 
IogIIIIc InIrastructure including road coml1M'1lcallons In the 
border areas in the North and North East. 

(d) Ves, Sir. The infiltration can and does lead to 
various problema related to Internal eecurity and also 
creates several socia-economic difficulties. 

(e) Various measures have been taken to prevent 
inflbratlon. These Include, Inter aJia, c:onatrucIion of border 
roadslborder fencing, raising of addHiona/ battalions of 
the Border Security Force, reducing gaps between border 
outpoeta, Intenlification of petrolling on land as wen .. in 
rfverine and coastal areas, increase in the number of 
outpost towers, provision of surveillance equipment and 
night vision devices to the troops posted at the border 
and flood lighting In the sensitive stretches on the Indo-
Pak border. A decision has also been taken to fence the 
entire length of Indo-Bangladesh border. Standing 
instructions have been issued to the State Governments 
and Union Territory Administrations to deI4ct and deport 
foreigners staying illegally. Several dlplomallc initiatives 
have also been taken. The situation is monitored on a 
regular basis. The Government have recently taken a 
decision for adopting a multi-modal approach for erecting 
an obstacle system on the International border in Jammu 
sector to check infiltration and smuggling of weaponsf 
explosives etc. 

[Translation] 

Development of Hockey and Footbell 

n35. MOHO. SHAHABUDDIN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) tha details of schemas and programmes being 
Implemented by the Govemment for the development of 
world popular games like hockey and football, State-wi .. ; 

(b) the details of achievements made by the 
Government in this regard during each of the last three 
years, State-wise; 

(c) whether India do not have a place on tha worfd 
map in football; 

(d) if 80, the reasons therefor; and 

(e) the steps being taken by the Govemment in this 
regard? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF 'YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 2 3 
SINGH): (a) and (b) Sports is a 'State" subject and State 
Governments are having their own ICherne8 for promotion West Bengal 3 
of sports. However, Central Govemment also supplements 
thair efforts by providing assistance under following Orissa 2 
schemes: 

Trlpura 
- Grants for Creation of Sports Infrastructure 

Sikklm including development of play field in Rural 
Schools. Uttar Pradesh 2 
Scheme of Suport for Supply and Installation of Maharashtra 
Synthetic surfaces including Astro-turfs for 
Hockey. Goa 

Promotion of sports & Games in Schools. Arunachal Pradesh 

Apart from above Sports Authority of India (SAl) Manipur 
scouts talent and nurtures them scientificaHy to achieve 

Meghalaya excellence in Sports under its schemes of National Talent 
Sports Contest, Special Ares Games, Army Boys Sports Chandigarh 
Company, SAl Training Centres and Centre of Excellence. 
The beneficiaries of the8e schemes are I(pOrtspersons Punjab 
from all sports disciplines including Hockey and Football. 

Haryana 
Details of training centres for Hockey and Football 

Anny Boys Sports Company being run by SAl are given in enclosed Statement-I. The 
details of Hockey and Footbal trainees under SAl Karnataka 3 
Schemes are given in enclosed Statement-II. 

(cl Yes, Sir. 
Madhya Pradesh 

(d) and (e) The promotion of a particular game is Uttar Pradesh 

the responsibility of the concerned National Sports Meghalaya 2 
Federation which ara autonomous in their functioning. 

Bhar However, Govemment has kept Football under "Priority" 2 
category and providing asaistance to All India Football SAl Training Cell". Federation (AIFF) towards foreign exposura, holding 
nationaVinternational toumamenta, coaching through Indian! f<¥1ataka • 2 
foreign coaches, scientific and technical back up etc. es 
admiasibIe under the "Gulcleftnes for AasIstance to National West Bengal 4 
Sports Federations". 

Orissa 2 
SMtement-l 

Uttar Pradesh 
Statement Showing Details of FootbBJl & Hockey 

Maharashtra Can". being run by Sports Aothortty of India Under 
Its various schemes Goa 

Name of the State Number of Centres Nagaland 

Football Hockey Manlpur 

2 3 Meghalaya 

National Sports Talent Contest Chandlgarh 

Karnataka Haryana 

BIhar 2 Himachal Pradesh 
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Punjab 

Gujarat 

Kerala 

Tamil Nadu 

Assam 

Madhya Pradesh 

Pondicherry 

Andhra Pradesh 

Special Area Games 

Bihar 

Port Blair 

2 3 

..,.",.".." 

De'ails of Hockey and Football Trainees Under SAl 
Schemes 

SI.No. Name of the Scheme Number of Trainees 

Football Hockey 

1. Special Area Games .. 2 58 

2. SAl Training Centres 323 444 

3. National Talent Sporla Conteet 249 268 

4. Army Boys Sporta Company 115 113 

[English] 

Formation of Special Sarvlce Group 

7736. SHAI C.N. SINGH: Will the Minister of HOME 
AFFAIRS be pleased to alate: 

(a) whether the Pakistan has formed a Special 
Service Group (SSG) on the lines of special operation 
forces of the United States and Soviet Union's Spectanaz 
Troops etc.; 

(b) if so, whether the Govemment propose to form a 
similar force to counter the SSG; 

(c) whether there is a steep rise in the cases of 
smuggling of explosives, weaponi and drugs across the 
Nepal Border; 

(d) If 80, whether the Govemment propoee to review 
our policy on open border; and 

(e) If 10, the steps taken by the Government In this 
regard? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI CH. VIDYASAGAA RAO): (a) A 
Special Sarvlce Group (SSG) has been in existence in 
Pakistan since long. 

(b) No, Sir. 

(c) to (e) The open Indo-Nepal border has been 
misused by terrorists, criminals and other antI-lOCial 
elements, inter-alia, for smuggUng of explosives, _apona 
and drugs. However, there are no reporta to indicate that 
there has been a steep rise in such activltlea. There is 
no proposal with the Govemment to change the open 
nature of this border. 

SUpply of Fertlll ..... 

n37. SHAI A. BRAHMANAIAH: Will the Minister of 
CHEMICALS AND FERTILISERS be pleased to &tate: 

(a) whether the Fertiliser Corporation 'of India limited 
has stopped supplying fertiliser to Andhra Pradesh; 

(b) if so, the quantity of chemical manurea supplied 
by the Fertiliser Corporation of India Ltd. to Andhra 
Pradesh during 1999-2ooo; 

(c) whether FCI has been supplying chemicals and 
fertilisers to the different States as per requirement; 

(d) if 80, the supply made by the FCI during each of 
the last three years, State-wise; and 

(e) the efforts made to utilise facilities 01 the FCI at 
Ramagundam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) No, Sir. During 1999-2000, Fertiliser 
Corporation of India Umlted (FCI) supplied 12,630 MTs 
urea to Andhra Pradesh lying in silo and field godowna. 

(c) and (d) Sindri unit of FCI is currently operating 
and producing urea. It has been supplying It to dllferent 
States 8S per allocation made under Es.ential 
Commodities Act. Prior to that till 1998-99, aI the three 
units of FCI at Sindri, Tak:her and Ramagundam has 
produced urea and supplied to States. The details of 
supply 01 urea made by FCI to different States in the 
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last three years have been as under: 

('000 MT Urea) 

Year Bihar West Bengal Orissa Andhra 
Pradesh 

1997-98 132.6 100.2 74.3 94.5 

1998-99 147.4 95.3 49.3 95.9 

1999-2000 181.4 87.4 41.7 12.6 

(e) The production operations at Ramagundam unit 
of FCI located in Andhra Pradesh, were 8U8pIIfIded with 
effect from April, 1999 on account of recuning financial 
Ioese8 end high COIl or production. The rehabilitation 
proposal for FCI, including Ita Ramagundam plant, bued 
on unit-wise techno-economic viabUity Is to be eubmItted 
to the competent authority in Government and thereafter 
for final sanction to Board for Industrial end FNnCial 
Reconstruction (BIFR). 

Herftage StMua to CHI .. 

7738. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government propose to accord 
'heritage status' to cities in various States particularly 
Orissa and develop them as model cities; 

(b) if so, the main features of the scheme; 

(c) the names of cItiee aelected for thle status; and 

(d) the time by which this scheme Ie likely to be 
finaliaad for implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) No, Sir. declaring a city .. Wortd 
Heritage City is within the purview of the World Heritage 
Committee of UNESCO. 

(b) to (d) Do not arille. 

{Translation] 

7739. SHRI BRIJ BHUSHAN SHARAN SINGH: 
SHRI SUNIL KHAN: 

Will the Minister or YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(e) whether the Govemment propoae to i88ue e wt1it8 
paper on the principles or National Sporta actIvitieI; 

(b) If 10, the ctet./II the..,f; 

(c) the dIItaIa of I1IIIionaI gM'a NIng organleed at 
preen in the country; 

(d) the amount epent on each of IhHe national 
games by the Govemment during eech of the laet ttne 
years; and 

(e) the norma laid down for the aflocatlon of funds 
on these nationaf games? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) No, Sir. 

(b) Does not arille. 

(c) The next National Games are proposed to be 
held in Punjab in 2000. 

(d) During the last three yea,. this Department 
reIaaeed fundi, .. IrIdicCed below, tor oanduct of N.ionaI 
Games: 

1997-1998 

1998-1999 

1999-2000 

Ra. 285.53 lakha 

As. 364.47 lakhs 

As. 276.72 Iakha 

(e) There Is no apecIfIc IICheme for NaIIonaI Garn6e 
under which funde are allocated for these Games. 
However, Government after examining the requirements 
of the OrganIsers, alloc:atea lunda under Ita VIII'icJw Plan 
1ChameI. 

7740. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pIeaaed 
to stale: 

(a) the manner In which the Government propose to 
conduct e review in pursuance of "rvice rules to 
encourage the aporta of the aportaperaonI; and 

(b) the detaiIa of provisions likely to be made in 
rules for encou,.ging the IPirit of ipOfWnanahip in the 
sports persona? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHAI TH. CHAOBA 
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SINGH): (a) and (b) At present, there Is no proposal to 
conduct a review in pursuance of .. rvice rules regarding 
reservation of posts for sports persons. However, at 
present there is a provision that up-to 5% vacanciee can 
be filled by meritorious sports persons in Group 'c' and 
'0' posts in MinistrieeIDepartmen18 and Establishments of 
the Government. Besides, Public Sector banks are 
recruiting outstanding sports persons up to 1 % of the 
normal recruitment In the clerical and subordinate cadras. 

[English} 

Production of Urea 

n41. SHRI MUDRAGADA PADMANABHAM: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the sanctioned capacity of Urea production of the 
Nagarjuna Fertilizer and Chemicals limited, Andhra 
Pradesh, year-wise; 

(b) the actual production of Urea from the date of 
commissioning, year-wise; 

(c) the quantity of Urea Imported by Nagarjuna 
Fertilizer & Chemicals limited during the last three years, 
country-wise; 

(d) whether the subsidies being released by the 
Government to Nagarjuna Fertilizer & Chemicals limited 
are against the production of Urea in the factory; and 

(e) if so, the 8(IIOUl'!t of. subsidy releued from the 
period of commiesioning of the factory, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) The annual installed capacity of urea of Nagarjuna 
Fertilizers and Chemicals limited in Andhra Pradesh has 
been 4.95 lakh MTs each for both the plants. 

(b) Year-wise actual production from the date of 
commissioning of the plants has been as under: 

Year 

1992-93 

1993-94 

1994-95 

Production ('000' MT) 

Plant-I 

2 

309.4 

591.2 

675.1 

Plant-II 

3 

1996-96 

1996-97 

1997-96 

1998-99 

1999-2000 

2 

708.0 

716.9 

689.7 

688.8 

641.4 

3 

523:7 

656.1 

(c) No permission was granted by Govemment of 
India to Nagarjuna Fertilizers and Chemicals Limited, 
Andhra Pradeeh to Import Urea during the last three years. 

(d) and (e) Yea, Sir. Year-wise subsidy released by 
Government of India to this Company since the 
commissioning of the plants have been 88 under: 

Year Subsidy amount (Ra. In crorea) 

Plant-I Plant-II 

1992-93 116.n 

1993-94 388.70 

1!J94-95 353.41 

1996-96 415.21 ., 
1996-97 445.40 

1997-96 418.04 

1998-99 365.30 

1999-2000 389.20 349.87 

Recovery of Duea 

n42. COL (RETD.) SONA RAM CHOUDHAAY: WI! 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to the news item. captioned "CAG report pulls up 
NDMC for failing to recover dues" appearing in the 
'Hlndustan Times' dated April 15, 2000. 

(b) if so, the facta reported therein; 

(c) whether the outstanding dues from business 
establishments, shope, offices; commercial plots and hotels 
are not being collected regularly and outstanding dues 
are not reflected as recoverable in their accounts; 
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(d) H so, whether the accounts for 1998-97 and 1997· 
98 have not yet been finalised by the NOMe resulting 
loss of revenue; 

(e) if so, the details thereof; 

(f) whether the Government propoee to order an 
enquiry/investigation for the functioning of NDMC to 
streamline Its functioning; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(I)) The newsltem mentions of the CAG's report 
pointing out inability of the NDMC to recover outstanding 
dues from business establishments, including a Hotel i .•. 
Le-Meridian, and shops, and for not maintaining proper 
records of the licence fee, etc, 

(c) NDMC has reported that dues are collected 
regularly and, if required, actio. as per the terms and 
conditions of licence deed Is taken. The outstanding duel 
are being reflected as recoverable amount agaJnsI the 
defaulting units. In the case of Hotel Le-Meridlan, the 
NDMC has already taken cognizance of the outstanding 
licence fee payable by the Hotel and action has been 
taken at regular intervals ending in Issue of ahow cause 
notice under the PP Act, 1971 In June, 1999 for 
cancellation of the Hcence and recovery of damagea. This 
matter is, however, now sub-judice. 

(d) and (e) While the NDMC has already fInaIIeed 
the account for the year 1997·98, it could not do so for 
the year 1996-97 because the CBI In connection with an 
investigation into suspected misapropriation of collection 
of electricity and water cha,'gas seized Ita C8Ih books for 
the first six months of the said financial year. The cash 
books have now been obtained 10 finalise account for 
the'year 1996-97. The delay in flnaliaatlon of the eccounta 
has not caused any loss to the NOMC. 

(f) and (g) The NDMC has reported that It follows aH 
the Nles and procedures in vogue for recovery of dues 
and maintenance of accounts. It has rationalised ita 
functioning by computerising the work in various 
departments. Timely recovery actions as per law ara 
initiated for the recovery of outatandIng duea from the 
licenceea. 

7743. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Sanskrit Vidyalayas functioning In 
the country at present, State-wise; 

(b) the amount of assistance provided to these 
Vldyalayas during each of the last three yea,. and the 
current year; and 

(c) the purpose for which the assistance wal 
sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (c) The Government 
funds 8 Kendrlya Sanskrit Vidyapeelhas and 21 Adarsh 
Sanakrtl Mahavidyalayaa In diffeMnl parts of the country. 
The Statewise breakup is provided in the Statement 
encIoeed. 

(b) The details of financial aaaI8tance in the last three 
yeara .. as under: 

(As. In Iakha) 

1887081 1911H9 11199-2000 

Kendriya Sanekrit VIdyIpeeIha 385.00 490.00 937.00 

AdIIIh SInaIuI ~ 215.00 277.00 458.00 

For the current year, the funde are In the process of 
being released. 

(c) The aSllstance was lanctioned for the 
development of Sanakrlt. The scheme funded include 
degree and school level courses, research work sic. 

Narne of the State 

Jammu & Kaahmlr 
Himachal Pradesh 

Uttar PI'IIdeah 
Kerala 
Rajasthan 

0riIIaa 
Kamataka 

..,."..", 

No. of Kendrlya 
Sanskrit Vidyapeelha 

1 
2 
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Name of the State 

Bihar 

Uttar Pradesh 

Haryana 

Himachal Pradesh 

Kamataka 

Kerala 

Maharashtra 

Tamil Nadu 

West Bengal 

[English} 

No. of Adarsh Sanskrit 
Mahavldyalaya 

5 

4 

2 

2 

2 

3 

7744. SHRIMATI RENU KUMARI: Will the Minister 
01 URBAN DEVELOPMENT be pleaaed to state: 

(a) whether the Govemment propoee to Implement 
any special scheme for the llood affected small and 
medium size towns and cities; 

(b) il so. the details thereol; and 

(c) it not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (c) No, Sir. There is no proposal 
to implement any special scheme lor the llood affected 

small and medium size towns and cities. However, this 
Ministry Ia admlnlaterlng the Centrally Sponsored Scheme 
of Integrated Development of Small and MedIum Towns 
(IDSMT). Towns upto population of 5 Iakha are covered 
under the Scheme and may aIao include towns and cities 
affected by Iloods. 

Supply or Contl1lceptlvafConclom~T 

n45. SHRI ASHOK KUMAR SINGH CHANDEL: WUI 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Government supply 
contraceptives such as condoms and Copper-T to the 
States and Union Territories; 

(b) if so, the details thereof for the Iaat three years. 
State-wise; 

(c) whether the Government propose seriously to 
Introduce the method like Copper-T throughout the country 
lor controlling population; and 

(d) it so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) State-w1ae quantity of condoms and Copper-T 
aupplled under lree distribution acheme in the Family 
Welfare Programme during the year 1997-98, 1998-99 
and 1999-2000 are given in Statement I and II 
reapedIveIy. 

(c) and (d) Copper-T is one of the contraceptives 
already in uae through out the country. 

SWtttrtenN 

StatealUTs 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Statement giving Statewise Free Distribution of Condoms 
During 1997-98. 1998-99 and 1999-2000 

1997-98 1998-99 

2 3· 

39.00 25.00 

0.20 0.10 

2.00 2.00 

2.00 3.00 

(QuantIty In mUHon Pieces) 

1999-2000 

4 

20.00 

0.10 

2.00 

3.00 
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2 3 4 

Goa 1.00 1.00 2.00 

GuJarat 40.00 28.00 38.50 

Haryana 18.00 12.00 18.00 

Himachal Pradesh 3.00 4.00 4.00 

J&K 1.00 1.00 1.00 

Kamataka 7.00 11.07 11.60 

Kerala 8.00 8.00 8.00 

M.P. 35.54 80.60 80.00 

Maharashtra 52.30 26.84 30.00 

Manipur 0.80 1.00 0.80 

Meghalaya 0.30 0.20 0.00 

Mizoram 0.20 0.40 0.<10 

Nagaland 0.00 0.20 0.00 

Orissa 18.84 15.00 16.00 

Punjab 20.00 11.00 10.80 

Rajasthan SO.OO 18.00 31.40 

Slkklm 0.03 0.20 0.20 

Tamil Nadu 28.40 24.00 16.00 

Trlpura 0.30 1.00 0.70 

U.P. 127.02 110.00 125.00 

Weal Bengal 15.00 15.80 16.00 

A&N Island 0.20 0.10 0.15 

Chandigarh O.SO 2.00 1.00 

Dadra Nagar Haveli 0.00 0.05 0.00 

Daman & Diu 0.10 0.11 0.20 

Deihl 22.00 12.00 16.00 

Lakshadweep 0.20 0.10 0.00 

Pondlcherry 0.00 1.00 1.00 

Mlo Defence 1.80 0.00 0.00 

Railway Board 7.90 0.00 0.00 

Total: 498.43 381.87 425.75 
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..,.",.",." 

Statemen, aJvIng Statew#se FffIII DIstribution of Copper. T 
During 1997-98, 1998·99 and 1999-2000 

(Quantity in lakh piecee) 

StatelUts 1997-98 1998-99 1999-2000 

2 3 4 

Andhra Pradesh 3.000 2.000 4.000 

Arunachal Pradesh 0.030 0.030 0.030 

Assam 1.000 1.00 0.800 

Bihar 3.500 1.500 2.000 

Goa 0.050 0.050 0.010 

Gujarat 4.000 3.000 S.i30 

Haryana 1.800 0.800 1.400 

Himachal Pradesh 0.300 0.500 0.400 

J&K 0.000 0.190 0.150 

Kamataka 3.000 3.000 4.000 

Kerala 1.000 0.000 1.000 

M.P. 4.000 2.000 5.000 

Maharashtra 3.300 5.500 4.000 

Manlpur 0.020 0.200 0.000 

Meghalaya 0.040 0.035 0.040 

Mizoram 0.030 0.020 0.138 

NagaJand 0.000 0.060 0.000 

Orlasa 2.000 2.000 3.500 

Punjab 5.480 3.900 8.049 

Rajasthan 2.000 1.820 4.850 

Sikkim 0.030 0.30 0.025 

Tamil Nadu 3.500 4.000 2.000 

Tripura 0.050 0.100 0.060 

U.P. 29.750 17.150 22.380 

West Bengal 1.000 1.300 1.100 

A&N Island 0.005 0.008 0.000 

Chandigarh 0.050 0.070 0.100 
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Dadra Nagar Haveli 

Daman & Diu 

Delhi 

Lakshadweap 

Pondicherry 

Mlo Defence 

Railway Board 

Total: 

(English] 

Sports Law CoIlegMlSchools 

2 

0.002 

0.003 

0.400 

0.000 

0.050 

0.055 

0.108 

69.333 

7746. SHAI PRAHLAD SINGH PATEL: WHI the 
Minister of VOUTH AFFAIRS AND SPORTS be pIeaaed 
to state: 

(a) whether the Union Govemment have formulllWd 
any scheme to open/start Sporta Law CoIlegeslSchoolll 
for the development of aporta In !he counlry under the 
current sporta policy; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Govemment iri thIa regard; 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF VOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOSA 
SINGH): (a) to (d) There ia no move or proposal to open 
any such institution as a need for such Instituticln has 
atIU not been felt. 

Import of Fertilizers by Private PertlaWFIrms 

7747. SHRI RAMESH C. JIGAJINAGI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to atate: 

(a) whether the Govemment have allowed a number 
of private partieslfirrna to import fertilizers, drugs and 
chemicals of which aa1a1dlstrlbutlon Is controlled by !he 
Government themaeIvea; 

(b) H so, the details of permilelon to Import the said 
~ems accorded during each of !he last three years; 

3 

0.002 

0.002 

0.450 

0.000 

0.040 

0.085 

0.000 

50.822 

4 

0.000 

0.005 

0.700 

0.001 

0.015 

0.000 

0.000 

·69.383 

(c) whether the persons belonging to SC/ST 
categories have been perrnmed to import the said Items; 
and 

(d) if ao, the number of persons including their 
percentage as compared to the total perrnisaion granted 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTIUZERS (SHRI RAMESH SAIS): 
(a) Urea ia the only Item which Is under statutory pttoe, 
movement and distribution control. The import of urea II 
made under Govemment account. Except urea, the 
Govemment does not control the .... and dIatrIbutIon oi 
sny dNgs/pharrnsceutlcala, chemicals and other major 
fertilizers namely DAP and MOP. The Govemment hal 
not aHowed any private partieslfirrns to import urea. 

(b) to (d) Do not arise. 

Oultliy far Ninth Five V.ar Plan 

7748. SHRI DINSHA PATEL: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to atate: 

(a) the outlay of the Department of Fertilisers for the 
Nlnth-FMt-Year Plan; 

(b) whether the Department has been able to UItII8e 
only 20% of Its approved outlay during the first three 
years of the Ninth Plan; and 

(c) if so, the ntasonS therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH SAIS): 
(a) and (b) The approved outlay for the WI FIve Vaa' 
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Plan (1997-2002). for the Public Sector Undertakings and 
Cooperative Societies under the Administrative control of 
Department of Fertilizers. was Rs. 11013 crore. Against 
this a total expenditure of As. 2695.18 crore was Incurred 
during the first three years of the 9th Plan (1997-98 to 
1999-20(0) which is 25% of the total approved outlay for 
the 9th Plan. 

(c) The low utilisation of plan outlay for the 9th ~Ian 
in the first three years was mainly becauee of non 
clearance of major new/expansion urea projecta of PSUII 
Cooperative Societies. which account for a total outlay of 
Rs. 5984 crore. 

R .......... lon of Unenl Doctors 

7749. SHRIMATI REENA CHOUDHARY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government propose to regulartee 
adhoc servicea of Unanl doctors of I.S.M. & Hon the 
same linea .. has been done in cue of Ayurvedic 
Doctol'll; 

(b) if so. the details thereof; and 

(c) the steps taken or propoeed to be taken by the 
Government in thia regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) ReguIarisation of adhoc MedIcal 
Officei'll would depend upon UPSC finding them tit for 
appointment. 

Populetlon Policy 

7750. SHRI P. RAJENDRAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to atata: 

(a) the role of Gram Panchayats and Zlia Parllhadl 
in the implementation of the population policy, 2000; 

(b) whether the proposed National Commll8ion of 
Population would include the representatives from the 
Membel'll of Parliament; and 

(c) if so. the details in thia regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The National Population Policy 
envisagee decentralized planning and programme 
implementation by delegation of administrative and 

financial powers. including power of resoUICB mobilization 
to gram panchayats and zlla parlahads. 

(b) and (c) The National Population Policy enviaagee 
NationaJ Commieaion on Population, prulded over by the 
Prime MInister has since been notified. A copy of the 
NotIIIcatIon Is enclosed. 

(To be publiehed In the Gazette of India, Part-I. 
Section I) 

No. A-43011/1712()QO.Adm. I 
Government of India 
Planning Commission 

Yojana Bhawan, Sansad Marg, 
New Delhi. 11th May, 2OOCI" 

Incla was the first country to recognise that popuIaIion 
stablllllllon Is an ....... prerequisite for aUlltaINlble 
development end formulated a National Family Planning 
Programme In 1952. During the next two decadIIs. the 
couMy wi" have to f~ the challenge· IIftd utilise the 
opportunity provided by the current ph ... of demographic 
transition to rapidly achieve both population stabilisation· 
and sLllltalnable achievement In human development. 
There is an urgent need for planners, programme 
implernentol'll and the people themselves to expedite this 
process by focusing on promoting synergy between 
demographic, educational, environmental and 
developmental programmee in order to achieve this goal. 
To provide avera. guIdence to this national effort, tIMr 
Government of India has decided to constitute a 
NATIONAL COMMISSION ON POPULATION, .. under, 
with Immediate effect: 

Chaltman 

Prime Minister of India 

Vice Chai"""n 

Deputy ChaIrman. Planning Commieaion. 

Union Minister Incharge of Education 

Union Miniater incharge of "Environment and Foruta 

Union Minister incharge of Finance 

UDion Minlatar Incharge of Health and Family Welfa .. 
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Union Minister incharge of Infonnation and Broadcastllllg 

Union Miniater incharge of Rural Development 

Union Minister incharge of Social Justice and 
Empowerment 

Union Minister Incharge of Urban Development 

Union Minister Incharge of Women and Child IleveIopment 

Leader ... of the Opposition In the Lok Sabha 

Leader of the Opp08HIon In the Rajya Sabha 

Chief Ministers of All StatealUnlon TerrHorI88 

Dr. (Smt.) NaJrne HeptuHa. Deputy Chainnan, Rajya Sabha 

Leader of Bharatiya Janata Party (Shrl KU8ha Bhau 
Thakre) 

Leader of Communist Party of India (Shrl A.B. Bardhan) 

Leader of Indian National Congress (Smt. Sonia Gandhi. 
M.P.) 

Leader 01 Nationalist Congress Party (Shrl Sharad Pawar. 
M.P.) 

Leader of Janata Da/ (UnHed) (SM Sharad Vadav. M.P.) 

Mrs. Margaret Alva. Member of Parliament 

Shrl Pumo Sangma. Member of Parliament 

Smt. Shabana Azml. Member of Parliament 

Shri Vinod Khanna. Member of Parliament 

President. Associated Chamber of Commerce and Industry 
of India 

President. Confederation of Inclan Indu8tr1e8 

Pre8ldent. EdHo,. Guild of India 

President. Federation of Indian Chambers of Commerce 
and Industry 

President. Federation 01 Obit. & Gyna. Society of India. 
FOGS I 

President. Indian Medical Association 

Pre8ldent. Indian Newspapers Society 

President. Indian Nursing Council 

Representative. Jain T.V. (Dr. J.K. Jain) 

PreSident. Medical Council of India 

Representative. STAR T.V. (Shri Prannoy Roy) 

Representative. SUN T.V. 

Rap ..... ntative. ZEE T.V. (Shri Subhash Chandra) 

Professor Abad Ahmed 

Mr. Abhay Bang. SEARCH. Gadchlroll 

Shrl A.C. Muthlah 

Shri A10k Mukhopadhyay. Chalnnan. VHAI 

Shri Alyque Padam8H 

Dr. A. Valdyanathan. Madras Institute of Development 
Studl .. 

Shri Aveek Sarker. Tetegraph 

Dr. Banoo Coyajl. Director. KEM HoepItal. R_apet 

Shrl Barun SengUpta. Bartman 

Dr. Darshan Shankar (ISM). President. Foundation for 
RavHaliaation of Local HeaHh Traditions. 

Dr. E.K. Iqbal. KSSP 

Smt. Ela Bhatt. SEWA. Ahmadabad 

8mt. Imrana Qadir. ProfelilSOr. Population Studle8. JNU. 
NawDelhi 

Ma. Jaya Jaltley 

Ma. Jayanll NataraJan 

Shri K. GopaIakrishna. President. JANANI 

Dr. K. Srinivasan. President. Indian Association for Study 
of Population 

Dr. Mahlp Singh 

Shri Mammen Mathew. Malaya/am Manorarna 

Profeuor Mohd. Amln. Ex. V.C., Jamla Hamdard 

Ms. Mollelna Kldwal 

Shit Narayana Murtby 

Shrl Narendra Mohan. Dalnik Jagaran 

Dr. Neena Purl, President, FPIA 

Mrs. Neidonud Angami, President, Naga Mothflr8' 
Association 

Shri N. Ravi, The Hindu 

Dr. N.S. Deodhar, Puna 

Ms. Padma Sachdeva 
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Shri Prabhash Joshi, Jansatta 

Dr. Pravin Visaria, Director, lEG, Deihl 

Shri P.N. Tripathi, AVARD 

Shri Qari M.M. Majart, Urdu, Secular Qayadat 

Ms. Quatartain Haider 

Ms. Ragni Ben Banwari, Sava Ashram, UP 

Dr. Rajnikant Arala, Jamkhed Project, Ahmednagar 

Ms. Rami Chhabra 

Shri Ramoji Rao. ENNADU 

Ms. Rani Bang, SEARCH, Gadchlroll 

Shri Ratan Tata 

Shri R. Srinivasan, Ex. Health Secretary 

Dr. Saroj Pachauri, Regional Dir., South and South East 
Asia Population Council 

Ms. Sharmila Tagore 

Ms. Sheema Rizvi, MLC, UP 

Dr. Sudarshan (Right Livelihood Awardee), Mysore 

Prof. Sundar Lal, Rohtak Medical College, Indian 
Associatin of Preventive and Social Medicine 

Dr. Susheela Nayyar, Gandhi Medical College, Wardha 

Prof. Swapna Mukhopadhyay, lEG, Institute of Social 
Studies Trust 

Smt. Thelma Narayan, International Health Network of 
WHO 
Dr. Trilochan Singh 

Dr. VA Pai Panandhikar, Centre for Policy 

Research 

Member-Secretary 

Smt. Krishna Singh, Planning Commisalon 

2. In addition to the above composition, the following 
shall be Permanent Invitees to the Commission: 

Principal Secretary to the Prime Minister 

Cabinet Secretary 

Secretary to the Prime Minister 

Secretary, Department of Elementary Education 

Secretary, Department 01 Family WeHare 

Secretary, Finance 

Secretary, Department of Health ..... 

Secretary, Department of Higher and Technical Education 

SecretarylMe~r-Secretary, Planning Commlsalon 

Secretary, Department of Social Justice anet Empowerment 

Secretary, Department of Women and Child Development 

Joint Secretary to the Prime Minister (Incharge of Health 
anet Family Welfare) 

3. The terms of reference of the Commi88ion shall be 
as under: 

(i) To review, monitor and give directions for the 
Implementation of the National Population Policy 
with a view to meeting the goals set out in the 
Policy. 

(ii) To promote synergy between demographic, 
educational, environmental and developmental 
programmes so as to hasten population 
stabilization. 

(iii) To promote inter-sectoral coordination 'In 
planning and implementation,across Govemment 
agencies of the Central and State Govemments, 
to Involve the civil society and the private sector 
and to explore the possibilities of intemational 
cooperation In support of the Qoals sat out in 
the Policy. 

(Iv) To fecllitate the development of a vigoruous 
people's movement in support of this national 
effort. 

4. If nece888ry, the Commission may asaoclate any 
Expert Body or pelSOn in pursuance of ita objectives. 
The Commlaslon shall normally meet twice every year or 
as often as may be considered necessary. The 
Commission may constitute Working GroupslTask Forces 
to plan and strategies initiatives necessary to implement 
the Population Policy. 

5. The Secretariat 10 the Commllelon shal be located 
in the Planning Commiaslon. 

6. In the matters relating to the grant of TAIDA to 
the Non-official Members of the Commission for attending 
meetings etc. of the Commlaslon or Its sub-groups, the 
expenditure will be bome by the Planning Comlsslon and 
the neceasary payment shall be made by It as per the 
rules goveming grant of TAIDA to Non-Official Members. 
In the case of Official Members of the Commi88ion, they 
will draw T AIDA from their respective Offices. 

SdI-

(N.C. Sax_> 
Secretary to the Gov!. of India . 
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ORDER 

ORDERED that a copy of the resolution be communicated 
to: 

1. All the Members of the Commlealon 

2. Chief Secretaries of All StateallJnion Territories 

3. Secretaries of All MinistriealDepartments of the 
Gov!. of India 

4. Secretary to the President 

5. Secretary to the Prime Minister 

6. Cabinet Secretary 

7. Govemor. Reserve Bank of India 

8. All Embassies/High Commissions of India 
Abroad (Through Ministry of External Affairs) 

ORDERED also that the resolution be published In the 
Gazette of India for general Information. 

SdI· 

(N.C. Saxena) 
Secretary to the Gov!. of India 

The General Manager 
Govemment of India Pre .. 
Farldabad. 

Special Cell to Check lSI Actlvltlea 

7751. SHRI UTTAMRAO DHIKALE: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment have setup special cells 
to check lSI activities in the country; and 

(b) H so, the details In this regard, State-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI CH. VIDVASAGAR RAO): (a) and 
(b) In order to check the activities of Pak 151, the Central 
Govemment have taken several steps which include 
sensitising the State Governments about the threat 
perception and movement of 151 agents/activists. Periodical 
coordination meetings are also held with the State 
Govemments for sharing the inputs from various quarters 
a8 well as for _iating them in devising atrategy to 
counter such activities. Steps taken in this regard have 

resulted In detectIonIneutrtlon of various lSI sponsored 
modules. 

2. Some Statea viz., Andhra PradMh, Deihl, Goa, 
GU/arat, Kerala, Maharaahtra, Punjab, Uttar Pradeeh ell:. 
hava taken special measures Including setting up of 
Special CellafTaak Forcea etc. to check the activltiea of 
lSI and terrorist/militant organisations. 

3. The Central Government provldea IInancial 
aasiatance to Stata Govemments for modemlsation of their 
police forces In Ordel to equip them to deal with terrorism 
and other aoJCurily related problema more effectlvaly. 

Inclusion of Watar In PFA Act, 1814 

7752. DR. V. SAROJA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment propose to Include 'water' 
within the Prevention of Food Adulteration Act, 1954; 

(b) If so, the details thereof; and 

(c) H not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEALTH AND FAMILV WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) It Is proposed to lay down 
atandarda for ·packaged drinking water" under the 
Prevention of Food Adulteration Ru"', 1956 and a draft 
Notification to the effect .,.. already been published In 
the Gazette of India vide G.S.R. 85 (E) dated 3rd 
February, 2000 for Inviting pubUc comments. 

rr,.".,.tIonJ 

Grant to PatIents 

7753. DR. RAGHUVANSH PRASAD SINGH: WUI the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the discretionary grsnt given to patients 
has not been fuUy utilised during the laat three years; 

(b) 4 so, the reasons therefor; and 
..... ¥ 

(c) the steps laken by tha Govemment to utilise the 
grant? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) Sanctioned amount In each 
case under Health Minlsler's Discretionary Grant is 
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released to the concerned hospital, who requeata for Its 
release, when the patient is admitted for operation! 
treatment. Funds allocated during 1997-98 were fully 
utilised. However, the amount of grant sanctioned in many 
casas during the years 1998-99 and 1999-2000 could 
not be released for want of advice from the concerned 
Hospitals. 

[English] 

Tranafer of Technology 

7754. SHRI G.S. BASAVARAJ: WUI the MlnlBtw of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether German technologists are in favour of 
direct contact with Indian agencies Interested In transfer 
of technology; 

(b) if so, the details thereof; 

(c) whether Indian Government have agreed to their 
proposal; 

(d) whether Germany has transferred any technology 
to private sector; and 

(e) If so, extent to which both the Governments have 
agreed lor transfer of technology? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (e) Technology Transfer Is 
primarily a market driven process and except In matters 
relating to national security and strategic .,.... the 
relationship between industry and the technology providers 
is a direct one. Germany remains a major 80Urce for 
supply of technologies in various fields to Indian industry 
and such technology tranefara do not come within tha 
ambit of Intar-Governmental Agreements. 

{Translation] 

NDSI Scheme 

7755. PROF. RAS" SINGH RAWAT: WII the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whathar the Govarnment have introduced N.D.S.1. 
scheme in Secondary/Higher Secondary schools In the 
country; 

(b) If so, tha details thereof alongwllh the objectives 
thereof; 

(c) the date on which It was aealgned to the Stata 
Govarnments alongwllh the terma and conditione for tha 
Implementation of the scheme In Stat .. ; 

(d) whether the Government hava decldad to 
reimburse the expenditure to be incurred on NSSIB and 
Howe KeepIng Staff while handing over It to tha State 
Governments; 

(a) If 80, tha details of amount to be relmburaed to 
tha Stet.. during each of the lest three years, State-
wIee; 

(f) the reMone for not making the payment of the 
reimbursement amount to the States; 

(g) whether the said scheme is stili goi;,g on or it 
hu been dIacontinued alongwlth the reasons therefor; 
and 

(h) the time by which the outstanding amount is likely 
to be relmburaed to the States? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. 
CHAOBA SINGH): (a) and (b) The NDSI Schame was 
originally atarted In 1954 by the Mlnlaty of Rehabilitation 
as a programme for instilling discipline and imparting 
training in mass drill among the younger generation. 
The Scheme was later transferred to the then Ministry 
of Education in 1958. It was later evolved into an 
Integrated scheme renamed as National Fitness Corps 
(NFC) In 1965. 

(c) and (d) From 1965 onwards, the question of 
transferring the employees under the NDSIINFC scheme 
to the State Governments started receiving attention of 
the Union Govemment. However, due to the unwillingness 
of the State Governments to take over the staff mainly 
for fear of additional financial liability, the decision 
regarding transfer could not be implemented before 1972. 
Thereafter, the Central Government agreed to meet In 
fuR the expenditure on pay and allowances of all the 
abaorbed staff, if neceeaary, for 80 long 88 they remained 
In service. 

(e) and (f) All the States do not seek reimburaement 
every year. The requests of some of those who seek 
reimbursement are not at times supported with full 
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documentary evidence. The Union Government tIM been 
reimbursing to the State Governments, to the extent 
possible, the pay and allowances of the etaff. The detIIIII 
of the amount reimbursed to the States during the last 
three years and the cumulative aITH... on account of 
pay and allowances claimed by some S1atea as on 31 
March, 2000 are given In enclosed Statement. 

(g) N.D.S.1. acheme, renamed as National FItneea 
CoIpI, Is stlN continuing. 

(h) The Department of Youth Affair. and SpoI1ll Is 
making every effort to discharge outstanding IlabllItIeI 
towards the State Govemments, within Its budgetary 
constraints. 

(R8. In lakh) 

SI.No. States Funda reIeaaed during Arrears as on 

1997-98 1998-99 1Qgg..2000 31.3.2000 

1. Gujarat Nil 60.00 20.00 555.00 

2. Himachal Prade8h NIL NIL 40.00 372.00 

3. Haryana 125.00 60.00 NIL NIL 

4. Jammu & Kashmir NIL NIL 40.00 783.00 

5. Kamataka Nil 40.00 NIL 81.00 

8. Kerala NIL 40.00 NIL 78.00 

7. Madhya Pradesh NIL NIL 80.00 211.00 

8. Maharuhtra Nil 60.00 NIL 3224.00 

9. Punjab 82.00 40.00 100.00 1798.00 

10. Rajasthan 160.00 60.00 70.00 NIL 

11. Uttar Pradesh Nil 120.00 NIL 907.00 

12. West Bengal NIL NIL 100.00 834.00 

The l'II&t of the S1al8a1UTs have not approIlChed the Union Government lor 1'II1mbu1'1111'118nt. 

Cent ... 1 Indualrl.. Security Force 

n56. SHRI TUFANI SAROJ: Will the Mlnlater of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have permitted the 
deployment of Central Industrial Security Force tor the 
security of industrial units of the private HClor; 

(b) if so, the raasons therefor; 

(c) whether the Central Industrial Security Force has 
been withdrawn from the eIck InduatriaI unlta of public 
HCIor; 

(d) If 80, the criteria adopted for the purpose; 
and 

(e) the units of public HClor from which CISF has 
butn withdrawn 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) No, Sir. 

(c) and (d) No, Sir. However, on the request of the 
management of PSU, CISF is withdrawn as per procedure 
laid down In the CISF Act/RuIe8. 

(e) Since 1992, CISF has been withdrawn from 13 
PublIc Sector Undertakings. 



195 Wrinen Answers MAY 16,2000 to Questions 196 

(English) 

St,.. Shaktl Puraskar .. 
7757. SHRI SAHiB SINGH: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the components and elements of the Stree Shakti 
Puraskar; and 

(b) the procedure of selection to give awards to the 
deserved women? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) As a measure of recognition 
of achievements of individual women In the field of social 
development, the Govemment of India has announced 
five National Awards, which are to be called 'Stree Shakti 
Puraskar". The awards will be given annually in the names 
of Devi Ahilya Bai Holkar, Kannaki, Mata Jijabai, Rani 
Gaidenlou Zealiang and Rani Lakshmi Bai - eminent 
personalities in Indian history who are famous for their 
personal courage and integrity. Each award will carry a 
cash prize of Rupees one lakh and a citation. The awards 
will be given to women who have fought for end 
established the rights of women, who have worked for 
the support and rehabilitation of women and children such 
as destitute women, widows, old aged and disabled 
women and victims of atrocities and conflicts. Also 
achievements of women who have worked in the' areas 
of education, health, agriculture and rural industry, 
protection of forests and environment and those who have 
created awareness and consciousness on women's issues 
through arts and media would be recognised. One of the 
awards will be given for the personal achievement by a 
women in difficult circumstences. 

(b) Each State Government would consider the 
nominations through a State Level Screening Committee 
and forwardJrecommend selected nominations to the 
Central Government. The nominations l'eceived from 
States would be screened by a National Level Screening 
Committee headed by the Minister of Human Resource 
Development which would select five nominations for the 
awards. The National Selection Committee may also 
consider nominations other than those recommended by 
the State Governments. 

Poverty Initiatives ProJocts of 
Andhra Pradl'.h 

7758. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIA nON be pleased to state: 

(a) whether the World Bank has approved As. 500 
crore credit for the Govemment of Andhra P ..... h for 
poverty initiatives project; and 

(b) H so, the main objective. of the project and the 
number of families likely to be benefited therefrom and 
also the share of contr1butlon of the State Government 
and the beneficiaries therein? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) Department of Economic Affairs, Ministry 
of Finance have reported that the World Bank has 
approved a Credit of US$ 111 million for the Andhra 
Pradesh District Poverty Initiatives Project. 

(b) Department of Economic Affairs, Ministry of 
Finance have also reported that the main objective of 
the project is to improve the opportunity for the rural 
poor to meet priority social and economic needs in the 
six poorest district of Andhra Pradesh viz. Adilabad, 
Mahabubnagar, Anantapur, Chittoor, Srikakulam and 
Viznanagaram. To achieve this, the project would (i) help 
create seH-managed grass-roots institutions; (ii) build the 
capacity of established local Institutions, especially the 
Gram SabhaJPanchayats and Gov!. of Andhra Pradesh 
line departments, to operate in a more inclusive manner 
in addressing the needs of the poor, (iii) support 
investment in sub-projects proposed by grass-roots 
institutions of the poor to accelerate their entry and 
expand their involvement in social and economic activities; 
and (iv) improve access to education for girls to reduce 
the incidence of child labour among the poor. 

About 620,000 poor families are expected to benefit 
directly from the project. 

Out of the total project cost of US$ 134.8 million, 
the contribution of the Govemment of Andhra Pradesh 
and Beneficiaries Communities is expected by US$ 18.8 
million and US$ 7.2 mimon, respectively. 

Bre.st Feeding 

7759. SHRI RASHID ALVI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a law was enacted in 1993 to protect 
and promote breast feeding in. the country; 

(b) whether from the experience gained In this regard 
and the amendments are considered desirBble; 
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(c) if so, the details of shortcomings or the 
reinforcements considered necessary; 

(d) the monitoring system being used in this 
connection apart from the National Breast Feeding 
Committee set-up for the purpose; 

(e) whether UNICEF has been rendering helpful 
support to the NGOs for the purpose; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) Yes, Sir. 

(b) and (c) Yes, Sir. The matter is under 
consideration. 

(d) A person authorised in this behalf under sub-
section (1) of section 20 of the Prevention of Food 
Adulteration Act, 1954 or any officer not below the rank 
of Class-l officer authorised by general or special order 
by the Government, can make a complaint in writing for 
violation of the provisions of the Infant Milk substitutes, 
FeedillQ Bottle~: and Infant Foods (Regulation of 
Production, Supply and Distribution) Act, 1992. Besides, 
four voluntary agencies viz. Central Social Welfare Board, 
New Delhi, Indian Council for Child Welfare, New Delhi, 
Association for Consumer Action on Safety and Health, 
Mumbai and Breastfeeding Promotion Network of India 
(BPNI), New Delhi have been authorised under Section 
21(1) (c) of the Act to make a complaint In writing in 
case of violation of any provision of this Act. 

(e) and (f) Information is being collected and will be 
laid on the Table of the House. 

First Aid Facilities Durtng 
Netlonal Sports Events 

7760. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether three competitors were Injured In vicious 
cycle accident during the National Cycling Championship 
Events held at the Yamuna Velodrome In N_ Delhi on 
April 18, 2000: 

(b) if so, the details thereof: 

(c) the reasons for the non-availability of a stretcher, 
doctor or an ambulance and potable drinking willer for 
such an event which is prone to accidents; and 

(d) the steps taken by the Government for ensuring 
first-aid facilities including ambulance and other basic 
amenities during the National Sports Events?· 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) Yes, Sir. 

(b) Three competitors from the Indian Railway Cycling 
Team collided and were injured during the 4 Km. Team 
Pursuit event of the National Cycling Championship held 
at Yamuna Velodrome on 18th April, 2000. 

(c) Necessary first aid was provided to the injured 
aild Ambulance was made available from SAl, Medical 
Centre. There was sufficient water available during the 
event. 

(d) Normally medical arrangements are being made 
by the Organizing Committee of the particular event and 
sometimes on the requast of the Organizing Committee, 
Sports Authority of India also providas such facilities, if 
they are available at the place of the Championship. 

{Translation] 

VIP Security 

7761. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item captioned, ·VIP Suraksha wa 
Anya Karyon mein Jarurat se jyada Karmiyan ka istemal" 
appearing In the; Oainik Jagran; January 9, 2000; 

(b) if so, the reaction of the Government thereto: 
and 

(c) the effective steps being taken or proposed to be 
taken by the Union-Govemment to increase the number 
of police personnel In accordance with the population for 
the security of the common men? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) As of now Delhi Police has a total strength 01 
53,229. Deployment of Police personnel for security 01 
Protect_, handling of rallies, demonstrations, picketing 
and processions etc., depends upon the number of 
protectees and the number of lIuch rallielllprocessions 
etc., at a particular time and their dimensions. Therefore, 
the figures of deployment on such duties do not remain 
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constant. On security duties a total of 8282 police 
personnel are deployed In Delhi, out of which only 5939 
belong to Delhi Police and the remaining are drawn from 
other forces. In order to ensure that adequate police force 
is available lor the security of the common citizens, the 
Govemment cohtinuously reviews deployment on personal 
security to ensure optimal use of the force. 

(c) The augmentation of manpower of Deihl Police is 
a continuing process. As a part of this exercise, the 
Govemment during the last two years created 3100 posts 
for establishment of 17 additional Police Stations In Deihl 
and 1255 additional posts for strengthening of traffic Unit 
of Delhi Police. 

Law and Order In Bihar 

7762. SHRI RAJO SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Govemment have sent a team 
to Bihar to take stock of the law and order situation; 

(b) if so, the details thereof; 

(c) whether the team has submitted any report; and 

(d) if so, the aelion taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) No such team 
was sent to Bihar recently. 

(b) to (d) Do not arise. 

{English] 

Government Accommodation to Employeea of 
Pre_r Bharatl Board 

7763. KUMARI BHAVANA .PUNDLIKRAO GAWALI: 
Will the Minister of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the employees of Prasar Bharati Board 
are not entitled for the Governent accommodation; and 

(b) il so, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DAnATREYA): (a) and (b) Prasar Bharti, which is a 
statutory autonomous body, came Into existence on 
23.11.1997. It has been decided to trest this as an eligible 

office for allotment of General Pool accommodation for 5 
years i.e. upto 22.11.2002, or till the terms and conditions 
of the employees joining the Board are finalised, 
whichever is earlier. 

Report 0' Amnallty Intametlonal 

n64. SHRI JITENDRA PRASADA: WIll the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the Amnesty International In Ita latest reports about 
the RSS, Vishwa Hindu Parishad and Bajrang Dal for 
inciting violence against Christian organisations and 
missionaries; 

(b) whether the Government have also been charged 
in the matter; and 

(c) If so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) The Amnesty International, in their Report entitled 
"India Persecuted Challenging Injustice-Human Rights 
Defenders in India" has mentioned that public statements 
by RSS, Vishwa Hindu Parishad and BaJreng Dal might 
have incited individuals to violence against the members 
of the religious minorities. 

The Government is, aware of its responsibility and is 
fully committed to uphold the setular character and the 
values enshrined In the Constitution to safeguard the 
Interests of the minorities. It will spare no efforts to 
maintain peace and communal harmony. 

Cloalng 0' Gluco.. and Dextrose Units In 
Kern_lui 

7765. SHRI G. PUnA SWAMY GOWDA: 
SHRI R.L. JALAPPA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the reasons for cloaing down the manufacturing 
of Glucoae and Dextrose bottIee besides production of 
common saline in Government Hoapitala In Kamataka; 

(b) whether the poor patients have been denied free 
supply of these drugs In the State; 

(c) whether the Govemment propose to give financial 
assistance to the State to upgrade Its Pharmacy 
manufacturing units In the Govarnment Hospitals; and 
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(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) The Government of 
Kamataka has taken a decision for closure of 11 of the 
14 units which are attached to Govemment Hospitals and 
engaged in the manufacturing of Large Volume 
Parenterals (LVPs) In the State becausB they were not 
found to be complying with the provisions of the Drugs 
and Cosmetics Act, 19401Rules. 1945. 

(b) According to information available, stepa have 
been takan by the Stale Govemment to procure adequate 
quantity of I.V. Fluids under rate contract and distribute 
the same to the poor patients freely so that no hardship 
is caused to them. 

(c) and (d) There is no such proposal. 

Diploma Holders Working 
a. Dally Wagers 

7766. SHRIMA'TI D.M. VIJAYA KUMARI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the details of the qualified diploma holders 
(Electricals) working as Work Assistants in Delhi State 
Industrial Development Corporation (DSIDC) for more than 
240 days; 

(b) whether It has been decided at the meeting of 
the Board 01 Director of DSIDC to appoint these wortt 
8I8istants as Junior Engineers Electrical; 

(c) if so, the detaHs thereof; and 

(d) the time by which these are likely to be appointed 
on regular scale? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH, VIDYASAGAR RAO): (a) 
Three persons working in Deihl State Industrial 
Development Corporation limited as Work Auistant on 
Muster Roll basis for more than 240 days hold Diploma 
in Electricals. 

(b) No, Sir. 

(c) Does not arise. 

(d) Thore is no such proposal under consideration at 
present. 

Usa of Satallhe by Underworld 

7767. SHRI K.P. SINGH DEO: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the underworld dons have now switch 
over to SAT (Salelllte) phone; 

(b) if 80, whether the investigating agencies are facing 
any problem to keep track on their aclivltles; and 

(c) If so, the steps taken by the Govemment 10 
counter the ectivlties of the underworfd dons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH, VIDYASAGAR RAO): (a) to 
(c) Certain instances of the use of satellite phone by the 
underworfd have come to the notice of the Government. 
However, with regard to the problems being faced by the 
investigating agencies, corrective steps are being taken 
by the concerned agencies whenever necessary. It will 
not, however, be In the public interest to divulge further 
details in this regard. 

rrnJnsI.tlon] 

Ban on Book. 

7788. SHRI MOHAN RAWALE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether highly derogatory remarks have been 
made against Hindu Gada, Goddeaaes and scriptures In 
the book named 'Mere Hindu Bhal Jaag Jara' published 
In Urdu from Jogeshware In Mumbal for the entertainment 
of Muslims; 

(b) If so, the facts In this regard; and 

(c) the action taken by the Govemment to ban this 
book? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH, VIDYASAGAR RAO): (a) to 
(e) Facts in this regard are being ascertained from the 
Govemment of Maharaahtra. 

{English] 

B.Ed CoIl .... In Kerala 

7769. SHRI KODIKUNNIL SURESH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether the Government have withdrawn 
recognition of B.Ed colleges in Kerala; and 

(b) if so, the number of such colleges and the 
reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
.JAYSINGRAO GAIKWAD PATIL): (a) and (b) Under the 
provision of the National Council for Teachers Educetion 
Act 1993, Regional Committees of the National Council 
for Teachers Education are empo_red to grantlwithdraw 
recognition to teacher educetion courses. 14 Institutions 
running B.Ed programmes have been refuBed recognition 
in Kerala, by the Regional Committee on the basis of 
inspections carried out. 

{Trans/ation] 

Chartered School. 

7770. DR. SANJAY PASWAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleaBed to 
state: 

(a) whether the Govemment propose to implement 
the concept 01 Chartered Schools; and 

(b) II so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. 

(b) Does not ari8e. 

[English] 

Permanent Marriage Panda.s 

7771. SHRI RAGHUNATH JHA: Will the Minister 01 
URBAN DEVELOPMENT be pleased to state: 

(a) whether a number of permanent marriage pendals 
have come up on parks in Deihl without acquiring the 
requisite licence and no objection certificate either from 
the Delhi Fire Service or other concemed civic authorities; 

(b) if so, the details of such pandals, location-wise; 

(cl whether these pandalB are stealing the electricity 
and the type of material used in these pandals is highly 
inflammable and can cause major disasters; 

{dl if so. the details thereof; and 

(e) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) No permanent marriage 
pandals are permitted in the parks in Delhi. However, 
DDA has reported that parks are allowed to be booked 
for marriages and other social functions under the 
prescribed terms and conditions. The users are required 
to obtain IicenceJNOC from the concemed agencies. 

(c) and (d) No such case of stealing electricity from 
Delhi Vldyut Board haB been reported in the recent past. 

(e) The question does not arise in view 01 the above. 

Indian Penal Coda 

7772. DR. A.D.K. JAYASEELAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether National Commission on Women has 
recommended amendment of section 375 of the Indian 
Penal Code; 

(b) if so, the reaetlon 01 the Govemment thereto; 
and 

(c) the time by which a final decision iB likely to be 
taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) The Law 
Commission of India in Its 172nd Report has, after taking 
into account, inter alia, the viewB of the National 
CommiBBlon of Women, recommended changeB for 
widening the scope of the offence in section 375 of the 
Indian Penal Code, 1860. 

(b) and (c) The recommendations of the Law 
Commission of India would be examined in consultation 
with the State Govemments as Criminal Law is on the 
Concurrent List to the Seventh Schedule of the 
Constitution of India. It is difficult to indicate any timeline 
in this regard. 

{Translation] 

Discharging of Convicts 

m3. SHRI HARIB!"IAU SHANKAR MAHALE: 
SHRI C.N. SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 
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(a) whether some convlcta get discharged for want 
of proper and adequate evidence; 

(b) if so, the number of such convict8 got discharged 
from the Courts in Delhi during the last three years; 

(c) the action taken against the erring police officials; 
and 

(d) the steps taken to provide proper training to police 
officials in the field of investigation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) As per the information available with Deihl Police, the 
number of accused persons' who were discharged from 

the Courts for want of adequate evidellCfl during the last 
three years is 88 follows: 

1997 

1998 

1999 

5900 

5179 

4166 

(c) The details of action taken against police 
personnel in cues where strictures were passed by 
various Courts, Is given in the attached statement. 

(d) The steps laken 10 improve investigating skills 
include imparting of training to the investigating offlc.rs 
in the various facets of investigation and encouraging 
them to use modem sci.ntiflc techniqu.s. 

St.tement 

Year 

1997 

1998 

1999 

Number of cases in which 
Court passed strictures 

36 

70 

71 

Misuse of Funds In Central Council of 
R .... rch In Unanl M.dlclne 

7774. SHRI A. VENKATESH NAIK: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment have rec.ived complaints 
regarding corruption, mislNlnagemenl and misuse of 
Government grants against the Director, Central 
Council of Research in Unani Medicine during 1998 and 
1999; 

(b) if so, the details thereof; 

(c) whether the matter has been got investigated; 

(d) II so, the details thereof; 

(e) if not, the reasons therefor; 

(f) whether the grants sanctioned for research work 
was utilised for renovation of chamber and other non-
research work; and 

(g) if so, the details thereof? 

Action Taken 
Punished Pending Filed 

Enquiry 

17 15 4 

21 44 5 

9 58 4 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRr N.T. 
SHANMUGAM): (a) to (g) Some complaints were received 
against the Director, Central Council for Research In Unani 
Medicines, regarding corruption, mlamanagement and 
miIu8e of Government grants. The Government appointed 
an Enquiry Officer for conducting preliminary enquiry. The 
enquiry I8port la under examination for appropriate action. 

aalll.tlc MI •• na. 

7775. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether some ballistic missiles, arms, ammunition 
and explosives have been found by the security forcas In 
Jammu and Kashmir from the mHltant hideouts as reported 
in 'The Tribune' dated; April 4, 2000; 

(b) If so, the details thereof; 

(c) the name of the country 01 the origin of these 
missile.; and 

(d) the ateps taken by the Govemment to wipe out 
such activities and terrorism from Jammu and Kashmir? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) The 
Govemment is aware of the news paper report. 

(b) During an operation in village Kaker-Pati (Dever), 
District Kupwara, the security forces recovered One AK, 
Rifle, Three Magazines, Four Hand Grenades, One 
Wireless Sel and 40 Rounds of ammunition. 

(c) Question does not arise as no ballistic miaalle 
was recovered. 

(d) The security and intelligence agencies are fully 
vigilant and are on maximum alert to frustrate the designs 
of the Pak sponsored terrorism. Steps taken to tackle 
terrorist related actions in J&K include, round the clock 
vigil on border, posting additional naka parties manned 
by Army/BSF/Police in depth areas to check infiltration! 
exfiltration, establishment of pickets at all strateglcany 
important places, intensified patrolling 01 sensitive areas 
and intelligence supported cordon and search operations. 

rrrans/ation] 

Electric Instruments and WIring 

7776. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether electric instruments and wiring in 
Govemment accommodation in Delhi are very old due to 
which modem electric instruments can not be used; and 

(b) if so, the names 01 Govemment colonies where 
the old wires and instruments have been changed during 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Electric wiring In some of the 
Govemment residential accommodation is very old, which 
has been replaced in many cases. Modem residential 
electric instruments however can be used on existing 
wiring, depending upon the capacity of the individual plugs 
and service connection. 

(b) List of Govemment colonies where the old wires 
and instruments have been changed as per site needs! 
demands of allottees Is given In enclosed Statement 

to Queations 

Govemment Colonie5 where Old Electric Wiring 
Instruments have been replaced 

1. Minto Road 

2. Tlmarpur 

3. Prem Road 

4. Aram Bagh 

5. C.G. Road 

6. Dev Nagar 

7. Prasad Nagar 

8. P.K. Road 

9. R.K. Ashram Marg 

10. Mandlr Marg 

11. B.K.S. Marg 

12. Hanuman Road 

13. Kali Bari Marg 

14. Peshwa Road 

15. M.S. Flats 

16. Dlz Area 

17. Sadlq Nagar 

18. Srinlwas Puri 

19. Andrews Gan) 

20. DDA Rats Kalkaji Extn. 

21. Lodhi Road Complex 

22. Lodhi Colony 

23. Kasturba Nagar 

24. Kldwai Nagar East 

25. Thyag Raj Marg 

26. Bangall Market 

27. Atul Grove Road 

28. Telegraph Lane 

29. Copemlcus Lane 

208 
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30. Canning Lane 

31. Balwant Rai Mahata Lane 

32. Shahjahan Road 

33. Lodhi Garden Estate 

34. Kaka Nagar 

35. Pandara Road 

36. Bharti Nagar 

37. Bapa Nagar 

38. Subramaniyan Bharti Marg 

39. Ravindra Nagar 

40. Purana Qila Road 

41. Tilak Marg 

Loan for laying New Pipeline 

77;7. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether Japan has agreed to provide loan for 
the laying of new pipeline from Cauvery river to BangaJore 
for the Bangalore Water Supply and Sanitation 
improvement programme project; 

(b) if so, the amount of loan to be provided; 

(c) the details of repayment schedule and the Interest 
to be charged thereon; 

(d) whether the Union Govemment have agreed to 
provide any financial assistance to Kamataka for repaying 
the loan and interest; and 

(e) if so, the details thereof? 

THE MINISTER OF STAlE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) Loan assistance for the Bangalore 
Water Supply and Sewerage project was agreed to by 
the Overseas Economic Cooperation Fund (OECF • now 
known as JBIC), Japan in January, 1996. BangaIore Water 
Supply & Sewerage Board has reported that the project 
includes several components, including laying of 
transmission, trunk and feeder mains under the Cauvery 
Water Scheme Stage-IV, Phase-I. 

Ib) The amount of loan to be provided is Yen 
28. 452 million (Rs. 804 crores approxirnstely). 

(c) As per available Information, loan repayment wli 
commence from 20.1.2006 with interest 02.1% per annum 
on the principal amour>t disbursed and outstanding loan 
amount. 

(d) and (e) The Union Govemment is responsible for 
repayment of the loan and interest thereon to the 
Japanese Government Extemal usistance received by 
the Union Government is passed on to the State 
Govemment in the ratio of 70% loan and 30% gr8Jllt. 
There i8 no 8cope for giving any further financial 
uslatance to Kamataka. 

PldclstanleIForelgn Militants 

m8. SHRI ASHOK N. MOHOL: 
SHRI KHARABELA SWAIN: 
SHRI CHINTAMAN WANAGA: 
DR. RAMKRISHNA KUSMARIA: 
SHRI G.S. BASAVARAJ: 
SHRI MADHAVRAO SCI NOlA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total number of Pakistanlslforeign militants 
undergoing imprisonment in Indian jails alongwith details 
of crimes against them; 

(b) the total number of Pakistanis prisoners convicted 
during the last three years; 

(c) whether such prisoners have also been handed 
over to Pakistan after their conviction; 

(d) if so, the details thereof and the "'88Ons therefor; 

(e) whether the Government propose !o pay 
compensation award to the Indian soldiers who spent 
their valuable time of IHe In Pak jails for the sake of 
country; 

(f) H so, the details ther8ot; 

(g) whether the Union Govemment propose to open 
separate courts for trying the antI-national elements for 
early disposal of their C888S; and 

(h) H 80, the details thereof and the action taken In 
the rnstter? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (h) The 
information is being collected and will be laid on the 
Table ot the House. 
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(Translation) 

Quota of Seat. In KVS 

7779. SHRI MANIKRAO HODLYA GAVIT: 

SHRI RADHA MOHAN SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is a provision of two seats quota 
for admission in Kendriya Vidyalayas for the Members of 
Parliament which is applicable for their constituencleal 
State only; 

(b) if so, whether the Govemment propose to Inc:raaae 
this quota and grant permission to th088 members whose 
constituencies do not have any such school and to use 
their quota for other cities of the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) and (c) No, Sir. There is no propsai for increase 
in this quota. 

[English] 

Irregularltle. In MCD 

7780. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the higher officisls of MCD do not attend 
phone calls and take immediate action on the complaints 
regarding unauthorised constructions in any aAla of Delhi; 

(b) if so, the reasons threfor; 

(c) the number of complaints received in this regrad 
alongwith the action taken thereon; 

(d) the number of encroachments made in West Patel 
Nsgar, Sector 7 in R.K. Puram, and Kalkaji and the action 
taken by the MCD to remove them; 

(e) whether the police officials of these areas have 
also been found involved in such unauthorised 
constructions. 

(f) If so, the details In this regard and the 
action taken against them during the said period, year-
wise; and 

(g) the stepe taken by the Government to ensure 
smooth functioning of MCD and Deihl Police to check 
the rampant corruption? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) to (d) Information Is being collected 
and will be laid on the Table of the Sabha. 

(e) and (f) Delhi Police has reported that no Police 
personnel ha!: been found involved In unauthorised 
construction. 

(g) Delhi Police has been viailant in curbing the 
menace of corruption and in maintaining pubiic confidence. 
Deterrent action is taken against the guilty. 

A close watch is kept over officers of doubtful 
integrity. Sampark sebhas are held by senior officers to 
inculcate high ideals In the force. 

So far as MCD is concerned, information is 
being collected and will be placed on the Table of the 
Sabha. 

Recov.rI.a of Penahl •• 

7781. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government have made recoveries 
of penalty Imposed on pharmaceutical companies for 
overcharging on Revital; 

(b) if 80, the names of such companies; 

(c) whether the Revitai has been approved as food 
supplement; and 

(d) If so, the reasons for granting approval to 
overcharging officially? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTiliZERS (SHRI RAMESH BAIS): 
(a) No, Sir. 

(b) In view of (a) above, does not arise. 

(c) and (d) Revltal is a product containing Gingseng 
with vitamins and minerals. In Its meeting held in 
February, 1995, the Central Committee for Food Standards 
(CCFS), which is a statutory body under the Prevention 
of Food Adulteration -Act, 1954, recommended that 
Gingseng may be termed as Food for Special Dietary 
uses or in the preparation of therapeutic foods without 
medicinal claims. The Licensing Authority in Himachal 
Pradesh granted a licence to manufacture 'Revital' under 
the Prevention of Food Adulteration Rules. 1955. 
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Militancy In JaK 

7782. SHRI R.L. BHATIA: 
SHRI ABDUL HAMID: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether militancy in Jammu & Kashmir Is entering 
a "dangerous phase"; 

(b) if so, the facts in this regard; 

(c) whether muslims of the "alley have started 
migrating from the State; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) In the post Kargil phase, Pakistan sponsored terrorist 
organisations have tried their best to give a fUlup to 
terrorist activities in the State of Jammu and Kashmir, 
but due to pro-active approach adopted by the security 
lorces, the terrorists have been unable to achieve their 
nefarious designs. 

(e) No, Sir. 

(d) Does not arisE'. 

(e) The Govemment has adopted a mulli-pronged 
approach to curb militancy in Jammu and Kashmir, which 
includes, inter-alia, strengthening border management, 
neutralising plans of the militants by pro-active action 
against them in the hinterland, gearing up intelligence 
machinery, greater functional integration through an 
institutional frame work of Operation Group and 
Intelligence Group 01 the UHQ at all levels, Improved 
technology, weapons and equipments for security forces 
etc. . 

lIIagal Children Homes 

7783. SHRI VILAS MUTTEMWAR: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govarnment are aware that soma 
non-Government Organisations (NGOs) are running 
children homes without licence in tha various parts of the 
country; 

(b) if so, the details thereof; 

(c) whetehr a large sum of monay is being Inducted 
in these illegal children homes; 

(d) if so, the details of foreign contrlbution being 
obtained by them; 

(e) whether the Union Govemment have asked the 
State Governments to check the running of these Illegal 
children homes in the States; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (f) The 
information is being collected and will be laId on the 
Table of the House. 

Prlvatlaatlon of HllaHh Sactor 

7784. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to steta: 

(a) whether the Government propose to consider to 
privatlse health sector In the country; 

(b) if so, the details thereof; 

(c) whether there is no relief to urban poor and rural 
population inspite of advancement in the drug Industry; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) No, Sir. 

(b) Does not arise. 

(c) end (d) Majority of the drugs required by the 
urban poor and rural population are included In the 
e .. entiat drug list which are provided under the National 
Programmes such as Reproductive and Child Health, 
National Blindness Control etc., through the wide network 
01 Primary Health Centres and urban dispensaries. 

DANICS Officer. 

7785. SHRI DAHYABHAI VALLABHBHAI PATEL: 
Will the Minister of HOME AFFAIRS be pleued to 
stete: 

(a) the number of DANICS officers posted in the 
Union Territory of Daman and Diu; 
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(b) whether the local representation is very scant 
among them; 

(c) il so, the reasons therefor; and 

(d) the steps taken by the Govemment to gtre ample 
representation to the local people in this cadre? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. V1DYASAGAR RAO): (a) The 
number of DANICS officers presently posted in Daman & 
Diu is 10 as against the same number of sanctioned 
DANICS posts; and 

(b) to (d) The NCT of DeIhl, Andaman & Nlcobar 
Islands, Lakshadweep, Daman & Diu and Dadra & Nagar 
Haveli Civil Service Rules, 1996 provide for fining up 50 
percent 01 the vacancies in Grade-II (Entry Grade) of the 
Service by direct recruitment on the basis of the Civil 
Service examination conducted by the Union Public 
Service Commission and the remaining 50 percent of the 
vacancies by selection from amongst officers holding 
prescribed feeder posts in the NCT of Deihl, UTs of 
Andaman & Nicobar Islanda, lakahadweap, Daman & Diu 
and Dadra & Nagar Hawli on tha basis of a common 
eligibility list. The Govemment have already initiated action 
for holding DPCs lor making ragular promotions to Grade-
II 01 the Service against promotion quota vacancies and 
the officers 01 the UT of Daman & Diu, who If eligible, 
wiH be considered lor promotion. 

Working Wom.n Hoatela 

7786. SHRI SUBODH MOHITE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have received any 
proposal for setting up of wortdng women hostels from 
different States; 

(b) If so, the details thereof, State-wise; and 

(c) the timo by which these proposals are likely to 
be cleared by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) to (c) All proposals received 
lrom State Govemments/Union Territory Administrations 
for construction 01 Worl<ing Women Hostels have been 
considered. New hostels are sanctioned when the 
proposals meet the schematic norms 01 the Scheme. 15 
new hostels have been sanctioned during 1999-2000, the 
State-wise list of which is indicated in a statement 
enclosed. 

SI. No. Name of 
StatelUT 

No. of Hostela 
sanctioned In 

1999-2000 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

Andhra Pradesh 

Asaam 

Haryana 

Kerala 

Mahareshtra 

Manlpur 

Nagaland 

UIIar Pradesh 

Total: 

unci to PrIvate Builder. 

2 

5 

3 

15 

nB7. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to provide land 
to private builders in Delhi In order to solve the houSIng 
problems; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREVA): (~: No, Sir. 

(b) Does not arise in view of reply to part (ai 
above. 

Haemophille PIItl.nts 

n8B. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the number of haemophilia patients in the country 
at preaent; 

(b) the number of patients who have received 
treatment in AIIMS for this disease during the last three 
years; 

(c) the names of hospitals medical institutions 
having the facility of the treatment of haamophilla, State-
wise; 
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(d) the details of AHF injection imported during each 
of the last three years and till date, indicating the cost 
involved therein; 

(e) whether there is a proposal to encourage 
production 01 AHF in the country in view of the fact that 
the patients are unable to afford the high coat of these 
injections; 

(f) whether the Government provide financial 
assistance to patients for this disease; 

(g) if so, the assistance provided during each of the 
last three years, and the current year Stat.wlse; and 

(h) the steps taken proposed to be taken by the 
Govemment to Identify the haemophlUa patients In the 
country especially in the rural are .. ? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) There is no centralised 
State-wise registry for this disorder. However, according 
to I.C.M.R. an estimated prevalence from hospital baaed 
data is 61000,000. of population with a total of above 
65,000 haemophlliaca in the country. 

(b) Nearly 200 patients each y .. r during the last 
three years have received treatment at AItMS. 

(c) Most major metropolitan cities in India have 
facilities to treat haemophilla. DeIhl, Chandlgarh, Lucknow, 
Mumbai, Pune, Madras, Trtvandrum, Calcutta poaaeea 
greater expertise. Besides, few centres are providing 
cryoprecipitate. such as AItMS, New DeIhl; CMC, Venore; 
KEM Hospital, Mumbai etc. 

(d) The AHF injections are mainly imported by 
Haemophilia Federation (India) a voluntary HI! help group 
organisation. The details of AHF injections imported 
during each of the last three yeara, and till date is given 
below: 

1997-98 4 million Units worth Rs. 1.71 crores 

1998-99 6 mHlion Units worth As. 2.55 crore 

1999-2000 3 million Units worth Rs. 1.14 crores 
(shortfall was due to world wfde .hortage) 

(e) There is a Plasma Fractionation Centre at KEM 
Hospital, Mumbai which proceases about 10000 Its. of 
plasma per year, though it has not year produced AHF. 
It is producing Factor IX needed for HaemophlHa B in 
addition to other Imported blood component Ike human 
albumin. 

(f) to (h) FInancial aaalatance upto a maximum of 
As. 20,0001- (Rupees twenty thousand only) Is provided 
to poor and neady patients who apply for financial 
uaiatance out of Health Minister's DIscretionary Grant to 
partty defray the expencIture of apecIaIIsed treatmentlcostIy 
surgical operatlona for undergoing treatment/operation in 
any hospital anywhere in India. The Central Government 
has .0 set up a National lllneaa Aasiatance Fund and 
formulated guidelines to provide financial ...... ance for 
medical tntalment of patients, living below poverty line 
and suffering fI'Om major life threatening dIaeuea. All 
StatealUTs have similarly been advl8ed to set up Inn ... 
Aaalatance Funda. It has also been decided that grant-in-
aid from Central Govemment would be reIeaaed to each 
of these StateallJTs where funda are set up on the Ones 
advl8ed to them. 

AIDS Control Programmea 

n89. SHRI G.J. JAVIYA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleued to state: 

(a) whether NGOs involved in HIV/AIDS Control 
Programmea have found lacunae In the ~ation 
of the programmes as reported in the 'HInduatan Times' 
dated April. 22, 2000; 

(b) If 80, the deta .. thereof and the reaaona therefor; 

(c) whether several gaping hole. remain in the 
National AIDS Control Programme; 

(d) the 8tep8 taken or proposed to be taken by the 
Government for proper functioning of the programme 
inclcatlng the achievement made thereunder 80 far, Stat. 
wise? 

THE MINISTER OF STATE'OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) NGOs involved In HIVIAIDS 
Control Programme have made certain auggeationa tor 
improving the efIIcacy of the implementation of the AIDS 
Control Programme under P~II through more active 
participation of NGOa and better cooperation between 
NGOs & the Govemment. 

(c) and (d) The National AiDS Control Programme -
Phase II is being implemented satisfactorily. With a view 
to make the programme reach the targeted population, 
the activities related to It have been decentralized. 
Guidelines have been formulated for streamlining the 
proceaa of NGO involvement. The programme 18 being 
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implemented through StatelUT run AIDS Control Societies 
established in all the StateslUTs. Funds are being directly 
released to the Societies for carrying out the activities as 
approved under Phase-U through active participation. of 
NGOs in the field of AIDS/HIV. awareness. 

[Translation} 

Oyber School. 

7790. SHRI RATTAN tAl KATARIA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state: 

(a) whether the Govemment propose to aet up cyber 
schools to raise the level of education among the working 
women; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) No, Sir. 

(b) Does not arise. 

Indian Farmers Fertilisers Cooperative Limited (IFFCO): 

At Aonla-I (Uttar Pradesh): 

SI. 
No. 

Scheme 

1 . Auxiliary Steam Superheater 

2. Mixed Fuel Firing in Primary Reformer 

At Kalal (Gujarat): 

51. Scheme 
No. 

1. Pre-Reformer Unit 

Rashtnya Chemicals & Fertilizers Limited (RCF): 

At Thai (Maharashtra): 

SI. 
No. 

1. 

Scheme 

2 

Conversion of Service Boilers to 
Naphtha 

[English} 

Convaralon of Plant. Into Dual Fusl 

7791. DR. JASWANT SINGH YADAV: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to stata: 

(a) the number of existing fertilizer plants In the public 
sector and cooperative sector converted Into dual fuell 
feedstock plants during each of the last three years in 
the country, State-wise; 

(b) the total cost incurred on the Impl£lmentation of 
conversion In each plant; and 

(c) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (c) In the last three years, Aonla-I and Kalol units 
of IFFCO in Cooperative Sector and Trombay & thai 
units of RCF in Public Sector have created facilities for 
conversion into dural fuellfeedstock. Anoia-II of IFFCO 
and Vljaipur-II of NFL were designed for mixture of gas 
and naphtha right from the inception of the plant. The 
details regarding the modifications made In Aonla·1 and 
Kalol plants of IFFCO and thai at RCF to use dual fueV 
feedstock are given below:-

Year of 
Implementation 

January 1997 

August 1999 

Year of 
Implementation 

August 1997 

Year of 
Implementation 

3 

1996-97 

Coel of 
Implementation 

(RsJcrore) 

2.0 

7.1 

Coat of 
Implementation 

(Rs./crore) 

38.35 

Coat of 
Implementation 

(RaJcrore) 

4 

26.5 
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2 3 4 

2. Conversion of Auxiliary Boilers in 1998 4.0 
Ammonia Plants to Naphtha 

3. Conversion of Steam Super-heaters to 1998-99 4.0 
Naphtha 

4. Installation of Naphtha Pre-reformer 1999-2001 88.4 

At Trombay (Maharashtra): 

SI. Scheme Vear of Cost of 
No. Implementallon Implementation 

(RaJcrore) 

1. Revamp of Conversion System of 1999-2001 3.5 
Service Boilers to LSHS 

CommlttMe on Cen .... 1 ...... 8cMme 

7792. SHRI SHANKERSINH VAGHELA: Will the 
. Minister of HEALTH AND FAMIL V WELFARE be pfeaed 

to state: 

(a) whether CHS rules were notified in 1982 on the 
basis of the recommendations of any committee; 

(b) if so, the complete details In this regard; 

(e) the details of recommendations accepted by the 
Govemment; 

(d) whether any other commfttee has been constituted 
thereafter to look into various problems of the CHS 
doctors; and 

(e) if so, the names of all these committees aIongwIth 
the recommendations made by them and accepted by 
the Govemment? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (e) Information is being 
collected and will be laid on the Table of the Sabha. 

[Translation) 

Development of Bihar 

7793. PROF. DUKHA BHAGAT: Wit the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the development of moat of the a ..... of 
the Southern Bihar I. made through Bihar Patharl 
Development project; 

(b) If so, the detalia of funde provided and spent for 
the purpoee during the Jut three yeara; 

(c) whether lmIguIaritiea of funda have been noticed 
in the IBid project; and 

(d) if 80, the action taken against the officers found 
guilty In this regard? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) No, Sir. Various other agencI .. are aIao 
invofved In the development of Southem BIhar. 

(b) No funds are releaaed by the Mlniatry of Tribal 
AffaIrs to Bihar Pelhan Devefopment project. 

(e) and (d) Do not arlee. 

{Ellflltlhl 

7794. SHRI KIRIT SOMAIVA: WHI the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Government have taken note 
of recent Supreme Coun Judgement on encroached 
slums; 
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(b) whether it is going to affect crores of people 
staying in jhuggis; 

(c) whether they will be rendered homeless; 

(d) the policy and reaction of the Govemment in this 
regard; 

(e) whether the Govemment will provide them shelterl 
altemative accommodation/arrangements for the safety of 
these people; 

(f) whether the Govemment propose to provide 'no 
objection certificate' to give basic amenities Uke sanitation, 
electricity to these people; and 

(g) il so, the details thereol? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) Yes, Sir. The Govemment is aware of 
the recent Supreme Court Judgement given In the case 
01 Almitra H. Patel and anr. Vs. Union of India. 

(b) to (g) Development of slums being a State subject, 
a copy of the above mentioned Supreme Court Judgement 
has been circulated to all States/UTs to evolve their own 
policy and. guidelines keeping in view the Supreme Court 
judgement. 

The Government of India will advise the State 
GovernmentslUT Administrations to keep the interest of 
the urban poor in mind. 

[Trans/ation1 

Seizure of RDX 

7795. SHRI VIJAY GOEl: Will the Minister 01 HOME 
AFFAIRS be pleased to state: 

(a) whether RDX has been seized from various parts 
of the country during the last one year; 

(b) if so, the details in this regard indicating the 
quantity and the commercial value thereof; 

(c) whether the RDX was seized from a guest house 
in Pahar Ganj, New Delhi recently; and 

(d) if so. the number of persons arrested In this 
connection and the law under which the culprits are being 
booked? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) 'Public Order' and 'Police' being State subjects, 
information in this regard Is not maintained at the Central 
Govemment level. 

(c) No, Sir. 

(d) Does not arise. 

{Eng/ish] 

Technical A •• I •• nca from World Bank 

7796. SHRI M.V. CHANDRASHEKHARA MURTHY: 
SHRIMATI SHYAMA SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment have sought technical 
assistance from the World Bank through Govemment of 
Japan to study problems of Deihl such as growing 
population, poor traffic and sanitation facilities, growing 
jhuggl clusters and high pollution level; 

(b) If so, whether the World Bank has since appointed 
consultants to study the problems of Delhi; 

• (c) If so, the time by which the Govemment are 
likely to receive report in this regard; and 

(d) the details of schemes chalked out by the 
Govemment to face the problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. Ministry of Environment & 
Forests, which Is the nodal Ministry for this project, has 
reported that the World Bank is providing a grant of 
US$ 9,00,000 for undertaking study on proposed Delhi 
Urban Environment and Infrastructure Improvement project. 

(b) MIs. GHK Intematlonal, UK has been appointed 
consuhant for undertaking the study. 

(c) By February, 2001. 

(d) The details of the schemes will be finalised 
keeping In view the findings and recommendations of the 
study. 
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Indian Council of Medical R .... rch 

7797. SHRI P.D. ELANGOVAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the research projects currently 
undertaken by the Indian Council of Medical Research 
with regard to the effects and the eradication of various 
dreaded dis.asee in the country; 

(b) the year-wise allocation and fund utilisation for 
various projects by ICMR during the last three years; 

(c) whether the Govemment have any tie up with 
foreign medical research foundations to conduct medical 
research in the country; 

(d) if so, the details thereof; and 

(e) the performance of TB hospitals and Tuberculosis 
Research Centres of ICMR in Chennai during the said 
period? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (e) ICMR conducts 
research to strengthen the National Programmes aimed 
at controlling speciftc disell886 or conditions e.g. Malaria, 
Filariasis, Kala-azar, Japanese encephalitis, Dengue fever, 
Tuberculosis, Blindness, Iodine deficiency disorders, Menial 
Health, HIV/AIDS, Cancer, Diabetes, Cardiovascular 
diseases, etc., The majority of projects relete to assessing 
Ihe burden attributable to the disease, conditions or risk 
factors surveillance, identify the reasons for persistence 
of the disease, development of tools for diagnosis, 
treatment, and prevention and conduct operational 
research to identify problems and suggest solutions to 
improve implementation of stretegies. 

The year wise allocalion and lund utilization by ICMR 
during last 3 years is as follows: 

Allocation In As. (Lakhs) 
Expenditure 

1997-98 3652.00 3611.67 

1996-99 5400.00 4999.n 

1999-2000 5600.00 5925.00 

Biomedical ResearcMiealth ScJencea figure In many 
billataral agreements in the fiald of 54 T such as those 
with Japan, Germany, Italy, Vietnam, Russia etc. In 
addition, there is a MOU between ICMR and INSERM 
(France). The medical research under the bilateral 
agreements is being pureued in the country through joint 

conaboratlve projectalworkflhopslseminars/symposia and 
fellowshrips in certain cases. Transfer of technology 
perticularly from developed countries to India is one of 
the main purpose 01 such collaboration. Further, tie-ups 
exist with UN agencies such as WHO, UNICEF, other 
Governmental agencies like DANIDA & European 
Cotnmlslllon, and Intematlonal NGOs Uke Ford/Rock feller 
Foundation etc. 

The Tuberculoals Research Centre, Chennai has 
undertaken controlled clinical trials for treatment 01 
pulmonary and extra-pulmonary tuberculoals using new 
drugs nd new regimens. A model DOTS Centre has been 
eatabllshed to undertake operational research and training 
personnel of RNTCP. It provides quality control assurance 
for the Programme and asaIsts in the evaluation 01 the 
Programme. In addition, the TRC Is involved In conducting 
basic research on mycobacteria promoters, role of natural 
killllJ cells, economic impact on TB patients and lamilies 
and surveillance of drug resistence in tuberculosis. 

National Blood Transfusion Policy 

n98. SHRI NARESH PUGLIA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment propose to formulate a 
National Blood Translusion Policy; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be finalised? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) and (c) After extensive consultations among blood 
banking experts in the country, the National Blood 
TransfUsion Council formulated a National Blood 
Transfusion Policy which is now being sent for Cabinet 
approval. 

[Translll,ionJ 

WIIter Supply and s.w.~ ProJects In Bihar 

7799. SHRI RAJESH RANJAN Alias PAPPU 
YADAV: Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment have received 
proposals for water supply and sewerage projects from 
Bihar during the last three years; 

(b) if so, the details thereof, year-wlae; 
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(c) the details 01 proposals cleareQlpendlnglrejected 
O!II 01 them, scheme-wise; 

(d) the areas likely to be benefited by these projecl8; 

(e) whether the Government 01 Bihar has requested 
the Union Government to aeek financial uaistance lrom 
the World Bank for the purpose; and 

(I) if 80, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (c) Yea, Sir. Proposals for water 

supply acheme8 under the centrally sponsored Accelerated 
Urban Water Supply Programme (AUWSP) were received 
from the Government of Bihar. The detalia 01 the same 
are given In encloled Statement. No proposals for , 
sewerage projects has been received from the 
Govemment of Bihar during this period. 

(d) implementation 01 water supply achemea IIPProved 
under AUWSP In the towns sanctioned in Bihar is likely 
to benefit the population 01 the respective towns. 

(e) No, Sir. 

(f) Doea not arise. 

Stlltement 

S.No. Name 01 Town 

2 

1. Rajmahal 

2. Amarpur 

3. Kowath 

4. Hisua 

5. Nirsa 

6. Raliganj 

7. Jamhor 

8. Chakulia 

9. Saraikella 

10. Latehar 

11. Jamtara 

12. Koderma 

13. Muri 

14. Motipur 

15. Mirganj 

16. Kateya 

17. Belland 

18. Kanti 

19. Mairwa 

Project Cost 
(Re. In lakha) 

3 

119.86 

90.75 

81.56 

204.10 

197.42 

124.72 

37.17 

48.61 

76.81 

122.32 

195.63 

498.76 

166.91 

223.56 

169.15 

167.5 

72.41 

210.70 

163.39 

Remarks 

4 

Sanctioned In February '99 

Sanctioned In February '99 

Sanctioned In February '99 

Sanctioned in February, 99 

Sanctioned in April, 1999 

Sanctioned In April, 1999 

Sanctioned in April, 1999 

Sanctioned In April, 1999 

S~ioned In May, 1999 

Sanctioned In September, 99 

. Sanctioned in December, 99 

Sanctioned In February, 2000 

Under technical scrutiny 

Schemes at S. Nos. 14 to 34 returned 
In February , 2000 to State 
Govemment due to non-avaHabIIIIy 01 
adequate funda. 
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20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

2 

Maharajganj 

Koilwov 

Piro 

Khusrupur 

Sahpur 

Nolcha 

Silao 

Nasariganj 

Behla 

Sini 

Kharsawan 

Naumundi 

Meru 

Jagannathpur 

Janipur 

Women Education Through 
Voluntary Organleatlona 

3 

121.67 

101.33 

200.60 

154.10 

100.45 

190.48 

111.00 

110.39 

241.64 

76.92 

70.56 

92.70 

89.18 

84.49 

64.00 

7800. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the amount spent given to the voluntary 
organisations for the spread of women education in the 
country during the last three years and the current year, 
State-wise; . 

(b) the exiating rules tor conducting review of the 
aaid progranwne; and 

(c) the efforts being made by the Union Government 
for implementation of such programmes and proportionate 
allocation to States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 

4 

Schemes at S. Nos. 14 to 34 
returned in February , 2000 to State 
Govemment due to non-availability of 
adequate funds. 

JAYSINGRAO GAIKWAD PATIL): (a) The amount given 
to the voluntary agencies for the spread of women's 
education in the last three years and the current year 
is given in encloaed Statement. In addition funds are 
given lor various educational programmel to voluntary 
1gencles, which allo have a component for women's 
education. 

(b) These programmes are reviewed in accordance 
with the rulel framed from time to time by the Central 
Government for the review of Centrally Sponsored 
Schemel. 

(c) The Govemment of India is making efforts 10 

redress traditional gender imbalances In educational 
access and achievement and ensure that there is a basic 
change in tha status of women through education. 
Fmancial UIiItance Is given in eccordence with the viable 
proposala submitted by the States, Union Terrflones and 
Non-Govemmental Organisations. 
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Stlltement 

States 1997·98 

Assam 2.00 

Andhra Pradesh 

Bihar 4.12 

Haryana 2.50 

Himachal Pradesh 1.80 

Gularat 3.26 

Kamataka 7.80 

Maharashtra 11.40 

Madhya Pradesh 1.82 

Manipur 1.76 

Nagaland 3.94 

Orissa 9.30 

Rajasthan 

Tamil Nadu 

West Bengal 4.39 

Delhi 0.95 

Uttar Pradesh 12.73 

Women Tmncldng 

7801. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister 01 HOME AFFAIRS be pleased to state: 

(a) whethar woman and children are trafllcklng from 
Napal and Bangladesh to the brothals In India: 

(b) II so, tha details In this regard: 

(c) the number olloreign origin women detained and 
rescued from the brothels in the country; 

(d) whethltr tha United State Is also providing any 
help to combat this scourge: 

(a) II so, the details thereol: and 

(I) the steps proposed by the Government to 
repatriate them? 

(Ra. In Iakha) 

1998-99 1999·2000 2000-01 

2.34 2.50 

1.62 4.3 

4.12 22.00 

0.65 1.30 

2.93 2.92 

6.76 7.5 

9.3 15.70 

14.00 29.97 

2.25 

5.35 10.15 

8.61 2.94 

18.18 26.9 

1.62 

4.86 4.74 

4.58 7.42 

0.50 0.45 

19.89 26.58 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI); (a) to (f) The 
Information Is being collected and will be laid on the 
Table of the House. 

[Translstion] 

Crime Against Women 

7802. SHRIMATI SHEELA GAUTAM: Will the Minister 
01 HOME AFFAIRS be pleased to state: 

(a) the number of cornpIainta ragIster8d by the women 
in various Woman Calls of the Delhi Police during the 
last three years tiD data: 

(b) the number 01 complaints disposed of 
systematically: and 

(c) the time by which the remaining complaints are 
likely to be dIIpoaed of? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR AAO): (a) and 
(b) The requisite information is given in attached 
statement. 

Year 

1997 

1998 

1999 

2000 
(upto 30.4.2000) 

(Eng/ish) 

Totel number 
of complaints 

received 

8406 

8810 

8435 

3474 

Houalng Scheme. 

7803. VAIDYA VISHNU DATI SHARMA: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Union Govemment have proposed to 
introduce the development of housing sector In the Urban 
areas; 

(b) the allocation of funds made for this purpose; 
and 

(c) the number of persons likely to be benefited 
therefrom? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) Yes, Sir. The National Housing & Habitat 
Policy of 1998 has envisaged govemment's role as an 
enabler and also creation of an enabling environment by 
r!'moving the legal, regulatory technical and financial 
e6nstraints facing the housing sector. Govemment has 
already provided fillcal concessions towards encouraging 
investment in the housing sector. 

(b) and (e) Housing is a State subject .nd various 
housing schemes are formulated and implemented by 
State Governments through their plan allocation 
supplemented by loans from other agencies. There is no 
Central Scheme or direct allocation of Central funds for 
this programme. 

(c) Deihl PoUce has been making concerted efforts 

to diIpoee off the lamar ling compIainla. HOWWIWII", It 18 
difficult to Indeate a definite time fnune. 

Number of Number of 
complaints complaints 

dIIpoeed off eent to other 
Stat8e 

6058 1040 

8130 en 
6380 550 

1794 154 

AlIowMoH to Docton of Anny Medical Corp. 

7804. SHRI SUSHIL KUMAR SHINDE: Will the 
MInIster of HEALTH AND FAMilY WELFARE be pIeMed 
to state: 

(a) whether .. per rules the Non-practiaIng allowance 
payable to doctors of Army MedIcal eo.". is conaldenld 
part of basic pay lor computing dlfferant allowances 
Including DA and TA payable to them; 

(b) whether the NPA Is considered part 01 basic pay 
for DA and TA in re.pect 01 other Central Government 
doctora including CGHS and Central HesIIIh Schemes; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) and (c) Non-Practising AUowance is treated as 
pay lor computing DA and TA In respect of Central Health 
Service officers including tho.. worl<ing under Central 
Govemment Health Scheme Organisations. 

(TraMlation) 

Dumping of Waste. In Indlaln Ooaen 

7805. SHRI JAGDAMBI PRASAD YADAV: Will 
the Minister of OCEAN DEVELOPMENT be pleased to 
state: 



235 Written AMWetS MAY 16, 2000 to Questions 236 

(a) whether some cases of dumping of wastes in the 
Indian Ocean have come to the notice of the Govemment; 

(b) il so, the details In this regard; 

(c) the names 01 the countries found, involved therein 
along with the date on which such information was 
received; and 

(d) the action taken or proposed to be taken by the 
Govemment to protect the Ocean froin pollution? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) No such instance/case regarding dumping of wastes 
in the Indian Ocean has been observed by the agencies 
01 the Govemment who are involved in the monitoring of 
pollution In our Indian seas Including Indian Ocean. 

(d) A multi-Institutional programme called Coastal 
Ocean Monitoring and Prediction Systems (COMPAPS) 
ia being implemented by the Department of Ocean 
Development from 1991 onwards for monitoring the levels 
01 various marine pollutants in the coastal and offshore 
waters 01 the country and to assess the health of our 
seas. Intensive monitoring of pollutants at 82 locations 
covering 25 parameters Is being done from 1991 onwards 
by 11 Institutions Identified by the Govemment. The results 
obtained through· these observations are periodically 
brought to the attention of the concemed Stete Pollution 
Control Boards for remedial action. 

The CentrallState Pollution Control Boards have 
served notices to a few Municipalities for non-compliance 

of disposal standards as prescribed under Water Act, 
1974 and Environment Protection Act, 1986. Similarty, 
some of the major industries located along the coastline 
which are not compliant with the prescribed disposal 
standards have been served with notices. Some of the 
State Govemments such as Gujarat, Maharashtra and 
Tamil Nadu have established effluent treatment plants for 
treatment of homogenous wastes. The Indian Coast Guard 
which Is mandated to preserve and protect the marine 
environment and prevent and control the marine pollution 
in the maritime zones of India which extends up to 200 
NM from the coast, keeps this area under surveillance 
round the clock since 1991 onwards particularly with 
respect to the accidental oil spills by shipslvessels. 

[English] 

Upllftrnent of Tribal. 

7806. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment have launched some 
schemes and programmes for the upUftment of tribals of 
NER during the current financial year; and 

(b) if so, the details thereof, region-ytise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) No new Scheme has been launched 
by the Ministry of Tribal Affairs during the current financial 
year for the upliftment of Tribals of North-Eastem region. 
A statement showing the names of various schemes and 
programmes implemented by the Ministry of Tribal Affairs 
for the upliftment of tribals, and the funds released under 
these Schemes to the North-Eastem States (including 
Sikkim) during the last three years is enclosed. 

StIr""".nt 

Statement showing the funds re/ .. sed to North Eastern States (including Sikklm) during the last 3 yeatS for 
implementation of various Schemes/Programmes for the Upliftment of Tribals 

S.No. Name of the Scheme 

2 

1. Spacial Central Assistance to 
Tribal Sub Plan 

2. Grants under article 275(1) 

3. Grant-in-aid to Assam Govemment 
under Article 275 (1) 

1997-98 

3 

33.55 

14.00 

0.13 

(Rupees in crores) 

Amount Released 

1996-99 1999-2000 

4 5 

38.87 39.70 

11.02 12.04 

0.13 0.14 

--~--
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2 

4. Girls Hostels for STs 

5. Boys Hostels for STs 

6. Ashram Schools in TSP areas 

7. Vocational Training Centres 

8. Research & Training 

9. Village Grain Bank Scheme 

10. Development of Primitive Tribal 
Group 

11. Grant-in-aid to State TDCCs 

12. Edl. -tomplex in Low Uteracy 
Pockets for development of ST 
girts literacy In Tribal Areas 

13. Grant-in-aid to Voluntary 
Organisations 

Transportation of Chemical. and FertlIIHra 

7807. SHRI A. BRAHMANAIAH: Will the Minister of 
CHEMICALS AN::> FERTILIZERS be pleased to state: 

(a) whether a large quantity of chemicals and 
fertilisers are transported from different production units 
to other distant areas of the country; 

(b) if so, whether any study has been conducted to 
ascertain the cost Inwlved In transporting such chemical 
and fertilisers; 

(c) if so, the details thereof; 

(d) whether the Govemment propose to shift some 
production units nearer to Andhra Pradesh; and 

(e) if so, the deteils in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) Yes, Sir. 

(b) and (c) No study has been conducted to ascertain 
the cost involved in transportation of chemicals and these 
are not under distribution control. However, Department 
'Of Fertilisers had entrusted a study in December, 1991 
when all the fertilisers were under price movement and 
distriblrtion control of the Govemment. The study was 

3 4 5 

0.50 1.02 

0.58 1.19 1.30 

0.97 1.11 0.53 

1.55 1.47 1.92 

0.47 0.89 0.61 

0.02 0.73 

1.00 

0.60 

0.10 0.04 

2:84 3.01 4.85 

conducted by Rail India Technical and Economic Servk:ea 
(RITES) which submitted l1li report In March, 1995. But 
in August, 1992 all other fertilisers except urea were 
decontrolled consequent to which the study which was a 
composite study, ceased to be of· relevance In the 
deregulated market where the phosphatic & potasaic 
fertilisers are moved as per market requirement. 

(d) and (e) The Chemicals and Fertilizers are 
dellcensed induatry. The Government has no information 
regarding shifting of any Chanical and Fertilizer plant to 
Andhra Pradesh. 

CGhS Unanl Dlepen .. rtee 

7808. SHRI AMAR ROYPRADHAN: Win the MInIster 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of compIalnta nIC8ived after January 
1, 1997 by the GovemmentlCGHS authorltlea about the 
distribution of fungus Infectad mecIicIi'Iee from the CGHS 
Unani DlapenaariealUnIIII In 0eIhiIN_ Delhi; 

(b) whether the Govemment have conducted any 
enquiry into the matter; 

(c) if 80, the details and outcome thereof; and 

(d) the action taken or proposed to be taken by the 
Govemment against the manufacturers and the officials 
found guilty in such purchases? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) 3 complaints relating to distribution 
of fungus infected medicines have been received. 

(b) and (c) Yes, Sir. The medicines were sent for 
laboratory tests at Pharmaceutical Laboratory of Indian 
Medicines (PLlM) Ghaziabad and the medicines were 
found fungus infected. 

(d) The stock of fungus infected medicines was got 
replaced from the supplying firm with fresh medicines. 
The supplier/manufacture was also wamed to be more 
cautious in future. At the same time all the CMO In-
charges of the dispensariM!units have been instructed to 
be vigilant before issuing the medicines to the 
beneficiaries. 

National Malaria "d~catlon Programme 

7809. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Malaris has claimed hundreds of lives in 
Orissa last year; 

(b) if so, the facts In this regard; 

(c) whether the National Malaria Eradication 
Programme has failed due to lack of funds in the State; 

(d) if not, the facts of the matter; and 

(e) the steps taken or being taken by the Govemment 
to eradicate Malaria fl"Olft the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFAAE (SHAI N.T. 
SHANMUGAM): (a) and (b) 398 deaths due to 
Malaria were recorded in the State of Orissa during the 
last year. 

(c) and (d) National AntI Malaria Programme (NAMP) 
II a Category-II Scheme on COlt sharing beaia between 
Centre and the States inaludlng Orissa. Central aaaiatance 
provided to the State 01 Orissa during the last 3 years 
is as under: 

Year 

1997-98 

1998-99 

1999-2000 (ProvisioMl) 

Amount (AI. in lakhs) 

313.45 

748.14 

1162.7 

Malaria cases and deaths are regularly reported from 
the State of Orissa due to ace-environmental conditions 
prevailing in the State. 42n57 Malaria C8888 have been 
reported during 1999 as compared to 478058 Malaria 
cases reported during 1998. 

(e) The specific strategy being Implemented for control 
of Malaria In Orissa includes:-

• Intensification of vector control measures through 
prioritization of areas for selective sprey with 
appropriate insecticides and alternative and 
integrated vector control methods In rurel areas. 

• Intensification of anti larval operation in urban 
areas. 

• Early detection and prompt treatment of cases. 

• Intensification of Information, Education & 
Communication (IEC) activities for public 
awareness and community participation. 

• Institutional Management and Capacity Building, 
manpower development through intensive re-
orientation programme at all levels and efficient 
Management Information Syatem (MIS) 

In addition, an Enhance Malaria Control ProjectlEMCP 
with World Bank support is being implemented In the 
State of Orissa since 30.9.97. 22 Pre-dominantly tribal 
districts and Sambalpur Town reporting high malaria 
incidence are covered under the Project. This Project 
aims at intensifying malaria control activities by way of 
additional inputs through a mix of intarventions. 

CGHS Facllltl_ 

7810. SHAI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HEALTH AND FAMILY WELFAAE be pleased 
to slate: 

(a) whether a large number of Government employees 
wooong in Delhi have shifted to the nearby towns due to 
paucity of accommodation in DeIhl; 

(b) If so, whether the Govemment propose to open 
CGHS dispensaries particularly In Indlrapuram In 
Ghaziabad, Gurgaon and Farldabad; 

(c) if so, the details thereof and If not, the reasons 
therefor; and 

(d) the steps being taken by the Govemment to 
provide medical facilities to those employees? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The Govemment is not aware of it. 

(b) There is no such proposal under consideration of 
the Govemment at present. 

(c) and (d) In view of (b) above the Question does 
not arise. However, the Central Govemment employees! 
pensioners residing within the demarcated area of CGHS 
can avail of medical facilities from their nearest 
dispensaries fUnctioning In their area. The serving Central 
Govemment employees not covered by CGHS can avail 
of medical facilities under CS(MA) Rules, 1944. 

Diploma In Homoeopathy 

7811. DR. GIRIJA WAS: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the norms regarding recruitment of pharmacists 
of Allopathic, Ayurvedlc, Homoeopathlc and Unanl system 
of medicine under the CGHS in Delhi and outside Delhi; 

(b) whether the Govemment propose to start diploma 
in Homoeopathic· pharmacy and to establish Homoeopathic 
Pharmacy Council; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) The recruitment of 
pharmacists under different systems of medicines viz., 
Allopathic, Ayurvedic Homeopathic and Unani under CGHS 
is made strictly in accordance with the notified recruitment 
rules for the respective posts of pharmacists In different 
systems. 

(b) and (c) There Is a proposal to start organised 
training programme In Homeopathy pharmacy. There Is 
also a proposal to set up a Homeopathy Pharmacy 
Council through enactment of a regulatory mechanism 
and steps have been initiated to obtain approval of 
concemed departments. 

(d) In view of the above stated position, the question 
does not arise. 

Ol.pute. Relating to Sport. 

7812. SHRI PRAHLAO SINGH PATEL: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government have made any 
arrangement to solve the law dlsputea of sports clubs, 
sports organisations and associations athletes, spoasors, 
suppliers or television companies in the country; 

(b) if so, the details thereof; 

(c) whether the Govemment have received any case 
of disputes during each of the lut three years; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) and (b) These organlzatlonl are autonomous 
organizationl and are to lettle their dilputel In 
accordance with their Conltltutlon, bye-laws, and 
Memorandum of AaaocIation. The Government has no 
role In this regard. 

(c) to (e) Thla Department received cas .. or dilpute 
in respect of Amateur Kabacflj Federation of India and 
Indian Welghtllftlng Federation during the Iut three years. 
In accordance with their Conetltutlon and By-laws, the 
disputes have been referred to Indian ()iynl)Ic AIIoc:iatIon, 
an apex body of National Federations, for lettlernent. 

Property 0' NOMe 

7813. SHRI M.V.V.S MUATHI: Will the Minister of 
HOME AFFAIRS be pleased to slate: 

(a) whether attention of the Govemment twa been 
drawn to the news-Item captioned "NOMe to seek help 
from private consultants" appMring in 'The Hindu', dated 
April 17,2000; 

(b) if 10, the reection of the Govemment thereto and 
the reasons therefor; 

(c) the number of consultants selected 10 far; 

(d) the manner In which they are useful In the 
lunctlonlng of NOMC; and 

(e) the steps taken or proposed to be taken by the 
Government again.t the corrupt ollleails of NOMC 
responlible for lI:Ie 10_ Incurred by the NOMC for 
improper maintenance and IIIIIl1latlon of the NOMC 
property? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) The New Delhi Municipal Council has decided to 
adopt the real estate consultants shortlisted by the Delhi 
Development Authority and invited technical and financial 
bids from them. Enlisting of the services of the real estate 
consultants will help New Delhi Municipal Council to 
evaluate the optimum value of the land which will 
determine the reserved prices for future auctions or 
tenders conducted by It for its properties. 

(c) Selection of consultants has not been finalised 
so far. 

(d) Consultants will be useful in preparation of 
feasibHIty report, 8S8888ment of demand, realisation of 
the optimum value for the land, formulation of proposals, 
preparation of legally enforceable documentation, etc. 

(e) D_1inary &ction under CCS(CCA) Rules is taken 
against the officialS/officers who are found responsible 
for the losses incurred by the New Delhi Municipal Council 
for improper maintenance or utilisation of the NDMC 
property. 

Attack on 0.IIt8 In KIIrMhIkII 

7814. SHRI MADHAVRAO SCINDIA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have sent a Central team 
to Kambalapalli (Karnataka) to investigate into the 
atrocities committed egalnst the Dailta; 

(b) If so, the observations and suggestions made by 
them; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (c) No Central 
team was deputed 10 Kambalapalli. 

Though 'Public Order' and 'Police' are State subjects 
as per the Constilution of India, the Central Govemment 
has been advising the State Goverrvnents, from time to 
time, to give more focussed attention to tllp improvement 
of administration of Criminal Justice System and take 
such measures as are necessary for the prevention of 
crime agaiOl.t the Scheduled Casles, Scheduled Tribes 
and other vulnerable sections of the society. financial 
assistance is also provided to the State Govemments for 
Improving their policing Infrastructure. 

CGHS Hoaplt8llDlapen .. rI .. 

7815. DR. V. SAROJA: 
DR. RAGHUVANSH PRASAD SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of districts in the country which have 
CGHS dispensary at present; 

(b) whether the Government propose to provide 
CGHS dispensary In each district; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF :STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The CGHS dispensaries are 
functioning in 24 diatricta in the country. 

(b) No, Sir. 

(c) In view of (b) above, the question does not 
arise. 

(d) Due to financial constraints and non-
implementation of SIU Report, it is not feasible to open 
any new CGHS dispensaries for the present. 

[Translation} 

Scheme for Rural Women 

7816. DR. BALI RAM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pieued to state: 

(a) the details of various schemes launched by the 
Government to uplift the status of rural women in Uttar 
Pradesh during the last three years and the amount 
allocated, for each scheme during the said period, year-
wise; 

(b) whether any criteria has been laid down for 
initiating such schemes; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) In addition to the ongoing 
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schemes of Support to Training and Employment 
Programme for Women (STEP), Setting up of 
Employment-cum-Income Ganaration-cum-Production Unlla 
(NORAD) & Indira Mahila Yojana (IMY), the Department 
of Women and Child Development has launched the 
'Swashakti' (RWDEP) project during October, 1998 to uplift 
Ihe stalus of rural women. The amount allocated In the 

last three years In the State of Uttar Pradesh for these 
schemes, is given in the enclosed Blalement. 

(b) . and (c) Grants ara sanctioned on the beai8 of 
complete applications raceivad from the eligible Institutions 
through the State Govemments. 

(d) Does not arise. 

Details of various schemes launched by the Govemment for the up1IItment of rural women during the lut thf8fJ 
yealS in the State of un.r Pradesh and the amounts allocated for each scheme 

S.No. 

1. 

2. 

3. 

[English] 

I Name of Scheme 

Setting up of Employment-cum-
Income Generation-cum-Production 
Units (NORAD) 
-Under the scheme, financial assistance 
is given to Women Development 
Corporations, autonomous bodies, 
voluntary organisations elc. to train 
needy women in non-traditional trades 
and to ensure their employment in 
Ihese areas. 

Support to Training and Emloyment 
Programme for Women (STEP) 
-the Scheme seeks to mobilize women, 
especially marginalized, asselless rural 
women in small viable groupe and 
make facilities available to them 
through training for skill upgradation 
and access to credit 

Rural Women's Develop,"&nt and 
Empowerment (Swa-shakti) Project 
-launched as a Centrally Sponsored 
Project on 16-10-98. The overall 
objective of the project is to strengthen 
the processes. and craate an 
environment for empowerment of 
women 

Award for Blood Donation 

7817. SHRI A. KRISHNASWAMY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(RB. In 18kh.) 

Year-wise grants ralaaaed 

1997-98 1998-99 1999-2000 

151.98 69.57 143.85 

362.00 519.00 202.13 

Nil 203.60 198.24 

(a) whether in order to boost the spirit of donors the 
Government would consider to II"IIIIIuht IU1 award for thoee 
who voluntarily donate blood for a specific number of 
times; 

(b) II so. the details thereof; 
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(c) il not, the reasons therefor; and 

(d) the number 01 persons who donate blood lor 
more than hundred times, State-wise especially In Tamil 
Nadu? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) At present no such proposal is 
under consideration 01 the Govemment tl) Inatltut., an 
award for those who voluntarily donata blood for a epecific 

number of times. Profeuional blood donation haa been 
banned in the country and blood donated voluntarily is 
considered to be the. beet blood. Though some donors 
have been honoured on various occuIone by different 
State Governments and even by National AIDS Control 
Organisation, it is considered that Instituting an awerd 
may take away the eplrIt of voluntary donation. 

(d) Such data Is not routinely maintained. However, 
list of donors, 88 reported by concerned State AIDS 
Control Societies is enclosed as Statament. 

Us, ot Donors 

SI.No. Name of the StateJUT 

1. Andhra Pradesh 

2. Andaman & Nlcobar 

3. Daman & Diu 

4. Himachal Pradesh 

5. Kerala 

6. Maharashtra 

7. Mlzoram 

8. Tamil Nadu 

Irrwgularltlas Made by AIIMS 

7818. SHRI C.N. SINGH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to rafer to the reply 
given to Unstarred Quesion No. 1273 dated December 
7, 1999 regarding irregularities made by AIIMS and 
state: 

(a) whether the AIIMS received accepted highly sub-
standard goods like bandage cloth and gauza cloth 
supplied through NCCF to cause huga pecuniary 
advantage of their suppliers causing huge financial loases 
to the AIIMS and for dealing in these items without holding 
a licence from the drug controller; 

(b) whether the AIIMS have excluded those suppliers 
Irom the list of suppliers; 

(c) if so, the reasons for not excluding NCCF from 
the order authoriSing to Govemment Departments Including 
hospitals; 

No. of persons who have donated blood more 
than 100 times 

NH 
Nil 

Nil 

Nil 

37 

Nil 

2 

(d) the steps taken or propose to be taken by the 
Govemment to remove NCCF from authorised Institutions; 
and 

(e) if not the reasons for abetting the NCCF in 
resorting to irregularities and rnalpractlcaa? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The Institute have reported thnt they 
did not purchase any sub-atandard goods like bandage 
cloth and gauze cloth through NCCF during the financial 
year 1999-2000 and the current year. 

(b) The Institute vide their circular dated 28th May, 
1999 have excluded Mia. Rajlv Enterprises and Mis. Sun 
Beam Handloorna and any other firm aseocIated with 
theee firms from the list of suppliers for consideration of 
purchase with immediate effect. 
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(c) Central Government Hospital in Delhi purchase 
modicines equipments, stores and stationery etc. as per 
purchase procedure prescribed and through authoriMd 
purchase committees. 

(d) and (e) Irregularities if any brought to the ntocie 
of NCCF are investigated by its Vigilance Divia/on for 
appropriate action against the guilty officials/suppliers. 
NCCF has taken a number of steps including dllisting of 
some of its inefficient suppliers to bring in further 
improvement in its system of supply of goods. 

Purchll... In Ho.pltala 

7819. SHRI PRABHUNATH SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether the Government Hospitals including AIIMS 
are inviting annual tenders/quotations for the procurement 
of stationery, cleaning and other related items at a price 
valid for one year; 

;b) if so, whether any agency/supplier make supply 
of different items of different manufacturers at a fixed 
price valid for one year and manipulating quality and 
quantity in collusion with hospital staff; 

(c) whether the rates and quality quoted by agencteel 
suppliers are lower than the Kendriya Bhandar; 

(d) if so, the details of the agencieelauppllers making 
supply to ·these hospitals, brand·wlsa, rate·wisa and 
specification·wise during the last one year; 

(e) the reasons for calling of tenders/quotations 
instead of making purchases from the Kendrlya Bhandar 
as per the Government order iaaued In 1981; and 

(f) whether the Government propose to enquire Into 
the matter keeping in view of the scandal in AIIMS 
unearthed by CBI last year? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) It has been reported that 
All India Institute of Medical Sciences, Dr. Ram Manohar 
Lohia Hospil'tl anti Safdarjung Hospitals are making 
purchases through open tender for contingency items, 
cleaning items and stationery items. The prices of these 
items are valid for one year. 

(b) Dr. Ram Manohar Lohia Hospital, Safdarjung 
Hospital and All India Institute of Medical Sciences have 
informed that no instance of manipulating quality and 
quantity in collusion with H08pItaI staff has come to their 
notice. 

(e) Open tenders are invited from all the agencias! 
suppliers, and the rates and quality are compared. 

(d) and (e) Under Rule 128 GFR, tender8 should be 
invited for supply of all articles which are required on 
regular basis. Hospital is purchasing the itema of small 
quantity 8J1d those urgently required from Govamment 
approved outlets such as M/s. Super BazarlKandriya 
Bhandar NCCF etc. It may not be approprlata to make 
purchases from Kendriya Bhandar as ratas of Kandriya 
Bhandar may vary from time to time during the currency 
of a yaar but rates against a tender remains currant for 
the full year of the rate contract agreement against the 
particular tender. 

(f) The report of tha CBI on surprise checks In All 
India Institute of Medical Sciences has not yet been 
received. 

DI.placad Refugeea 

7820. SHRI G.S. BASAVARAJ: Will the Mlnlstar of 
HOME AFFAIRS be pleased to state: 

(a) whether the US Commission for Rafugees has 
pointed out that India has got 5.2 lakh people displaced 
by political violance in tha country; 

(b) the number of Kashmiri Pandlta, Muslims and 
Sikhs dilplaced due to the conflicls between the armed 
forces and terrorists; 

(c) whether according to the refugees 2.2 lakh 
Tibetans and Sri Lankan have takan 8heIter In the country; 

(d) whether according to this report 16,000 Afghans 
live as urban refugees; 

(a) If so, whether this problem of refugaas from 
various countries living in India are craating great 
disturbance and Imbalance in India; 

(f) If so, the reaction of the Government on this report; 
and 

(g) the steps being taken to return these displaced 
persons to their original placa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) The 
United State. Committee' for Refugees, a non-
govammental organisation, recently published the World 
Refugee Survey, 1999 Report, wherein it is, Inter·alla, 
stated that more than 5,20,000 people are Internally 
displaced in India due to political violence. 

(b) As per inlormatlon available, 53538 familias 
cornprIIing Hindus, Muslims, Sikhs and othenl have eo 
far mlgralltd from Kashmir Valley. Out of this, 31,490 
familia are staying at Jammu, 19,338 families are staying 
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at Delhi and 2710 families are staying In other States. 
Community-wise break-up of families for Jammu, is es 
under: 

Hindus 

Muslims 

Sikhs 

Othel1l 

27282 

2303 

1830 

75 

31490 

(c) As on 31.3.2000 about 70,000 Sri Lankan 
refugees are accommodated in 129 camps In Tamil Nadu 
and one camp in Orissa and about 30,000 Sri Lankan 
refugees are staying outside the camps in Tamil Nadu. 
As per the demographic survey, conducted by the Bureau 
of H.H. The Dalai Lama, in June 1998, there are about 
1,08,414 Tibetan Refugees staying in different Slales in 
India. 

(d) As per the infonnatlon fumished by Bureau of 
Immigration, as collected from State Govemments, there 
are 12,255 Afghan Nationals staying as refugees in India 
aa on 31.1.1998. 

(e) to (g) Continued presence of large number of 
refugees from various countries do create additional 
burden including financial. However, because of the 
continued disturbed situation in Sril Lanka, no organised 
repatriation has been possible after 1995. 

As regards Tibetan refugees, the policy of the 
Govemment of India is that those who moved to India 
after March, 1959, following the Chinese occupation of 
Tibet and the Dalai Lama's fight into India, should be 
allowed to continue to stay in India and treated as 
forelgnel1l, subject to registration and grant of residential 
permits. Since the circumstancas under which aayium was 
granted have not materially Changed, there does 0I0t 
appear any possibility of repatriation of Tibetan refugees. 

Excepting Tibetan and Sri Lankan refugees, who are 
gelling some assistance from the Govemment of India 
during their stay in India, all other foreign refugees have 
generally come on valid passports and visa and have 
been getting extension of stay. Their stay Is governed 
under the provisions of different Acts such as Foreignel1l 
Act, 1946; Passport (Entry into India) Act, 1920; 
Registration of Foreignel1l Act, 1939 and the rules and 
ordel1l framed thereunder. However, efforts to repatriate 
the refugees and to prevent their fresh Influx are being 
made continuously by all concerned. 

Mechanlam tor .... lth 

7821. SHRI NARAYAN DATI TIWARI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have evolved a 
mechanism for obtaining and analysing information on 
health care infrastructure and manpower in the priv,te 
and voluntary sector; 

(b) if so, the details thereof; 

(c) if not, whether the Govemment propose to create 
such a data-baae so as to undertake an effective area-
specific micro-planning so that the health manpower 
required to meet the local health needs of the population; 
and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) Central Bureau of Health 
IntelHgence, collects information from Directorates of Health 
Services of StatesJUTs on number of Hospitals and 
Dispensaries, State-wise, in govemment, local bodies 
private and voluntary organisation sectol1l and the same 
is published in the Health Information of India. 

(b) A statement Is enclosed. 

(c) and (d) Question do not arise. 

Statement 

Number of Allopathic Hospitals" and Beds According to Ownemhip As on 1.1.1998 

S.No. StatesJU.Ts. Govemment Local Bodies Pvt. & Vol. Org. Total 
Hospl- Beds Haspi- Beds Haspi- Beds Haspi- Beds Reference 

tals tals tals tals Period 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 331 27586 2802 42192 3133 69778 1.1.98 

2. Arunachal Pradesh 262 2476 0 0 0 0 262 2476 1.1.92 
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3. 

4. 

5. 

6. 

7. 

Assam 

Bihar 

Goa 

Gujarat 

Harvana 

2 

8. Himachal Pradesh 

9. Jammu & ~hmir 

10. Kamataka 

11. 

12. 

13. 

14. 

15. 

16. 

Keraia 

Madhya Pradesh 

Maharaahtra 

Menipur 

Meghalaya 

Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. 

21. 

22. 

23. 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

24. Uttar Pradesh 

25. West Bengal 

26. A&N Islands 

27. 

28. 

29. 

30. 

31. 

32. 

Chandigarh 

Dadra & Nagar Havel! 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicherry 

3 

141 

237 

14 

312 

80 

49 

65 

209 

149 

363 

445 

11 

5 

7 

29 

254 

1n 

219 

282 

29 

534 

244 

8 

41 

2 

8 
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4 

9687 

20522 

2067 

22:'29 

4998 

5060 

8062 

2n68 

30323 

18141 

34261 

663 

1108 

671 

1158 

11668 

11038 

21387 

300 

37935 

1866 

34267 

46486 

884 

500 

75 

100 

12495 

70 

2462 

5 

47 

6 

982 

49 

64 4321 

5 

o 
26 

58 

o 
714 

o 0 

87 6901 

o 
5 

4 

o 
7 

42 

22 

o 

683 

o 
111 

103 

o 
479 

985 

737 

o 
13 3436 

7 

80 

90 

91 

2152 

20 

9 

2 

56 

1958 

o 
2583 

5 

4 

5 

o 
14 

39 

o 
119 

159 

133 

2 

2 

2 

23 

21 

6 

1992 

8519 

9 

268 

328 

1781 105-A 

36867 

2232 

345 

140 

9999 

67517 

o 
3n58 

100 

720 

350 

o 
201 

3782 

2528 

80 

63 

67 

293 

2107 

363 

3115 

17 

9 

12 

29-C 

273 

220 

to Questions 254 

10 11 

12681 1.1.91 

29090 1.1.92 

3848 1.1.98 

63417 1.1.96 

7230 1.1.98 

5483 1.1.98 

8202 1.1.89 

38479 1.1.98 

97840 1.1.98 

18141 1.1.92 

78920 1.1.93 

1826 1.1.98 

1828 1.1.98 

1021 1.1.98 

1158 1.1.98 

11980 1.1.98 

14921 1.1.98 

219 21387 1.1.98 

o 
10386 

12028 

6529 

37 

40 

50 

3414 

674 

408 

29 

735 

399 

10-F 

3 

3 

n-G 
2 

29 

300 1.1.98 

48780 1.1.90 

1868 1.1.98 

47278 1.1.68 

53732 1.1.98 

901 1.1.98 

500 1.1.96 

115 1.1.98 

150 1.1.92 

19345 1.1.97 

70 1.1.98 

3136 1.1.98 

Total: 4491 398269 326 19739 10371 247631 15188 665639 

Source: Directorate 01 HHIth Services. StateallJ.Ts. 
A.C.F,G- Please See Footnote at the Bottom of Table B.01. 
·Excludlng T.B. SanItoriumSlClln1cs and Community Hellth Centres (C.H.C •. ) 
.. Not Repcmd 
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Stlltement 

Number of Allopathic Hospitals" and Beds According to OwnelShip 

As on 1.\.1998 
~ 

Population Projected 
S.No. StateslU.Ts. Tolal Served Per Population 

Hospi- Beds Reference HospI- Bed (As on 1.3.98) 
lals period tal (In '000) 

2 9 10 11 12 13 14 

1. Andhra Pradesh 3133 69778 1.1.98 23547 1057 73n3 

2. Arunachal Pradesh 262 2476 1.1.92 3302 349 1115 

3. Assam 268 12661 1.1.91 92973 1968 25531 

4. Bihar 328 29090 1.1.92 263335 2969 96364 

5. Goa 105-A 3848 1.1.98 14248 389 1496 

6. Gujarat 2528 63447 1.1.96 1n92 706 48869 

7. Haryana 80 7230 1.1.98 240500 2681' 19340 

8. Himachal Pradesh 63 5463 1.1.98 101000 1165 8383 
9. Jammu & Kashmir 67 8202 1.1.89 106226 888 9449 

10. Kamataka 293 38479 1.1.98 173238 1319 50758 

11. Kerala 2107 97840 1.1.98 15036 324 31680 

12. Madhya Pradesh 363 18141 1.1.92 188430 3no 78936 

13. Maharashtra 3115 78920 1.1.93 25921 1023 89052 

14. Manipur 17 1626 1.1.98 138706 1450 2358 

15. Meghalaya 9 1828 1.1.98 253222 1247 2279 

16. Mizoram 12 1021 1.1.98 74187 872 890 

17. Nagaland 29-C 1158 1.1.98 54207 1358 1572 

18. Orissa 273 11980 1.1.98 128901 2937 35190 

19. Punjab 220 14921 1.1.96 104588 1542 23005 

20. Rajasthan 219 21387 1.1.98 238032 2417 51691 

21. Sikkim 300 1.1.98 523000 1743 52S 

22. Tamil Nadu 408 48780 1.1.90 133903 1120 80696 

23. Tripura 29 1888 1.1.18 121759 1892 3531 

24. Uttar Pradesh 735 47278 1.1.88 1817tl! 2593 182846 

25. West Bengal 399 53732 1.1.98 1812712 1431' 78882 
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2 9 10 11 12 13 14 

26. A&N Islands 1()"F 901 1.1.98 36100 401 361 

27. Chandigarh 500 1.1.96 88000 1400 830 

28. Dadra & Nagar Haveli 3 115 1.1.98 59333 1548 178 

29. Daman & Diu 3 150 1.1.92 34000 680 131 

30." Delhi n-G 19345 1.1.97 159506 635 12856 

31. Lakshadweep 2 70 1.1.98 33000 943 86 

32. Pondlcherry 29 3136 1.1.98 35862 332 1040 

Total: 15188 665639 63578 1451 965608 

Population Served per Bed have been worIc8d out on the Basis of Annual Estimates of population as on t st March of that year 
\0 which the Data ralate. 
Source: Directorate of Health SeNices, StataaIU.TI. 
A,C,F,G-Pf88le see Footnote at the Bottom of Table B.Ot. 
"Excluding T.B. SanitoriumS/Clinics and Community Health Centres (C.N.Cs.) 

ObJecta Under DDA Act 

7822. SHRI SAHIB SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the objects given under section-6 of Delhi 
Development Act have ambiguity; 

(b) if so. the details in this regard; 

(c) whether the DDA ia coordinating the activitI;ii of 
all agencies such as DVB, MCD, CPWD, -Delhi 
Government etc., who are also concerned with the 
planned development of Delhi; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) No, Sir. 

(c) to (e) DDA formulates the Master Plan 01 Delhi 
in consultation with all the related bodies such as DVB, 
MCD, Gov!. of NCT of Delhi, etc. Moreover, all the 
construction schemes of DDA have due clearance from 
the concerned administrative departments as required 
under law. All the related departments are, therefore, 
aasoci.tad with the DDA echam.. from the time of 
planning through the technical Committee, Screening 
Committee, meetings of the DeIhl Development Authority 

and the Co-ordination meetings of the Delhi Development 
Authorfty and the Co-ordination meetings chaired by the 
Chief Secretary, Delhi, Chief Minister and the Lt. Govemor, 
Delhi. 

SettIng up of UrbM HHIIh Cent,.. 

7823. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to ata'e: 

(a) whether the Govemmen' of Andhra Pradesh has 
decided to set up 192 new urban health centrel with the 
aid 01 Ra. 47.74 crore approved by the Union 
Govemment; 

(b) If so, the time by which a final declalon Is likely 
to be taken in this regard; and 

(c) the total loan provided by the Union Govemment 
to set up these health centrel? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N_T 
SHANMUGAM): (a) and (b) The Govemment of India 
haa approved the extenelon 01 the World Bank _isted 
8th India population project to 73 additional CitlesITowns 
in Andhra Pradesh to set up 1 ~6 Urban Health Centres 
and 86 Urban Health Matemlty Centres at a total cost of 
Rs. 47.74 cror.s. A revised proposal of the State 
Govemment for setting up only 192 Urban Health Centres 
within the approved project coat, received recently, is 
being proceaaed expedltloully. 



259 Written Answets MAY 16, 2000 to QUtIIItions 260 

(c) An amount of Rs. 4 crores has already been 
releaaed to the State by the Government of India for 
setting up the Health Centres. 

Renovatlon-Cum-Beautlflcatlon Plan 

7824/ SHRI SURESH RAMRAO JADHAV: Will the 
Minister oi URBAN DEVELOPMENT be pleased to state: 

(a) whether Delhi Development Authority (DDA) has 
drawn up a renovation-cum-beautifir.ation plan for the 
historical Ajmeri Gate in Old Delhi; 

(b) if so, the details thereof; and 

(c) the time by which the wor\( on the plan is likely 
to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DAn~TREYA): (a) Yes, Sir. 

(b) DDA has reported that the area around Ajmeri 
Gate has been planned for giving an improved circulation 
pattem and designated par\(ing area for rickshaws, tel11'OS 
and other vehicles in the area. A beautification landscape 
plan has also been drawn up highlighting the monuments 
and the importance of the historic gate. The landscape 
plan haa been so prepared to enhanca the beauty of 
this area by retaining the existing trees. 

(c) About 891 sq. yds of DDA land used for par\(ing 
for tempos is sub-judice and the wor\( in this area is to 
be undertaken after the vacation of the stay orders/clear 
availability of the site. The development work in the 
remaining area under parking is proposed to be started 
by DDA by 30.9.2000. 

(Translation) 

Dumping of Chemical Products 

7825. SHRI TUFANI SAROJ: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleaaed to !late: 

(a) whether attention of the Govemment has been 
drawn to the news-item captioned "Asian giants dumping 
chemical products" appearing in "The Hindu· dated April 
10, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) whether the small chemical firms operating in India 
are· adversely affected due to the availability of foreign 
chemical products in abundance; and 

(d) If so, the measures being_taken by the 
Govemment to safeguard the Interests of these firms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) Yes, Sir. 

(b) The article takes cognizance of the suggestion 
that small firms may adopt economies of IICIlIe and Joint 
ventures with foreign companies. So far 88 anti-dumping 
duties on chemical products are concerned, such dutIee 
have been imposed on 22 different chemical products by 
the Govemment during 1995-96 to 1999-2000. 

(c) and (d) The factors affecting the operations of 
the small chemical firms adversely could be manifold. 
Imposition of anti-dumping dutias is an important measure 
to counter large scale dumping of chemicals. There is a 
prescribed procedure for filing anti-dumping petition to 
the Ministry of Commerce by the affected Companies. 

[English) 

Juvenile Delinquency 

7826. SHRI JITENDRA PRASADA: .will the Minister 
of HOME AFFAIRS be pleaaed to state: 

(a) whether juvenUe delinquency is on the riM in 
country and more and more children and echool dropouts 
are taking to crime; 

(b) if 50, whether the Govemment have analysed 
this problem; and 

(c) if so, the steps the Govemment propoee to take 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

Nam .. of States 

7827. SHRI G. PunA SWAMY GOWDA: WUI the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have recaived proposals 
from some State Govemments to change the names of 
their Stales; 

(b) if SO, the details thereof, Stale-wiae; 
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(c) whether the Govemment are aware that some 
private TV channels have been flashing the new proposed 
names on their channels; and 

(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) The 
State Govemment of West Bengal has requested the 
Govemment of India to take such steps as may be 
necessary under article 3(e) of the Constitution of India 
for renaming "West Bengal" as "Bangia". 

(c) arid (d) Information is being collected and will be 
laid on the Table 01 the House. 

Leglelatlon Body 

7828. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether there has been a strong demand from 
the people of Daman and Diu for providing a Legislative 
body consisting of elected representative in the form of 
a Mini Legislative Assembly; 

(b) if so, the steps taken by the Govemment in this 
direction; and 

(c) the time by which a final decision is Ukely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No, 
Sir. 

(b) and (c) Do not arise. 

{Translation] 

Action Plan for Orphlln Children 

7829. SHRI HARIBHAU SHANKAR MAHALE: 
DR. GIRIJA VYAS: 
SHRI CHANDRA KANT KHAIRE; 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment are contemplating to 
formulate any action plan for the widows and children 
affected by the terrorist violence in the Stat .. ; 

(b) if so, the details thereof; 

(c) whether the Union Government contemplate to 
provide any special financial aaslatance to the States for 
this purpose; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (e) to 
(d) The Central and State Govemments are providing 
relief to survivors and victims of termriam in the form of 
ex-gratia payments. With an objective of providing 
assistance for psychological and economic rehabilitation 
of the victims of miUtancy, the State Government of 
Jammu and Kashmir had set up a CouncU in 1995 for 
rehabilitation of widows, orphans, handicapped and old 
persons adversely affected by militancy. The Central 
Govemment has also contributed to the Corpus Fund. 

Moreover, the National Foundation for Communal 
Harmony, an autonomous body registered under Societies 
Registration Act, 1860, is providing asaistance for physical 
and psychological rehabilitaton of the children of 
victims of communal, caste and ethnic violence. The 
Central Govemment has provided the initial Corpus Fund. 

[English] 

Central Vigilance Commission 

7830. SHRI VILAS MUTTEMWAR: Will the Minister 
of HOME AFFAIRS be pleased to atate: 

(a) whether on February 16,2000 the Central VigHance 
Commission has put on its website the names of 77 
Indian Revenue Service Officials against whom the 
criminal proceedings or imposition of penalty for alleged 
acts of corruption; 

(b) whether this is the second list and the CVC had 
recommended criminal proceedings and imposition of 
major penalties against some officials; 

(c) if so, the details in this regard; 

(d) whether these officials mainly belong to the 
Cuatoms. Central Excise and Income Tax; and 

(e) if so, whether the Govemment have given their 
permission to charge these officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (e) Information 
is being collected and will be laid on the Table 01 the • 
House. 
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AnthropOlogical Study of 
Medara Community 

7831 PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether any proposal is pending for an 
anthropological study of the Medara Community by the 
Anthropolgical Survey of India; 

(b) if so, the status 01 this proposal; 

(c) whether the Anthropological Survey of India has 
been entrusted with this work; and 

(d) if so, the time by which the study is expected to 
be completed? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes, Sir. 

(b) to (d) Anthropological Survey 01 India (ASI), has 
been requested to furnish a report on Socio-economic 
condition of Medara Community in Andhra Pradesh 
expeditiously. 

Academic Staff Colleges 

7832. SHRI KOLUR BASAVANA GOUD: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Academic Staff Colleges of various 
Universities in Karnataka sanctioned by the University 
Grants Commission so far; 

(b) the amount sanctioned by the University Grants 
Commission for these colleges for 1999-2000; 

(c) whether there is any proposal to give approval 
for the Academic Stall College for each Universil¥ In the 
State; and 

(d) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) According to the 
information furnished by UGC, 3 Academic Stall Colleges 
have been sanctioned in various universities in Karnataka 
so lar. 

(b) The amount sanctioned by UGC to the8e coIIege8 
during 1999-2000 is as foUows:-

Kamataka University 

Mysore University 

Bangalore University 

(c) No, Sir. 

(d) Does not arise. 

M.M. Dhar COmm ..... 

As. 17,08,908/-

As. 37,57,767/-

As. 35,00,0001-

7833. SHRI SHANKERSINH VAGHELA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pIeaed 
to state: 

(a) whether M.M. Dhar Commlltee was conatituIed to 
look into the pay and other allowances of AIIMS Doctora; 

(b) if so, the details of recomrnendatlons made by 
the Commlltee; 

(c) whether the Government have accepted the 
recommendations given by the Dhar Committee; 

(d) if so, the facts in this regard; and 

(e) the time by which these recommendations are 
likely to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WelFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) Dr. M.L. Dhar Committee was 
constituted in 1979 to go into the question of 
rationalisation of pay structure and career Pf08P8CI8 In 
respect of faculty members and other stall, to reduce 
number of categories of posts and revision of recruitment 
rules. The Committee considered the matter during its 
meetings over the period Irom 1979 to 1981 and Its 
recommendations were considered by the Standing 
Finance Committee, Governing Body and the Institute 
Body of AIIMS. After taking a decision in the matter, the 
Govemment conveyed its approval on 28th May, 1983 
for revision of pay scales of the teaching facully (medical 
and non-medical) alongwith Assessment Promotion 
Scheme. 

lSI Mark tor Minerai Water 

7834. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) whether the Government have issued Instructions 
to States and Union Territories to enforce mandatory 151 
mark for mineral water in the country; 

(b) if so, the details thereof; 

(c) whether despite giving instructions to the States 
to this effect, a large number of mineral water packs are 
still available in the market without 151 mark; 

(d) if so, the reasons therefor; and 

(e) the steps taken or proposed to be taken by the 
Government to check the marketing of such minerai 
water? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) At present, 151 Mark for mineral 
water is not mandatory and as such, the question of 
Issuing such instructions by the Central Govt. does not 
arise. However, in order to ensure sale of only 151 mark 
mineral water in the country for maintaining qu~11ty of 
this product, the Government has Issued a draft 
notification in the Gazette inviting comments/suggestions 
from the public vide GSR No. 808(E) dated 10.12.1999 
propoaN to cover mineral water under mandatory 
certificilfion of the BIS. 

Slum Dweller. 

7835. SHRI KIRIT SOMAIYA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government have gone for an appeal 
against the lower court's decision to evacuate 25,000 
slum __ dwellers on CPWD land, Nityanand Nagar, 
Ghollkapur, Mumbai; 

(b) whiither it is true that all of them are residing 
over there for more than 40 years; 

(el whether the local resident's asaociation and people 
rep"""ives had submitted their representation to stop 
this evacuation; 

(d) whether the Government have given sssurance 
that proper measures would be taken to safaguard the 
interest 01 these 25,000 slum dwellers; and 

(a) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 

DATTATREYA): (a) No, .Sir. The land In question had 
bean r.qulsltioned by the Gov.mment for defence 
purposes of which two plots stand darequiBltioned. The 
pos •••• lon could not be hand.d over due to 
encroachment by slum dwelle.... The Governm.nt had 
gone in appeal against the orders of the Hon. High Court 
of Maharashtra, on the petition filed by legal successor 
of one of the owners of land (566 sq. yds) In Civil Writ 
Petition No. 2445 of 1998. 

(b) No inventory of this kind Is being maintained by 
CPWD. 

(c) Representations from the peoples Representatives 
have been received. 

(d) The matter was taken up with the Government of 
Maharashtra to acquire the land under Slum Area 
Redevelopment Act 1971. However, In compliance with 
the orders of the High Court, the GoV!. has also isaued 
notices to the squatters for eviction under PPE Act. 

(e) The matter Is subjudlce. 

Shelter and Sanitation Facilitle. 
for Footpath Dwefle,. 

7836. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether there are some Central Schemes 
providing night shaHer and sanitation facRItiea for the urban 
footpath dwellers; 

(b) if 10, the details ther.of and the amount 
sanctioned and releasad for each State and territory dumg 
the last three years; 

(c) whether the Govemment of Maharaahtra has 
shown any interest in these achemes; and 

(d) If so, tha dataila of actIvItiea undertaken in this 
regard In the State during the last three years? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) and (b) Yes, Sir. A Centrai Sector scheme 
named Night Shelter and Sanitation FaclNtles to Footpath 
Dwellers in Urban Areaa is in operation since 1988-89. 
Tha scheme Is being Implemented by the State 
Govemments or local municipal bodies or other State 
sponsored/recommended agencies Including voluntary 
institutions. The scheme was further modified In August, 
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1992 to cover all urban centres wherever there Is 
concentration of footpath dwellers or homeIe8s. 

three years i.e. 1997-98, 1998-99 and 1999-2000 is 
.• ncIoaed. 

A statement indicating State-wise and year-wise 
details of projects sanctioned by HUDCO during the last 

(c) and (d) Yes. Sir. The information relating to 
Maharashtra Is available at S. Nos. 3, 5 and 2 of the 
enclosed statement. 

Statement Indicating State-wiae and Year-wise Details of Projects SancfIoned by 
HUDCO during the last three yealS (1997-98, 1998-99 and 1999-2000) 

SI. 
No. 

State 

For the year 1997-98 

1. 

2. 

3. 

4. 

Bihar 

Kerala 

Maharashtra 

t:4adhya Pradesh 

For the year 1998-99 

No. of Pro- Losn Subsidy 
Sche- ject Amount Sane-
mes 

o 
o 
o 

cost 

0.00 

0.00 

0.00 

178.86 

tion 

.0.00 0.00 

0.00 0.00 

0.00 0.00 

80.48 81.20 

Beds 

o 
o 
o 
o 

Unit Sanctioned 

we 

o 
o 
o 

350 

Bath 

o 
o 
o 

120 

(Aupees in lakhs) 

Losn Subsidy 
Aelea- Aele-

Urinals sa ase 

o 17.76 3.10 

o 22.00 1.56 

o 0.00 99.03 

100 57.14 41.83 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Andhra Pradesh 1. 

o 
27.10 

0.00 

7.10 12.00 _ 80 50 

o 
733 

30 

o 
255 

o 
o 

n 
481 

o 
o 

319 

o 

0.00 0.00 

Bihar 

Gujarat 

0.00 0.00 0 7.11 0.00 

Kerala 

Maharashtra 

Madhya Pradesh 

Rajathan 

410.48 283.17 86.27 

o 0.00 

292.37 

102.88 

3 541.13 

0.00 0.00 

0.00 90.30 

47.45 45.78 

39.41 218.50 

For the year 1999-2000 

1. 

2. 

3. 

Andhra Pradesh 9 147.00 0.00 58.89 

Maharashtra 

Madhya Pradesh 

. 22 7043.82 2306.00 1880.20 

5 464.21 215.14 195.30 

Renal FIlClIItIH 

7837. SHRI RAM MOHAll! GADDE: 
SHRI RAMDAS ATHAWALE: 

WlH the Minister of HEALTH AND FAMIL V WELFAAE 
be pleased to state: 

o 
o 
o 
o 
o 

o 

o 
845 

200 

927 

420 

o 13748 

o 775 

o 
o 

312 

0.00 0.00 

0.00 0.27 

298 0.00 17.84 

50 40.45 55.72 

286 

o 
6 

0.00 26.54 

0.00 0.00 

0.00 18.45 

308 25.00 81.54 

(a) whether more than 95,000 patients die due to 
renal diseases every year due to lack of such facilities In 
hospitals; 

(b) if so, the facts i~ this regard; 

(c) the details of hospital where kidney transplantation 
facilities are available; 
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(d) the number of patients visited in the these 
hospitals during the Ia8t one year; 

(e) whether ~e hospitals are sufficient to deal with 
the patients suffering from the renal ailments; and 

(f) if not. the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) Reliable statistics 
on the number of patients dying due to Irreversible 
(chronic) kidney failure in India every year are not 
available. However it has been estimated that 100 persons 
per million of the population develop such kidney failure 
every year. Thus. lor our current population. this would 
amount to about 1 lakh new patients every year. 

(c) and (d) The information is available in the attached 
Statement. 

(e) and (I) Some of these hospitals are provldln9 
haemodialysis lor acute renal failure which is potentially 
reversible and to acutely sick patients of chronic renal 
faHure for stabilisation. 

Statement 

The following Govt. run hospitals have kidney 
transplantation facilities: 

1. All India Institute of Medical Sciences. 
New Delhi. 

2. P.G./.. Chandlgarh. 

3. K.E.M. Hospital. Bombay 

4. Madras Medical College. Channai 

5. S.G.P.G./. College. Lucknow. 

6. Oemania General Hospital. Hyderabad. 

7. Nizam Institute of Medical Sclencea. Hyderabacl. 

Occasionally: 

8. Calcutta Medical College. 

9. Caiicut Medical College. Kerala. 

10. /'M.S .• B.H.U. 

There are many few more Government in8IItuIions 
doing kidney transptant vary occasionaUv. 

The following private medical Institutes have got 
kidney transplant facilltlee:-

1. CMC. Vallore. 

2. Apollo lioepltal. Channai. 

3. Apollo HoepItaJ. Deihl. 

4. Apollo HoepItaJ. Hyderabad. 

6. Jaslok Ho.pItaI. Bombay. 

6. Mahavir Hospital. Hyderabad. 

7. Bombay Hospltai. Bombay. 

8. Ganga Ram Hospital. Delhi. 

9. Batra Hospital. Delhi. 

10. Metro Hospital, Delhi. 

11. St. John Medical College. Bangalore. 

12. Manlpal Nephrology Urology Centre, BangaIore. 

13. CMC. Ludhiana. 

Plue there are about 30 more private ~ mody 
In South India and Bombay doing kidney tranaplantatlon. 

M per monthly reports received from few of the 
above 1netItutIons. 4-5 kidney transplantatlone are being 
done every month. 

...... IIencIIng ChlIdNn to GUlf Countrtea 

7838. SHRI SADASHIVRAO DADOBA MANDlIK: WIll 
the Minllter of HOME AFFAIRS be pIeMed to ..... : 

(a) the nl.l'llber of c:aetI of child emuggJlng to the 
Gulf c:ounIriea reported In the country during the IaIt three 
year, State-wise; 

(b) whether the Government have ordered e probe 
Into the racket of smuggling of children to the GuH 
c:ounIriea; 

(c) if 10. the prog..... made In the probe; and 

(d) the atepalpropoeed to be taken to atop IUCt 
actIvitieI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (e) to (d) The 
information is being collected and wHl be laid on the 
T ..... of the Houae. 
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Production of U .... 

7839. SHRI ASHOK N. MOHOL: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleaaed to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item captioned ·Urea output falls short 
01 target" appearing in the 'Indian Express' dated April 
19. 2000; 

(b) if so, the facts reported therein; 

(c) the extent to which the output of Urea has fallen 
short of the targets as on January, 2000 as compared to 
the corresponding year: 

(d) the main reasons for such short fall; and 

(e) the steps being taken by the Govemment to 
achieve the production target of Urea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (e) Urea production in January 2000 was 16.81 
lakh MTs against the target of 18.37 lakh Mrs. The 
shortfall of 1.56 lakh MTs was on account of Officers 
strike In ONGClGAIL which led to complete stoppage of 
supply of gu. The production of urea in the corresponding 
month of last year was 16.25 lakh MTs. The cumulative 
production of urea from April 1999 to January 2000 was 
higher than the target by 0.6 per cent and that of 
corresponding period of last year by 3.6 per cenl 

InleroStale Police Wire.... By.tent 

7840. SHRI P.O. ELANGOVAN: Will the Minister of 
HOME AFFAIRS be pleased to slate: 

(a) whether the Govemment have plans to introduce 
State of art technology in the Inter-State Police wireless 
system in India; 

(b) If so, the details thereof; 

(c) whether the Government have any plan ·to 
computerise the important police stations and police posts 
to link them with internet and websites; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
Central Govemment has undertaken a satellite-baaed 
project, called POLNET, to improve police communication 
network. at an estimated cost of Rs. 137.91 CrDreS. It 

envisages installation of 833 Very Small Aperture 
Terminals (VSATs) and 11,502 Multi Aocea. Radio 
Telephones (MARTs) in order to integrate pOlice 
communication in the country. It would link the National 
Capital with the State Capitals and further extend the 
connectivity down to the District Headquarters/Police 
Stations level. With this, every Police Station In the country 
will be able to communicate with any other Police Station 
in the country as well as with District Headquarters or 
State Capital. 

(c) and (d) According to information received from 
the National Crime Records Bureau (NCRB), the 
computerisation of police records has been completed 
upto the level 01 police districts under the Crime Criminal 
Information System (CCIS) Project. The NCRB Is also 
engaged in developing software for police station level 
computerisation. 

Inter-State Council 

7841. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister 01 HOME AFFAIRS be pleased to state: 

(a) whether the Standing Committee of the Inter-State 
Council decided on April 4. 2000 to accept several 
recommendations of the Sarkaria Commission on the 
Centre-State relations; 

(b) if so, the details 01 the recommendations 
accepted/rejected and those on which no decision could 
be taken: 

(c) whether no consensus was arrived at with regard 
to the recommendation on operation of Article 356; and 

(d) If so, the steps since taken to .bring about a 
consensus on the use of this Article? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
Standing Committee of the Inter-State Council, in its 
meeting held on 4th April, 2000, considered certain 
recommendations of the Sarkaria Commiaaion relating to 
'Administrative Relations', 'Reservation of Bills', 'Financial 
Relations'. 'Industries', 'Agriculture', 'Food and Civil 
Supplies' and 'trade, Commerce and Inter-Course within 
the Territory of India'. The recommendations of the 
Standing Committee in this regard will be considered by 
the Inter-State Count:il. The next meeting of the Inter-
State Council is due to be held on 20th May, 2000. 

(c) and (d) The recommendations of the Sarkaria' 
Commiaalon relating to article 356 of the ConatIlution of 
India were not included in the agenda for the meeting of 
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the Standing Committee held on 4th April, 2000 and were, 
as such, not discussed on that day. However, article 356 
has been a subject matter of discussion In the earlier 
meetings of the Standing CotnmHtee and the Inter-State 
CouncU. In the sixth meeting of the Standing Committee 
held on 19th December, 1998 the subject was remHted 
to a Sub-CommHtee consisting of the Chief Ministers of 
Uttar Pradesh, Orissa and Andhra Pradesh and Finance 
Minister of West Bengal under the Convenorship of the 
Union Defence Minister. The matter was also diacUl8ed 
in the fifth meeting of the Inter-State Council held on 
22nd January, 1999 In which It was decided that the 
Sub-Committee under the Convenorshlp of the Union 
Defence Minister should continue deliberations to evolve 
a consensus. The Inter State Council is yet to take a 
final view in the matter . ... 
(rransiation) 

Raervlltlon to Women 

7842. SHRI RAMDAS ATHAWALE: Will the Minister 
01 HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to give 
reservation to the women belonging to mualima and the 
backward class under the women reservation Bill 
separately; 

(b) II so, whether the Govemment also propose to 
give reservation to the women belonging to Scheduled 
Castes and Scheduled Tribes· separately; 

(c) II so, the details thereol; and 

(d) it not, the reasons therefor? 

THE !-1INISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) to (d) The Government of India 
has already introduced the Constitution (Eighty-Fifth) 
Amendment Bill, 1999 In the Lok Sabha for providing 
reservation of not less than one third of seats for women, 
including Scheduled Castes and "Scheduled Tribes, In the 
Lok Sabha and In the State Legialative Assemblies. 

{English} 

Poly Clinics Under CGHS 

7843. DR. GIRIJA VYAS: Will the Minister 01 HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether CGHS has set up some Polycllnlc8 and 
'Nodal' centres in Deihl; 

(b) it eo, the detaila thereof, IocatIon-wIae and the 
facilitlee available In theM clinics; 

(c) whether the Govemment propoee to HI up auch 
'Nodar c~ In CGHS Dispensaries 01 Indian System 
of Medicine ~ Homeopathy; and 

(d) it so, the detalill thereol? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) Yes, Sir. 

(b) The requisite Information II available In the 
attached ltatement I and II. 

(c) There Ie·no luch propoaai under consideration of 
the Government. 

(d) In view of (c), the queatlon doee not ariM. 

List of CGHS Polyclinic Functioning Under CGHS Delhi 
and the FllCilitles Availllble In these Clinics 

1. 

2. 

3. 

4. 

Kasturba Nagar 

Puaa Road 

LaxmI Nagar 

Janalcpud I._ 

Medicsl, Gynae, SkIn, Eye, ENT, Dental, Paediatrician, LaboraIory, 
X-Ray and ECG 

Medical, Skin, Eye, Dental, Gynae, Laboratory & ECG. 

MedIcaJ, Eye and Laboratory. 

MedIc:at. Skin, Gynae, ECG and Laboratory. 



275 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

16. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

26. 

29. 

30. 

31. 

32. 

33. 

Written Answel5 

tn.,.",.",." 

Name of the Nodal Centres 

Nanakpura 

Moll Bagh 

R.K. Puram II 

R.K. Puram IV 

Nelaji Nagar 

Sarojini Nagar-I 

Sarojinl Nagar-II 

SaroJlni Nagar Market 

Andrews Ganj 

R.K. Purarn III 

Lajpat Nagar 

Srlnlvapuri 

Kasturba Nagar-I 

Kalkaji. I 

Srinlvaa Puri 

Laxmibal Nagar 

M.B. Road 

TUak Nagar 

Naralna 

New Rajlnder NlIgIlr 

Delhi Cantt. 

Paachim Vlhar 

Ashok Vlhar 

Nangal Raya 

Laxmi Nagar 

Mayur Vihar 

Darya Ganj 

Shahadara 

Wellesly Road 

Timarpur 

Nolda 

Klngsway Camp 

Ghazlabad 
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Collection of Ho .... Tax by MCD 

7844 SHRI RAGHUNATH JHA: WUI the Minister of 
URBAN DEVELOPMENT be pleaaacl to state: 

(a) whether attention of the Govemment has been 
drawn to the n8wa-item regarding DDA Colony in OWarka 
appearing In the 'Dainlk Jagran' dated April 2, 2000; 

(b) If BO, the facts of the matter reported therein; 

(c) the reason8 for charging house tax by MCD from 
the DDA ftat owners especially from thoee who have not 
even atarted I'88IcIlng therein; and 

(d) the steps proposed to be taken to return the 
money 80 collected with interest to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) Yes, Sir. 

(b) Thi8 Is first of the series of 8ix articles that were 
serialieed in the 'Dalnlk Jagran' beginning from AprIl 2, 
2000. The lIl1IcIe that appeared in the April 2, 2000 
laeued, has drawn attention to the DDAfCGHS ftata lying 
vacant due to poor conditions of approach roada, 
Insanitary conditions, encroachment, etc. in OWarka Sub-
city. 

(c) and (d) The Municlpaf COIpOnItion of Deihl have 
reported that the Property Tax Ie charged from the 
a1lottees of DDA flats from the date of the aIIotteea taking 
over poasesslon from the DDA Under Section 129 of 
DMC Act, 1957, Property Tax is leviable from the date of 
ita completion or from the date of occupation, whichever 
ia earlier. 

National Mlnorltle. Comrnlaalon 

7845. VAIDYA VISHNU DATI SHARMA: Will the 
Minister of HOME AFFAIRS be pIeaaed to atate: 

(a) whether the National Minorities Commi881un 
wanted Kaehmlri Pandlt and others to be brought uncler 
their purview; 

(b) If BO' whether the Government of Jammu and 
Kuhmlr Is objecting to it; 

(c) If so, the reasons therefor; 

(d) whether the Union Government propoae to make 
any policy to protect Minorities from the hand of mIIItanIaI 
majorities; and 
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(e) if so, the details thereof? 

THE MINJSTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) The question as to who constitutes a minority is 
subjudice under a Writ Petition In the Hon'ble Supreme 
Court. Further action on provision of minority status will 
be taken based on the decision of the Hon'ble Supreme 
Court. 

(d) and (e) To fight terrorism In J&K, two Unified 
Headquarters are functioning in the State directly under 
the Chairmanship of Chief Minister, J&K The UHCs meet 
under his Chairmanship from time to dlacuss threadbare 
all security related aspects including protection of 
minorities, assessment of requirement of deployment of 
security forces and operations against the terrorists. 

Entry of Foreigner. 

7846. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Govemment of Mah ..... htra hu 
decided to ban the entry of foreigners having AIDS· In 
the State; 

(b) if so, the details in this regard; 

(c) whefher the Union Govemment also propose to 
ban the entry of foreigners having AIDS in the country; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) No, Sir. Howe.ver, all foreigners 
except, foreigners working In various mission., foreign 
priests and nuns and foreign joumallsts accredited to PIB, 
intending to stay for more than o~ year In India or 
those foreigners who enter India on sh,rt term vlsu, but 
want to extend their stay for 1 year or more are subjeCted 
to undergo AIDS testing only once during their stay. 

International Council of Arbitration tor Sport. 

7847. SHRI PRAHLAD SINGH PATEL: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
10 state: 

(a) whether Intematlonal Sports Federation had signed 
any agreement on June 22, 1994 In Paris to constitute 
Ihe 1~lernational Council of Arbitrallon for sports, 

recognised the jurisdiction of the Court of Arbitration for 
Sports; 

(b) If so, whether any Federation from India had 
signed the said agreement; 

(c) If 80, the details thereof; and 

(d) If nOI, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) to (d) The information Is being coIIecIed and 
will be laid on the Table of the House. 

MelntelWlCe Gnmt tor WOIMft 

7848. SHRI M.V.V.S. MURTHI: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether some proposals from vario .. women 
organisations for amendments In section 125 of the 
Criminal Procedure Code pertaining to maim-nee grant 
for women In case of their desertion by their husbands 
have been ~ by the Union Govemment; 

(b) If so, the details thereof; and 

(c) the reaction of the Union Government 
thereto alongwith the action INeely to be tMen In the 
matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (c) The Code 
of Criminal Procedure (Amendment) Bill, 1994, which was 
introduced In the Rajya Sabha on May 9, 1994 seeks 10 
enhance the MaxImum limit 'or payment of maIntenanoe 
aHowance from Rs. 5001· to Rs. 1,500 per month by 
amending section 125 of the Code. 

Contraceptive. 

7849. PROF. RASA SINGH RAWAT: WIll the Minister 
of HEALTH AND FAMILY WEl.FARE be pleased to 
state: 

(a) whether the attention of the Government has been 
drawn 10 the news-item captioned 'Garbh Nlrodhakon Ke 
Chayan Meln Laparwahl Se As'al Hue Karyakram" 
appearing in the HIndi dally 'Rashtriye Sahara' dated AprIl 
4, 2000; 

(b) If so, the reaction of the Govemmenl thenIto; 
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(c) whether the Govemment have overlooked the ill 
effects of contraceptives, the methods of abortions and 
vasectomy on the health of men and women; 

(d) il so, the reasons therefor; 

(e) whether the Govemment have conducted any 
research in this regard; 

(I) il so, the details thereof; 

(g) the steps being taken by the Govemment to make 
a'~ailable the contraceptives without any side effects; 

(h) whether the Govemment treat family planning as 
the part of integrated health services; and 

(i) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes. Sir. 

(b) The observations made in the Article are not 
based on facts. 

(c) No, Sir. All the methods offered under- National 
Family Welfare Programme are safe and effective in 
preventing pregnancy. However. some of these methods 
are associated with minor side effects like nau .... 
vomiting, bleeding Irregularities etc. Govemment is aware 
of these side effects and constantly emphasizes quality 
or care aspects like counseling and ecreening of All 
couples are free to choose method they want to adopt 
acceptors. 

Injectable contraceptives are marketed In India 
commercially and are under Poet Merketlng Surveillance. 
Other methods like NO!plant for contraception and RU 
486 terhlination of pregnancy have been found to be 
safe during clinical trials carried out by Indian Council of 
Medical Research. 

Abortion services are available in Government 
approved clinics and hospitals which are equipped for 
carrying out abortions and management of complications, 
If any. 

(d) Not applicable. 

(e) and (f) Indian Council of Medical Research carries 
out several multicentric cUnical trials on new contraceptives 
for their safety. efficacy, side effects and acceptability. 
These clinical trials are initiated after mandatory approvala 
from Toxicology Review Panel Committee of ICMR from 
the Drug Controller General of India and the Ethics 

Committees of respective Institutes. The trials are carefully 
monitored with provision for discontinuing in the event of 
any complication. 

(g) The Govemment i8 encouraging efforts to develop 
plant baaed contrecaptlvea which have no aide effecIa. 
Govemment i8 also promoting use of barrier methods 
and No Scalpel Vasectomy each of which haa relatively 
few or no side effects. 

(h) The focus of recently launched Reproductive and 
Child Health Programme is to provide need baaed, client 
centered. demand driven Integrated good quality services 
to the community. These include Family Planning, 
Matemal and Child Health, Safe abortion and Treatment 
of Reproductive Tract InfectionlSTDs. 

(i) Not applicable. 

[Eng/ish] 

Construction of Hou .. e for Weaker Section. 

7850. SHRI MADHAVRAO SCINDIA: Will the Mlnlater 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether some State Govemments have submitted 
any plans for the construction of houses for the weaker 
section during the current year es well as for the next 
few years; 

(b) If 80. the details thereof. State-wise; 

(c) the cost involved therein and the Central 
assistance, sought for the purpose; and 

(d) the Central assistance committed therefor? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) to (d) Housing is a State IUbject and 
there are no central &Chemes for providing financial 
asslatance for various housing programmes of the State 
Governments. However, the Housing and Urban 
Development Corporation (HUDCO) provides financial 
assistance to State Governments for their housing 
programmes. As on 31.3.2000 there are 168 housing 
schemes seeking HUDCO loan assistance of Rs. 775.25 
crore. These are under different stages of proceeslng. 
The State-wise details are given in the enclosed 
Statement-I. DetaIls of HUDCO echemes (StatewlM) In 
respect of EWS & LlG Housing are given in Stat8ment 
II enclosed. 
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S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 
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Report of Schemes in Pipeline as on 31.3.2000 (Sanction Status Updated Upto 31.3.2000) 

SlalelUT 

2 

A&N Islands 

Andhra Pradesh 

Arunachal Prd. 

Assam 

Bihar 

Chandlgarh 

Daman & Diu 

Delhi 

D&N Haveli 

Goa 

Gujeral 

Himachal Pradesh 

Haryana 

J&K 
Kerala 

Karnalaka 

Lakshadweap 

Maghalaya 

Maharashlra 

Manipur 

Madhya Pradesh 

Mlzoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Agency Amount 

3 

o 
o 
o 
o 
o 
o 
o 
9 

o 
o 

o 
o 
o 
o 
o 
o 
o 

12 

o 
14 

o 
o 
o 

o 

4 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

6602.95 

0.00 

0.00 

28.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2967.17 

0.00 

1314.48 

0.00 

0.00 

0.00 

92.74 

0.00 

Houalng 

Pipeline Sc:t.n. Pending AI 

RO 

5 

o 

o 
7 

o 
o 

10 

o 
o 
9 

o 
8 

13 

13 

o 
o 

Amount 

6 

0.00 

10.00 

0.00 

1737.47 

42.24 

0.00 

0.00 

13295.00 

0.00 

0.00 

5938.73 

36.92 

0.00 

12512.49 

3068,85 

668.55 

0.00 

0.00 

4560.01 

0.00 

52.25 

0.00 

HQRS Amount 

7 

o 
4 

o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
5 

o 
o 
o 
4 

o 
o 
o 

8 

0.00 

1041.88 

0.00 

400.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2400.00 

0.00 

0.00 

0.00 

2256.38 

0.00 

0.00 

0.00 

Total 

9 

o 
5 

o 

AmouI 

10 

0.00 

105U1S 

0.00 

8 2137.47 

42.24 

o 0.00 

o 0.00 

19 19897.85 

o 0.00 

o 0.00 

10 5984.73 

36.92 

o 0.00 

8 12512.49 

1S- 5468.95 

13 888.55 

o 0.00 

o 0.00 

31 9803.54 

o 0.00 

16 1386.71 

o 0.00 

15 

o 
2 

o 
o 
o 
o 

0.00 00.00 o 0.00 

o 

0.00 

0.00 

0.00 

o 
o 
o 

0.00 

0.00 

0.00 

o 

o 

0.00 

92.74 

0.00 
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2 3 4 5 6 7 8 9 10 

27. Rajasthan 2 1218.00 87.00 0 0.00 3 1305.00 

28. Sikkim 0 0.00 0 0.00 0 0.00 0 0.00 

29. Tamil Nadu 514.50 6 7878.60 3 873.00 10 9066.10 

30. Tripura 0 0.00 0 0.00 0 0.00 0 0.00 

31. Uttar Pradesh 2 841.78 2 1865.51 10 2533.36 14 5040.63 

32. West Bengal 5 2425.SO 0 0.00 5 447.45 10 2872.95 

Total: 47 16025.08 89 51749.72 32 9752.15 168 n528.95 

SfIItement-n 

Detalt. of Schemes In Pipeline for EWSILIG Housing 

(Rs. In lakhs) 

S.No. State/UT EWS(U) EWS(R) LlG Total 

2 3 4 5 6 

1. A&N Islands 0.00 0.00 0.00 0.00 

2. Andhra Pradesh 4.98 72.00 0.00 76.98 

3. Arunachal Pradesh 0.00 0.00 0.00 0.00 

4. Asaam 165.88 0.00 489.05 654.91 

5. Bihar 0.00 0.00 0.00 0.00 

6. Chandlprh 0.00 0.00 0.00 0.00 

7. Daman & Diu 0.00 0.00 0.00 0.00 

8. Delhi 8.95 0.00 0.00 8.95 

9. D&N Haveli 0.00 0.00 0.00 0.00 

10. Goa 0.00 0.00 0.00 0.00 

11. Gujara! 727.60 0.00 28.00 755.80 

12. Himachal Pradesh 0.00 0.00 0.00 0.00 

13. Haryana 0.00 0.00 0.00 0.00 

14. Jammu & Kashmir 0.00 0.00 0.00 0.00 

15. Kerala 1140.00 1850.00 780.00 3570.00 

16. Kamataka 12.50 0.00 284.97 2n.47 

17. lakshadweep 0.00 0.00 0.00 0.00 

18. Meghalaya 0.00 0.00 0.00 0.00 
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2 3 

19. Maharashtra 1n.75 

20. Manipur 0.00 

21. Madhya Pradesh 695.86 

22. Mizoram 0.0(, 

23. Nagaland 0.00 

24. Orissa 0.00 

25. Pondicheny 0.00 

26. Punjab 0.00 

27. Rajasthan 87.00 

28. Sikklm 0.00 

29. Tamil Nadu 171.20 

30. Tripura 0.00 

31. Uttar Pradesh 1104.26 

32. West Bengal 15.00 

Total; 4310.98 

{Translation] 

Family Planning Prog,.mme 

7851. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the number of voluntary organisations Invofved In 
the family welfare programme and the grant being 

S.No. Scheme 

1. MNGOllnnovatlve Projects 

2. UNFPA-support to Gender Issues 
Projects 

3. UNFPA Assisted RCH Plojects 

4. Setting up of Six Bedded Sterilisation W~ 

(b) In terms of coverage as a result of this 
Programme, nearly 600 field level non-government 
organisations are implementing reproductive and child 
health activities in 22 States of the country. Their 

4 5 6 

0.00 762.41 940.16 

0.00 0.00 0.00 

0.00 22.02 717.88 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

9.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 87.00 

0.00 0.00 0.00 

0.00 107.40 278.60 

0.00 0.00 0.00 

0.00 525.97 1630.23 

98.95 79.00 190.95 

1818.95 3058.82 9188.73 

provided to them; and 

(b) the achievements made thereby? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMIL.Y WELFARE (SHRI N.T. 
SHANMUGAM): (a) The scheme-wise number of voluntary 
organisations engaged in RCH Programmes and the 
granta provided to them during the 9th Plan so far are 
as under:-

No. Grants released 

74 Rs. 32,08,77.6481-

17 Rs. 1,45,50,9981-

2 Rs. 1,62,90.8331-

5 Rs. 19,74,1601-

combined efforts have served to generate increased 
demand fOI contraception and reproductive and child 
heaHh services and facilities. 
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(Eng/ish] 

Drugs and Cosmetics Act, 1940 

7852. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) whether the Union Govemment have l .. oJed a 
Gazelle Notification for public comments on the deletion 
of the Rule 2(88) (iii) as Ultra Virus of the Drugs and 
Cosmetics Act, 1940 as per the judgement of the 
Rajasthan High Court; 

(b) if so, the details of the public opinion in this 
regard; 

(c) whether the Govemment have since taken any 
decision in regard to abolition of the said Rule; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (e) Yes, Sir. A draft 
notification proposing to delete Rule 2 (ee) (iii) of the 
Drugs and Cosmetics Rules, 1945 was issued by the 
Govemment vide GSR No. 38(E) dated 27.01.97 in the 
Official Gazelle. However, the vires of Rule 2 (ee) (iii) 
was upheld by the Hon'ble Supreme Court of India in 
Civil Appeal No. 89/1987 in its judgement dated 13.9.1998. 
As such the further proceSSing of the draft notification 
did not arise. 

Kendrlya Vldyalaya In Bihar 

7853. SHRI PRABHUNATH SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Kendriya Vidyalaya Sangathan has 
decided to open a Kendriya Vidyalaya at Masarakh in 
Bihar; and 

(b) if so, the time by which it is likely to be 
opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) No Sir. 
Presently there is no proposal to open any new Kendrlya 
Vidyalaya anywhere in the country due to budgetary 
constraints. 

Funds Allocation Formula 

7854. SHRI DALPAT SINGH PARSTE: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleued to state: 

(a) whether the Government have decided to continue 
the exillting formula for the allocation of funda for poverty 
alleviation for the first three years of the Ninth Plan period; 

(b) if so, the facts in this regard; and 

(c) the details of funds allocation formula for poverty 
alleviation? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATIOIN AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) to (c) Yes, Sir. The formula for allotcation 
of funds to StateBlUTs for the poverty alleviation Scheme 
is as follows: 

For the States (Excluding Notth Eastem States): 

Budget allocation of a State under the Scheme is 
equal to the total budget allocation for the financial year 
earmarked for all the States excluding North Eastem 
States and Union Territories multiplied by the number of 
urban poor In the concerned State divided by the total 
number of urban poor in the Country (excluding North 
Eastem States and Union Territories). 

For the Nor1h Eastem (NE) StllteB: 

Budget allocation for the North Eastern States is 
equal to 10% of the total funds earmarked for all the 
States for the Scheme for the financlel year multiplied by 
the number of urban poor in the concemed North Eastern 
States divided by the. total number of urban poor in the 
North €astern States. 

For the Union Territories (UTs): 

Budget allocation for a Union Territory is equal to 
the total Budget allocation earmarked for aU the Union 
Territories for the financial year multiplied by the number 
of urban poor in the concerned Union Territory divided 
by the total number of urban poor In all the Union 
Territories. 

The number of urban poor i8 baaed on the Report 
of Modified Expert Group, 1993-94. supplied by the 
Planning CommiesIon. 
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However, certain bMic minimum M10UnI ill coneiderad 
for allocation to the StatealUnion T.rrItorIea whent the 
budget allocation as per the formula .. too low. 

Vlehwli alNlrMl 

7855. SHRI PRIVA RANJAN DASMUNSI: WIll the 
Miniat.r of HUMAN RESOURCE DEVELOPMENT be 
pleased to stat.: 

(a) whether Hindi, Tamil, Gujarali, Talugu and Marathi 
Bhaaans of Gurudev Tagore'a Ilteratu ... has been taken 
up as a special project in the raent times; 

(b) If so, the details in this regard; 

(e) the plan support for the Vishwa Bharatl during 
the Eighth and Ninth Five Year Plana and the amount 
spant therefrom during the said plana period; 

(d) whether Viahwa Bharati ia having any finanelal 
crisis to execute Its plans and programmes; 

(e) whether it has submitted any proposala for Ita 
expansion/project for script of Gurdav Tagore In all the 
Indian languages and open new branches for schoial'lhlp; 

(f) if so, the details thereof; and 

(g) the action proposed to b. tak.n by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAVSINGRAO GAIKWAD PATIL): (a) to (g) The 
information is being collected and will be laid on the 
Table of the House. 

7856. SHRI JAI PRAKASH: Will the Minister of 
SCIENCE AND TECHNOLOGV be plaasecl to state: 

(a) whether a two day Map Conference recently held 
in New Delhi; 

(b) if ao, the details thereof; 

(c) whether any recommendations for framing a 
Nalional geographic information policy has been taken 
up in this conf.rence; and 

(d) if so, the reaction of the Government the*o? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGV OF THE MINISTRV 
OF SCIENCE AND TECHNOLOGV (SHRI BACHI SINGH 
RAWAT 'BACHDA') (a) and (b) Vas, Sir. Map India 2000, 
3rd International Confe ... nce and exhibition was held In 
New Delhi during 10-11 April, 2000 at Taj Palac. Hotel, 
New Delhi, which ·was organized by C.nt... for Spatial 
Database Management and Solutions, NOIDA, UP, a 
non-govammental Organization. 

(e) and (d) This Department has not yet rec.ived 
any recommendation of the Conf .... nee. 

CSI Rslde 

7857. SHRI ~ESH RANJAN AUas PAPPU VADAV: 
WHlthe Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the C.B.!. conducted raids on Deen Dayal 
Upadhayay Hospital, Ail India Institute 01 Medical Sciences 
and Salda~ung Hospital during 1997; 

(b) il ao, the details 01 the lindings in thla regard; 

(c) the present position 01 these ceses; and 

(d) the action taken by the Government in this 
connection? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) Vas, Sir. The 
CBI seized aamplas 01 various surgical dreaaings viz. 
Gauze cloth and bandages etc. lrom these hospitals as 
they we ... found pritrlll facie of a substandard and inferior 
quality. To Inveatigate the matter furthllr, the CBI 
regialered two C8888 vide RC 6&7 (A) 98-DlI in respect 
of auppliea made to Deen Dayal Upadhyay Hospital and 
Safdaljung HoepitaI respectively. 

(c) and (d) FIeld investigaJion of both the CllseS have 
been completed, evidence eoNected is being 8868880 by 
CBI. 

{TrtlMlationJ 

Allotment 01 Accommodation to Polltlcal/Soclal 
Organl .. tlona 

7858. DR. RAGHUVANSH PRASAD SINGH; Wililhe 
Minister of URBAN DEVELOPMENT be pleased 10 state: 

(a) the details of accommodation allotted to political 
and social organisations lor their offices in N_ Delhi; 
"M 
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(b) the political organisations which have not been 
allotted accommodations for their offices despite being 
eligible? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) 25 General POOl residential unite are 
at present in occupation of Political Parties and Social 
Organisations for their office purpose. 

(b) Requests for allotment of Government 
accommodation to eligible Political Parties, Organisations 
for their offices are examined In the light of the guidelines 
framed by the Govemment. 

Prostitution on RI_ 

7859. SHRI ASHOK KUMAR SINGH CHANDEL: Will 
the Minister of HOME AFFAIRS be pleaaed to reter to 
the reply given to Unstarred Question No. 133 dated 
November 29. 1999 and state: 

(a) whether the required information has since been 
collected; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) Though there are a number of studies and reports 
on commercial sexual exploitation of women and children, 
there are no reliable estimates of the extent and 
magnitude of trafficking and commercial sexual exploitation 
in India. 

The Govemment of India has constituted a Commmee 
on Prostitution, ChHd Prostitutes and Children 01 Proetitutes 
and finalised a Plan of Action to combat trafficking and 
commercial sexual exploitation of women and children. In 
June 1998. the Government also drafted a SAARC 
Regional Convention on Prevention and Combating 
Trafficking in Women and Children for Prostitution. This 
draft Constitution seeks to take measures to prevent 
cross-border trafficking through proper Internetlonal 
governmental coordination as well as harmonising of 
various laws and legal provisions relating to trafficking 
and rehabilitation of rescued victims. 

[Eng/ish] 

AIDS Cases 

7860. SHRI RASHID ALVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government have seen the news 
Item captioned 'can Circumcision Curb AIDS' appearing 
in the, Timee of India, dated March 28, 2000: 

(b) whether researchers In India have taken note of 
the contents of the news items and have studied the 
88me in depth; 

(c) If so, the findings thereof; and 

(d) whether circumcision is going to help In the 
pnlVention of AIDS? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) At present there is no authenticated scientific data 
available to show that circumcision is going to help in 
the prevention of AIDS. 

Swarna Jayantl Saharl Rozgar Yo)ana 

7861. SHRI ANADI SAHU: Will .the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Union Government are aware that 
under the (SJSRY) Swama Jayanti Sahari Rozgar Yojana 
out of total allocation of Rs. 403.63 lakh, funds to the 
tune to Rs. 82.72 only under wage employment has been 
released for the Government of Orissa; 

(b) if so, the reasons, therefor; 

(c) whether the Government have received any 
request from the Government of Orissa to release 
additional funds during the current lean season as a 
measure of post cyclone rehabilitation; and 

(d) if so, the details thereof and the reasons for 
delay in releasing the funds? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): (a) and (b) Under Swama Jayanti Shahari 
Rozgar Yojana (SJSRY), during the year 1999-2000, a 
total sum of Rs. 460.83 lakhs was released to 
Government of OrIssa against a tentalive allocation of Rs. 
403.63 lakhs. The total allocation of As. 403.63 Iakhs was 
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reduced to Rs. 279.32 IaIcha due to ~ of economy 
cut by Ministry 0' Finance. A sum of Re. 126.96 Iekh8 
'or Urban Wage Employment Progrwnme WM released 
to the State against an allocation of RI. 120.38 IUha 
during 1999-2000. 

(c) and (d) Yes, Sir. Govemment of Orilla hM a 
total unspent balance of As. 11.16 c:roree from the eartler 
Urban Poverty Alleviation (UPA) schemel 'or the 
implementation 0' SJSRY. Further, during the year 1999-
2000, the State was given addltlonallunds to the tune 0' 
Rs. 181.51 lakhs over and above the original aHocation 0' Rs. 279.32 lakhs. The State was also given permlalon 
to divert and utilise available unlpent funds 'rom 
one component 0' SJSRY to another bII8ed on local 
needs. 

Int.nt Mortality Aide In TriMI Areea· of 0rI ... 

7862. SHRI PRABHAT SAM ANT RAY: Will the 
Minister 0' HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government are aware 0' the 
increasing infant mortality rate in the tribal 8/8118 of Oriasa; 

(b) if so, the details in this regard; 

(c) whether the deaths of pregnant women are also 
on the increase in the tribal di8trict8 In that State; and 

(d) the steps taken by the Govemment to prevent 
such deaths? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) District wise 
in'ormation on Infant Mortality Rate 'or 1981 & 91, made 
available by the Registrar Generel of India shows that 
Infant Mol1ality Rate has registered a decline in all the 
districts in Orissa during this period. District-wile details 
provided by Registrer General 0' India are encIoled. 

(c) District-wise data on deatha on pregnant mothers 
in tribal districts of Ori88a Is not available. The State 
Govemment has reported that as againIt 129 deaJha of 
pregnant women recorded in 1988-99. 138 deIdhI _re 
recorded in 1999-2000. According to the data avaHable 
'rom the Registrer General' of India on Maternal Mortality 
Rate 'or Orf88a 'or 1997, it was 381 per 100,000 lift 
births compared to the national averege of 408 per 
100,000 live births. 

(d) Under the Reproductive and Child Health 
Programme launched In 1997," number of InterventtonI 
are being implemented for reducing the rnetemeI mortally 
and Infant mortality ratea. For the mothere, the 
interventions incfude antenatal and poatnataI check up, 
improving safe delivery practicel, prophylaxll and 
treatment of maternal anemia, immunization againlt 
Tetanus, IdenIIfIcatIon and referral of h~ rtak~, 
establishing first Referral Units and promotion of birth 
splICing. The interventions being ImpIarnanted for I8ducIng 

In'ant mortality include immunization agalnat vaccine 
preventable .... , puila polio programme, control of 
deathe due to dIarroaaI d...... and acute respiratory 
infections, new bom care, control of Vitamin A dafIcIenc:y 
and anemia and promotion of breut-faading. 

SI.No. District Infant Mortality 
Rate 

1981 1991 

1. Sambalpur 122 103 

2. Sundargarh 121 101 

3. Kendujhar 187 99 

4. Mayurbhanj 106 91 

5. Baleehwar 180 123 

6. Cuttack 197 112 

7. Dhankanal 176 105 

8. Phulbani 200 119 

9. Balanglr 183 101 

10. KaIMendI 169 137 

11. Koreput 133 118 

12. Ganjam 152 133 

13. Pun 170 151 

Sounle: DII1rIct IeYil MtIrnIdM lor ferIIIIty IfId child mort.IIIy lor 
'"'-RegIW8r a.n.r.I of India. 
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{T,.ns~tionJ 

Census 2001 

7863. DR. RAGHUVANSH PRASAD SINGH: 
SHRI C.P. RADHAKRISHNAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to the news-item Capitoned "The disabled want to 
stand lip and be counted" appearing In the 'TImes of 
India' .:tated April 17, 2000; 

(b) if so, the reasons for not including the persons 
afflicted by disability as a separate entity In the 
enumeretion and census counting for the purpose of 
census report of 200 1 ; 

(c) whether the Census Commission would be 
directed to do the needful in this regan:!; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) to (d) The issue regan:!ing collection of information 
relating to disability during the Census 2001 is being 
examined. 

[Eng/ish} 

Sewage Line In Gee.. Colony 

7864. SHRI LAL BIHARI TIWARI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the sewage line has recently been laid 
down 'in Geeta Colony, which happens to be a 
rehabilitation colony; 

(b) if so. whether certain portion of Block No. 7 has 
been lelt out even though the residents have deposited 
the money with the concemed Authorities; and 

(c) if so, the time by which the lelt out area is likely 
to be provided sewage line so that the resident.o; do not 
feel discriminated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (c) Intemal sewers were laid in 
Geeta Colony about 8 years ago. Due to sub-division of 

plots by the owners, and with provillion of funds made 
by the Trans Yamuna Area Development Soan:!, sewers 
have now been laid In front of the hou8ea In most of the 
lanes. 

The Delhi Jal Board have raported that the sewerage 
system exists In the entire Gaeta Colony and no portion 
is left out. 

Meeting or International Cricket Council 

7865. SHRI BABUBHAI K. KATARA: 
SHRI CHANDRESH PATEL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether some important decisions have been 
taken in the meeting of Intematlonal Cricket Council held 
recently in London; 

(b) If so, the details of the decision taken therein; 

(c) the names of the countries and the participants 
took part in it; and 

(d) the manner in which the decisions are likely to 
be implemented? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS (SHRI TH. CHAOBA 
SINGH): (a) to (d) Aa intimated by BCCI the meeting of 
Executive Boan:! of Intemational Cricket Council (ICC) was 
held on May 2-3, 2000. A list of participants is given in 
the Statement enclosed. The details of decisions taken 
and implementation thereof are indicated below: 

Official Enquiries will shortly commence In South 
Africa, have been or are being held In India, 
England and AustraBa while the final report of 
Pakistan's judicial enquiry will be available to 
ICC within five weeks. 

ICC has asked all Boan:!s to be in readiness to 
deal with any evidence that will come out of 
any Enquiry affecting players and others within 
their jurisdiction. 

A set of stringent penalties including life bans • 
from the sport-Will apply forthwith for anyone 
found guilty' of corrupt bahaviour. 

The terms of reference of the Code of Conduct 
Commission provide that all Member countries 
will cooperate with the Commission. ICC Rules 
will be amended formally to allow for the 
suspension from ICC membershlp-
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Including playing Intemational cricket - of any 
Member country which does not provide Ita fuR 
cooperation to the Commission. 

Every Intemational player, umpira, referee, team 
official. administrator and ~ wi be BIked 
to sign a declaration as a priority stating whelher 
he has or has not been approached to be 
involved In cricket corruption in any form. 

An independent AntI-ConuptIon Investigation has 
been established, and to lead this, ICC will 

appoint a .. nior independent experienced 
peraon with a legal and/or Inveatlga~lve 

background such as a member of the Bar or 
judiciary. That appointment win be made within 
2 months. 

A standard registration system will be adopted 
In order that It Is clear that all Involved In the 
&portera advised of and understand the types 
of behaviour which ara unacceptable. 

List of Persons who Attended ICC Executive Boarrl Mestlng 
in London on May 2-3. 2000 

SI.No. Name of the person 

1. Mr. Jagmohan Dalmlya 

2. Mr. David Richards 

3. Mr. Denis Rogers 

4. Lord Lan Maclaurin 

5 Mr. Raj Singh Dungarpur 

6. Sir John Anderson 

7. Mr. Vawaar Saeed 

B. Mr. Percy Sonn 

9. Mr. Sldharth Wettlmuny 

10. Hon. Patrick Rouuseau 

11. Mr. Peter Chlngoke 

12. Sir Clyde Walcott 

13. Mr. Ehsan Mani 

14. Dr. Ali Bacher 

Import of HIY Teat Kits wtthout Ucenca 

7866. SHRI MOHAN RAWALE: WHI the Minister of 
HEALTH AND FAMIL V WELFARE be pleaesd to stata: 

<a) whether the Govemment have received complaints 
that Dr. Reddy's laboratories ltd. Hyderabad has been 
marketing Imported HIV spot test kits without having Import 
licence; and 

(b) If so, the facta thereof; and 

Dealgnatlonlcountry rapraaented 

Praaldent, ICC 

Chief Executive, ICC 

Australia 

England 

India 

New Zealand 

Pakistan 

South Africa 

Sri lanka 

Wee! Indies 

Zinbabwe 

Chairman, Cricket Commltlee 

Chairman, Finance & Man.tlng Commltles 

Chairman, Development Commltles. 

(c) the action taken by the Government In this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) Vea, Sir. Since 
some of the HIV spot kits belonging to Dr. Reddy's 
Lobor8torl.. Umlted, Hyderabad wera found to be sold 
In the market prior to laboratory belCh lest and clearance, 
a strict waming has been Issued to the firm by the OffIce 
of Drug Controller General (India). The State Drug 
Controller, Andhra Pradesh has separately confirmed that 
the firm' has recalled the kits from the market. The 
application of the firm for import permiaalon of HIV spot 
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kits from Ms. Gene labs, Singapore has since been 
approved as the kits evaluated by CMC, Vellore were 
reported to be of acceptable quality. 

(c) Directions have been issued to all Port OffIcers 
to be vigilant and not permit any import of drugs without 
regular import permission and also to monitor imports 
carefully. 

Purcha .. of Medicines 

7867. SHRI A. VENKATESH NAIK: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to stale: 

(a) whether there is any sanctioning authority In the 
CGHS, Medical Store Depot Ram Manohar Lohiya 
Hospital, for local purchase of medicines for providing to 
the VVIPs and VIPs in Delhi; 

(b) if so, the details thereof; 

(c) if not, the criteria followed by the CGHS, MSD, 
RML Hospital in this regard; 

(d) the total drugs and non-drugs items purchased 
by CGHS, MSD, RML Hospital from Super Bazar, 
Kendriya Bhandars and private Medicos during each of 
the last three years, item-wise, separately; 

(e) whether the Government have received any 
complaint regarding the bungling and misappropriation of 
funds in purchasing of drugs and non-drug items for 
VVIPs and VIPs; 

(f) whether any enquiry has been conducted by the 
Govemment in this regard; 

(g) if so, the details and the outcome thereof; and 

(h) the action proposed to be taken against the 
officials found guilty in the matter? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) Additional Director 
(Stores) is authorised to arrange medicines by local 
purchase from Authorised Local Chemist and supply the 
same to CGHS beneficiaries, including WIPs and VIPs. 

(c) In view of the above stated position, the question 
does not arise. 

(d) the CGHS does not purchase any drug and non-
drug items from Super Bazar, Kendriya Bhandars and 
Private Medicos, except from the Govemment approved 
local chemists. 

(e) No such complaint has been received by the 
Govemment. 

(f) to (h) In view of the above stated position, the 
question do not arise. 

C..-..aorder Terrorism 

7868. SHRI AVTAR SINGH BHADANA: 

SHRI TUFANI SAROJ: 

Will the Minlater of HOME AFFAIRS be pleased to 
Blate: 

(a) whether the Govemment are aware that Pakistani 
hackers have broken into several Indian websltes; 

(b) if so, the details in this regard; 

(c) whether militanta have waged cyber-war against 
India; and 

(d) if so, the steps taken by the Govemment to deal 
with the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIOYASAGAR RAO): (a) to 
(d) Govemment has come to know that certain Indian 
websites have been affected by the. hackers' activities. 
The Identity of the hackers often cannot be ascertained 
as the hackers generally operate under some fictitious 
name or from some dormant sites. 

Internet is a conglomeration of networks having 
presence in over 200 countries. It Is difficult for any single 
Govemment agency to exercise control over it. Solution 
lies mainly with content/service providers in deplying 
firewall and security audit system. IT Bill act as a deterrent 
to the activities of hackers. 

Prevention of cardiac Problems 

7869. MOHO. ANWARUL HAQUE: (U.P.) 
SHRI SUKOEO PASWAN: 

WiN the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment have seen the news 
item capitoned "How to beat the Clock Inelde you" 
appearing in "Times of India", dated March 14, 1999; 

(b) if so, whether experts in the medical fields have 
examined the contents of the news Item; and 

(c) if so, the reacliQ.n of the experts thereto and the 
manner in which this is likely to help those who are 
affected by cardiology? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) to (c) The information Is 
being coneded and will be laid on the Table 01 the Sabha. 

(Translation) 

Categorlutlon of Cltl •• 

7870. SHRI NAWAL KISHORE RAI: Will the MInister 
JI URBAN DEVELOPMENT be pleased to state: 

(a) whether cities in the country could be categorised 
on Ihe basis of availability of public amenities and 
population; 

(b) if so, the number of categories made about the 
urban areas in the country; and 

(c) the criteria fixed for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) As per census of India, towns are 
categorised on the basis 01 population. 

(b) The urban areas are divided Into six categories 
namely Class I to Class VI. 

(c) Population is the criteria fixed for the purpose of 
this categorisation. 

(English) 

Cenlu. 2001 

7871. SHRI BASU["IEB ACHARIA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment propose or consider to 
form a commission or stawtory body In regard to 
implement the census 2001; 

(b) if so, the details thereof; 

(c) the total expenditure likely to be incurred in 
connection with the census, State-wise; and 

(d) the lime by which the Census is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
Central Government has appointed the Census 
Commissioner, India for the 2001 Census under the 
Census Act;' 1948, vide the Ministry of Home Affairs 

another Minister 
Notilication S.O. 671 (E), dated the 16th August, 
1999. 

(c) The estimated expenditure for conducting the field 
operations of the 2001 Census wUl be approximately 
Rs. 678 crores. State-wise break-up of this expenditure 
is not readily available. 

(d) Population enumeration will be conducted during 
9th-28th February, 2001 with revlslonal round lrom III to 
5th March, 2001. The reference date for population 
enumeration will be 1st March, 2001 lor all States & 
Union territorlea except Jammu & Kashmir. In Jammu & 
Kashmir, population enumeration will be conducted during 
11th-30th September, 2000 with a revislonal round from 
1st to 5th October, 2000. The reference date for 
population enumeration for the State of Jammu & Kashmir 
will be 1st October, 2000. 

{Translation] 

AWIIMM .. of Education Among Women 

7872. MOHO. SHAHABUDDIN: WHI the Minister 01 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of schema and programmes being 
implemented by the Government to create awareneu lor 
education among girl students and women in Bihar; 

(b) whether Bihar Is the most backward State In the 
matter of higher education among girl students; and 

(c) " so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The 
Information Is being collected and will be laid on the 
Table of the Hou18. 

12.00 tn. 

RE: ISSUE OF ONE MINISTER REPLYING 
ON BEHALF OF ANOTHER MINISTER 

(English) 

MR. SPEAKER: Shri L.K. Advani. 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Mr. Speaker, Sir, I rise on a point 01 order. It 
relates to today's Question Hour and the objections re,jsed 
in the course of the Question Hour to one Minister 
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replying on behalf of another Minister. Sir, I would like 
your guidance in this regard. The formar Speaker is al80 
here. Shri Shivraj Patil's guidance also would be 
necessary. ... (Interruptions) 

SHRI SHARAD PAWAR (Barematl): Any Minister can 
reply ... (Interruptions) 

SHRI L.K. ADVANI: I know that. I may point out 
Rule 47. It says: 

"A member may, by notice given at allY time before 
the sitting for which his question has been placed 
on the list, withdraw his questl.on, or postpone It to 
a later day to be specified in the notice and on auch 
later day the question shall, subject to the provisions 
of rule 38, be placed on the list after all queatlons 
whicn have not been so postponed.' 

This is a right given to a Member who has put a 
question and whose question has been listed. But Kaul 
and Shakdher says that this right is not given to a Minlstsr 
ordinarily. I may read from Kaul and Shakdher, page 
425, which says: 

"The right to ask for postponement of a question 
after it is placed on the printed list of questions for 
a day is conceded to the member concerned and 
not normally to the Minister who Is to answer the 
question." 

It goes on to point out the cases where such 
questions have been postponed at the request of the 
Prime Minister or the Minister. 

Now, Sir, I would seek your guidance that here is a 
situation whero one of our Ministers, the Health Minister 
has gone abroad. Either the Govemment comes to you 
that because the Health Minister has gone abroad, and, 
therefore, this question may be postponed. Instead of 
that, we went by the earlier precedent anc! we felt that 
any Minister can answer on behalf of the Govemment. 
on behalf of the Minister who is to answer . ... (Intenuplions) 
Shrimati Margaret Alva, let me complete. I am not making 
an issue out of it. I am merely seeking the guidance of 
the Speaker because I know that when another Minister 
is assigned the duty on behalf of another Minister, he 
has to work harder in order to understand the iasue and 
come to the House prepared with it. ... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): Any 
Minister can reply but he has to seek the permission 
from hon'bla Speaker. 

[English] 

MR. SPEAKER: The hon. Minister is raising a point 
of order. What la this? Let him complete. 

SHRI L.K. ADVANI: My point of order la almply 
whether we go by the rule book and what has been said 
in Kaul and Shakdhar, that normally a Minister is not 
entitled to .. ek postponement of hie queation; and 10, 
he assigns It to aome other Minister, who would reply 
but there were protests today as to why another Minister 
ia replying. Certainly we can request you to postpone it. 
... (Intenuptlons) 

MR. SPEAKER: As per the procedure only, the 
Minister of Chemicals and Fertilizers has been given the 
chance to answer on behalf of the Health Minister. 

... (Interruptlons) 

MR. SPEAKER: Now, Papers to be laid on the Table. 

... (IntenuptJons) 

SHRI SOMNATH CHATTERJEE (BoIpur): Should the 
Minister go abroad during the Seaaion unl888 this Is an 
important ·thing? 

MR. SPEAKER: Shri Somnath Chatterjee, he has 
gone to attend the World Conferene. In Geneva. 

SHRI SOMNATH CHATTERJEE (Bolpur): Sir, I am 
sure, Shri Advani remembers that there have been many 
occaslona In the past when other Ministers have had 
replied. After all it la a joint responalbllity they are 
supposed to exercise. They have to make themaeIvee 
acquainted with the subject a little more deeply. 
... (Interruptions) 

[Translation] 

SHRI SHRIPRAKASH JAISWAL (Kanpur): Mr. 
Speaker, Sir, you have ateted that no information has 
been received by you till now. ...(Interruptlons) 

MR. SPEAKER: Not now. Shrl JaJpaI Reddy pIeaIe 
apeak Ister on. 

SHRI SHRIPRAKASH JAISWAL: I am aslclng about 
the atatement you have given. Have you got the 
Information. ... (Intenuptlona) 

SHRI RASHID ALVI (Amroha): The Minister has 
replied without your permlaaion. He rI8e to apeak without 
your permlsalon. 
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{English] 

12.06 hrs. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI DIGVIJAY SINGH): Sir, on beh.1f of 
Kumari M.m.ta Banerjee, I beg to I.y on the Table • 
copy of the Memorandum of UnderatMdlng (HIndi and 
English versions) between the Indian Railway Finance 
Corporation and the Ministry of Railways for the year 
2000-2001. 

[Placed In Library, See No. LT-195012OOOJ 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKHDEV SINGH 
DHINDSA): Sir, I beg to lay on the Table a copy of the 
Lakahadweep Building D.velopment Board (Finance and 
Accounts) Rul.s, 2000 (Hindi and English versions) 
published in Notification No. F.No. W (XV)1Se184 Vol. III 
(3) in Lakshadweep Gaz.tt. dated the 21st February, 
2000 undar section 31 of the Lakshadweep Building 
Dev.lopm.nt Board Regulation, 1997. 

[Placed In Library, See No. LT-1951I2OOOJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI E. 
PONNUSWAMY): On behalf of Shrl N.T. Shanmugam, I 
beg to lay on the Table-

(1) A copy .ach of the following Notifications (Hindi 
and English v.rsIona) under section 38 of the Drugs 
and Cosmetics Act 1940:-

(i) Th. Druge and Cosmetics (First Amendment) 
Rul.s, 2000 publish.d 'in Notification No. 
G.S.R. 94(E) In Gazette of India dated the 8th 
February, 2000, alongwith .xtracts of the Rules. 

(Ii) Th. Drugs and Cosm.tlcs (ThIrd Amendment) 
Rules, 2000 publlsh.d In Notification No. 
G.S.R. 351 (E) In Gazett. of Indis dated the 
26th April, 2000, alongwlth .xtracts of the 
Ru ... 

11Ii) The Drugs and CosmetIcs (Fourth Amendment) 
Rules, 2000 published in NotHlcatlon No. 
G.S.A. 352 (E), in Gazett. of India dated the 
26th April, 2000, alongwlth .xtracts of the 
Rules. 

(Iv) Th. Drugs and Cosmetics (Second 
Amendment) Rules, 2000 published In 
Notification No. G.S.A. 353 (E) In Gazett. of 
India dated the 26th April, 2000, alongwith 
extracts of the Rules. 

[Placed In library, See No. LT-195212OOOJ 

(2) (I) A copy of the Annual R.port (HIndI and Englleh 
verslona) of the North Eastem Indira Gandhi 
Regional Institute of Health and M.dlc.1 
Sciences, Shnlong, for the year 1990-91 to 
1993-94, alongwlth Audited Accounts. 

(II) A copy of the R.vl.w (Hindi and English 
versions) by the Govemment of the working 
of the North Eastem Indira Gandhi Regional 
Institute of Health and Medical Sclencei 
ShHlong, for the year 1990-91 to 1993-94. ' 

(3) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (2) above. 

[Placed In Library, See No. LT·195312OOOJ 

(4) (i) A copy 01 the Annual Report (Hindi and English 
versions) of the Mahatma Gandhi Institut. of 
Medlc.1 Sci.nces and Kasturba Hosplt.I, 
Sav.gram, for the year 1998-99, alongwlth 
AucIted Accounts. 

(II) A copy of the R.vi.w (Hindi and English 
verslona) by the Govemment of the working 
of the Mah.tma Gandhi Instltut. of MedIcal 
Sciences and Kasturba Hospital, Savagrsm, for 
the year 1998-99. 

(5) Stat.m.nt (Hindi and English v.rslons) showing 
reasons for' delay in laying the papers m.ntloned 
at (4) above. 

[Placed In Library, See No. LT-195412OOOJ 

(8) (I) A copy of the Annual Report (Hind and English 
verslona) of the Central Council for R .... rch 
In Yoga and Naturopathy, N.w Delhi for the 
year 1998-99, alongwilh Audited Accounts. 

(IQ A copy of the R.vi.w (Hindi and English 
verslona) by the Govemment of the working 
of the Central Council for R8I88rch in Yoga 
and Naturop.'lthy, New Delhi, for the year 1996-
99. 
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(7) Statement (Hindi and English versions) showing 
reasons fro delay in iaying the papers mentioned 
at (6) above. 

[Piaced in Library, See No. LT-195512000) 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Laia Ram Sarup Institute of 
tuberculosis and Allied DIs_s New Delhi for 
the year 1998-99, alongwith AudItecI Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Lala Ram Sarup Institute of Tuberculoaia 
and Allied Diseasea, New Deihl, for the year 
1998-99. 

(9) Statement (Hindi and English versions) showing 
reasons for dalay in laying the papers mentioned 
at (8) above. 

[Placed in Library, See No. LT-195612ooo) 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council of Indian 
Medicine, New Delhi, for the year 1996-97, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Central Council of Indian Medicine, New 
Delhi, for the year 1996-97. 

(11) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) above. 

[Placed in Library, See No. LT-195712ooo) 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Medical 
Research, New Delhi, for the year 1998-99. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council of 
Medicai Research, New Delhi, for the 
year 1998-99, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the indian Council of Medical Research, New 
Deihi, for the year 1998-99; 

(13) Statement (Hindi and English versions) showing 
reasons for dalay in laying the papers mentioned 
at (12) above. 

[Placed in Library, See No. LT-195812OOO) 

[Trans/ation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Mr. 
Speaker, Sir, I beg to lay on the Table a copy each of 
the following statements (Hindi and English versions) 
showing action taken by the Govemment on aseurances, 
promises and undertakings given by the Ministers during 
the various seasions of Tenth, Eleventh, Twelfth and 
Thirteenth Lok Sabha:-

TENTH LOK SABHA 

(1) Statement No. XLIV First Session, 1991 

[Placed in Library, See No. LT-I95912OOO] 

(2) Statement No. XXXVIII Fourth Session, 1992 

[Placed in Library, See No. LT-196012ooo) 

(3) Statement No. XXXII Eighth Session, 1993 

[Placed in Library, See No. LT-1961I2OOO) 

(4) Statement No. XXVII Eleventh Se.lon, 1994 

[Placed in Library, See No. LT-196212OOO1. 

(5) Sttement No. XXI Fourteenth SeSSion, 1995 

[Placed in Library, See No. LT-I96312000) 

(6) Statement No. XVII Fifteenth Session, 1995 

[Placed in Library, See No. LT-196412OOO) 

(7) Statement No. XV Sixteenth Session, 1996 

(8) 

(9) 

[Placed in Library, See No. LT-I96512000) 

ELEVENTH LOK SABHA 

Statement No. XVI Second Session, 1996 

[Placed in Library, See No. IT-196612OOO1 

Statement No. XIV Fourth Session, 1997 

[Placed In Library, See No. IT-1967120001 
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(10) Statement No. XII Fifth Seasion, 1997 

[Placed in Library, See No. LT-1968120001 

(11) Statement No. XI Sixth Seaalon, 1997 

[Placed In Library, See No. LT-1969120001 

TWELFTH LOK SABHA 

(12) Statement No. X Second Session, 1998 

[Placed In Library. See No. LT-1970120001 

(13) Statement No. VII Third Sa.lon. 1998 

[Placed In Library. See No. LT-1971flOOOl 

(14) Statement No. VI Fourth Seasion. 1999 

[Placed in Library. See No. LT-197212OOOJ 

THIRTEENTH LOK SABHA 

(15) Statement No. I First Seaslon. 1999 

[Placed in Library. See No. LT-197312oool 

(16) Statement No. III Second Seaslon, 1999 

[Placed in Library. See No. LT-1974120001 

(17) Statement No. II Third Seasion. 2000 

[Placed In Library, StHI No. LT-197512OOOJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAISINGRAO GAIKWAD PATIL): Mr. Speaker. Sir. I beg 
to lay on the Table-

(1 )(a) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, 
Bombay. for the year, 1998-99. 

[Placed in Library. See No. LT-1978120001 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Technology. Bombay. 
for the year 1998-99. 

(b) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, 
Chennai. for the year 1998-99. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian lnatitute of Technology. Chennal. 
for the year 1998-99. 

[Placed in Library, See No. LT-19nI2OOOJ 

(c) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology. 
Kharagpur. for the year 1998-99. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Technology, 
Kharagpur. for the year 1998-99. 

[Placed In Library, See No. L T -1978120001 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (4) of section 
23 of the Indian Institute of Technology Act, 1961:-

(I) Annual Accounts of the Indian Institute of 
Technology. Bombay for the year 1998-99. 
together with Audit Report thereon. 

(ii) Annual Accounts of the Indian Institute of 
Technology. Chennai. for the year 1998-99, 
together with Audit Report thereon. 

(iii) Annual Accounts of the Inoian Institute of 
Technology. Kharagpur. for the year 1998-99. 
together with Audit Report thereon. 

(3) Three statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at Items (1 and 2) above. 

[Placed in library. See No. L T-197912OOO) 

(4) (i) A copy of the Annual Report (Hindi and English 
verSions) of the North Eastern Regional 
Institute of Science and Technology, lIanagar, 
for the year 1998-99, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government 01 the working 
of the North Eastern Regional institute of 
Science and Technology, Itanagar, for the year 
1998-99. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed In LIlrary. Se. No. LT-198012OOO) 
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(6) 

(7) 

(8) 

(I) A copy of the Annual Report (Hindi and Engilah 
versions) of the Technical Teachers 'Training 
Institute, Bhopal for the year 1998-99, aIongwIth 
Audited Accounts. 

(Ii) A copy 01 the Review (Hindi and English 
versions) by the Govemment of the working 
of the Technical Teachers' Training Institute, 
Bhopal, lor the year 1998-99. 

Statement (Hindi and English versions) showing 
raasons lor delay in laying the papers mentioned 
at (6) above. 

(Placed in Library, See No. IT-198112OOO1 

(i) A copy of the Annual Report (Hindi and EngI~ 
versions) 01 the University of Delhi, Delhi, lor 
the year 1996-97. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the University of Deihl, Deihl, tor the year 
1996-97. 

(9) Statement (Hindi and Engliah versional showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

(Placed in Library, See No. LT-198212OOOJ 

(10) (i) A copy of the Annnual Report (Hindi and 
English versions) of the Central Institute 01 
Hindi, Agra, for the year 1997-98. 

(II) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Institute of 
Hindi, Agra, for the year 1997-98, together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Central Institute of Hindi, Agra, for the 
year 1997-98. 

:11) Statement (Hindi and English versions) shOwing 
reasons for delay In laying the papers mentioned 
at (10) above. 

(Placed in Library, See No. LT-1983120001 

(12) (i) A copy 01 the Annual Report (Hindi and EngIiah 
versions) 01 the Central Institute 01 Hindi, Agra, 
for the year 1998-99. 

(Ii) A copy 01 the Review (Hindi and EngH8h 
versions) by the Govemment of the working 
01 the Central Institute 01 Hindi, Agra, tor the 
year 1998-99. 

(13) Statement (Hindi and English versional showing 
reasona for delay in laying the papal'l mentioned 
at (12) above. 

(PIBCfd in Library, See No. LT-198412OOOJ 

(14) A copy of the Annual Accounts (Hindi and Engliah 
vsl'lions) of the Jamla Mlnla Islamls, New Deihl, 
tor the year 1998-99, together with Audit Report 
thereon. 

(15) Statement (Hindi and English vsl'liona) showing 
reasons lor delay in laying papers mentioned at 
(14) above. 

(Placed in Library, See No. LT-198512OOOJ 

(16) A copy 01 the Annual Accounts (Hind and English 
versions) of the University 01 Delhi, Delhi tor Ibe 
year 1996-97, together with Audit Report thereon. 

(17) Statement (Hindi and English Versions) showing 
reasons lor delay in laying papers mentioned at 
(16) above. 

(Placed In Library, See No. LT-198612OOOJ 

(18) (i) A copy of the Annual Report (Hindi and ~iah 
versions) 01 the National Council lor Promotion 
of Slndhl Language, Vadodara, for the year 
1998-99. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Council lor Promotion of Sindhi 
Language, Vadodara, tor the year 1998-99. 

(Placed in Library, See No. LT-196712000j 

(iii) A copy of the Annual Accounts (Hindi and 
English vel'lions) 01 the National Council tor 
Promotion of Sindhl Language, Vadodara, for 
the year 1998-99, together with Audit Report 
thereon. 

(Iv) A copy of the Review (Hindi and Engli8h 
versions) by tria Govemment on the Audited 
Accounts of the National Council tor Promotion 
01 Sindhi Language, Vadodara, for the year 
1998-99. 
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(19) Statement (Hindi and English versions) showing 
reasons lor delay in laying papers mentioned at 
(18) above. 

[Placed in Library, See No. LT-l98812oool 

(20) (i) A copy 01 the Annual Report (Hindi and English 
versions) 01 the Board of Apprenticeship 
Training. Kanpur. for the year 1998-99. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Board of Apprenticeship Training. 
Kanpur, for the year 1998-99. 

(21) Statement (Hindi and English versions) showing 
reasons for delay in laying papers mentioned at 
(20) above. 

[Placed in Library. See No. L T -1989120001 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management, 
Calcutta. for the year 1998-99, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Institute 01 Management. Calcutta, 
for the year 1998-99. 

(23) Statement (Hindi and English versions) showing 
reasons for delay in laying papers mentioned at 
(22) above. 

[Placed in Library, See No. LT-199012OOOJ 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian lnatitute of Management, 
Lucknow, for the year 1998-99, alongwlth 
audited accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
01 the Indian Institute of Management, 
Lucknow. for the' year 1998-99. 

(25) Statement (Hindi and English versions) showing 
reasons for delay in laying papers mentioned at 
(24) above. 

[Placed in Librsry. See No. LT-1991f.WOOl 

(26) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management. 
Bangalore, for the year 1998-99, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government 01 the working 
of the Indian Institute of Management. 
Bangalore. for the year 1998-99. 

(27) Statement (Hindi and English versions) showing 
reasons for delay in laying papers mentioned at 
(26) above. 

[Placed in Library. See No. LT-199212oool 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute 01 Management. 
Ahmedabad. lor the year 1998-99, alongwith 
Audited Accounts. 

(iI) A copy 01 the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Institute of Management, 
Ahmedabad. for the year 1998-99. 

(29) Statement (Hindi and English versions) shOWing 
reasons lor delay in laying papers mentioned at 
(28) above. 

[Placed in Library, See No. L T -1993120001 

(30) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Maulana Azad National Urdu 
University, Hyderabad. for the years 1997-98 
to 1998-99. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Maulana Azad National 
Urdu University. Hyderabad, for the year 
1997-98 to 1998-99, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the· Govemment of the working 
of the Maulana Azad National Urdu University. 
Hyderabad, for the year 1997-98 to 1998-99. 

(31) Statement (Hindi and English versions) showing 
reasons for delay in laying papers mentioned al 
(30) above. 

[Placed in Library. See tJ'l. LT-199412000J 
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(32) A copy of the Annual Accounts (Hindi and English 
versions) of the Nagaland University, Kohima, for 
the year 1994-95, together with Audit Report 
thereon. 

(33) Statement (Hindi and English versions) showing 
reasons for delay in lying papers mentioned at (32) 
above. 

[Placed in Library, See No. LY-l99512C.OO] 

(34) A copy of the Annual Accounts (Hindi and English 
versions) of the Nagaland University, Kohlma, for 
the year 1995-96, together with Audit Report 
thereon. 

(35) Statement (Hindi and English versions) showing 
reasons for delay in laying papers mentioned at 
(34) above. 

[Placed in Library, See No. LT-l99612ooo] 

(36) A copy of the Annual Accounts (Hindi and English 
versions) of the Vlsva-Bharati, Santinlketan, for the 
year 1998-99, together with Audit Report theraon. 

(37) Statement (Hindi and English versions) showing 
reasons for delay In laying papers mentioned at 
(36) above. 

[Placed in Library, See No. LT-1997I2ooo] 

(36) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the National Council for 
Promotion of Slndhl Language, Vadodara, for 
the years 1995-96, 1996-97 and 1997-96. 

(ii) A copy of the Review (Hindi and English 
versions) of the Audited Accounts of the 
National Council for Promotion of Sindhi 
Language, Vadodara, for the years 1995-96, 
1996-97 and 1997-98. 

(39) Statement (Hindi and English versions) showing 
reasons fN delay in laying the papers mentioned 
at (38) above. 

[Placed in Library, See No. LT-199812OOO] 

(40) (i) A copy of the Annual Report (Hindi and English 
versions). of the Shri Lal Bahadur Shastri 
Rashtriya Sanskrit Vidyapeetha, New Delhi, for 
the year 1998-99. 

(il) A copy of the Statement regarding RevIew 
(Hindi and English veralona) by the 
Govemment of the working of ShrI La! Bahadur 
Shastri Rashtriya Vldyapeetha, New Delhi, for 
the year 1998-99. 

(41) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (40) above. 

[Placed in Library, SfIfI No. LT-l99912000] 

(42) Statement (Hindi and English verslona) explaining 
reasons for not laying the Annual Report and 
Audited Accounts of the Rashtrlya Sanskrit 
Vidyapeetha, Tirupathi for the year 1998-99 within 
the stipulated period of nine months after the close 
of acconting year. 

[Placed in Library, See No. L T -2000I2000] 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): Sir, I 
beg to lay on the Table a copy of the Citizenship 
(Amendment) Rules, 2000 (Hindi and English versions) 
published In Notfficatlon No. G.S.A. 344 (E) in Gazette 
of India dated the 20th April, 2000 under sub-section (4) 
of section 18 of the Citizenship Act, 1955. 

[Placed in Library, See No. LT-200112OOO] 

12.07 hr.. 

[English] 

MESSAGES FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir, I have to report ·the 
following messages received from the Secretary-General 
of Rajya Sabha:-

(i) "In accordance with the provisions of rule 115 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I sm directed to 
inform the Lok Sabha that the Rajya Sabha at 
Its sitting held on the 15th May, 2000, agreed 
to the following amendments made by the Lok 
Sabha at its sitting held on the 28th April, 
2000, in the Designs Bill, 1999:-
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Enacting Fonnula 

1. Page 1, Line 1, -
for "Fiftieth Yea" substitute 
"FIfty-" ... t Yea" 

2. Page 1, line 5, -
lor "1999" substitute "2000" 

(ii) In accordance with the provIIIona 01 sub-rule 
(6) of rule 186 01 the Rules or Procedure and 
Conduct 01 Buaineea In the Rajya s.bha, I 
am directed to retum herewith the President's 
Emoluments and Penaion (Amendment) Bill, 
2000 which was passed by the Lok Sabha at 
its sitting held on the 28th April, 2000 and 
transmitted to the Rajya Sabha for its 
recommendationa and to etate that this House 
has no recommendatione to make to the Lok 
Sabha in regard to the IIIIid Bill." 

12.07 II. hr •• 

STANDING COMMITTt:E ON ENERGY 

Fourth, FIfth, Sixth, Seventh and Eighth Reports 

{English] 

SHRI SONTOSH MOHAN DEV (Silchar): Sir, I beg 
to present the lollowing Reports (Hindi and English 
versions) 01 the Standing Committee on Energy (1999-
2000):-

(1) Fourth Report on the Action Taken by the 
Govemment on the recomrnendatIon contained 
in the Sixteenth Report of the Standing 
Committee on Energy (TweHth Lok Sabha) on 
Demands lor Grants (1999-2000) 01 the 
Department 01 Atomic Energy. 

(2) Filth Report on the Action Taken by the 
Government on the recommendations contained 
in the Seventeenth Report 01 the Standing 
Committee on Energy (Twelfth Lok Sabha) on 
Demands lor Grants (1999-2000) 01 the 
Ministry 01 Non-Conventional Energy Sources. 

(3) Sixth Report on the Action Taken by the 
Govemment on the recommendations contained 
in the Eleventh Report of the Standing 
Committee on Energy (Twelfth Lok Sabha) on 

the subject "Renovation and Modernisation 01 
Power Plants". 

(4) Seventh Report on the ActIon Taken by the 
Government on the recomrnendatlona contained 
in the Nineteenth Report 01 the Standing 
Committee on Energy (Twelfth Lok Sabha) on 
Demands for Grants (1999-2000) of the 
Ministry 01 Power. 

(5) Eighth Report 01 the Standing Committee on 
Energy on the subject "Th. Electricity 
Regulatory Commlulon. (Amendment) Bill, 
1999." 

12.07 'I. hra. 

rrransllllton] 

STANDING COMMITTEE ON PETROLEUM 
AND CHEMICALS 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Speaker, Sir, I beg to lay on the Table a copy each 01 
the following Statements (Hindi and English v .... ions) 01 
the Standing Committee on Petroleum and Chemicala:-

(1) Statement on Action Taken by Govemment on the 
recornmendaIlona contMMId In the 10th Report (10th 
Lok Sabha) on Action Takan by Govemment on 
the recommendations contained In the 2nd Report 
(10th Lok Sabha) on 'Proposed National Drug 
Poiicy'. 

(2) Statement on Action Taken by Government on the 
recommendationa contained In the 15th Report (10th 
lok Sabha) on Action Taken by Govemment on 
the recommendations. contained in the 6th Report 
(10th Lok Sabha) on 'Demands lor Grants-1994-
95 01 Oaptt. of Chemicals & Petrochemicals'. 

(3) Statement on Action Taken by Govemment on the 
recommendations contained in the 22nd Report 
(10th Lok Sabha) on ActIon Taken by Govemment 
on the recomm.ndations contained in the 11th 
Report (10th Lok Sabha) on 'Molaaaea-Dlatribution 
& Pricing'. 
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(4) 

(5) 

(6) 

(7) 

(8) 

Statement on Action Taken by Government on the 
recommendations contained in the 24th Report (10th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 19th Report 
(10th Lok Sabha) on 'Demands for Grants 1995-
96' of Department of Che~icals and Petrochemicals, 

Statement on Action Taken b~' Govemment on the 
recommendations contained in 'the 4th Report (11th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 26th Report 
(10th Lok Sabha) on 'Institute of Pesticide 
Fonnulation Technology (IPFT)', 

Statement on Action Taken by Govemment on the 
recommendations contained in the 7th Report (11th 
Lok Sabha) on Action Taken by Govemment on 
the ntcommendations contained in the 1st Report 
(11th Lok Sabha) on 'Demands for Grants-1996-
97' of Department of Chemicals & Petrochemicals, 

Statement on Action Taken by Government on the 
recommendations contained In the 2nd Report (12th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 10th Report 
(11th Lok Sabha) on 'Demands tor Grants 1997-98 
of Department of Chemicals and Petrochemicals', 

Statement on Action Taken by Govemment on the 
recommendations contained In the 8th Report (12th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 5th Report 
(12th Lok Sabha) on 'Demands for Grants 1998-99 
of Department of Chemicals and Petrochemicals,' 

(9) Statement on Action Taken by Govemment on the 
recommendations contained in the 8th Report (11 th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 3rd Report 
(10th Lok Sabha) on 'Production, Import, R&D, 
Promotion and Marketing of Fertilisers', 

(10) Statement on Action Taken by Govemment on the 
recommendations contained In the 18th Report (10th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 7th Report 
(10th Lok Sabha) on 'Demands for Grants-l994-
95 of the Department of Fertilisers', 

(11) Statement on Action Taken by Govemment on the 
recommendations contained in the 21st Report (10th 
Lok Sabha) on Action Taken by Govemrnent on 
the recommendations contained in the 13th Report 
(10th Lok Sabha) on 'IFFCOIKRIBHCO', 

(12) Statement on Action Taken by Govemment on the 
recommendations contained in the 23rd Report (10th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 18th Report 
(10th Lok Sabha) on 'Demands for Grants 1995-96 
of the Department of Fertillaers', 

(13) Statement on Action Taken by Govemment on the 
recommendations contained In the 5th Report (11th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 27th Report 
(10th Lok Sabha) on 'FertiHaer Education Policy and 
Projects', 

(14) Statement on ActIon Tak"" by Govenvnant on the 
recommendations contained in the 8th Report (11th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 2nd Report 
(11th Lok Sabha) on 'Demands for Grants-l996-
97 of Department of Fertilisers', 

(15) Statement on Action Taken by Govemment on the 
recommendations contained in the 1st Report (12th 
Lok Sabha) on Action Taken by Govemment on 
the recommendations contained in the 11 th Report 
(11th Lok Sabha) on 'Demands fo~ Grants-1997-
98 of Department of Fertilisers', 

(16) Statement on Action Taken by Govemment on the 
recommendations contained in the 9th Report (12th 
Lok Sabha) on ActIon Taken by Govemment on 
the recommendations contained in the 6th Report 
(12th Lok Sabha) on 'Demands for Grants 1998-99 
of Department of Fertilisers', 

12.08 hr.. 

{English} 

STATEMENTS BY MINISTER 

(I) Setting up of an Additional PrIncipal Bench 
of Company Law Board .. etlennel 

THE MINISTER OF 'LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): The Company Law 
Board, a quasi-judicial body under the administrative 
control of the Department of Company Affaira, was 
constituted under sub-section (1) of Section 10 (E) of the 
Companies Act, 1956 (as 8ItIended in 1988), Sub-section 
(2) of Section 10 (E) of the Act provides that the 
'Company Law Board shall consist of such 
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number of members, not exceeding nine, as the 
Central Government deems fit, to be appOinted 
by that Government by notification in the Official 
Gazette". 

The Board presently hu a Principal Bench at New 
Deihl. Besides there are four Regional Benches working 
at New Deihl, Mumbai, Calcutta and Chennal. The 
Principal Bench has jurisdiction all over the country. 
The Regional Benches have somewhat limited 
jurisdiction. The matters falling under Section 235, 237, 
247, 248, 250, 397/398, 408 and 409 of the Companies 
Act, 1956 and Section 2A of the Monopolies and 
Restrictive Trade Practices Act, 1969 are dealt with 
by the Principal Bench. The Regional Benches have 
jurisdiction within their respective areas. The matters 
falling under Section 17, 18/19, 58A(9), 80A, 111, 113, 
141, 167, 186 and 621 A of the Companies Act, 1956 
only and under Section 22A of the Securities Contracts 
(Regulation) Act, 1956 are dealt with by the Regional 
Benches. 

There has been a long persistent demand for HIIIng 
up of an Additional Principal Bench of the Board for 
Southern States including Pondicher,y preferably in 
Chennai. The matter has been under consideration of 
the Govemment for quite lOme time but no final decision 
had been taken so far. 

I am happy to announce that keeping an the relevant 
facts in view and in larger public Interest the Govemment 
has decided to set up an Additional Principal Bench of 
the Company Law Board In Chennai. This will consist of 
the present judicial Member of the Regional Bench of 
Chennai and the Vice-Chairman of the Principal Bench. 
It is proposed to transfer the post and the office of the 
Vice-Chairman along with the present incumbent to 
Chennai. The proposed AdditIonaJ Principal Bench will 
function under the control, supervision and 
superintendence of Chairman, Company Law Board. 

The proposed Additional Principal Bench will have 
jurisdiction over the States of Tamil Nadu, Kamataka, 
Andhra Pradesh, Kerala and Pondicherry. With the 
formation of the said Additional Principal Branch the 
long pending demand and aspiratiOns of the people of 
the Southern States will be fulfilled in adequate 
measure. 

(II) Company Law Settlemenl Schema 2000 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): The Department of 
Company Affairs has 20 officas of the Registrars of 
Companies in various States. Apart from discharging 
variOUI statutory duties the OffIce of the Registrar of 
Companies racelves returns and documents from 
companlea under varioUl provIaIona 01 the Companies 
Act, 1956 as amended from time to time. Ilia mandatory 
for the Companies Act, 1956 u amended from time to 
time. It Is mandatory for the Companies to tHe annually 
their Balance Sheets and Profit & Loss Accounts and 
Annual Returns in addition to Other Returns. The 
companies which do not comply with the provisions of 
the act are subject to prosecutions for such violations. 

From the Information made available to the 
Department by the registrars of Companies It ia found 
that 5,16,100 companies were In existence and 2,60,530 
Annual returns and 2,70,961 Balance Sheets were filed 
in the year 1999 alone. The compliance level for these 
two documenta Is around 50 per cent. More than live 
lakh prosecutions will have to be launched by the 
Govemment. Already, 38,603 cues are penclng in various 
courtl u on 31.3.1999. Experience hu Ihown that 
disposal of proaecution cues takes considerable time. 
Courts generally levy a nominal panalty while dispoling 
of cues. The reauItII are not commensurate with the 
time and effort that go Into obtaining ordel'll of the Hon'bia 
Courts. Experience ehowa that proaacuttons do not really 
solve the problem of widespread non-compllance. 

In order to effectively ensure that during the 
Millennium Year we start with a clean Ilate, it is proposed 
to introduce a scheme called "The Company Law 
HIIIement Sc:hama 2000·. The Scheme woul!! involve 
the applicant Company or the offlcerl to make a 
declaration to the relevant ReglatrBl'll of Companies that 
within the alipulated lilTle the Company will apply with 
necessary fees seeking immunity from prosecution and 
compounding of the period of delay involved In filing. 
The quantum of fees which will have to be paid by the 
Company will depend upon the number of documents in 
respect of which the default has taken place and the 
period of delay involved in filing them. Fees wi. be directly 
proportional to the extent of immunity sought. 

The Scheme will be ·in operation for a limited period 
of three months from 1.6.2000 to 31.8.2000. The Scheme 
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will permit defaulting companies to file all pending 
documents on payment of lump sum amount baaed on 

the period 01 delay 81 per fonowing table: 

S.No. No. of Documents Amount payable lor 
delay lees than 3 

years 

Amount payable for 
delay period more 

than 3 years 

(i) Upto 2 

(ii) Upto 5 

(iii) Upto 10 

(iv) More than 10 

As. 2,500/-

Rs. 5,0001-

As. 7,5001-

Rs. 10,0001-

Rs. 3,000/-

Rs. 6,000/-

Ra. 9,0001-

Rs. 15,0001-

The Scheme has been drafted after dlacl.B8ing the 
matter extensively with officers in the Department as well 
88 in the Field Officers and after consultations with the 
Institute of Chartered Accountants 01 -India (ICI), Institute 
of Company Secretaries· of India (Ic'f), Institute of Cost 
and Works Accountants of India (ICWA) and other 
Individuals and organisations. 

(English) 

Pamphlets in simple language explaining the Scheme 
will be got printed and will be distributed through field 
offices and it is proposed to ·utilise the good offices of 
the three Institutes which have readily come forward and 
responded in a positive manner. 

I am confident with the implementation 01 the Scheroe 
the companies all over the country can look forward to 
have complete peace of mind by paying one time lump 
sum amount. Besides the public will also have access to 
up-to-dale information of the companies on various 
financial matters involving the Company will be 
tremendous use to the members of the public. 

I appeal through this House to all the companies to 
come forward to avail of this one time opportunity. I also 
appeal to the Captains of the industry and all profeSSional 
bodies to use their good offices to ensure that individual 
companies come forward and take full advantage of this 
one time offer. I wish also to state that after the expiry 
of the period i.e. the 31st August, 2000, the depertment 
will come down with a heavy hand on the erring 
companies and also that the fines will be incntased to 
10 times the present amount. 

II the scheme succeeds, about Rs. 100 crore will 
accrue as income to the Department of Company Affairs. 
The said amount is proposed to be spent on 
computerising and modernising the work of the 
Department and streamlining its operations. 

SHRI PAWAN KUMAR BANSAL (Chandigam): This 
provides a pramlum on dishonesty 01 the defaulters and 
Inefficiency 01 the Govemment . ... (lnterruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Can It be 
done without changing the law? ... {Interruptions) 

12.15 In. 

CALLING ATTENTION TO THE MATTERS 
OF URGENT PUBLIC IMPORTANCE 

(I) Dltncun... being fIIc:ed by til......... due to 
Centr.1 Government pollcle. regarding 
agriculture sector apacIaIly In term. of cradlt/ 
.upport price. 

(English) 

SHRI M.V.V.S. MURTHI (Visakhapatnam): Sir, I call 
the attentton 01 the Minister 01 AgrIculture and the Minister 
of Rural Development to the following matter 01 urgent 
public importance and request that he may make a 
statement t~ereon: 

"Difficulties being faced by the farmers due to 
Central Government policies regarding 
agriculture aector specially in terms of craditl 
support prices and steps taken by the 
Govemment in regard thereto· 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHRI SUNDAR LAL 
PATWAN): Sir, the Govemment recognises agriculture as 
the most important sector, providing fund security, 
generating employment, eradicating poverty and sustaining 
the domestic market. The· interest of the farmers is 
uppermost in the mind of the Govemment and several 
steps have been taken recently to increase production 
and productivity 01 agriculture in the country. In fact the 
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years 1998-99 and 1999-2000 have witnessed the 
resurgence of Indian agriculture of the country. The 
highlights are: 

For the first time foodgrains production crossed 200 
million tonnes mark reaching 203 million tonnes in 
1998-99. The foodgrains production is again expected to 
reach 201.5 million tonnes in the current year, despite 
adverse agro-cllmatlc fondltions. 

Wheat production in 1998-99 was 71 million tonnes 
and this year again the country expects to reach this 
level, despite decline in area coverage under wheat by 
about a million hectares. 

Rice output is expected to reach a record production 
of 88.5 million tonnes against 86.0 mllHon tonnes achieved 
last year. 

Sir, I want to say for the information of all the hon. 
Members, India has now emerged as the second largest 
producer of rice, wheat, groundnut, fruits and vegetables 
in the world. . .. (Interruptions) 

However, without undermining the achievements, it 
h. to be admitted that the impact has been confined to' 
well-endowed irrigated areas of the country, leading to 
large disparities across regions/across crops/across 
sections of farmers, and has aggravated the problems 
faced by the farmers. The economic conditions of farmers, 
more particularly the small and marginal farmers, is a 
major cause of concem for the Govemment. 

Most problems faced by the farmers are generally 
common in all the States. Seventy-eight per cent of the 
total land holdings of the country are small and marginal, 
which are getting further fragmented due to high 
population pressure. Small holdings are uneconomical for 
modem farming operations. 

The institutional agencies are, at praeent, in a position 
to provide hardly 50 per cent of the total credit. The 
trade and marketing-related problems faced by the farmers 
are no less acute. Near1y 65 per cent of the Indian 
&griculture is rain-fed and is subject to the vagaries of 
monsoon. Natural disasters like cyclones, floods, etc. are 
a constant threat in some parts of. the country. The recent 
super-cyclone in OriBBa and the present drought are 
glaring examples. 

However, the Government is making all sincere efforts 
and taking corrective Itep8 in different areas to take Indian 
agriculture to n_ heights. Timely and adequate supply 
of credit and a price policy which ensures remunerative 
prices to farmers are most Important part of the 
Government's Initiative In promotfng Indian 
agricuHure ... (Interruptions) 

[Translation) 

I am not highly educeted ... (lnterruptions) 

SHRI RAMJI LAL SUMAN (Firozabad): You can 
speak better in Hindi... (Interruptions) 

MR. SPEAKER: You, please complete it. 

SHRI SUNDAR LAL PATWA: Agriculture credit plays 
a crucial role in maintaining/incraasing agricultural 
production ,and productivity. At present, a multi-agency 
system consisting of commercial banks, regional rural 
banks and co-operatives having a vast network tor 
providing agriculture credit to the farming community 
exists. Over a period of tlma, the flow of institutional 
credit for agriculture and allied activities has incraased 
from approximately Rs. 20,000 crore In' 1995-96 to 
approximately Rs. 38,000 crora In 1998-99. Several steps 
have been contemplated to increase this credit flow to a 
level of approximately Rs. 61,000 crore by 2002. 

With a view to strengthening the agricultural credit 
system, various measures/Initiatives are being taken. 
These include: 

(i) Introduction of National Agriculture Insurance 
Scheme In ram 1999-2000. This is available to 
aU farmers irrespective of the size of the holding, 
The Scheme is compulsory for loanee farmers 
and optional for non-Ioanee farmers. The 
Scheme covers food crops, oil8eeds and annual 
commercial and horticulture crops. Small and 
marginal farmers are eligible for 50 per cent 
subsidy under the Scheme. 

(ii) Introduction of Kisen Credit Card Scheme so 
as to provide flexibility and security in the now 
of credit. Up to the end of December, 1999, 
about 51 lakh Cards have been IBBued against 
a target of 20 lakh Cards. 

(iii) Comprehensive restructuring of regional rural 
banks. 

(iv) Reforming of co-operative credit structure. 

(v) Relaxation of norms by NABARD relating to 
minimum recovery and minimum involvement. 

In order to provide remmunerative prices to the 
farmers, the Government announces each season 
Minimum Support Prices (MSP) for 24 major agricultural 
commodities and organises purchase operations through 
public and cooperative agencies such as Food Corporation 
India, Jute Corporation of India, Cotton Corporation of 
India and NAFED. The prices are fixed on the basis 01 
the recommendations of the Commission for Agricultural 
Costs and Prices (CACP). The CACP considers in detail 
the cost of cultivation data which II collected through 16 
Agricultural Universities. While determining COlt 01 
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cultivation, the Commission takes into' account not only 
paid out costs like the expenses incurred by the farmers 
on various inputs like labour, seeds, fertilizers, diesel, 
etc., but also imputed cost, like rental value of owned 
land, depreciation, labour charges of family labour and 
interest on fixed and working capital. Besides other 
relevant factors like rate of inflation, Inter-crop price parity, 
prices paid and prices received (terms of trade) by ~he 
farmers are also taken into account. During 1999-2000, 
the Government have announced increased prices 
between 5.5. p~r cent to 15 per cent over MSP in 1998-
99 for various commodities. Whereas FCI has been 
purchasing wheat and rice, NAFED has purchased 
oilseeds like soyabean, sunflower, rapeseed-mustard, 
copra and Callan Corporation of India, cotton to protect 
the interest of the farmers. 

Commodities not covered under MSP, are covered 
by Market Intervention Scheme (MIS). The MIS has been 
operated so far; for commodities like apple, kinno, 
oranges, grapes, mushrooms, black-pepper, potatoes, palm 
oil etc. 

Other major initiatives taken by the Govemment are: 

I. LaunChing of Technology Mission on Cotton by 
the Government in February, 2000 to increase 
the production and productivity of cotton. 

II. Introduction of the scheme for providing capital 
subsidy of 2'5 per cent for constructionl 
modernisation/expansion of cold storages and 
storages for horticulture produce, in December, 
1999. 

III. Creation 01 Water-Shed Development Fund in 
1999-2000 with a corpus 01 Rs. 200 crore. 

IV. Provision 01 inlrastructural support for horticulture 
development with emphasis on post-harvest 
management, approved by the Government in 
April. 2000. 

\J-. Launching of pilot scheme of Seed Crop 
Insurance in Rabi 1999-2000. 

VI. Launching 01 Seed Bank Scheme In February, 
2000. 

VII. Implementation 01 regionally differentiated 
strategies to rectify regional imbalances and to 
meet the problem of rein-led areas during Ninth 
Plan. 

In the end, I would like to assure the House that the 
Government is lully seized of the problems faced by the 
farmers. They are the main locus in the National 
Agriculture Policy currently under formulation. The policy 
will seek to achieve a growth rate of at least 4 per cent 
per annum with equity, that is widespread across regions, 
crops and different classes of farmers. ... (Interruptions) 

(Translation) 

KUNWAR AKHILESH SINGH (MaharajganJ, U.P.): Sir, 
why hon'ble Minister is reading his statement In English 
when he does not know the language. 

[English) 

SHRI SUNDAR LAL PATWA: The policy will also 
seek to actualize the vast untapped potential of the 
agriculture sactor, strengthen rural infrastructure, promote 
value addition, accelerate the growth of agri-business, 
create employment In the rural areas and secure a fair 
living standard for the farmers, agricultural labourers and 
their families., The Government also propose to give thrust 
to organic farming for sustainable agricultural development. 
A Task Force is being set up In the Department of 
Agriculture and Cooperation to make recommendations 
in this regard. 

In the end, I would sey that Initiatives such as Crop 
Insurance fully covering IndMdual non-loanee farmers, 
commercial and horticulture crops, K1san Credit cards, 
Technology Mission on Cotton, Back-ended Capital 
Subsidy Scheme for Cold Storages, Watershed 
Development Fund, Seed Crop Insurance have been 
introduced lor the first time in the history of the country . 
... (lntetTIJPtions) 

SHRI SHYAMACHARAN SHUKLA (Mahasamund): 
Sir, I am on a point 01 order . .•• (lnterruPtions) 

MR. SPEAKER: Let his complete the statement. What 
Is this? 

SHRI SUNDAR LAL PATWA: However, agriculture 
being a State subject, the succesaful Implementation of 
programmes and schemes depend upon the Central 
Government and the State Governments having proper 
partnership, cooperation and running hand in hand. 

MR. SPEAKER: Shrl Murthl, you ask only 
clarificetions. 

SHRI M.V.V.S. MURTHI (Visakhapatnam): Mr. 
Speaker Sir, I will not take much time. I will only ask a 
few clarifications. Kindly allow me. It is a very important 
subject. 

Sir, I am not very happy to call the attention of the 
Agriculture Mlnistar. Since the farmers have been put to 
a lot of difficulties, I am only bringing today's facts about 
fal'lll8rs to the hon. Minister of Agriculture. So, I should 
be factual in my approach. The whole House joins me, 
at least, in understanding the difficulties of the farmers . 
... (lntetTIJptlons) If the Govemment does good things, 
naturally, we will have to appreciate. I do not say that 
this is the fault of the Government; I am only highlighting 
the difficulties of the farmers. Today's The Hindu 
newspaper is carrying an Item reporting that farmers of 
Rentachintala In Guntur District are seiling away their 
kidneys In Delhi and 132 people have sold away tileir 
kidneys. ... (Interruptions) 
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After hearing from the hon. Minister a very 
comprehensive and detailed statement, it seems as If the 
farmers have been taken to the heaven. Today Itself, 
The Hindu has reported that the farmers from Guntur 
district are seiling away their kidneys. They are also 
prepared to sell away their hearts. Their hearts are with 
us. ... (Interruptions) 

MR. SPEAKER: Shri Murthi, you go through Rule 
197. At this stage, you can ask only clarifications and 
not deliver a speech. 

SHRI M.V.V.S. MURTHI: Sir, I am asking only the 
clarifications. 

Sir, he says that the support prices have been given. 
About the support price of copra, there was a lot of hue 
and cry in this Houee the other day. The support price 
of copra is not satisfaclory to the faflT18rs. 

The Government of Andhra Pradesh has written 
several letters to him regarding 50S Superfine Paddy 
1001, but he has not declared it as a superfine variety. 
Tobacco is also lying in the godowns. Chillies are also 
lying in the godowns. The cotton farmers are commHtlng 
suicides. 

In regard to the farm oil sector, I would bring to the 
notice of the hon. Minister that the farmers are uprooting 
their trees in Andhra Pradesh because the price the 
Government is paying is not at all remunerative. A lot of 
imports are taking place in the country in the farm oil 
sector. Recently also, a lot of imports have been there. 
The farmers have grown these trees over the last six or 
seven years on the advice of the Union Government. 
... (Interruptions) This is the plight of the farmers. 

Seventy lakh tonnes of sugar are lying in the 
gocIowns because of ~e policy of the Govemment and 
the excess production is also a cause of conc~m and 
creating dlfficuhies for the sugarcane growers. ThiS IS the 
problem faced by the farmers and the Govemment in its 
Reports says that the problem is the 'small-.holdi~gs'. I 
would like to ask whether the Govemment IS gOing to 
revise its policy to make them big holdings. 
... (Interruptions) Today also, we are depending solely. on 
small-holdings. It is only because of small and marginal 
holdings that at least the farmers are getting two-time 
meals a day. So, I would request the Minister kindly not 
to entertain the idea that it is a saddening thing to have 
small-holdings. The concept of small-holdings is followed 
to spread land to all the farmers . ... (Interruptions) 

The other thing is that we have incre.ased the 
production to 203 million tones in 1998-99. It IS a good 
thing that we have increaaed the production. 

The rich farmers are able to concentrate on 
production whereas the small and marginal farmers are 
dying due to starvation. Moreover, extra production Is 
taking place only In some partB of the country and not 
throughout the country. So, we have to see that extra 
production takes place In every part of the country. A lot 
of toodgralns are available In the Fel and other godowns, 
but they are not made avaHable to the common people. 

I want the Government to introduce a cornptehenelve 
insurance scheme to cover all the crops and aIao the 
farmers. NABARD should have a liberalised credit policy. 

MR. SPEAKER: P~ ~ude ~w. theM Is 
another caRing Attention. 

SHRI M.V.V.S. MURTHI: So, the credit policy and 
the Insurance poficy have to be Ilberailled to help the 
small and marginal farmers. The prIoeB of urea, k8r0aene, 
LPG and others have been increaled. My request Is that 
the price of urea must be brought down .... (/n~) 

SHRI SUNDAR LAL PATWA: Mr. Speaker, 
Sir ... (Interruptions) 

SHRI RASHID ALVI (Amroha): Since the statement 
is in English, your reply should aIao be in English. 

MR. SPEAKER: You have the translation facllty. What 
is this, Shri AM? Every time, you are obstructing the 
Minister. 

. .. (Interruptions) 

MR. SPEAKER: Nothing should go on record, except 
the Minister's reply. 

...(Interruptions)" 

(Translation] 

SHRI SUNDER LAL PATWA: Mr. Speaker, Sir, I have 
never claimed that all the problema ralatlng to fanners 
have been solved and that they do not have any prpblem 
now. I have never levelled any anegatlon against any of 
the Governments till date that they have deliberately 
neglected the farmers. I have explained in a few 
sentences only the work done by our Government during 
the past six months. 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, 
potato crop is rotting In Unar Pradesh. No arrangements 
have been made by the Government for the storage of 
potato crop ... (lnterruptions) 

[English) 

MR. SPEAKER: Shri Akhilesh, I am wamlng you. 
You are always disturbing the House. This Is not the 
way. 
(Translation) 

SHRI SUNDER LAL PATWA: Mr. Speaker. Sir, I have 
listened to hon'ble Members peacefully. Now I would like 
them to listen to me peacefuUy as per your order. We 
have taken some new steps ... (lntarruptlons) 

(English] 

MR. SPEAKER: You ara putting queatlona to the 
Minister, but you are not liltenlng to the rap/ie8. What Is 
this? Mr. Minister, have you cornpIed your repty7 

• Not f8COI'ded. 
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[Shri Sundar Lal Patwa) 

[Translation} 

SHRI SUDNER LAL PATWA: Government Is very 
much serious about the farmers. The Interests of the 
farmers are upper most in the mind of this Government. 
I would like to request all the hon'ble 
Membera ... (lntenuptions) You have raised acme objecIIons 
regarding copra. I accept your objection. I am not hesitant 
to say that delay was caused in fixing the support price 
and procurement price. But it was not done deliberately. 
It was a procedural delay. I would like you to understand 
the importance of the work done by this Government 
during its short duration and see its 
intentions ... (Interruptions) 

{English} 

MR. SPEAKER: Let us now take up the next CaIHng 
Attention. Shri Basu Deb Acharia. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record, except 
what Shri Basu Deb Acharia is saying. 

... (Interruptions) 

SHRI S.S. PALANIMANICKAM (Thanjavur): Sir, I 
would like to know whether the farmers are getting 
remunerative prices or not ... (lnterruptions) What steps are 
being taken by the Government? ... (lnterruptions) 

MR. SPEAKER: Please take your seats. I have called 
SM Basudeb Acharia. 

... (Interruptions) 

[Translation} 

KUNWAR AKHILESH SINGH: Mr. Speaker, Sir, 
Farmers are committing suicldes ... (lnterruptions) 

{English} 

SHRI S.S. PALANIMANICKAM: Sir. I would like to 
know whether the farmers are getting remunerative prices 
or not . ... (Interruptions) What steps are being taken by 
the Government? ... (Intenuptions) 

MR. SPEAKER: Nothing will go on record. 
Shri Basudeb Acharia. 

... (Interruptions)" 

[Translation} 

SHRI SUNDAR LAL PATWA: Mr. Speaker, Sir. I do 
not have any objection to hold discUSlion in this regard. 

• Not recorded. 

{English} 

MR. SPEAKER: Okay. 

(II) SltuaUon erl8Ing out of closure of aome units 
of Hlnduatan Fertilizer. Corporation and 
Fertilizer Corporation of India and non-
recovery of the .ubslcly overdrawn by certain 
fertilizer companle. 

SHRI BASU DEB ACHARIA (Bankura): Sir, I call the 
attention of the Minister of Chemicals and Fertilizers to 
the following matter of urgent public importance and 
request that he may make a statement thereon: 

"The situation arising out of closure of some units of 
Hlndustan Fertilizers Corporation and Fertilizer 
Corporation of India and non-recoverY of the subsidy 
overdrawn by certain fertilizer companies and steps 
taken by the Government in regard thereto.-

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): Sir, the notice has been given 
by two hon. Memtiers. The hon. Members have raised 
two matters of 'public Importance, one concerning the 
situation arising out of clo~ure of some of the units of 
Hindustan Fertilizer Corporation Ltd. and Fertilizer 
Corporatlonof India Ltd. And the other regarding the non-
recovery of the subsidy overdrawn by certain fertilizer 
companies. I wish to clarify the position· with regard to 
both these matters. 

Insofar as the Hindustan Fertilizer Corporation Ltd. 
and Fertilizer Corporation of India Ltd. are concerned, 
both these companias have been declared sick industrial 
companies by the Board for Industrial and Financial 
Reconstruction (BIFR). HFC has units at Durgapur, 
Baraunl and Namrup. In addition. it has a unique Haldla 
Fertilizer Project which was mechanically completed in 
November. 1979 but due to a variety of equipment related 
problems, obsolete technology and other reasons could 
never be commissioned. Government had to order 
suspension 01 commissioning activities 01 this plant In 
October. 1986. Almost similar is the status of the Food 
Corporation 01 India which has units at Sindrj in Bihar. 
Gorakhpur in Uttar Pradesh, Ramagundam in Andhra 
Pradesh and Talcher. Orissa . ... (Interruptlons) 

MR. SPEAKER: Shri Akhilesh, this is not good. What 
is this? What are you thinking about this House? 

. .. (Interruptions) 

SHRI SURESH PRABHU: Sir, Hlndustan Fertilizers 
Corporation has only one functional unit at Namrup while 
Sindri is the only lunctional unit 01 FCI. Govemment have 
taken a decision to revam~· the Namrup Project of 
Hindustan Fertilizers Corporation at an estimated 
investment of As. 350 crore and have also sanctioned 
necessary Budgetary provisions accordingly. Government 
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has been regularly providing adequate budget for regular 
renewal and replacement of Sindri unit of Food 
Corporation of India which has achieved a record 
production of over three lakh tonnes thia year as a result 
of this frest! investment made by Government. The 
Govemment of India have already decided to hive off the 
Haldia unit of Hindustan Fertilizers Corporation. A decision 
in respect of the other units of the two companies was, 
however, deferred. The maner will be placed before the 
Govemment at the earliest tiate for a decision. It may 
also be appropriate to note that KRIBHCO's proposal for 
availing itse" of the infrastructure available at Gorekhpur 
for installing a new plant is also under Govemmenfs 
consideration. Govemment's policies with regard to sick 
public sector· undertakings hae been clearly enunciated 
as that of revival of techno-economically viable units, 
closure of unviable units, while taking full care of the 
interest of the workers. 

Now I come to the second Issue. Understatement of 
capacity by some of the urea-producing units was first 
referred to in the report Of the joint Parliamentary 
Committee on Fertilizer Pricing in Auguet 1992. ThereIIfter, 
this matter has been deliberated at various levels in the 
Govemment. The High Powered Fertilizer Pricing Policy 
Review Committee which was headed by Prof. C.H. 
Hanumantha Rao had also referred to it in some detail. 
The Fertilizer Industries Coordination Commmae had very 
recen!iy considered the report of the Expert Commmae 
constituted by it to examine various aspects of the mailer. 
The Standing Commmae of Petroleum and Chemicals 
had expressed its serious views on the mailer and 
recommended that penal action against the defaulting 
companies be considered. 

The question of understatement of capacity has two 
aspects, one relating to initiating penal action and the 
other relating to recovery of the excess amount drawn 
as subsidy. Insofar as the penal action is concerned, it 
has been decided to refer the matter to the CBI for 
necessary investigation. Insofar as recovery of the excess 
amount drawn as subsidy is concemed, it has been 
decided to constitute a Commmae headed by Dr. Y.K. 
Alagh with a view to determining the amounts recoverable 
from the defaulting companies. lts quantification was 
necessary. Its advice will be obtained on the various 
aspects of the report submmed by the Expert Comrnlttae 
which was discussed by the FICC recenlly. While the 
action referred to above in both these respects pertain to 
the past, the Govemment also propose to take remedial 
action through a new Fertilizer Pricing Policy which is at 
an advanced stage of preparation. Pending finallsation of 
the new fertilizer pricing policy and the receipt of the 
report of the said Dr. Alagh Commmee, FICC has been 
directed to take such corrective measures as would reeuIt 

in mInlrm.lng the overdrawal. Due caYe. will be taken In 
the new feltMizer policy to ensure that auch uninlended 
benefits do not accrue to the Induatry without In any way 
affecttng indigenous production of urea on a auatalned 
basis with proper returns. Such an approach la nec:euary 
to ensure aVailablHty of adequate quantity of fertllzers to 
the Indian farmers at affordable prlcell and also ensuring 
continued flow of investment In the sector. 

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, while 
inaugurallng the first public sector fertiliser unit at Sindri 
in 1952, the first Prima Minister of India Pandlt Jawahartal 
Nehru aald that he was inaugurattng not a mare fertHlaer 
unit but a temple of India. Such temples of India are 
now being demolished and dismantled by the pre .. nt 
Govemment. They atarted with Gorakhpur which was 
closed for more than ten years: they cloeed Barauni unit 
In Bihar on 1 at Jan, 1999: they auapended production In 
Durgapur unit: they closed the Talcher unit In Orlaaa; 
and they even closed the coaI-bued fertillaar unit in 
Ramagundam. In the Namrup unit in Assam, out of the 
three units, only one unit is functioning and the other 
two are closed. 

ThIs _ue has been dlacuaeed a number of times 
on the floor 01 the H~. Various Commm ... ...,. gone 
into the issue of revival of the units or the Hinduetan 
Fertiliser Corporation and the Fe'" Corporation of India 
and have recommanded their revival. But the Govemment 
has taken no action 80 far In this regard. In 1997, the 
United Front Government approved a package for the 
revival 01 Barauni, Durgapur and Namrup unitl. 

That proposal was approved by the Government of 
India by spending As. 2,300 crore. 

[Translation} 

SHRI CHANDRASHEKHAR (Balla, U.P.): Pie ... 
include Goraichpur al80. 

[English} 

SHRI BASU DEB ACHARIA: Gorakhpur is under the 
FCI. 

MR. SPEAKER: Shri BaIu Deb AcharIa. pIeMe come 
to the clarHication. 

SHR BASU DEB ACHARIA: Til dale, the Govemment 
h88 not tAe,; any "action. The units at Baraunl and 
Durgapur _re tunctionlng and producing urea but the 
Govemment has 8U8p8I'1ded the producllon in theM two 
unlla also. Sir, what has happened In the entire E.-n 
India starting from Gorakhpur? 
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MR. SPEAKEA: At the same time, you have to see 
the entire mood of the junior Members In the HoUle 
also. This is not good. 

SHAI BASU DEB ACHAAIA: There are units at 
Barauni, Durgapur, Haldla, Talcher and Namrup. But the 
Government has decided to revive only one unit of 
Namrup. and suspend the Sindri unit by replacement by 
putting some investment. 

Sir, there is not a single urea production unit in the 
State of West Bengal. West Bengal is now the sixth In 
the consumption of fertilisers. The Durgapur unit there is 
the only producing unit and there too, the production 
work has been suspended. 

Sir, when Shri Bamala was the Fertiliser Minister, a 
proposal was made to start the production with a litUe 
investment to the tune of As. 17 crore. 

MR. SPEAKEA: Shri Basu Deb Acharia, please 
conclude now. 

SHAI BASU DEB ACHAAIA: By investing As. 17 
crore, the production can be started at Durgapur unit. 
But that has not been done so far. 

MA. SPEAKEA: Now, Shri Lakshman Seth. 

... (Interruptions) 

SHAI BASU DEB ACHAAIA: Sir, what I demand is 
that the Government should take concrete steps in regard 
to revive all these sick units of the Fertiliser Corporetion 
of India, Hindustan Fertiliser Corporation, yes, also the 
Aamagundam, Talchar and Durgapur units. Durgapur unit 
is the only unit which was fUnctioning In the West Beganl. 

Sir, Shri Chandra Shekhar has mentioned about the 
Gorakhpur. He has said that the Government Is 
considering a proposal to have a new plan at Gorakhpur. 

(Translation] 

SHAI MULAYAM SINGH YADAV (Sambhal): Mr. 
Speaker, Sir, please allow me to reise only one question. 

MA. SPEAKEA: No. The rule does not permit, 
please. 

Now, Shri LakShman Seth. 

SHAI BASU DEB ACHARIA: Sir, I have not yet come 
to the second subject. There are two subjects In this 
CallIng Attention. I hed submitted two different Calling 

Attention notices but you had clubbed them into one. 
Now, I win come to the second aubject. 

MR. SPEAKER: You tell me, how much time you 
want to take for a Calling Attention. 

SHAI BASU DEB ACHAAIA: Sir, I want to know 
whether the Government would take steps to restart the 
production at the Durgapur unit by spending As. 17 crore 
about which the propoaal had already been submitted to 
the Govemment of India. 

My next point is about the gold plating, narne plate 
capacities of the fertiliser companies. 

MR. SPEAKER: Shri Basu Deb Acharia, please 
conclude. 

SHRI BASU DEB ACHAAIA: Sir, a number of fertiliser 
companies have overdrawn the subsidy. Now, the 
Govemment has increased the prices of fertilisers. Instead 
of reducing, the Govemment has increaHd the nttention 
price of fertilisers. The Government has put burden on 
the farmers of our country. 

Sir, now I come to the changing of· the name plate, 
gold plating of the name plate of the company, capacity 
of the company ... 

MR. SPEAKEA: Now, whatever he is going to say 
win not go on record. 

SHRI BASU DEB ACHAAIA: What Is this, 
Sir? .. (Interruptions) 

MR. SPEAKEA: What is this? You are not listening 
to anything from the Chair. 

... (Interruptlons) 

SHAI BASU DEB ACHAAIA: Sir, this Is a very 
important issue. 

MR. SPEAKER: How much tiMe do you want to take? 
You have to ~sten to the Chair also. 

SHAI BASU DEB ACHAAIA: I have to talk about the 
subsidy also. 

MR. SPEAKER: This Is not a debate. 

SHRI BASU DEB ACHARIA: Sir, I will take only one 
minute and conclude. 
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In the statement which the hon. Minilter made 
yesterday. he did not mention about the CBI inquiry. 

The Standing Committee on Petroleum, Chemicals 
and Fertilisers, 1998 recommended quantifying and 
recovery of the amount overdrawn by the Fertiliser 
Company. I want to know from the hon. Minister why no 
action was taken in 1998 itself when two Expert 
Committees, one the Joint Parliamentary Committee and 
the other, the Committee headed by Shri Hanll1lanlhappa, 
had gone into it and unanimously recommended recovery 
of the amo:.!nt overdue. 

I also want to know when the Govemment came to 
know about the overdrawal of the subsidy . ... (Interruptions) 

MR. SPEAKER: This will not go on record. 

... (Interruptions)" 

SHRI LAKSHMAN SETH (Tamluk): Mr. Speaker, Sir, 
Shri Suresh Prabhu, the Minister of Chemicals and 
Fertilisers has already made a statement regarding various 
units of HFC and other units of the Fertiliser Corporation 
of India. The hon. Minister has already atated that there 
is no faun on the part of the engineers. staff and workers. 
It is only because of the failure of equipment and slso 
defects in technology. 

• I want to request the hon. Minister to clarify whether 
this can be modified and rectified, and introduction of 
high technology can be made to operate this Haldia unit. 

In West Bengal. there is no urea producing unit at 
the present moment. The demand for urea is increasing 
in West Bengal, but there is no supply. At present, about 
10 lakh tonnes of urea is being demanded, but there Is 
no urea plant. 

That is why. I want to have a clarification from the 
hon. Minister whether the Govemment is conlidering 
revival of the unit of HFC by any joint sector. 

I would like to know what is the value of the assail 
of Haldia unit at HFC. it is very much high. The 
Govemment can have equity share in it and any private 
investor can be asked to run this factory. 

Another clarification which I would like to seek from 
the hon. Minister Is whether the hon. Minister Is 
considering to give any subsidy for the B~ Field 
Factory. At present, Govttmment Is not considering to 
give subsidy to the Green Field Fectory becaUSe Haldia 
unit is based on naphtha as a feedstock. There ie an 
existing infrastructure plant and machinery. 

• 
• Not recorded. 

If the Govemment gives lubsidy for the time being 
to brown field unit, I hope many private Investors will 
come forward and the Government also win be able to 
run this unit whch II naphtha-based urea factory. Thll II 
my lUbmillsion. 

I suggest that IFFCO and KRIBHCO can be 88ked 
to run Haldla units as in the case of Gorakhpur and in 
this way we will be able to cater to the demands of urea 
in West Bengal. 

The hon. Minister has said that the Interest ot the 
sick and closed units will be taken care of. , do not 
understand how the Interest of the alck and closed unh 
will be taken care of by the Govemment. , want to have 
a clarification from the hon. Mlniater on thie point. 

I also want to have a clarification from the hon . 
Minister whether the Government Is coneldertng supply 
of LNG gas in Eastem region, particularly In Hald/a for 
making Haldia unit of HFC viable. 

This is my humble lubmlalon to the hon. Mlnlater. 

SHRI SURESH PRABHU: Mr. Speaker, Sir, I have 
already replied all the Issues which have been railed In 
the first part of the question lteelf hoping that I will be 
able to save the precloUI time of the Houee. However, 
since two hon. Members have relied clarlflcatlonB, I wII 
attempt to anlwer them. The Hlndultan Fertlllier 
Company, as on March, 1999, has accumulated IoIe to 
the tune of As. 3,628 crore' 

13.00 tn. 

The Fertilizer Corporation of India, _ on the aarne 
date, has an accumulated losl 01 RI. 5,049 crore. 
Therefore, any revival peckage that we are !)OW going to 
consider must take these reaIIIies Into consideration. wtwn 
we are going to make fresh InvutmentI into any of these 
projecII. we must make sure !hal the coat-beneflt enllyWs 
is propelty done and if we feel that the benefIIa would 
be more than the coats that are going to be incurred. 
obviously, we Ihould revive the units. There Is no doubt 
about it. We will be guided by this policy. 

We have constituted several expert committees which 
include a very renowned inatllution like the ICICI. " h .. 
submitted its report. H any ot the units meet. with the 
criterion ot commercial viability. thole un118 wlU definitely 
be revived. I would like to ..... thie to you. 

Secondly. I come to the point about EuIem India, 
which consiatI ot the S .... of BIhar, West Bengal and 
Orilla. Even Eastem UP could be considered a part of 
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[Shri Lakshman Seth) 

that. Our hon. former Prime Minister hails fJOn! that area. 
We are really concemed about this area. Shri Mulayam 
Singh Yadav was trying to probably mention this lasue. 
... (Interruptlons) 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkil): 
What about Kerala? 

SHRI SURESH PRABHU: When I am talking about 
E .... m India, I cannot take Kerala or South India into 
Eastem India. I will take it up later on. I cannot change 
and I do not have the authority or the competence to 
change geographyl 

This sector of this pert of India, unfortunately, has 
no working fertHi8er plant. It is a fact. There are very few 
plants and they are also not functioning properly. 
Therefore, this pert of India must receive the topmost 
attention of the Government. The new fertiliser pIanta 
that are going to come up in this area must cartalnly 
take this reality into consideration. This is of prime 
importanca. this is the real policy inHlative that we want 
to take. But how are we going to do It? 

Here, I am not assuring the House but I will just 
give an Indication of what we are really considering very 
actively. We are thinking of converting the naphtha-baaed 
plants into gas-baaed plants, if they are going to be 
revived. This is the recommendation of even 
Dr. Hanumantha Rao Committee. It was a high-powered 
Committee. We will consider a one-time possibility of sorne 
financial support which will enable these companies to 
convert themselves and become viable. This is something 
that we are considering. 

Now, I come to coal-baaed plants. In India, the feed 
stock that we normally use Is naphtha, natural gas, fuel 
oil or LSCH but unfortunately we are not using coal as 
a feed stock. This is because coal technology has failed. 
It was there but It has failed. Unfortunately, these plants 
which used coal as feed stock did not become 
commercially viable. . .. (Interruptions) 

rrfllnslation) 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Speaker, Sir, we do not want to listen to the apeechea 
of both of them. You have made a long speech, now 
please give to the pointed answer. All other formalities 
have been completed in Gorakhpur, only NOC is awaited. 
On the contrary, you are aaying that the matter is under 
consideration. It Is not 80. Actually you are not interested 
10 do 80. Why? .. (lnterrupfions) He is making speech from 

this side and he is making from that aide. \I the speech 
of one member Is expunged then the speech of 
other member should al80 be expunged . ... (Interruptions) 

SHRI SURESH PRABHU: A task force has been set 
up within one month slnca I have become the Minister. 
The task force was sat up for the manufacturing fertilizer 
In our country with coal baaed technology. Very soon, 
we are going to organise an Intemational seminar in 
Central India on this isaue .•• (lnterruptions) I am coming 
to the Gorakhpur, pleaae let me speak. I have to reply 
the question re\jsed by him. A question regarding the 
revival of Hakla Fertilizer Plant hae been raised from the 
other aide. 

{Eng/ish} 

This fertiliser plant was closed In 1986. It was not 
closed in.. the last one year. He has said that this is the 
modem temple of development and we are trying to 
demolish it. In fact, we would like to worship in any 
temple-rnodem or otherwise even ancient - provided the 
temple is serving its purpose. Unfortunately, when we 
came Into Government, the temple was already 
demolished. The decision was taken In 1986. It was 
decided at that tilM that this plant shOUld be closed. 
This is not a decision that we have teken . ... (Interruptlons) 

MR. SPEAKER: Mr. Minister, It is better to address 
the Chair. 

SHRI SURESH PRABHU: As far as Haldla is 
concerned, we will also consider joint ventures. If 
somebody wants to come forward, we will definitely 
consider the formation of a joint venture. as has been 
demanded. But I am going beyond this. Very soon, I will 
come out with a comprehensive white peper-not only 
about the units that you have mentioned like Gorakhpur-
on all sick fertiliser plants in India and what could be 
done for them. I will be coming out with a comprehensive 
white peper . ... (Interruptions) The United Front Govemment 
was there for such a long time. Unfortunately, It could 
not be done. Please give us some time. We will definite\) 
try to do It as quickly as possible. 

As far as the Brown Field Projects are concamed, 
as has been mentioned, it is a fact. Gorekhpur has got 
a very good infrastructure. But unfortunately it did not 
become viable, for a variety of reasons. So, we are now 
finding out whether any other company would be 
interested to set up a new factory there. We will certainly 
give permlaaion to It. provided viability is established. 
... (lnterruptioM) 
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[Translation] 

KUNWAR AKHILESH SINGH (Maharajge~!, U.P.): 
KRIBHCO is ready to take over it, why NOC Is not being 
given to it ... (lnterruptions) 

[English] 

SHRI M.V.V.S. MURTHI (Visakhapatnam): Plenty of 
natural gas is available in the Cauvery basin. So, 
Ramagundam Plant should be connected with natural gas . 
... (Interruptions) 

MR. SPEAKER: Mr. Minister, you can address the 
Chair. 

. .. (Interruptions) 

SHRI SURESH PRABHU: The Government has 
already come out with a Vision Statement on 
Hydrocarbon, 2025. After considering the Vision Statement 
of 2025, it appears that beyond the year 2010, the 
availability of natural gas to be used as a feedstock to 
manufacture fertiliser may not be to the extent to which 
it is desired. Therefore, we have to take some altemative 
measures. Hanumantha Rao Committee itself had 
recommended formation of joint venture at shores where 
natural gas is available. We are definitely considering all 
the aspects. 

I thank the two hon. Members-Shri Basu Deb 
Acharia and Shri Lakshman Seth-for brining it to our 
attention. We will take that into account. ... (lnterruptlons) 

SHRI CHANDRA SHEKHAR (Ballia, U.P.): Mr. 
Speaker, Sir, may I request the hon. Minister to come to 
the specifiC point? KRIBHCO has given a propossl. They 
had said that they would manage the finances also. It 
has been taken into consideration by all the agencies of 
the Government. Everybody has recommended that this 
Plant can be re-started and KRIBHCO Is ready to take 
up this matter. 

Months back I wrote to the hon. Minister. He was 
kind enough to give me a reply that it is under the 
active consideration of the Government of India. If money 
is there, If the feasibility report is there and If everybody 
has recommended like that, why this delay in giving order 
or permission to this particular industry, KRIBHCO, to set 
up the Plant and restart it? . 

SHRI SURESH PRABHU: It Is not the simple NOC. 
We are really examining this matter. As soon as we 
come to the conclusion that it is a viable unit and that 
Kr.IBHCO is really ready to set up, we will consider this. 

SHRI CHANDRA SHEKHAR: Mr. Speaker, Sir, the 
viability aspects has been taken Into consideration. There 
is a report that it is a viable proposal. The finances are 
there; everything else is there. There are IOI'n8 people 
who are interested to see that this Plant Ia not worfdng . 
... (lnterruptions) 

MR. SPEAKER: No. Now, the MlnI8tar. 

... (Interruptions) 

MR. SPEAKER: No. Shri Radhakrishnan, pIeaM take 
your seat. f am not allowing you. Please take your seat. 
Mr. Minlater, you may addreaa the Chair. 

SHRI SURESH PRABHU: LNG or natural gaa Ie to 
be made available. High Powered ConvnItt .. , about which 
a reference has bean made by SM Baau Deb AchaIra, 
said that natural gas has to be made available. That II 
the recommendation of the Expert Committee. In that 
light, we are conaidering the propoeal of KRIBHCO. We 
will take a final decision soon. . .. (Interruptton.) 

MR. SPEAKER: The HOI.R will now take up 'Zerc 
Hour'. Shri Priya Ranjan Daamunai. 

SHRI BASU DEB ACHARIA: Sir, he h .. not replied 
properly. He has not given any aauranee 10 restart it. 
So, we are walking out. 

13.09 hra. 

At this stage, Shrl Basu Deb Achar/a and SOII'ID ottHN 
hon. Members /eft the HOUIMI 

MR. SPEAKER: Shri Prlya Ranjan DaamUllli. 

... (Interrupti0n8) 

SHRI PRIVA RANJAN DASMUNSI (Ralganj): Sir, I 
am thankful to you for allowing me to apeak . 
... (Interruptions) 

MR. SPEAKER: I will can aa the han. Membars. 
Pleasa take your seats. 

... (Interruptions) 

MR. SPEAKER: Today and tomorrow are the lat 
days of this Session. So, I wUI call all the hon. Membera. 
Please take your seats, Now, Shri Prlya Ranjan D..-nuneI. 

... (Interruptions) 
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MR. S"EAKER: I have called Shri Priya Ranjan 
Dasrnunsi. 

[Translation} 

SHRI MULAVAM SINGH VADAV: The issue of 
Gorakhpur is very important. They have the full details of 
the proposal, KRIBHCO is ready to undertake it. 
... (lnterruptions) but they are not interested. Lot of 
Corruption is involved in It, it is a mailer of crores of 
rupees . ... (Interruptions) Therefore, we walk out from the 
House. 

13.01 hrs. 

At this stage, Shri Mulayam Singh Vadav and some 
other hon'ble Members left the House. 

... (Intenuptions) 

13.10 hrs. 

RE: INDIAN PEACE KEEPING FORCE 
IN SIERRA LEONE 

[English] 

SHRI PRIVA RANJAN DASMUNSI (Ralganj): Mr. 
Speaker, Sir, for the last few days we have been listening 
to reports in the print and electronic media about the 
incidents that are going in Sierra Leone. I thought the 
Government, on its own, would make a suo motu 
statement about these incidents. Since the Government 
have not come forward with the statement, I am compelled 
to raise this mailer in the 'Zero Hour'. 

India is a member of the United Nations and we 
have certain obligations. We are all for peace. I am 
grateful to the Government for having responded to the 
call of United Nations to bring peace in Sierra Leone. 
The Indian Peace Keeping Force is doing Its job with 
great conviction and courage, maintaining the best tradition 
of India insofar as the international peace and amity are 
concemed. For the last few days, we have been receiving 
disturbing reports in the print and electronic media that 
several of our soldiers have been kidnapped and 
abducted. Fierce fighting is going on between the RUF 
and the Government forces. Our soldiers are doing a 
commendable job to restore the confidence of the people 
under the guidance of United Nations. 

Since the Parliament Session is coming to an end 
by tomorrow, it is very i~portant that Government should 

make a statement explaining the latest position about the 
role of our Peace Keeping Force and about the fate of 
those jawans who are said to have been kidnapped or 
abducted. This will give a cleer picture to the family 
members of the jawans and to the nation as well. The 
statement should take the House into confidence on the 
following aspects. First, about our role in this delegation; 
secondly, the fate of those soldiers who are said to have 
been kidnapped or abducted; and thinly as to how long 
will this commitmerlt continue, how long our Peace 
Keeping Force should be there and when are they coming 
back. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH): Mr. Speaker, Sir, I am glad that this 
opportunity has arisen to set at rest some observations 
and doubts that the hon. Member has raised. 

Under the normal circumatanees, both the Houses of 
Parliament would have had a full-fledged discussion on 
the Demands for Grants of the Ministry of External Affairs. 
As the discussion did not take place, the Governrnent, 
on every important issue, has volunteered to come forward 
with suo motu statements. 

The UN Assistance Mission in Sierra Leone 
(UNAMSIL) was established by Security CouncU Resolution 
1270 of 22nd October, 1999. Its present mandate is based 
on UNSC Resolution 1289 (2000). 

Currently the Indian Army has roughly 1667 solidiers 
in Sierra Leone out of a total strength of the UN 
Peacekeeping Mission which has 9512 men. This is the 
second largest contingent after Nigeria, a neighbouring 
country of Sierra Leone who have a total of 3200 plus 
soldiers in Sierra Leone. 

The Indian contingent is mostly deployed in the 
Eastern Provinces of Daru, Kailahun, Kenema and Mile 
91 with some additional elements at forces headquarters 
in Freetown. Currenlly, the exercise of deploying an 
additional battalion from India and support elements 
commit""d earlier totalling 1500 men is underway. Already, 
150 men have bean airlifted by a Canadian Air Force 
plane last night. The full deployrnent along with 
ammunitions and equipment will involve around 25 aircraft, 
and the exercise will cover the period from 15th May to 
25th May, 2000. 

So far as the ground situation is concerned, I wish 
to just advise the hon. Member about some of the 
adjectives which the hon. Member has uaed about Indian 
soldiers having been kidnapped or taken hostage. No 
one from the Indian Peace Keeping Force has been 
kidnapped. The Question simply does not arise. It is a 
fighting force and the fighting forces are not kidnapped. 
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Rebels of the Revolutionary United Front, RUF faction, 
had In-deed taken a number of detainees in thlt Kailahun 
area which included 12 Indian soldiers. Some of these 
detainees were released earlier. All remaining detainees, 
including all Indian officers and other ranks were released 
unconditionally on the moming of 13th May, 2000. They 
are all in good health and have rejoined the main Indian 
contingent at Kailahun. Another group of 23 Indian soldiers 
are currently surrounded by RUF elements but our men 
and soldiers are in full possession of aU their equipment 
and weapons and there is no immediale danger to their 
lives. Lines of communications between the Commanding 
Officer and this contingent, as also with the local RUF 
leadership and indeed also the village elders, are open 
and efforts are underway not only to ensure their safety 
but to lift the present situation. 

I have, personally been in touch with our permanent 
Representative to Unitad Nations. We have pressed upcn 
the United Nations and the Secretary-General the need 
for augmenting force level and for re-grouping of forces 
so that the UN mission there can be more effectively 
implemented. We have also stressed the need to preserve 
UN command and control over all forces opereting in 
Sierra Leone. The Government is constantly monitoring 
the situation and they are in touch with the United Nations 
as well as all other Member States concerned. 

I find it necessary here only to read out a reference 
that has been made in a report to the Security Council 
by the Under Secretary-Generel DPKO, Bemard Miyet, is 
on 15th (>1 May, 2000. I find it necessary to read out the 
references that he has made to our soldiers. II would not 
take me a minute but I think it is necessary for all the 
hon. Members to know it. He says, I am quoting from 
the statement made In the Security Council. 

"I would like to first of all underline the extreme 
courage and dignity of Kenyan and Indian soldiers 
which were in the frontlines and which have paid the 
highest price.· 

He then goes on to speak about some other details 
and says: 

"I would like to remind, with stress, thai the Indian 
and Kenyan troops remained in possession of their 
arms in Makeni, Magburaka and Kailahun and that 
they remained determined to fight till the finish." 

Finally, Sir: 

"I would also like to show appreciation for the 
intelligence, professionalism, the determination and 
the will of Gen. JetJey-who is the force commandant 

there--in particularly trying circumstances and I would 
like to render public homage to him. I have equally 
appreciated the courage and the determination of all 
those which day and night have held their heads 
high in the tempest." 

This is the translation, Sir, Ihe orignal having been 
made in French. I trust this satisfies the curtoelty of the 
hon. Members. 

[Translalion) 

SHRI SHRICHAND KRIPlANI (Chiltorgarh): Mr. 
Speakar, Sir, Rajasthan is in the grip of serious famine 
for the last many days. Members of Parliament from 
Rajasthan have always been concerned about the famine 
situation of Rajasthan. On the request of Chief Mlnlater 
of Rajasthan, Central Government provided adequate 
amount 01 assistance to Rajasthan's Famine Relief FUnd. 
The entire House is aware of it. 

Mr. Speake., Sir, I would like to mention that Central 
Govemment provided much more assistance than that 
sought by the State Government 01 Rajasthan. Rajasthan 
Government was having Rs. 162 crores in calamity Relief 
Fund at the lime when famine occurred there in 
November. An assistance of Rs. 103 cro...,s was provided 
by hon'ble Prime Minister's Relief Fund. Rs. 1700 crore 
were given under various Heads through several echernea. 
With all these lunds reliel operations were started in 
Rajasthan. But today the situation is that all relief work 
have been politicized there. The relief programmes are 
being undertaken there on the behest of Congress 
leaders ... (Interruptions) This is not the actual 
positlon ... (lnterruptions) The labourers deputed for 
accompHshlng the relief works are being asked whether 
they have voted for Bhartiya Janata Party. If anyone has 
voted in favour 01 BJP, wages are not being paid to 
him ... (Interruptions) 

[English} 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): 
Mr. Spaaker, Sir, this is too much. The hon. Prime 
Minister said that let us not bring politics into 
this ... (lnterruptions) Vou are trying to bring poiitics into 
this. 

[Translation} 

SHRI SHRICHAND KRIPlANI: Sir, Chief Minister of 
Rajasthan is repeating the same thing ... {/nterruptiom;) 
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[English] 

MR. SPEAKER: You cannot discuss all States matters 
in the House. 

[Translation] 

SHRI SHRICHAND KRIPLANI: They are saying that 
the Union Government is not assisting us as it is not 
providing funds. Through you, I would like to tell thp 
Prime Minister that the way the State Govemment of 
Rajasthan is committing atrocity on lakhs-crores of people, 
they are forced tp migrate ... (/nterruptions) Lakhs of cattle 
have died there ... (/nterruptions) Therefore, I want to say 
that attention should be paid to this 
situation ... (Interruptions) 

MR. SPEAKER: Assembly matter cannot be discussed 
here ... (lnterruptions) 

[English] 

MR. SPEAKER: This will not go on record. 

... (Interruptions)· 

[Translation] 

SHRI MADAN LAL KHURANA (Delhi Sadar): Mr. 
Speaker, I congratulate the Govemment of India for 
constituting Nanavati Committee to look Into the 1984 
riots. I thank the Government for constituting this 
committee in deference to the demand of the society 
which was pending for so many years. 

Sir, I would like to say that prior to this, four other 
commissions or committees were constituted - Marwah 
Committee, Mishra Commission, Jain-Banerjee Committee 
and Kapoor-Mitlal Committee ... (lnterruptlons) Affidavits, 
documents and evidences were presented before all these 
committees. This commission has been set up after 13 
years. My suggestion is that those documents should be 
brought before this commission because many people 
are such who have given evidence but have died. 
Therefore, through you, I request the Government that 
old documents affidavits should be brought before the 
Nanavati Committee. 

[English] 

SHRI B.K. PARTHASARATHI (Hindupur): Mr. Speaker 
Sir, I thank you for giving me this opportunity to raise an 
important issue in this august House. 

The people of Anantapur District are agitated over 
the construction of a reservoir across Chitravathi river 
near Paragodu village by the Kamataka State it will affect 
the people of certain districts like Anantapur and 

• Not recorded. 

Cuddapah adversely. A drought situation is alreay 
prevailing In Anantapur. Apart from affecting irrigation 
prospects, the proposed construction near Paragodu 
village by Kamataka Government will drastically affect 
the drinking water need and ground water recharged In 
the surrounding village of Chitravathl river In Anantapur 
district. The dam will deprive the people of utilising water 
as per the agreement of 1892 between the erstwhile 
Madras and Mysore States. 

I appeal to the Government of India to pass orders 
to stop the construction of the proposed reservoir across 
Chitravathi river to save the affected people of Anantapur 
district. 

SHRI KALAVA SRINIVASULU (Anantapur): I would 
like to associate myself with the points raised by the 
hon. Member from Hindupur. 

[Translation] 

SHRI RAMJILAL SUMAN (Firozabad): Mr. Speaker, 
Sir, yesterday the terrorists killed Shrl Ghulam Hassan, 
the Minister of State for Energy of Jammu and Kashmir 
in land mine blast. The bodyguards, the driver and the 
wireless operator who were accompanying the Minister 
were also killed In the said explosion. Mr. Speaker, Sir, 
Hizbul Muzahiddin has claimed the responsibility for the 
act. The name of SM Ghulam Hassan Bhatt was on 
their hit-list from the very beginning. They have further 
stated that the name of Shrl Farooq Abdullah, Chief 
Minister of Jammu and Kashmir is also included in their 
hit-list. During the last four years the political leaders of 
National Conference and various other political parties 
hllve fallen victims to these terrorists attacks. It is a verv 
serious matter. Today our intelligence 'letwork, whether 
at State level or at the national level, has become so 
inefficient that it has failed to protect the lives of people 
in the country. The possibility of massacre of other people 
in future by the terrorists cannot be ruled out. Through 
you, I request the Govemment to make a statement on 
the killings in this explosion. 

[English] 

MR. SPEAKER: Shri Basu Deb Acharia, Shri Varkala 
Radhakrishnan, Shri Shlvraj Singh Chouhan, 
Dr. Raghuvansh Prasad Singh and Shankar Prasad 
Jaiswal have also given notices on the same subject. 
They can also associate with Shrl Ramji LeI Suman. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN (ChlraylnkU): Sir, 
I am also associating with the hon. Member. I may be 
permitted to put in a word. ...(Interruptions) 
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MR. SPEAKER: I have called all the names. 

SHRI VARKALA RADHAKRISHNAN: I am associating 
with the views expressed by the hon. Member. I expected 
a statement today from the hon. Home Minister when he 
was present here. But he did not make any 
statement ... (Interruptions) 

[Translation} 

SHRI SHAMSHER SINGH DULLO (Ropar): Mr. 
Speaker. Sir, I would like to raise a point about Udham 
Singh Nagar. The Govemment propose to include Udham 
Singh Nagar in the forthcoming Bill. Mr. Speaker, Sir, I 
would like to say that the sentiments of Punjabis, Bengalis 
and other people of the country are also attached with it. 
Our ancestors have contributed to make the area of taral 
fertile and brought this area into the mainstream of the 
country and increased the production of foodgralns. 

MR. SPEAKER: Mr. Dullo, you raise this point only 
when the Bill is introduced. not now. 

SHRI SHAMSHER SINGH DULLO: This is a very 
serious matter. The sentiments of Punjabis and Bengalis 
are attached with it. The Government propose to Introduce 
the Bill. One committee was also formed under the 
Chairmanship of hon. George Saheb but no meeting has 
been held 80 far and the views of the people have not 
been heard yet. ... {Interruptions) 

MR. SPEAKER: How you are speaking on this Bill 
when it has not even been Introduced yet. 

SHRI SHAMSHER SINGH DULLO: The Pradhans of 
around 508 viUagas have staged a dhama . ... {lntttmJPlions) 
They have given notice to the Prime 
Minister ... {lnterruptions) lakhs of families are going to be 
affected. The Government is not serious over this 
issue ... {lnterruplions) We want thai the Govemment should 
make a statement on this ... {lnterruptJons) 

{English} 

MR. SPEAKER: At the time of the consideretion of 
the Bill. you can say all these things but not now. 

Shri Ajoy Chakraborty to speak now. 

... (Interruptions) 

MR. SPEAKER: This should not go on record. 

... {Interruptions)· 

• Not recorded. 

SHRI BALBIR SINGH (Jalandhar): The notice is In 
my name. Please allow me to speak for two minutes. 
... (Interruptions) 

MR. SPEAKER: The Bm has not yet been introduced 
in the House. How can you speak on that? 

SHRI BALBIR SINGH: Tomorrow, the Bill Is to be 
introduced in the House. Tomorrow Is the list day of this 
Session. 

MR. SPEAKER: You can raise it tomorrow but not 
today. 

... (Interruptions) 

MR. SPEAKER: This rs not the procedure. It Is not 
the proper way of raising the matter. Now, SM Ajov 
Chakraborty to speak. 

SHRI BALBIR SINGH: Sir, I have given a notice. 

MR. SPEAKER: You have given the notice. But the 
Bill has not yet been Introduced In the Hou... PIe_ 
understand that you can raiee this at the time of the 
consideration only and not now. This Is too early a stage. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
Shri Ajoy Chakraborty's version. 

... {Interruptions)" 

MR. SPEAKER: Even though it Is not the 
consideration stage, I have allowed that hon. Member 
also. Please undel1ltand this. 

SHRI BALBIR SINGH: That Is what I wanted to tell 
you. 11 is In my name. 

MR. SPEAKER: You cannot raise it now. 

SHRI AJOY CHAKRABORTY (Baslrhat): Sir, recently, 
the Railway Board has announced its decision to increase 
the licence fee of the vendors throughout the country, 
who are selling their goods on. the railway platforms, from 
3 per cent to 12 per cent without assessing the Income 
of the vendors. On the contrary. Mis. Wheeler & Company 
are selling books and they are running their business in 
all the reilway platforms in India without paying any licence 
fee. I demand that the Railway Ministry should withdraw 
and revoke the licence fee in order to remove the 
difficulties of the poor vendors who are selling their goods 
on the reilway platforms all over the country . 

• Not racordlld. 
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MR. SPEAKER: Shri Ajoy Chakraborty, this matter 
has been raised on 15.5.2000 Please understand it. Again, 
you are raising the same matter. 

... (Interruptions) 

MR. SPEAKER: The House stands adjoumed to meet 
again at 2.30 p.m. 

13.31 hr •• 

The Lok Sabha then adjoumed for Lunch till thirty 
minutes Past Fourteen of the Clock. 

14.37 hr •. 

The Lok Sabhs re-assembled after Lunch at thrlty-
seven minutes PBSt Fourteen of the Clock. 

(MR. SPEAKER in the Chait') 

INFORMATION TECHNOLOGY BILL 

MR. SPEAKER: Now, the House, will take up further 
discussion on the Information Technology Bill, 1999. 
Shri Subodh Mohite. 

{Translation] 

SHRI SUBODH MOHITE (Ramtek): Mr. Speaker, Sir, 
I welcome and support the Information Technology Bill, 
t 999, which has been brought here and particularly I 
congratulate the hon. Minister on my own behalf and on 
behaH of my party. My speech will focus only on two 
points. It is not necessary that every peraon should be 
expert in every field. I am also not an expert in the field 
of Information Technology. But if we go through the salient 
features of this Bill, we will find that the hon. Minister 
deserves congratulation. For the last two years, I have 
been watching the positive response of the Govemment 
towards Information Technology. The hon. Minister has 
realised by which way the country will be benefited In 
future. When we are talking about Information Technology, 
I feel that information technology is like an ocean. While 
moving that Bill, hon. Minister had said: 

{English] 

It is fourth mode of transportation. When we are 
calling it as an ocean, telecommunication, print media, 
electronic media, computer, intemet, e-commerce and 
e-mail are some of the modem techniques, which come 
under information technology. 

{Translation} 

I have gone through the Bill which has been brought 
here. Though we got leas time for that yet I feel that this 
is a very good bill and I support It . 

{English} 

It is a heterogeneous Bill. 

{Translation] 

Because when we are Introducing auch a major Bill 
then it should be thoroughly studied. Mainly, it has two 
parts. Firat pert is related to &-commerce. 

{English} 

We are authorising the signatures by means of 
electronics. The second part is cyber laws and crime. 

{Translation] 

I submit that this Bill covers all the points but it has 
been divided into two parts. 

{English] 

One Is e-commerce. It Is also a huge eector. The 
second is cyber laws and crime. I think, it will be a 
homogenous bill. 

{Translation] 

While we are discu8Slng the Bill, it is also imparative 
to think as to how it will be Implemented, I think. 

{English] 

There ere two parts of implementation. One is literacy 
and the second is education. 

{Translation] 

So far 88 literacy is concemed, I also have the 
functional knowledge of computer and I have been 
provided with the Pentium-III computer by the Lok Sabha 
Secretariat. I can play games on computer. I know about 
Internet and e-commerce but It doesn't mean I am 
educated in this field. I am not a complete operational 
manager. I am only literate. The second part is education. 
Education means that a person can operate electronic 
media properiy and can have productive output from it in 
the real sense. 
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[English] 

That person is called an educated pareon. That 
person is ac;tual!y a manager of the electronics media 
and another pel'8On is called a IHerate pareon. I am 
making a difference between IHeracy and education. WHh 
due regards. 

[Translation] 

I would like to make submission 88 the M.P.'s are 
sitting here, I apologise to them but I regret to say that. 

[English} 

I know everything, this does not mean that I am 
educated. 

[Translation] 

I think alieast fifty percent people here sre not 
conversant with the Information technology. We sre tddng 
about implementation. 

[English) 

The second part is about education. 

[Translation} 

Frist of all we will have to educate ourselves in this 
field. 

[English) 

I am quoting an example of Canada. 

[TrallS/ation] 

It is not necessary that every M.P. should be expert 
in every field. We are atso not expert. In our seniors 
also, fifty percent may not have been expert In this fiefd. 
But in Canada, In order to educate every M.P., a Ph.D. 
student of information technology field spends an hour 
with the M.P's daily. I wish that this sort of facilHy should 
be provided to us al80 80 that we could be converunt 
with information technology not only wHh the computer. 
When we are talking about cyber laws, I would Ike to 
give a small suggestion in this regard. 

[English] 

Thent ia • eec:IIon tor controlling the erina. I am not 
crItIciaing the matter. 

[Trsn_tion} 

On page 22 H has been given. 

{Engl/Bh] 

·Any police officer having the renk of Oy. S.P .... • 

[T"""tion] 

Will be the investigating Officer. But what is the 
ground reality. When we talk about implementation of 
the cyber laws in a district, we should keep in mind 
that there are more than two officers of D.S.P. level 
in a district who are already overburdened by the 
administrative work. Would he oversee the law related 
to information technology or control crime or handle 
the administratlv. work? Th.refor .... w. should think 
about the liberty given. Today, when we talk about 
implementation of the cyber iawe to check the comput.r 
crime, I would say that more than 50 percent D.S.P's 
are not computer literate. 

[English] 

They are not educated in information technology. 

[TrsnsI8t1on] 

I think the honble Minist.r will have to make .flOM. 
in thia regard. 

[English] 

Because the Police Department is a grey department. 

[T""'tion] 

We are aware how long It takes to lodge an F.I.R. 
on an application. Therefore, I would like to say. 

[English] 

What is the preparatory plan to implement the 
information technology In the Police Department to have 
better reautts. I think there should be a separate scheme. 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): IPS-IT. 
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[Translation} 

SHRI SUBODH MOHITE (Ramtek): Sir, Shri Munsljl 
is saying that I.P.S. should be linked with I.T. We are 
talking about cyber laws. 

{English} 

This should be provided by the Central Governrr.ent 
and there should be proper coordination between the 
States and the Centre. 

[Translation} 

Sir, there is need to pay attention to the Indian 
conditions as well as literacy and Intelligence also. 

{English} 

We are approving the rules and we are recognising 
the signatures by means of electronics. 

[Translation} 

I have gone through the Bill introduced in the House 
in this regard, but I could not understand it fully because 
only its title has been given but how it will be 
implemented. nothing has been mentioned in the Bill in 
this regard. I would like to request the hon'ble Minister 
to kindly elaborate this during the course of his reply. 

Mr. Speaker Sir, four amendments have been moved 
to this Bill. The first amendments Is about the Indian 
Penal Code, the second one is related to Bank and the 
third one Is about the Evidence Act and the fourth 
amendment is about the Reserve Bank of India. Here, I 
would like to cite an example. Suppose someone wants 
to make payment of his income tax through e-mail, the 
income tax commissioner or the income tax department 
will not accept it because they don't have any such 
arrangement. Though you have moved amendments with 
regard to income tax, sales tax and excise departments 
but I do not think that we will able to have the 
desired result. You may have to bring more amendments 
in this. 

I have already thanked Shri Mahajan ji as he has 
done this commendable job. 

{English} 

I am very happy to speak on this Bill. He is a very 
young and dynamic Minister. 

{Translation} 

I have leamed a lot from him and I hope that I will 
continue to learn from him In future also. It Is worth 
appreciating that he took over as the Minister of 
Parliamentary Affairs and Minister of Information 
Technology six months ago and wHhin such a short 
period, he has studied about the Information technology 
and introduced this Bill in the Parliament. 

[English} 

He is a Minister with a vision. I really appreciate 
this. 

[Translation} 

Hon'bla Speaker Sir, yesterday an Issue was raised 
here and lot of discusalon took place thereon. That has 
also been reported in today's newspapers. The senior 
Members have also questioned as to why thle BID is 
being passed in haste. It is not good to pass It in haste. 
Actually the Information technology sector is related with 
time. The entire world is trying to have superiority in this 
field. This sector is witnessing rapid changes. Two years 
back we were having Pentium-I. Last year, we have got 
Pentium-II and this year we have Pentium-III. In 
information technology sector, changes are taking place 
rapidly. It is developing by leaps and bounds. 

{English} 

There is certain life of technology. 

[Translation} 

In this sector only that country will succeed which 
will move with the pace of time. It is not good to crttlcise 
this Bill. 

[English} 

There should be positive crttlcism. 

[Translation} 

Negative crtticlsm will hamper the Inlarest of the 
country. Mr. Speaker Sir, In the end I would like to s.y 
earlier there was no one to Iookafler the Interest of this 
sector but with passage 9f this Bill, the Interests of this 
sector have been secured. Keeping all this in view, I 
have wrttten a slogan. 
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{English] 

I think, cyber space Is now everybody's baby. 

{Translation] 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): 
Hon'ble Speaker Sir, the information technology has 
brought rapid changes all over the world. It is but natural 
that our country will have to cope up with the rapid 
changes taking place In the world. It Is evident from the 
history that the civilisations and societies which do not 
keep pace with the time fade into oblivion. There have 
been three phases of growth in the history of human 
being. Though there have been lot of changes. In the 
first phase of growth man took a major step. In that 
phase man developed the skill of communicating his Ideas 
and feelings. The second phase of growth in the history 
of mankind was development of script through which he 
was able to maintain written records. Due to development 
of this skill, he was alile to compile and preserve his 
treasure of knowledge for the future generation. 

Today we are on the verge of third phase of growth. 
Today information technology has taken a revolutionary 
proportion in the world. As such we would like to see 
that our country should keep pace with the rest of the 
world. In order to meet the future challenges. For this it 
was necessary to have some regulations In this regard. 
I welcome the provisions made In this Bill to have some 
regulations in this field. As my colleague has said that 
we don't have objection to the subject metter and objective 
of this Bill. We have objection only on this Bill being 
brought in haste because this will have great impact on 
our future generation. It will have impact on our dealings 
at the national and intemalionallevel. Therefore, it should 
be discussed seriously. It should not be passed in hute. 
We have been elected to this House and I agree with 
my colleagues that most of the members are not 
conversant with the information technology. In such a 
situation, It is necessary to consult the experts of this 
field before taking any decision in this regard because 
today not only India but the entire world is passing 
through the stage of infancy of the information technology. 
The conlerence 01 the G·8 countries is being held in 
France. There is no unanimity amongst the developed 
countries as to how the crimes related to information 
technology should be checked and what action should 
be taken against the offenders. Still a debate is going on 
amongst them in this regrard. Therelore, we are of the 
view that there should be indepth discussion on it. A 
well thought policy, programme or provision can be made 
in this regard after considering its consequencies and 
implications from every point of view. 

It will be of no use to go into the details of the 
discussion held on it here yesterday. While replying the 
debate, the hon'bla Minister and Shrl Jaitley JI have said 
that there was urgency because had we lIot been able 
to Introduce this Bill in the present session, we would 
have lagged behind by one year In this freld. Last time 
you remained in power for the thirteen months. This time 
also you al'e in' power lor the lut eight months. In total 
you are in power lor the last twenty ona months. You 
felt no urgency of this during the last twenty one months. 
It has been more than three months since this session 
commenced and you did not feel any urgency to bring 
this Bill in the beginning 01 this session and at the end 
of the session when only two days are left to conclude 
this session, you leel urgency of bringing this Bill and 
you have circulated the copy of amendment to us on 
holiday. We have not gone through yat the report 01 the 
Standing Committee as we got no time to go through It. 
Mahajanji, we have objection only on this score and there 
is nothing else in our mind on Ihls. There are several 
laws like Indian Penal Code, Indian Evidence Act, Bankers 
Evidence Act and Reserve Bank of India Act etc. and it 
is necessary to consider the provisions of these Acts 
balore passing this Bill so that all these points are covered 
In this Bill. Now I would like to draw your attention 
specially towards three-four things. Yesterday the hon'ble 
Minister Shri Jaitleyji gave a clarification about the section 
79. Under this section, a provision has been made thaI 
any officer 01 the Deputy S.P. rank can conduct raid al 
any public place. In this connection, example was cited 
that such provisions are also there under other Acts and 
laws, therefore making of this provision in this law does 
not make any difference. I have no objection to it. " you 
want to make this provision then you can make it but I 
would like to say one thing on the basiS of my experience 
and you should remember this as it will be these In the 
records. I belong to the dacoits prone area 01 Madhya 
Pradesh. A law was enacted in Madhya PradeSh through 
which more powers were delegated to police in the dacoits 
prone areas so that it could deal with dacolt menace 
effectively. In that law, some harsh provisions were made 
to which I had objected to but my objection was not 
heeded to and it was said that it Is necessary lor effective 
enforcement. This law was misused to such an extent by 
the police that the Govemment had to scrap this law 
within a year Irom the date of Its enactment. I still insisl' 

It would be better to consider it belore emerging 01 
such a situation. We are not against it. I agree with you 
that sometimes such situation arises when prompt action 
is need and decision making cannot be postponed. " is 
not so that you should go to the court and obtain a 
warrant for execution, it may take three days in attaining 
the warrant. I am of the view that this power should be 

, Expunged 86 ordered by !he Chair. 
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exercised in the extreme situation in emergency in which 
it is not possible to wait. There should be some check 
on exercising this power because Cyber Cafe will be 
functioning at many places. Computer training Institutes 
have opened in every village which are imparting computer 
training to the boys and girls. As such, any officer can 
enter In such Institutes. You should keep the en~ire 

country in view not only Deihl. Delhi is not India. India 
comprises of villages, small towns and you will have to 
take into account th~ role of police in villages and towns. 
Otherwise this law can be a problem for us in future. I 
would like to say that I am not saying this for only for 
criticism. For example take the section 83 in which a 
provision has been made that any excess committed or 
action taken under the section 89 should be deemed 
action taken in goodwill and no action can be taken 
against the officers who have perpetuated access under 
this section. It is ridiculous. I! any Dy. S.P. forcibly enters 
Into the house of any person and takes away him and 
his computer for no fault of his, no action will be taken 
against that officer. You should consider this thing and 
such provision 01 this Act should be done away with. 

Sir, I would like to draw your attention towards the 
section 55 also. At the Contre Government level you 
have made prOvision of setting up of an appelate Authority 
under-chapter ten. In section 55 you have made provision 
that il the provision 01 the setting up 01 this authority 
proves to be faulty even then the decision takon or the 
orders passed or action taken by this authority will not 
be repealed. This aspect should also be looked into so 
that It may not cause any embarrassing situation. 

SHRI VIJAY GOEl (Chandni Chowk): It was passed 
unanimously. your ml!mbers were also present. 

SHRI SATYAVRAT CHATURVEDI: As time is short. 
so I would not like to go deep into this discussion, Hon. 
Mr. Speaker would direct me to resume my seat after 
some time .• 1f we have committed a mistake in the past, 
then should we repeat? It is my duty as a member, to 
put all the facts before this House, as also the nation, so 
that they may properly deliberate upon It. I would like to 
draw your kind attention towards a few more facts in this 
regard. I welcome introduction of section 66. it is really 
a good provision. Infact Vulgar things being displayed on 
electronic Intemet, are really proving to be fatal for both 
our culture and our younger generation and if you wish 

to make more strict prOVISIOns for this, then I would 
definitely support it. In section 74, there is again one 
practical problem. The apirlt behind section 74 Is 
absolutelY. right, you have made a provision that even In 
foreign countries if anyone commits some act, which 
affects our Internet. then legal action can be taken against 
him here. But I would like to know one thing that there 
are many countries with whom we do not have any 
Extradition Treaty and if any such offence is committed 
In any of these countries then how ahall our law be 
enforced on a person belonging to auch countries? How 
shall we take effective action against him? So we must 
ponder over this aspect also, It Is necessary. I want to 
draw your attention on this aspect alao. 

15.00 hr •• 

I want to draw the attention of the House to my last 
point. You have made a proposal to constitute an advisory 
Committee. It is no doubt appropriate. Please tell me 
what would be the number of official and non-official 
members in It as also their tenure and qualifications for 
being a member of this committee. These things have 
not been mentioned here. please clarity whether you 
would like to bring It through aubordlnate legialation. It 
would become more comprehensive if you do that. But 
in all, this legislation was a need of the time, so It should 
be welcomed. It Is not the responsibility of one party to 
make this legialatlon and enaure ita implementation 
throughout the country effectively as it has wider 
implications. So I wish that we all ahould deliberate upon 
this matter, with an open mind cutting across Party lines. 
I! we feel that some change or amendment is required 
to be made in this, then we may open-mindedly accept 
It. I know that once a Law Is made, then change cannot 
be introduced in ii, but I think It can be done, amendments 
have been made 80 many times, we experience new 
things with the passage of time. 

{English} 

Subject to these conditions which I have referred to 
and the points which I have raised, I welcome this Bill. 

{Translation} 

I welcome this Bill and request the House that it 
must be passed. 

[English} 

MR. SPEAKER: The words which you have used 
•• are unparliamentary and are expunged. 
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[Translation} 

SHRI SATYAVRAT CHATURVEDI: I shall also have 
to do the same thing. You pleasa expunge this. I expl'8SS 
regrets for that. Moreover, I want to say that the 
computers which have been given to the M.Ps., may 
kindly be checked, as Pentium II have been given Instead 
of Pentium III. 

I am thankful to you for giving me time to speak. 
With these words, I conclude my speech. 

[English] 

SHRI V.P. SINGH BADNORE (Bhllwara): I rise to 
support the Information Tectlnology Bill, 2000. I think the 
importance of Information technology does not need to 
be reiterated. Everybody knows the importance of 
Information technology, what retums it is bringing not just 
to India but to the world. After the industrial revolution it 
is the most important thing that has happened or come 
to the world and into India. India is really going to the 
advanced age. 

I will restrict myself to whatever has been said and 
the objections that have come from the Opposition 
Benches. One of the objections that has come from the 
Opposition Benches. One of the objections that has come 
from the Opposition Benches is about the urgency in this 
matter and why we are rushing through this Bill. 

I would like to say that unless we control and regulate 
this Information Technology the crimes are really going 
to be rampant. An hon. Member was very rightly saying 
that they are discussing this in Paris, too. Unless we 
control this, most of the crimes are cropping in India not 
only from the cyber cafes, but also from the univel8itles 
and from the people who are free-lansing. The crimes 
are not committed from the intemet who are registered, 
who are like us. It is not coming from us. But they are 
coming from the cyber cafes and the responsibility for 
that has to be ascertained. That is very important. The 
Intem" Service Provider has also to be made responsible. 
Otherwise, there is no responsibility that has been really 
fed Into the Bill. 

Sir, let me give you soma examples. It has been a 
fact that this bouncing is being made into the bank and 
you cannot really know where It comes from. Somebody 
in China can get into a bank's system in America and 
then give the account number because he is hacking 
into it and !rensferring that money. By the time you get 
to know where it is coming from and where It is 
happening, thousands of millions of dollars can be 

siphoned off. Now, that sort of a thing can happen and 
that Is the cyber crime. Stili the hon. Members are Hying 
that there Ie no urgency. 

Sir, it wu reported in the newspapers al80 that a 
hacker got into the system of Bhaba Atomic Reeearch 
Centre and we are Hying that there Is no urgency. Is It 
not true that data of the Agni miaslie was also hacked 
into? Now, I do not know how much and what InfotmatIon 
has been hacked Into. Wu It lSI or anybody ella who 
have got into It? Now, they are doing. It and the hon. 
Members (In opposition party) are saying that there II no 
urgency. 

Now, there Is always a chance that even if you have 
left out something and even If there Is a lacuna, then we 
can really get amendments in another six or eight months' 
time. So, hon. Members, I would Uke to say that there is 
an urgency. This Is what I want to stress upon. 

It is a fact that Shri Samir Bhatia, who Is known all 
over the worid, made billions of rupees. There are a lot 
of people who are getting into this. But what wa are to 
be reaDy worried about Is the nefarious and the spurious 
people who are getting Into this technology Induatl}'. So, 
we have come out with the Information Technology Bill. 
I congratulate the hon. Minister who hu done a good 
j- ... ,,-

Now, this Bill is not something which has come only 
into India, It has been studied, and It has been there in 
the world. Everybody is trying to put his brain to stop 
thess cyber crimes. So, we have come out with the Bill. 
The Information Technology is moving ahead very fut 
that we will need to come out with amendments aIao. 
So, there is an urgency. This is what I wanted to atl'8SS 
upon. 

Sir, with thess few worda, I would like to thank you 
for giving me this opportunity to participate in the 
discussion. 

SHRI SONTOSH MOHAN DEV (Silchar): Mr. 
Speaker, Sir, at the vel}' outset, I convey my thankll that 
you called me today to partlclpete in the dlscuu/on. 

As my colleague, Shri Satyavrat Chaturvedl has Aid, 
neither Shri Pramod Mahajan nor Shri Jaltley should take 
that we are againat this Bin. 

Our late lamented leader, Shri Rajlv Gandhi, gave 
the first call to the country: "let us go to the new 
millennium with technology and more and more ScIence 
and Technology". 
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The Government has come forward with a Bill. In 

that Bill, Shri Pramod Mahajan has very frankly admitted 
that he had to go through it 55 times in drafting this Bill. 
This shows that the Govemment has taken enough, and 
enough care to see that this Bill is drafted in a proper 
manner. In a parliamentary democracy, 542 Members 
should be given a chance at least to discuss it and pass 
it. You are in a hurry-it is not your fault-and all Of us 
are guilty because most of the time of the House is 
spoiled. We understand that you could not bring it at the 
appropriate time. If you could have brought this Bill a 
few days earlier things could have been much better. A 
message should not got to the nation that it is a disputed 
Bill. It is not a disputed Bill. But certain Clauses have 
been put In this Bill. You yourseH have not accepted 
Clause 73a and 73b. We appreciate that. Some of these 
points and other things are too much on the higher side. 
That is fair enough. I would ask my good friend, 
Shri Jaitley, who is a very renowned lawyer - we are 
from the field, he is Delhi-based and his experience is 
from all over the country through his clients - whether he 
has read in the Papers about fifteen days back about 
what a security man did in Kashmir? On the plea of 
searching the house, he went there and raped the lady 
of that House. The Government has, of course, taken 
action. As per the law, he is entitled to go for search 
and seizure in the Disturbed Area. In my own district, I 
have complained to the Home Minister and I have 
complained to the Prime Minister about a Superintendent 
of Police who is doing things which are not befitting of 
a Superintendent of Police. As one Member has rightly 
said, rank IS not the qualification. He might have been 
promoted from the Constable to DSP, but is he in a 
position to interpret the rules and do judicious things to 
a person on the plea that he has done something wrong? 
No. Some sort of control should have been there which 
is not there. Now they want to get this Bill passed, but 
my request to the han. Minister is that he should keep 
an eye. If these things are misused, we must take prompt 
action. Shri Jaitley has again said that a decision by 
consent is never contested. No. Here is a Victim. I am 
Managing Director of a private limited company. By being 
a Member of Parliament, I am outside my business. My 
brother ousted me from my business and from all my 
property. Mr. Speaker had pity on me yesterday. He said: 
"You are probably annoyed; do not get annoyed". I have 
been trying to tell to the Parliament and to the advocate 
who pleaded the case very very nicely. I told him that if 
he had spoken earlier, the things would have been 
different. But remember that in the case which I won 
after one-and-a-half years, one High Court judge gave 
an Injunction Notice, which is not JustHiable in High Court. 
The Minister will agree with me though I am not an 
advocate. Then I had to go personally out of the way, 

met the Chief Justice and got justice. The matter was 
finished within six hours. If you call the judge and ask 
what made him to do that, he will say he has a case. 
He was going to Manipur, Tripura, here and there, so he 
had no time. These things are happening here. 

Another thing the Minister has said is that if there is 
a criminal case, the criminal court will not judge it. It will 
go to the High Court or to the upper court. This is not 
the fact. Today, a Munsif can stop a Supreme Court 
order in the country saying that it needs clarification. 
Again, I am a victim. I have lost property worth Rs. 3 
crore. So, what I am telling you is that your perception 
of law is based on your theory and practical things in 
Delhi, but we come from remote areas. In our remote 
areas, you must have seen one girl who came from 
Manipur. She represented ~anipur in the last Lok Sabha 
and supported your Govemment. One of her sisters went 
to get water from the river where the army men 
misbehaved with her, and one day she was speaking in 
this House and crying. She has not come back here. 
She was defeated not by the public but by whom, I do 
not want to go into thaI. What I am trying to say is that 
this Bill is welcome and we want it to be passed. Some 
old man was in a hurry and the Govemment fell. Now 
this young man is in a hurry. Please do not make a 
mistake. Of late, he is losing temper. He must kAep his 
cool. He has seen how our Speaker is managing quite 
nicely. He should follow the Speaker. Why does he 
sometimes lose this temper? There is nothing to lose 
temper. Today he has asked one Minister not to answer 
and within fifteen minutes he gave a solace to the Minister 
and said, "Now you can answer". This is how in a 
democracy we have to survive. 

There should be a give and take. There may be 
love and hate for some time. You were mentioning about 
the love bug. It did not come to my computer. I wanted 
to see what this love bug is. I do not know it. I have no 
Idea. I did not like it. My computer is being used py my 
daughter. This is a Bill in which you have brought many 
things. 

MR. SPEAKER: I think the han. Minister Shri Pramod 
Mahajan is going to reply explaining this also. 

... (Interruptions) 

SHRI SONTOSH MOHAN DEV: Thank you Sir. I will 
not take much time of this House. I will take just another 
minute. 

What I am saying is that we are totally with you. We 
wa~t that this Bill should be passed. These are the things 
whICh we have said before you. Keep them in your record. 
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In times of experience, if you feel that it needs to be 
changed, kindly come to this House. We will again be 
there. We want that it should not be a liability. It should 
be an asset to you. It has been very rightly pointed out 
by some friend. 

When I came back from the procession I saw this 
paper in my table. It must have been from a BJP 
supporter. I enquired as to who gave it and I was told 
that one lady gave it. I waS told that it was understood 
that I would be speaking and I should go through It. I 
have gone through It. 

SHRIMATI MARGARET ALVA (Canara): Why only 
ladies? 

SHRI SONTOSH MOHAN DEV: You also gave it. I 
do not know why a lady gave it to me . ... {Interruptions) 
I want to read it for the benefit of the House. Hon. 
Minister Shri Jaitley was saying yesterday that if we are 
late by one day, we might miss something. Sometimes 
you are right. I am reading this news item: 

"A Group of Eight (G8) Conference on cybercrime 
opened here on Monday (that is in Paris) to wamings 
from French leaders that the phenomenon could not 
be fought by the Intemet industry alone, but needed 
the help of Governments and police forces. Touching 
a sensitive nerve, French Prime Minister Lionel Jospin 
and Interior Minister Jean Pierre Chevenement 
declared that vandalism and crime on the Internet 
could not be tackled only by self-regulation, as many 
people in the industry contended. 

'New forms of crime are developing, sometimes 
helped by the technical characteristics and woridwise 
dimensions of the net' Jospln said in a message to 
the Conference. 'They call for a mobilisation and 
collective response on a global scale. This is first 
and foremost responsibility for public authorities in 
each country,'" 

You are going into that global scale. 

Lastly, I want to say that my late lamented leader 
ShriRajiv Gandhi, who brought me to this position, W~II 
bless you from heaven today for passing this Bill. ThiS 
was his dream. 

[T rans/ation J 

SHRI C.N. SINGH (Machhli Shahar): I thank you for 
having given me time to speak. Sir, through y~ I want 
to give some suggestions to the Hon. Mlnrster. It 18 totally 
wrong to say that our country has emerged as a super 
power in the field of Information Technology, I do not 

agree that a very good thing is being done by introducing 
this Bill. 

Sir, more than 99 percent of the people of India do 
not know any1hlng about computers. There is no 
arrangement for teaching even "a, b or c (Ka, Kha, Ga)" 
In our villages, there are no achool buildings and no 
teacher to teach. There is no school or college In our 
area in a stretch of five to six kilometers. The foremost 
requirement before us is that we should provide them 
with computer knowledge from the Point of View of 
education. If the Government had given stress on 
providing information regarding software, intemet etc. 
through computers in every college then it would have 
been better. It is not a big achievement of the Government 
to have introduced this Bill so eariy. I would suggest that 
this Bill may be kept pending till the next sesaion, and 
may be thoroughly discussed. This Bill does not seem to 
give any benefit to the common people. The provision in 
this Bill is that if any vulgar thing is displayed in the 
computers, then an officer of the rank of Deputy S.P. 
would intervene and take action In the matter and would 
be empowered to arrest the guilty person without any 
warrant. What I want to say is that all Laws are being 
violated in every way. Govemment has failed on every 
front. We are not going to achieve an)'lhlng with the 
introduction of this Bill. I would suggest that we may not 
act In haste in this matter. Infact, we as yet, do not 
know as to what is the population of our country, 
Govemment does not have a full record of It, we do not 
have a record of the number of children in our villages. 
I think our population is above one hundred fifty crores. 
Therefore, we may not bring this Bill in haste. Govemment 
should reconsider it. I am of the opinion that some time 
should be given to the members of the ruling party as 
well as opposition for making deliberations and common 
people should also have some knowledge about It. So 
this Bill may be introduced after proper discussion on 
these aspects. 

SHRI BAL KRISHNA CHAUHAN (Gholi): Mr. 
Speeker. Sir, I extend my thanks to you for having given 
me time to speak on Information Technology Bill. Today 
it is, no doubt required on global basis, but it is being 
introduced in haste. This Ministry has been constituted in 
1999 only. I agree that whatever dealings and transactioin 
we are doing today, if it is done through the technology, 
then we would stand at par with the developed countreis 
as well as developed technology of the worid. But this 
subject is very wide ranging and technical. The Bill that 
has been introduced deals with two things. Some of the 
things are related to the Commerce viz. software, 
hardware, sale and purchase. The other part deals with 
service provided through technology viz. sale-purchase 
or working of Computer In the office. But common people 
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of our country are still illiterate. Despite adUH-education 
and formal-education, there are people who do not 
recognize even the alphabeta. So, such people would 
not be able to understand the digital language. I IeeI that 
the Bill which this Govemment Is Introducing In haste, is 
a result of the commitment made under World Trade 
Organisation. or under' the pressure of multi-national 
companies and at the instance of technocrats and 
bureaucracy. The suggestions of Standing Committee 
about registration of Cyber Cafe and Website have also 
been negated. So. the request 01 hon. Members that 
time may be given to deliberate upon this Is perfectly 
right and even I also feel that this Is an intricate matter 
and many acts viz. Indian Evidence Act, Indian Reserve 
Bank Act and Evidence Act from the Bankers Books are 
involved in it. I feel that all the four acts invo~ in it 
would be affected with the entire transaction of business 
going on' in the country, because computer would enter 
into all the subjects. whether it is consolidation of holdings. 
or court matters. or office. or banks etc. We are observing 
in the Parliamentary Proceedings also that counting 
through this process will take place speedily as compared 
to the slip system. But common man is not going to get 
anything out of this. Only those multinational companies 
in our country. would be benefited which are doing their 
business through Internet in other foreign countries. 
Ministry of Informetion and Technology has decided that 
there would be no duty on the export of software and 
hardware. Such a ground has been prepared to benefit 
the multi-national companies. Labour Is too cheap in India. 
Foreigners and foreign companies are making profits by 
manufacturing software and hardware in India and 
exporting it to other countries, then they will transfer this 
profit to their respective countries. Our country is not at 
all going to benefit anything out of this. So. the House. 
the Citizens of this country and Joumalists should get an 
opportunity to think over this. With these words. I extend 
my thanks to you. 

{English} 

SHRI V. VETRISELVAN (Krishnaglri): Hon. Speaker, 
Sir, on behaH of DMK Party. I support the Infonnation 
Technology Bill. 

Sir. there are a number of instances of hacking into 
the websites, sending hate mail. etc. This is a disturbing 
factor and is a cause for much worry and anxiety. This 
Bill will enable the law-enforcement authorities to punish 
hackers and hate mall senders. With the Implementation 
of Sankhya Vahini project. we are expected to have a 
high-speed data network. So. it is fit and proper that we 
pass this Bill at· the earliest. 

Sir, I understand that there are only a handful of 
countries which have enacted cyber laws. The U.N. was 
the first to adopt a model law on electronic commerce. 
With the passsge of this I.T. Bill, we would join this elite 
club of countries which have passed cyber laws. 

At present, in the e-Commerce, there is no provision 
to give legal recognition for electronic transactions and 
other matters relating to that. This Bill proposes to give 
legal sanctity to digital signatures, a major requirement 
for e-Commerce. by recognising certHying authorities to 
authenticate e-Signatures and other electronic transactions. 

While encouraging e-Commemce. this Bnl. as I slated 
earlier. provides for punishment to those people who 
spread computer virus. Sir, the e-Mail "I Love You· has 
caused huge losses, which were running into thousands 
of croreS, to the IT world. At present, there Is no law in 
Philippines to tackie this kind of wrong-doing. Clause 65A 
of the proposed Bill will take care of all these kinds of 
misdees. This Bill, if enacted, will become a deterrent 
against those people. 

MR. SPEAKER: Shri Vetriselvan, is it your maiden 
speeph? 

SHRI V. VETRISELVAN: Yes, Sir. 

Rightly, this Bill prescribes a sentence of three years 
and a penalty up to two lakh rupees for people tampering 
with somebody else's computer source code; and for 
transmitting obscene information, the punishment proposed 
is five years imprisonment and a line 01 one lakh rupees. 
This is a welcome feature of this Bill. 

The Bill prescribes selting up a Cyber Regulation 
Appellate Tribunal to try computer-related crimes and 
violation of the I.T. Act. 

Sir, the accused need not go to the Civil Courts for 
claiming compensation. That is also a good feature of 
the Bill. 

Sir, I am a Member of the 'Standlng Committee on 
Science and Technology. I am happy to lind that most of 
the amendments suggested by the Committee have been 
accepted by the Govemment. I am also happy to hear 
that the Govemment has decided to drop the controversial 
clause 79 of the Information Technology Bill. 

Sir, I would like to draw the attention of the 
Govemment and state that the Bill has come at a time 
when India is marching ahead'to become the super power 
in the area of Information Technology. The present 
eoItware exports from the country are atOund four billion 
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dollars and we wish to achieve exporta of 50 blUion doIars 
by the year 2008. Such a legislation would go a long 
way and help in achieving our objectives and targets. 

MR. SPEAKER: Shri Selvan, you should leave 
something for the hon. Minister to reply also. 

SHRI V. VETRISELVAN: Sir, before I conclude 
would like to submit that one of the welcome features of 
the Bill is that It provides for electronic govemance. The 
scheme of the Bill is divided into various chapters. 
Electronic governance iii necessary before electronic 
commerce can flourish. This chapter enables the 
Government departments to accept applications and 
records in the electronic form. This would go a long way 
in ushering in a paperless society. 

Sir, with these words, I supporl this Bill. 

MR. SPEAKER: Shri P.C. Thomas. He is the last 
speaker. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, I always 
have the opportunity to be the last speaker in any 
discussion! 

SHRI E.M. SUDARSANA NATCHIAPPAN 
(Sivaganga): Sir, I am also a Member of the Standing 
Committee on Science and Technology. I may also be 
given an opportunity to speak. 

MR. SPEAKER: Most of the recommendations of the 
Committee have been accepted by the Govemment. 

SHRI P.C. THOMAS: Sir, i hope, I am not the last 
speaker. 

MR. SPEAKER: Shri Thomas, you are the last 
speaker. 

SHRI P.C. THOMAS (Muvattu!,uzha): Sir, I would like 
to mention just one or two points. First of all I would like 
to congratulate the Govemment for bringing this Bill. In 
fact, we are sure that .after the passage of this BUI, both 
the Electronic and the computer media would be much 
more acceptable to the business world as well as to the 
Govemment of this country. The Bill, though drafted with 
care has not been able to take Into account all the 
aspects which the people normally come across while 
using the computers for purposes of e-Commerce and 
e-Governance. 

Sir, now in regard to Chapter II where the concept 
of 'digital signature' has been defined as also the effect 
of 'digltaisignature' has been given, I feel, the lICope of 

this definition has to be extended further. That is becaUM 
digital signature Is an encrypted form of a mathematical 
compressed massage. This mathematlcaly cQl'l1)reued 
message that Is encrypted Is being operated by a public 
as well as a private key by the originator. If the public 
key Is made available and Is used, then we get the 
identity of the author, the originator; that II the authenttclly 
of the material contained. But I feel, though the 
authenticity of the originator, the Identity of the originator 
is clear, yet when the meeaage Is de-encrypted, though 
it is available mathematlca!ly, It has to be made available 
in a common language. To that extent It Is not given In 
chapter II where this aspect has been attempted. A fairly 
better definition, a better explanation may be neceuary 
for chapter II where this concept of digital signature Is 
being dealt with. 

With regard to the identity of originator, the definition 
as well as the explanation Is good enough. Integrity of 
the message also has to be so confirmed. Therefore, the 
hash resun, which produces the original rnH8age when 
the hash function Is executed, Is to be explained more In 
Chapter II. 

With regard to encryption, It Is felt that the Bill is 
slient about the requirement of guar."tee on paqonaI 
financial tranaactlons like credit card tr8/1l8ct1ona. The 
credit card number should not at all be open to hacking. 
It should not be available for any type of hacking. More 
detailed guidelines are necessary in this regard. I am not 
sure whether the ruIeII would provide further expl."atton 
in this regard, and will be wider In scope. 

Another point on which the Government hu not given 
clear guidelines is the way In which pennlulon can be 
obtained for stronger encryption. On normal 40 bit 
encryption there is no necessity for further guidelines. 
But, for harsher and heavier things, more guidelines may 
be necessary In the Act. 

This Bill had been discussed in the Standing 
Committee. A lot of suggestions had come from the 
Committee and they had been considered. Of course, 
one or two of those suggestioni had not been accepted. 
If the Bill is circulated for further scrutiny eYen at this 
stage, it can be made more effective and we would M 
able to do more juatlce to this vary Innovative effort that 
has been taken by the Parliament. 

{Translation} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Mr. Speaker, Sir, first of all 
I am thankful to the entire House for the House welcomed 
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the very first bill of 21 st century. It is a fact that I have 
made a haste in introducing the bill. I do not deny this 
charge. II the bill passes by your goodwill It will be my 
first bill, therefore parents naturally got to be in a little 
haste for the first issue. Therefore, I requst you to take 
this haste, if any, in this perspective. Sometimes when 
we use the term 'haste' It becomes difficult to explain. If 
the Government do not bring the bill in time then it is 
said that you have delayed It, were you sleeping. And if 
the bill Is introduced slightly before time, then It Is said 
that what is the hurry. Therefore, I was thinking whether 
there was a hurry or not. When Einstein Invented the 
principle of relativity, he was teaching to the students 
that what Is relativity, what is time and apace, the children 
said that they are not able to understand and requested 
to teach by giving examples. Then he gave an example-
suppose you are waiting for your beloved, and if she 
comes two minutes late, you would say oh, you came 80 
late and after Sitting with you for two hours when she 
wants to go, then you would say that just now you have 
come and why you are In a hurry since you took so 
much time to come. And you are going so soon. It is 
Einstein's principle of relativity, and I am stuck in it. 
Therefore, I said that I beg you pardon, if anyone fells 
that I hurriedly did it. I did not have to impose this on 
the country. Shri Santosh ji has rightly said that we have 
such a law which will be a law for 21st centrury and a 
message will go to the whole world that we are enacting 
a law by quarrelling with each other and after so much 
dispute. I do not think It was good message. But today 
we are sending a good message that we all together, 
unitedly are passing this law. It is not a last word of this 
law. II we find any shortcoming, we would amend it and 
improve upon. There will not be any difficulty in it. 
Therefore. I am thankful to all of you. 

{English] 

Sir. my real problem IS that I am neither a technocrat 
nor a lawyer. Half of the legislatioin talks about the 
technology and the other half tslks about the law. I am 
expert of neither this nor that. 

{Translation] 

As usual, yesterday Shri Shivraj Ji started this debate 
and he maintained the standard of debate very high. At 
times. I felt that later speakers were finding it very difficult 
even to touch him. Therefore. I was not as sure to how 
to reply these all legal aspects. Therefore. acting as a 
common client. I too thought when India's one of the 
best lawyer is with us who is ready to plead for me 
without charging any fee. Hence I requested Shri Arun 
Jaltley to come and answer these querries. Because, I 
thought I will commit more mistakes in place of replying 

and the judgement will of course go against me. Arun 
touched upon every aspect which I would not like to 
reapeat. It seems that. 

{Eng/ish] 

He was probably the last speaker. Yesterday, and 
the way In which he argued, I think, today's changed 
atmosphere of my judgea or juries shows that he was 
quite succeasful in convincing all of us. 

{Translation] 

There has not been a grave mistake. Even small 
shortcoming has not been left. There are one or two 
small things. which I would like to repeat. 

One thing appeared in the newspapers as a serious 
dispute that we are bringing In clause 73 and 73 B. 
Under the clauses the registration of Website Portal in 
necessary or we are compelling the police to note down 
everything in Cyber Cafe. The reality is that this was not 
in our bill. If you read the original bill. 

(English] 

Clause 73(aj and 73(b) which were much talked and 
criticised In the media were never part of this originsl 
Bill. Now, it was a suggestion by the Standing Committee 
and all of us are human beings in the Parliament, and 
same is the case with the Standing Committee. They 
made 36 suggestions, out of which we accapted 34. That 
means, their score of accepting was to the tune of over 
90 per cent. So. they did an excellent job. 

SHRI RUPCHAND PAL (Hoogly): But it may not be 
80 in respect of other Standing Committees. 

SHRI PRAMOD MAHAJAN: Let us see. I do not 
want to comment on that. I can only say that as far as 
the legislation is concerned, I am giving the second Bill 
which was passed by the Lok Sabha. In the Semi 
Conductor Lay Out DeSign Bill. I have accapled all the 
suggestions made by the Standing Committee in IOto. 
So, it is not true that we do not accept the 
recommendations made by the Standing Committees. And, 
I am sure. in the future also, barring one or two cases 
where the Government may have different view points, 
most of the suggestions made by the Standing 
Committees on legislation should be treated with respect. 
and wherever the Government agrees, it should be 
accepted. You cannot expect lhat it should be accepted 
cent per cent. Then, the laws will be decided In the 
Standing Committees and not in Parllamant. So, there 
can be a little difference of opinion. 
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I was saying that it was not the part of my Bill for 
which I am criticised. The Standing Committee brought it. 
They have the right to bring it. They have studied and 
they thought it was a right thing. So, they brought It. 
Now what happened to this? On Tuesday, we had the 
Cabinet meeting which did nof accept Clauses 73(a) and 
73(b). I read in the newspapers today that the 
Govemment changed their mind because they read a 
criticism on Sunday moming in the newspapers. I really 
do not understand that. It is because on Friday when we 
went to hon. President to get his sanction to amendmenta, 
Clauses 73(a) and 73(b) were not at all there. So, the 
atmosphere became a commotion for no reason because 
the Press thought that we were accepting It. So, many 
of my friends sitting here thought that we were accepting 
something which is draconian in nature which we never 
accepted in the Cabinet. It was never circulated to the 
Parliament. We are not withdrawing the amendments 
because we never circulated to you. And we never 
accepted them. So, this is the first point which I would 
like to make it very clear. 

Now about clause 79 

[Translation] 

Sir. I have not stood up to favour the police. In fact. 
we people have faced wrath of police torture more than 
l'1e people sitting on front benches. They were in power 
for 45-47 years. Police used to salute them. beat us with 
lath is. It is true that wherever the police force is given 
more rights. they have misused them more. And if the 
police misuses Cyber Cafe. I would not like even that. 
Therefore. I am not telling that the police is very good. 
and will not do nay wrong. Whereas I want to go even 
further and say that Standing Committee has pointed out 
two things. perhaps you may not have read them sinc!! 
you hae received the report late. But I have read entire 
report. 

[English) 

The entire police force has to be made computer 
savvy. They were not only talking about DSP's but even 
down the line. When I say the electronic complaint will 
be allowed in a police station, unless the Constable is 
able to retrieve what has been the complaint. you cannot 
send from this end and nobdoy is getting from that end. 

[Translation) 

If I write my complaint to the police station and if 
constable is illiterate who has no knowledge of computer 
and is unable to read my complaint. then what is the 
use of it. 

(English) 

To treat cyber crimes, the committee hu suggested 
that there should be a special Task Force within police 
who should know what kind of crime It is. 

[Translation) 

What does the police do now. When they com .. to 
know something In computer, they take out the flopy and 
make a hole in It and hang it with a rope. Whenever 
they receive any papar from somewhere they make a 
hole in one comer of paper and lie It up with a rope and 
hang it. When police finds a rHle or a lathl police does 
the same thing to produce It in the court as an evidence 
at the appropriate time. But no sooner a hole is made In 
the lIopy everything will be washed out. But police do 
not know this thing. Thereftlre, we have mentioned that 
the police will be trained. In addition, we have one more 
problem. 

[English) 

Crime Is a crime. Now to deal with crime, II a. of ua 
think that in deaHng with crime. we should not give the 
right to police officer to raid without a search warrant. 
then why do you brtng my poor Technology Bill which 
has come for the first lime? This right has been given to 
the police in half a dozen laws. 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkll): You 
please refer to Caluse 79 sub-clause (2) where you have 
slated that if a person is arrested by any officer, he 
must be produced before an officer In charge of a police 
sta1ion. That must be Head Constable. So, the person is 
produced before Head Constable. It is put In Clauae 79 
sub-clause (2). 

[Translation} 

Sir. I was saying that If the House, and the entire 
country feels improper 01 police going for arraat without 
permission and only on suspicion of presence of an 
accussed at any place then we should remove the 
provisions from all laws right from Cr. P.C. to information 
technology in the next seSSion. Then I think it would be 
appropriate. Satyavrat ji is saying that it would not be 
appropriate. 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): I have 
said it eartler also and I am saying It again forcefully that 
it should be removed as It would not be appropri8le at 
all. But there should be a rider that In cue of emergency 
the police should have the powers to aearch without 
warrant and make arre.t. But where ther. I. no 
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emergency this should not be resorted to. Restrictions 
should be imposed In such cases. 

SHRI PRAMOD MAHAJAN: I agree with you cent 
percent. There are no two opinions that when there is 
no such suspicion then police should not enter the 
premises. I do not want to side with the police but at the 
same time I also do not want to do Injustice to them. 
According to the provisions of criminal procedure code 
even today we can raid anybody's house dally In the 
momlng if we want. But we do not do that. Sometimes 
raid is wrong but the truth Is that 

[English} 

they are not using the law. 

{Trans/.tlon} 

Under the provisions of FERA, a D.S.P. can go to 
the house of any industrialist. He can not go to the 
houses cl 100 industrialists daily. But if he goes, it is 
wrong. II he commits a wrong, puniahmant should be 
awarded to him. But if we taka away this power then 
there would be a big obstacle for us. Therefore I do not 
want that such type 01 power should be given to him. II 
Crime is about recovery of stolen goods a constable can 
go, but if someone commits a crime in computer then 
nobody will go because the industry belongs to big people. 
II we are to make a law that we are not to go to 
investigate the crime. 

[English} 

There is the Cr. P.C. lor the poor citizens but the 
cyber savvy people do not have a law. 

[Translation} 

Seizure will not be done there by anyone. It should 
be expected that the police will not commit any wrong 
thing In such cases. But if someone commits crime, It Is 
lor him to worry. Those who are doing good work should 
not be worried. Entire industry is worried. 

SHRI RUPCHAND PAL (Hoogly): There Is 
apprehension that It might be misused. 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): I agree. I could have then 
said, why does the Government 01 West Bengal not 
amend the Cr.P.C. and withdraw this right? 

[Translation) 

SHRI RLJPCHAND PAL: Discussion has taken place 
many times about how the provisions of TADA and FERA 
were misused. Shri Santosh Mohan Dev was just telling 
as to how It was misused in his case. 

SHRI PRAMOD MAHAJAN: That is a separate issue 
Santosh ji will not say that TADA and FERA were 
misused, be<'.ause when MISA weB misused, I was with 
you In Jail for 16 months, therefore I alllO have had the 
experience of misuse of provisions which you have. 

SHRI SUDIP BANDYOPADHYAY (Calcutta North 
Weet): Who told you that he was in jail. C.P.M. leader 
never went to jall. .. (lntenuptlonsJThls should be listened. 

SHRI RUPCHAND PAL: I take the responsibility lor 
increasing his knowledge of history •.. (lnterruptions) 

SHRI SUDIP BANDYOPADHYAY: India has bean 
betrayed lor the last 42 years ... (lnlerruptions) 

SHRI RUPCHAND PAL: They do not 
know ... (Interruptions) 

SHRI SUDIP BANDYOPADHYAY: They took the side 
01 British Govemment in 1942 ..• (lntenuptlons). This is not 
true freedom. They gave a slogan ... (lnlenuptions) What 
would they have worth teaching ... (lnterruptions) 

[English} 

SHRI PRAMOD MAHAJAN: I am now coming to my 
final point on Clause 79. 

It is a very simple Clause. If a make a mistake, 
Shri Arun Jaitley is here on this side and Shri Shivraj 
Patil is there on that side to correct me. I have said 
here, notwithstanding anything contained In the Criminal 
Code of Procedure, a DSP-Ievel officer would go.' 
Suppose the House in its wisdom said that we want to 
delete Clause 79, it would create more problems than 
soMng them because then the Cr.P.C. would become 
applicable to cyber crimea and today if I want to send a 
DSP tomorrow, a constable would be going. So, ~ is not 
in our wisdom to withdraw Clause 79 and take it down 
to the level of a constable. That is why I said, 
'notwithstanding anything contained in Cr.P.C. 

{Translation] 

I think after this also if House W81 lis to delete then 
it is the will 01 House. 
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[English] 

SHRI RUPCHAND PAL (HoogIy): Yesterday, when I 
was epeaklng, the lion. Minister intervened and gave a 
wrong impnl88ion about SectIon 165. Section 165 relates 
to search warrant and not arrest. Now, he is trying to 
equate Clause 79 with Section 165. 

THE MINISTER OF STATE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING AND MINISTER 
OF STATE OF THE DEPARTMENT OF DISINVESTMENT 
(SHRI ARUN JAITLEY): Let me clarify it, Sir, since this 
point has been made. He may kindly read Section 41 
also. If he reads the two together, it would mean, arrest 
and search warrant. 

SHRI RUPCHAND PAL: The again, there is Section 
41; there Is Section 55(2); and there Is Section 165. 

SHRI ARUN JAITLEY: Section 41 deals with arrest; 
Section 165 deals with 1Iearch warrant. Now, this provision 
jaals with both. 

SHRI RUPCHAND PAL: But when he intervened, he 
equated Section 165 with Clause 79. He was misleading 
the House. It has nothing to do with arrest. 

MR. SPEAKER: Let the Minister complete, please. 

[Translation] 

SHRI PRAMOD MAHAJAN: Ultimately there is a 
minor issue in this law. Someone asked whether this Is 
a comprehensive law. I say that there Is no drafting in 
wortd which can take the shape of comprehensive law. 
It becomes neceasary to amend every draft at one time 
or the other. I can say this much only on behalf of my 
Ministry and the Govemment that sincere efforts were 
made to make this law as far as possible a 
comprehensive law. In future if a lacunae is detected 
and if we want to, then we can amend it. But I see no 
problem in It presently. Shri Rupchand Pal has moved a 
special amendment and rightly said. This matter also came 
before Joint Parllamentery Committee. It Is about clause 
78. He said about the Copyright Act. 

[English] 

It says: 

"Network service provider shall be liable for any 
offence committed under section 51 of the Copyright 
Act, 1957." 

[Translation] 

Arst I would like to say thet clause 78 does not come 
under its scope because ct.auee 78 Is a clarification 
Clause 78, which ia connected with pornography, clause 
clarlfias thia much only thai if any person is misusing hie 
computer, but Intemet Service provider is not aware of it, 
then Internat service Provider should not be punished for 
the crime committed by that person. 

In this regard, I would like to give an example. 
Mahanagar Telephone Nigam Umlted provides telephone 
to us. A person commits crime by talking to other person 
on phone about which Mahanagar Telephone Nigam 
Umited is not aware. 

[Eng/ish} 

MTNL Is a service provider; you cannot hit the service 
provider. We cannot ask the service provider how It could 
provide such a service where people talk to each other 
and commit a crime. It cannot be done. 

If I have this kind of a law, then nobody will come 
forward to become an Intemet service provider. If we do 
not have Internet service provider, we do not have 
Internet. ... (Interruptions) Please have patience for a 
minute. I am coming to it. 

Now, the Music Association people ask what will 
happen if somebody is using ils music cassette. It is an 
infringement of copyright. Copyright Act is there to take 
care of it. The Internet service provider should not be 
punished for that, under this Bill. The Copyright Act exists; 
we have not repealed the Copyright Act. 

If somebody is misusing the computer and using 
somebody else's copyright, then there is s remedy in the 
law. ... (Interruptions) 

SHRI RUPCHAND PAL: It is not the situation. 
... (Interruptions) 

MR. SPEAKER: Please allow him to colmplete his 
reply. 

SHRI RUPCHAND PAL: Sir, I am not opposing it. 
There is a memorandum from All India Music Association . 
... (Interruptlons) 

SHRI PRAMOD MAHAJAN: I have not completed 
thle point. Please wait for a couple of minutes. 

The first thing is that if I include this suggestion in 
this Bill, I will make this law more draconian. If somebody 
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is committing a crime under Copyright Act, using 
somebody else's CD C8&88tte and if I punish the Intamet 
service provider for that, I will be making it more 
draconian. 

18.00 hr •• 

At the same time, I have taken note of your criticism. 
I would like t~. say that the Bill which we have brought 
before the Hause basically deals with Indian Evidence 
Act, Bankers Evidence Act, RBI and IPC. We have kept 
out the general clauses because It was never amended. 
We have not touched the Cr.P.C. because we are making 
similar provisions here. We are going to the core 01 the 
law making as far as the fourth generation communication 
is concemed. But this is not an end. As a follow up, we 
have to bring Copyright Act in the digital crime, and we 
have to amend the Customs Act, Excise Act, Sales Tax 
etc. 

In the name of making a comprehanslve Bill I cannot 
bring a Bill which will cover all the aspects of the fourth 
generation. So, your criticlsrn..ll well taken. The remedy 
which the hon. Member has "IUfJgested has been rejected 
by the Standing Committee also. The representation of 
the music companies was sent to the Standing Committee 
also and they have rejected it. In the end I want to 
make two-three points in brief. I am sorry for that. 

(English] 

I am sorry to say that in our enthusiasm to deal with 
crime, we have forgotten the basic features of this BIH. 
Nobody discussed e-Govemance, and nobody discussed 
a-Commerce. 

{Translation} 

I will not speak at length. About this I would only 
like to say this much as to what do people expect from 
any Govemment. Whichever party may be in power 
people want that Govemment to be honest and take 
decisions at the earliest. .. (lnterruptions) 

[Eng/ish] 

MR. SPEAKER: Shri Varkela Radhakrishnan, let the 
Minister complete his reply, after that you can ask for 
your clarifications. 

SHRI PRAMOD MAHAJAN: I would like to make only 
two small comments. Though the point 'clicks vs. bricks' 
raised by Shri Rupchand Pal does not come the 
purview of this Bill, I would like to say that e Into 
knowledge-based economy does not mean t' of 

the older economy. If we want to do e-Commerce, we 
have to have power, good roads, airports, telecom, 
engineering etc., etc. IT needs a large support baae. But 
this Is not the leaue to be dealt with at thIa juncture. 
Some hon. member said that In the world average, our 
intemet connection accounts for only 0.1 per cent. In 
telephorie it is only 2.6 per cant. As far as television 
goes, It is 30 per cant. But in two or three years from 
now, when television, telephone and computer will be 
connected to one wire, the penetration rate would be 35 
per cent. This percentage may be much less than that of 
Sweden and the U,S. But 35 per cant out of one bUlion 
accounts for 35 crores which Is more than the entire 
population of the U.S. 

{Translation} 

sHRI RAMDAS ATHAWALE (Pandherpur): Discussion 
should take place about Newspaper 
Publication ... (lnterruptions) Discussion should take place 
on the Issue of eradication of poverty. 

SHRI PRAMOD MAHAJAN: Discussion should take 
place on this ... (Interruptions) 

{Eng/ish] 

I would like to refer to the point which Shri Ramdas 
Athawale has made. We may have taken the point that 
he has made very jokingly. Digital device in this country 
is the biggest and the largest one. Today, though we 
say that in the field of IT we are likely to rule the world, 
but IT is limited to a few cities or a few States. Our 
mission is to take IT to the masses. We have to take IT 
from South North and from West to Eest. We have to 
take IT from English language to the Indian languages. 
We have to take IT in the fields of health, education and 
govemance. If we do that, I am sure from-10 years now 
we will not only rule the world in IT - for me Whether 
we rule the world in IT or not Is not my primary objective, 
It Is a secondary thing - but we will be able to serve 
one billion population of this country in a much much 
better way. This Is a very amall step in that direction. 
With these words I request the House to pass this Bill 
unanimously. . 

MR. SPEAKER: Shri Radhakrishnan, are you moving 
your amendment No. 361 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkll): I 
beg to move: 

"That the Bill be circulated for the purpose of eliciting 
opinion thereon by the 18th August, 2000." 
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MR. SPEAKER: I ahal now put amendment No. 36 
moved by Shri Varkala Radhakrishnan to the motion for 
consideration, to the vote of the House. 

The amendment no. 36 was put and negatived. 

MR. SPEAKER: The question is: 

"That the Bill to provide legal recognition for 
transaction carried out by means of electronic data 
interchange and other means of electronic 
communication, commonly referred to as "electronic 
commerce", which involve the use of alternatives to 
paper-based methods of communication and storege 
of information, to facilitate electronic filing of 
documents with the Govemment agencies and further 
to amend the Indian Penal Code, the Indian Evidence 
Act, 1872, the Banker's Book Evidence Act, 1891 
and the Reserve Bank of India Act, 1934 and for 
matters connected therewith or incidental thereto, be 
taken into consideration." 

The motion was adopted. 

MR. SPEAKER: The House shall now take up clause-
by-clause consideration of the Bill. 

Clauss 2-Dsfinition 

MR. SPEAKER: There are Govemment Amendments 
to Clause 2. 

Amendments made: 

page 3,-

line 31 for "computer memory", substitute "computer 
memory, micro film, computer generated micro fiche". (3) 

page 3,-

after line 32, insert 

'(raj "Electronic Gazette" means Official Gazette 
published In the elaclronIc form'; (4) 

Page 3,-

line '34, for "electronic form", substitute "electronic form 
or micro film or computer generated micro fiche"; (5) 

page 3,-

line 38, for "sound", 

substitute "sound voice"; (6) 

page 3,-

line 39, for "database", 

substitute "databases or micro film or computer 
generated micro fiche"; (7) 

page 4, line 18, for "intl'Ulion" subcsltfute "unauthorised 
access"; (8) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 2, as amended, stand part of the Bill. 

The motion was adopted. 

Clause 2, as amended, was addeo to the Bi/l. 

Clauses 3 to 7 were added to the Bill. 

Clause 8 Publication 01 rules, regulation etc. in 
Electronic Gazette. 

MR. SPEAKER: There are Govemment Amendments 
to clause 8. 

Amendments made: 

page 6, line 21, for "Official Gazette In the electronic 
form", substitute "Official Gazette or Electronic Gazette"; 
(9) 

page 6,-

for lines 22 to 24 subtJtitute. 

"Provided that where any rule. regulation. order, bye-
law. notification or any other metter Is published in 
the OffIcial Gazettee or Electronic Gazette, the date 
of publication shall be deemed to be the date of the 
Gazette which was first published In any form". (10) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 8, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 8, as amended. was added to the BIll. 

Clauses 9 to 11 were added to the BIll. 
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Clausa 12 Acknowledgement of Receipt. 

MR. SPEAKER: There Is a Govemment Amendment 
to clause 12. 

Amendment made: 

Page 7, lines 1 and 2, for "addressee that the 
acknowledgement" substitute "addressee that the 
acknowledgement of receipt of electronic record". (11) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 12, as amended, stand part of the BilL" 

The motion was adopted. 

Clause 12, as amended, was added to the Bill. 

Clauses 13 to 16 were added to the Bill. 

Clause 17 Appointment of Controller and other officers 

Amendment made: 

Page 8, for lines 36 to 38, substitute, 

"(3A) The qualifications, experience and tenns and 
conditions of service of Controller, Deputy Controllers and 
Assistant Controllers shall be such u may be prescribed 
by the Central Govemment. 

"(4) The Head Office and Branch OffICe of the office 
of the Controller shall be at such places as the Central 
Govemment may specify, and these may be established 
at such places as the Central Govemment may think fit"; 
(12) 

(Shri Prarnod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 17, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 17. as amended, was added to the Bill. 

Clause 18 Functions of Controller. 

Amendment made: 

Page 8. after Une 41 insert, 

"tab) certifying public keys of the Certifying 
Authrorltlea": (13) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question Is: 

"That clause 18, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 1 B, as emended, was added to the Bill. 

Clauses 19 to 22.were added to the Bill. 

Clause 23 Renewal of Licence 

Amendment made: 

Page 10, omit lines 20 to 22. (14) 

(Shrl Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 23, as amended, stand part of the Bill." 

The mqtion was adopted. 

Clause 23, as amended, was added to the BIll. 

Clauses 24 and 25 were added to the BIH. 

Clause 26 Notice of Suspension or revocatton of 
licence 

Amendment made: 

Page 11, after line 7, Insert, 

"Provided that the databue containing the notice of 
such suspension or revocation. u the case may be. 
shall be made available through a web site which 
shall be accessible round the clock: 

Provided further that the Controller may, if he 
considers necessary, publlcise the contents of 
databue in such electronic or other media, as he 
may consider appropriate."; (16) 

(Shrl Pramod Mahajan) 
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MR. SPEAKER: The qUMtlon Is: 

"That cIauee 28, .. amellded, stand part of the Bill." 

The motion wae adopted. 

Clause 26, .. amended, was added to the Bill. 

Clauses 27 to 32 wel8 added to the Bill. 

Clause 33 Surrender of Licence 

'mendment made: 

Page 11. after line 41, inselt 

"(2) Where any certHying authority fails to surrender 
a licence under sub-section (1), the person in whose 
favour a lincance is issued, shell be guilty of an 
offence and shall be punished with imprisonment 
which may extend upto six months or a line which 
may extend upto ten thousand rupees or with both". 
(16) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 33, as amended, stand part of the BiU." 

The motion was adopted. 

Clause 33, as amended. was added to the Bill. 

Clauses 34 to 41 were added to the Bill. 

Clause 42 Control of Private Key 

Amendment made: 

Page 14 for line 35 substitute 

"any delay to the CertHying Authority in such manner 
as may be specllled by the regulations. 

Explanation.-For removal of doubts, it is hereby 
declared that the subscriber shall be liable till he 
has Informed the Certlfyi~ Authority that the private 
key has been compromised." (17) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 42, as amended. stand part of the 
Bill." 

The motion was adopted. 

Clause 42, as amended, was added to the Bill. 

Clause 43 Penalty for damage to computer. 
computer system etc. 

Amendment made: 

Page 15, line 18 for'8O 1BkhI" sWfltltute"One cront". 
(18) 

(Shrl PI'MIOd Mahajlln) 

MR. SPEAKER: The question is: 

"That clause 43. as amended, atandl part of the 
BlU: 

The motion w.u adopted. 

Clause 43, as allltlflded, was added to tile BIll. 

Clause 44 was added to the Bill. 

Clause 45 Residuary Pendally 

Page 18, line 7, for "contravention", sut.titute 

"contravention or a penalty not exceeding twenty-live 
thousand rupees" (19) 

(Shrl Pramod Mahajlln) 

MR. SPEAKER: The question Ie: 

"ThaI cIaI.u 45. as amended, stand part of the Bill: 

The motion was adopted. 

Clause 45, .u amended, was added to the Bill. 

Clause 46 Power to adJudicate 

Amendments made: 

Page 16, line 16. for "suCh penalty" sut.titute "such 
penalty or award such compenaatIon" (20) 

Page 18, for lines 18 and 19, substitute, 

"(3) No person IhaII be appointed as lin adjudication 
officer unIea he poea8II88II such experience In the 
field of Information Technology and legal or judicial 
experience as may be prescribed by the Central 
Govemment". (21) 

(Shri Pramod Mahajan) 
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MR. SPEAKER: The question is: 

"That clause 46, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 46, as amended, was added to the Bill. 

Clauses 47 to 50 wet8 added to the Bill. 

Clause 51 Term of office 

Amendment made: 

Page 17, for lines 6 and 7, substitute, 

"51. The Presiding Officer of a Cyber Appellate 
Tribunal shall hold office for a term of five years 
from the date on which he enters upon his office or 
until he attains the age of sxity five years, whichever 
is earlier." (22) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is, 

"That clause 51, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 51, as amended, w.s added to the Bill. 

Clauses 52 to '56 wet8 added to tile Bill. 

Clause 57 Appeal to Cyber Regulations 
Appellate Tribunal 

Amendments made: 

Page 18,-

line 2, for "an adjudicating officer" substitute 

"Controller or an adjudicating officer" (23) 

Page 18, line 7, lor "the adjudicating officer", 
substitute 

"the Controller or the adjudicating officer" (24) 

Page 18, line 17, for "adjudicating officer", substitute 

"Controller or adjudicating officer" (25) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clauss 57, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 57, as amended, was added to the Bill. 

Clauses 58 to 65 wet8 added to tile Bi/l. 

Motion Re: Suspension of Rule 80 (i) 

SHRI PRAMOD MAHAJAN: I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
the Rules of ProceduI8 and Conduct of Business in 
Lok Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and t8levant tot 
he subject matter of the clause to which it t8lates, in 
Its application to Govemment amendment No. 26 to 
the Information Technology Bill, 1999 and that this 
amendment may be allowed to be moved." 

MR. SPEAKER: The question is: 

"That this House do suspend clause (I) of rule 80 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and t8levant to 
the subject matter of the clause to which it relates, 
In Its application to Govemment amendment No. 26 
to the Information Technology Bill, 1999 and that 
this amendment may be allowed to be moved." 

The motion was adopted. 

New Clause 65A 

Amendment made: 

Page 19, after Une 44, Insert 

. Having with Computer System. 

OSSA. (1) whoever with the Intent to cause or knowing 
that he is likely to cause wrongful loss or damage to 
the public or any person destroys or deletes or alters 
any information residing in a computer resource or 
diminishes its value or utility or affecla it injuriously 
by any means, commits hacking. 

(2) Whoever commits hacking shaD be punished with 
imprisonment upto th~ years, or with fine which may 
extend upto two Iakh rupeae, or with both". (26) 

(Shll Pramoa Mahajan) 
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MR. SPEAKER: The question Is: 

"That new clause 65A be added to the BlH." 

The motion was adopted. 

New clause 65A was added to the BBl. 

Clau.e 66 Publishing 01 infonnation on whlcl; is 
obscene /n electronic from 

Amendments made: 

Page 19, line 49 for "two years", substitute "five 
years" (27) 

Page 19, line 50, for "twenty·flV8 thousands rupees", 
substitute "one lakh rupees" (28) . 

Page 19, for line 52, substitute "to ten years and 
also with fine which may extend to two lakh rupees". 
(29) 

(Shrt Pramod Mahajan) 

MR. SPEAKER: The question Is: 

"That clause 66, 88 amended, stand part of the Bill." 

The motion was adopted. 

Clause 66, as amended, was added to the BII/. 

Clause 67 to n Wet8 added to the Bin. 

Clause 78 Networlc service providers not be liable in 
certain case. 

MR. SPEAKER: Shri Rupchand Pal, are you moving 
amendment No. 38? 

SHRI RUPCHAND PAL (Hoogly): I beg to move: 

Page 21, after line 42, Insert-

"78(2). Notwithstanding anything contained in sub-
section (1), a network service provider shall be liable for 
any offence committed under section 51 of the Copyright 
Act, 1957." (38) 

But in the light 01 the assurance given by the han. 
Minister that a suitable amendment will brought about in 
the Copyright Act, I withdraw my amendment. 

MR. SPEAKER: Is it the pleasure of the House thai 
the amendment moved by Shri Rupchand Pal be 
withdrawn? 

The amenctment was, by leave, wifhdlawn. 

MR. SPEAKER: The question Is: 

"That clause 78 stand part of the BiD." 

The motion ... adopted. 

Clause 78 was added to tile BIll. 

Clause 79 Power of PolIce offfctJr and 0"'" 
officers to ent., .earch etc. 

SHRI RUPCHAND PAL: I beg to move: 

Page 22, Ine 6,-

for "without" 

substitute "WIth appropriate and vancr (39) 

Page 22, after I/ne 11, ;nort -

"(1A) I case of mleuse of power by any police officer 
the concemed police officer shall be punished according 
to the laws of the country." (40) 

I am moving these Ml8ndment1l becauIe the replies 
given by both the MInIsters, the Minister 0' Information 
Technology, Shrl Pramod Mahajan and the intervention 
made by the eminent IawYctr, Shrt Arun J.rtIey, have not 
convinced me because the arnNlla without warrant Is a 
way ... (lnterruplfons) We have the oxperience of FERA 
and TADA .. (lnterruptlona) 

MR. SPEAKER: Shrl Rupchand Pal, you have already 
participated In the dlecuuion. 

SHRI RUPCHAND PAL: My amendment Is, lor\lhe 
word "wIthout", the warda "wiIh appropriate and valla" 
should be substituted. 

MR. SPEAKER: Ars you pressing your amendments? 

SHRI RUPCHAND PAL: I have moved my 
amendments. 

MR. SPEAKER: I shall now put amendmenI8 Nus. 
39 and 40 moved by Shrt Rupchand Pal to the vote of 
the HOUM. 

The amendments Nos. 39 IJIId «J _ put and 
negatived. 
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SHRI RUPCHAND PAL: Sir, what about amendment 
No. 40? I have not spoken on that amendment. 

MR. SPEAKER. You had moved amendment Nos. 
39 and 40. You are not permitted to speak now . 

.. (Interrupttons) 

MR. SPEAKER: The question Is: 

"That clause 79 stand part of the BMI." 

The motion was adopted. 

Clause 79 was added to the Bill. 

Clauses 80 to 85 wer8 added to the Bill. 

Clause 86 Power of Central Govemment 
to make rules 

Amendments made: 

Page 23, line 15, for 'he Official Gazette", substitute 
'he Official Gazette and In the Electronic Gazette"; 
(30) 

Page 23, after line 28, insert, 

"(ea) the qualifications, experience and terms and 
conditions of service of Controller, Deputy Controllers 
and Assistant Controllers under Section 17". (31) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 86, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 86, as amended, was added to the Bill. 

Clause 87 was added to the Bill. 

Clause 88 Power of Controller to make reguletfons 

Amendment made: 

Page 25. after line 8, insert 

'(g) the manner by which the subscriber communicate 
the compromise of private key to the certifying 

. Authority under sub-section (2) of section 42'. (32) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That clause 88, 88 arnendecI, stand part of the BIR." 

The motton was adopted. 

Clause 88, as amended, wu added to the BIll 

Clauses 89 to 93 we,. added to the sm. 

The FitSt Schedula was added to the Bill 

The Second Schedule weB added to the Sill. 

Third Schedule 

Amendmenfs made: 

Page 31,-

line 10, for 'or any other form of electro-magnetic 
storage device", substitute ·or any other form of electro-
magnetic data storage device"; (33) 

Page 31, lines 25 and 26, 

for"conalst of printouts of data storad In an electro-
magnetic data storage device, substitute ·consist of 
printouts of data stored In a floppy, disc, tape or any 
other electro-magnetic data storage device". (34) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That the Third Schedule, as amended, stand part of 
the Bill." 

The motion was adopted. 

The Third Schedule, as BmfIfIded, 
wes added to the Bill. 

The Fourth Schedule .va added to the BIR. 

Clause 1, Short title, extant, commencement and 
application 

Amendment made: 

Page 1, line 13,-

for "1999" sulJIJIttur.-~ (2) 

(Shri Prarnod MIIhIIjan) 
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MR. SPEAKER: The question .: "Ttuit the Bnl further to amend the Salary, Allowancaa 
and Pension of Members of Parliament Act, 1954, 

"That clause 1, as amended, stand part of the Bill." be taken Into consideration," 

The motion w.. adopted. 

Clause " as amended, was added to ttre BIN. 

Enacting Formula 

Amendment made: 

Page 1, line 10,-

for "FIftIeth Year" substitute "Fifty-first Year" (1) 

(Shri Pramod Mahajan) 

MR. SPEAKER: The question is: 

"That the Enacting Formula, as amended, stand part 
of the Bill." 

The motion was adopted. 

The Enacting Fonnu/a, as amended, 
was added to the Bill. 

The Preamble and the Long Tit/e 
were added to the BDl. 

SHRI PRAMOD MAHAJAN: Sir, I beg to move: 

"That the Bill, as amended, be passed.· 

MR. SPEAKER: The question is: 

"That the Bi", as amended, be passed.· 

The motion was adopted. 

11.21 hr •. 

SALARY, ALLOWANCES AND PENSION OF· 
MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I beg to move:· 

~ with the recommendation 01 the President. 

MR. SPEAKER: The question is: 

"Thet the BIA further to amend the Salary, Allowancaa 
and Pension of Members of Parliament Act, 1954, 
be taken into consideration.· 

The motion was adopted. 

MR. SPEAKER: The Houae will now take up clause 
by clause consideration of the Bill. 

"The question is: 

"Thet clauses 2 to 5 .. and part of the BID." 

The motion WM adopted. 

Clauses 2 to 5 ww. added to the Bill. 

C/auae 1, the Enacting Fonnula and lIIe Long T1tIe 
were added to the Bm. 

SHRI PRAMOD MAHAJAN: I beg to move: 

"Thet the Bill be passed." 

MR. SPEAKE~: The question is: 

"That the Bill be passed .• 

The motion was adopted. 

1121. hra. 

LEADERS AND CHIEF WHIPS OF 
RECOGNISED PARTIES AND GROUPS IN 

PARUAMENT (FACILITIES) AMENDMENT B!LL 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I beg to move:· 

"Thet the Bill to amend the Leaders and Chief WhIpe 
of Recogni8ed PartiN and Groups In Parliament 
(Facilltlell) Act, 1998. be taken into consideration." 

• Moved with .. recommendation 01 the PrIIIident. 
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MR. SPEAKER: The question is: 

"That the Bill to amend the Leaders and Chief Whips 
of Recognised Parties and Groups in Parliament 
(Facilities) Act, 1998, be taken into consideration." 

The motion WIIS adopted. 

MR. SPEAKER: The House will now take up clause-
by-clause consideration of the Bill. 

The question is: 

"That clauses 2 to 6 stand part of the Bill." 

The motion WIIS adopted. 

Clauses 2 to 6 we", added to the Bill. 

Clause 1, the Enacting Fonnu/a and the Long TItle 
we", added to the BNI. 

MR. SPEAKER: The Minister may now move that 
the Bill be passed. 

SHRI PRAMOD MAHAJAN: I beg to move: 

"That the Bill be passed." 

MR. SPEAKER: The question Is: 

"That the Bill be passed.· 

The motion WIIS adopted. 

MAnERS UNDER RULE 3n 

16.32 hrs. 

(I) Need for doubling of the rIIl"-Y line b8lwMn 
Udhana and Bhu"WIII. Qularllt 

[T mns/ation] 

SHRI MAN SINH PATEL (Mandvl): Mr. Speaker, Sir, 
Udhana Bhusawal, railway Hne is single railway line and 
there is great potential 01 trallic on this line. This line is 
in tnbal and most backward area. Land 01 people 01 this 
area has been acquired for some projects, due to which 
people have to go to Surat and Bardoll to eam their 
livelihood, but there is no train service In this area In 
morning or evening. Due to this, people have to 

lace many difficulties. Being a tribal area there are no 
other means of transportation. 

Through the House, I request Union Govemment to 
convert single line into double line between Udhana and 
Bhusewal and start E.M.U. train service at this route 
immediately. Till this arrangement is made, a temporary 
train service should be started immediately. 

[English] 

(II) Need to send a fact-finding team to 
NllWl'llngpur. KOrllput and Melkanglrl dlstrlct8 
of Orl ... to ensure that people below the 
poverty !Ine gat the benefit of red card 

SHRI PARSURAM MAJHI (Nowrangpur): Sir, 
Nowrangpur Parliamentary Constituency which covers the 
districts of Nowrangpur, Koraput and Malkanglri is a part 
of the K.B.K. districts of Orissa. It is mostly Inhabited by 
the trlbals. They are very poor people. Govemment of 
India is giving rice to those districts for distribution among 
the B.P.L. (Below Poverty Line) cardholders Including 
trIbBle. As per the decision of the Govemment of India, 
each B.P.L. cardholder family is to get 20 kgs. of rice 
• As. 2/. and Rs. 4/. per month. But, the survey has 
been conducted 'In such 'a manner where rich and 
Influential people are included and thouSands of poor and 
needy tribals are being deprived of getting the benefit 01 
B.P.L. rice supplied by the Govemment of India. It has 
forced them to starve. 

The rural poor will die on account of malnutrition, if 
rice is not supplied to them Immediately. 

Therefore, I request the Union Govemment to send 
a fact·finding mission to Nawrangpur, Koraput and 
Malkanglrl district as eariy as possible and advise the 
State Govemment to make a proper survey again and 
immediate, effective arrangements should be made to 
supply the required rice to the people concemed. 

(III) Need to provide basic amenities to hutment 
dwellers .. tiled on the Government land at 
Kanlur Marg. Mumbal 

SHRI KIRIT SOMAIYA (Mumbai North East): Sir, 
more than 2,500 hutments have settled on the land of 
Salt Department, Ministry of Industry, Govemment of India 
at Kanjur Marg. Mumbai. People are sta~.ng there lor 
more than 25·30 years. The problem of giving them civic 
amenities such as waler, sanitation, electricity etc. still 
exists. A decision is needed to provide all these basic 
amenities from humenitarian angle. I request the Union 
Govemment to come out with their policy decision on 
this issue. 
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(Iv) NMd to provide etoppage of New Deihl-
Mumbel Rajdhanl Expr.u et Vapl 

SHRI DAHYABHAI VALLABHBHAI PATEL (Daman 
and Diu): Sir, I am raising this issue to seek judicious 
favour for the convenience of the travelling public of four 
parliamentary constituencies of Daman & Diu, Dadra and 
Nagar Haveli, Bulsar (Gujarat) and Dahanu (Maharashtra). 
t>;Iew Delhi-Mumbili Central Rajdhani Express (Traln No. 
2951/2952), covers a distance of around 460 kms. 
between Baroda and Mumbal, virtually, without any 
stoppage. it should be given a stoppage at Vapi, whidl 
has been declared as a Super Station 'A' Grade and it 
is conveniently located almost halfway between Mumbal 
Central and Baroda. Further, providing a stoppage at Vapi 
would be in consonance with the policy of the Govemment 
of providing at least one stoppage of Rajclhani Express 
in each Statell.Jnion Territory it passes through. This would 
benefit the people of four constituencies to a large extent, 
particularty of both the Union Territories of Daman & Diu 
and Dadra and Nagar Haveli, since Vapi is nearer to 
both Daman and Silvassa. Moreover, no railway track is 
passing through Daman and Silvasa. 

Therefore, I eamestly urge upon the Govemmentto 
provide a stoppage of this Rajdhani Express at Vapl so 
that the problems being faced by the people on this 
account are obviated. 

(v) N .. d to declere road between Gopalpur In 
Orl... and Ralpur In Medhya Preduh .. 
Nlllional Highway 

SHRI BIKRAM KESHARI DEO (Kalahandi): Sir, this 
is to demand that the road from Gopalpur Port to Raipur 
should be declared as National Highway for its Importance 
of connecting the Steel City of Bhitai with the Port of 
Gopalpur, which will open up a vast hlntertand rich In 
minerals and a poverty-stricken population to 
developmental activity. This Highway wiH also .be part of 
our Govemmenfs policy to strengthen the infrastructure 
to boost our economy in the backward pockat& Uke the 
KBK districts. 

A proposal was also sent by the State Government 
to the Centrel Govemment In Works Department Letter 
No. 14058 dated 1216198. A little modifications has to be 
done regarding the route of the road. Previously, II was 
going from Rampur to Amat-Belgaon, but as the Bargarh-
Boriguma road has been declared as National Highway, 
it will overlap H the road is taken to Belgaon. Therefore, 
I suggest that the road be taken to Bhawanlpatna-Khariar 
Roacl-Mahasamud and at Mahasamund to join National 
Highway No.6, thereby developing backward areas of 
Madhya Pradesh and Orissa. 

I request the Union Govemment to look into the 
malter. 

(vi) Need to provide medical facllltle. to Ex-
Servicemen, their widows and other 
dependants et par with pensioners of other 
Central Government Department. 

SHRI K.P. SINGH DEO (Dhenkanal): Sir, the Ex-
Servicemen, their widows and other dependants are 
palSing their days without proper medical facilities. They 
are not treated at par with the retired Government 
employees of other departments as recommended by the 
Fifth Central Pay Commiuion. As their entitlement hu 
been drastically cut down, they are even not able to gat 
proper indoor treatment. They run from pillar to post for 
their treatment when any of them suHers from major 
diseases Uke kidney failure, heart ailment are cancer ate., 
as they are denied treatment for these diseases In the 
Military hospllals. 

On the other hand, the pensioners from other Central 
Govemment Departments and Railways get necel88ry 
treatment in major hospitals and even they get re-
irnbulll8ment when they are treated in private hoIpitals. 

The Armed Forces ara required to work In the most 
Inhospitable areas where some of them contact many 
endemic dIse .... Surprisingly and regretfuHy. they do 
not get the treatment when they need It most, i.e. after 
retirement. 

In order to give juItice to these dedicated pel'llOl'lnel, 
I urge the Government to provide tt-em the same medicaJ 
faciHtIes as it is being given to pensioners of Central 
Government Departments and Railways and also to the 
serving Armed Force.. Fund allocation should be 
enhanced to the Military hoapItaIa to accommodate tham. 
They ehould ba allowed treatment In the major hospitals 
and re-imbursement of the medical bills in case medical 
faciUtles are not available in the Military hospitals. 

For boosting their morale, I demand that the medical 
faciHtieI be enhenced In case of gallent disabled loldlers, 
their famHies and their dependants. 

(vii) NMd to protect the Intereete of tobacco 
Indualry In the country particularly In Andhra 
PracIeeh 

SHRI Y.V. RAO (Guntur): Sir, the tobacco Induetry Ie 
contrIIuting As. 7,000 crores of exci&e duty to Government 
of India and earning around Rs. 1,000 crores of foreign 
exchange through exports which is a consistent high-
yield revenue contributor to our country. It is a fact that 
there are no buyers either in the domestic or international 
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market and, therefore, It is the primary duty and 
responsibility of the Govemment of India to come to the 
rescue of tobacco farmers of Andhra Pradesh for 
sustaining the country's agricultural economy. 

The accumulated stock 01 1999-2000 production by 
the farmers is 150 million kllograma. Out 01 this, dome8tic 
manulactures and exporters have indented the Tob&cco 
Board 103 million kilograms. The 1998-99 excelS crop 
still unsllld and held by the traders Is about 50 mUHon 
kilograms and 6 million kilograms are with STC and 
Tobacco Growers' SOCiety. The farmers are wRllng to 
accept declaration of crop holiday for 2000-2001 I8aIIOf1 
because of the above reasons. Both the State 
Govemment and the Central Govemment should give all 
possible Incentives to the FCV Tobacco Farmera In 
Andhra Pradesh for planning alternative crops for the 
succesa of crop holiday. 

A price Stabilising Corporation should be established 
immediately by the Government 01 India for the purpose 
01 excise revenues and to act as a statutory corporation. 
A delegation 01 MPs and Chief Minister 01 Andhra Pradesh 
have represented to the hon. Prime Minister, Union 
Ministers of Finance and Commerce in this regard. 

I request the Government of India to give concrete 
directions to the STC and the Tobacco Board to reaoIv8 
the present crisis and control the crop as resolved by 
the tobacco Industry. I also request that steps ba taken 
for export 01 the said accumulated stocks to foreign 
countries which may be approached for buying the stock 
by barter deal or by credit system. 

(vIII) Ne.d to run N •• lanchal Expr.ss dally 
through Mungara Badshahpur railway MIllIon 
In District Jaunpur, Uttar Prad.sh and 
provide lis stoppage thara. 

[Translation) 

SHRI C.N. SINGH (Machhlishahar): Mr. Speaker, Sir, 
my Parliamentary Constituency Machhllahahar consists of 
three Legislative Assembly constituencies of district 
Jaunpur and two Legislative A88ernbly Constituencies of 
District Pratapnagar of Uttar Pradesh. Mungara 
Badshahpur Is an important railway stalian for the 15 
lakh people residing in these five legislative assembly 
constituencies. Population of Mungara Badahahpur Is 
about 1 lakh which is more than any other district 
headquarter. It is the biggest market 01 Machhllshahar 
and the biggest industrial centre of Eastern Uttar Pradesh 
Satarla Is also In Mungare Badahahpur where hundreds 
of Industrial units have been set up. 

From allover the country, every day thouaends 01 
people visit this place but Neelanchal Express has not 
baan given stoppage at Mungara Badahahpur. Mungara 
Badlhahpur falls In Jaunpur but Jaunpur city Itself Is not 
located on this railway line and due to It people 01 
Jaunpur and Machhlishahar have to face a lot of 
prabIems. 

My Parliamentary constituency lacks adequate rail 
line. 'There Is only one rail line. There Is need to have 
a dally trip of Neelanchal Express via Mungara 
Badahahpur which is the biggest Industrial Centre of 
Eastern Uttar Pradeeh and Neeianchal Express should 

. aIeo be given 8toppage at Mungara Badahahpur. 

(Ix) N.ed to look Into the problems of 
anlrepranaura Irt. getting loans from banks 
In Buldhans Psrllamentary constituency, 
Maharaahtra. 

SHRI ANANDRAO VITHOBA ADSUL (Buldhana): Mr. 
Speakar, Sir, my Parliamentary constituency Buldhana Is 
quite backward from point 01 view of industrial 
development and thus problem of unemployment has 
Incraaaad there. Under Prime Minister Rozgar Yojana 
amaH entrepreneurs have started their business in this 
area. Now banks are lacing difficulties il) providing loan 
to more entrapreneurs. I, therefore, request the 
Government to lasue orders to all the banks to simplify 
the procedure of providing loan so that more and more 
youth get loan to expedite the pace of development in 
backward area like Buldhana. 

(x) N.ed to look Into the Irregularltl.s In 
Imp~mentatlon of Employment Assurance 
Schema In the country Particularly In Banda 
and Chllrakut district of U.P. 

SHR' RAM SAJIVAN (Banda): Mr. Speaker, Sir, the 
Government 01 India has provided funds worth crores of 
rupees during the year 1999-2000 under Employment 
Assurance Scheme tor most of the districts of Uttar 
Pradaah, especially for Banda and Chltrakut districts. The 
district Rl,lrai Development Agency of ChltrakU\. Itself was 
given about Rs. 2 crore for It. Through the Govemmen\ i 
01 lnel!a order No. B-24025f24199-RlE-1137, dated 8.9.99. 
instrucllona were issued for releasing this amount in two 
instalments to complete· the long pending Incomplete 
projects, But alongwlth It Rs. 68 lakh 63 thousand were 
sanc:ttoiIad for new projects. After faw months As. 4J 
Iakh were again sanctioned for above mentioned projects. 

Aa par the letter No. R-2I5OO vi.ke. Rural Employment 
dated 7.2.2000, sanction of projects was to be given 111 
consultation with the local MPs as per the paragraph 4. i 
of the new guidelines of Employment Aseurance Schemes 
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But MPs were not cons'llted. While 8Cp)idlng aancIIon to 
these Drojects. 

I, therefore, draw the attention of the Government 
~nd this House towards the~ matter of urgent public 
Importance and demand that immediate action should be 
taken on It. 

(xl) Need to ensure aafety of Inillen fishermen 
In South-Eastern Coast of Tamil Nadu 

:ngIish] 

·SHRI D. VENUGOPAL (Tiruppattur): Sir, fishing In 
the high seas is the main occupation of several coutaI 
villages, especially in Thanjavur, Pudukkottal, 
Ramanathapuram, Nellal and Kanyakumari Di8tI1cIa of 
Tamil Nadu. These vinagers from Tamil Nadu who have 
this traditional occupation from time-immemorial are now 
facing a threat to their security In the Bay of Bengal, 
especially near Palk Straits and Gulf of Mannar. As an 
aftermath of Sastri-Sirimavo agreement, Kachchatlw a 
small islet (which was under the domain of the Indian 
Princely Kings of Sethupathi Dynasty) was handed over 
to Sri Lanka. Now it is understood that Sri Lankan Navy 
set their campus there and shoot at Indian fishermen 
from Tamil Nadu without any provocation. So far, more 
than SOO Indian fishermen have been killed. Sir Lankan 
Navymen confiscates the fishing boats of Indian fishermen. 
They cause huge loss by destroying the fishing nets and 
looting the catches. This affects fishing industry heavily. 

At times they take our Indian fishermen as prisoners 
and take them to Sri Lankan soil to put them behind 
bars. Thus the condition of these fishermen is pitiable. 

Hence, I urge upon the Govemment of India to take 
up this issue with the Sri Lankan Authorities to evolve a 
parmanent sqlution to ensure security to the ute and 
properties of Indian fishermen who have got natural rights 
to continl.le their fishing occupation. They belong to that 
zone down the centuries which is now very much the 
Indian Economic Zone and hence Govemment of India 
must act immediately. 

[Translation] 

(xII) Need 'or construction 0' overbrldges at 
railway crossing at 51,.. and DIIbw8Ii town 
In Haryana. 

DR. SUSHIL KUMAR INDORA (Slrsa): Sir, In the 
heart of Sirsa city in Haryana State there Is a railway 

• Translation of the speech originally delivered In Tanil. 
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I~ which croaaes national highway No. 10. The gate at 
thIS railway crossing is closed for safety purposes on 
passing of trains which leads to traffic jam and dlsNpts 
the normal life. Same Is the situation In another city 
Dabwali in my Parliamentary constituency. A rail line II 
there in the he~rt of that city as well. Closing of railway 
gates at Cro&Slng causes traffic jam and disrupts the 
normal life. 

I, therefore, request to construct fIyover In these cIIIea. 
Be8idea a railway line passes through Mattu market and 
Mattu village situated nearby. Main road for Mattu vBlage 
peaaes from close to the ('vemment college. Moat of 
the land belonging to the ,iallS lalls on this side of 
railway line and there Is no level croeslng. So. there 
always remain fear of an accident. I. therefore, requeat 
you to 1181 up e rallwey croesing hare before occurrenCe 
of any major accident. 

18.51 hrL 

RESOLUTION RE: APPROVAL OF 
GOVERNMENT PROPOSAL TO REJECT 

THE AWARD GIVEN FOR REDUCTION OF 
WORKING HOURS OF THE OPERATIVE 

OFFICES OF THE DEPARTMENT OF 
POSTS AND TELECOMMUNICATIONS 

MR. SPEAKER: Now. we shaH take up item no. 18. 
Shri Ram Vilas Paswan. 

[Tl7JIIIIIatlon] 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Mr. Speaker. Sir. I beg to lay the 
following resolution: 

"That this House approves the proposal of the 
Govemment to reject the award given on 21.2.83 by 
the Board of Arbitration In CA Relerence No. 9(a, of 
1980 in respect of reduction cf worldng hOUri of the 
operative offices of the Department of Posta and 
Telecommunications In terms of para 21 of the 
scheme for Joint Consultative Machinery and 
Compulsory Arbitration. as the implementation of the 
Award Involves total expenditure of approx. RI. 2.250 
crores up to 1999 and recurring expenditure 01 
approx. As. 250 crores par aMum thereafter for both 
the Departments which will adverlely effect the 
national economy and will also have lmpIicatIona on 
limllarly placed employees In other Central 
Government Departments.· 
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[English] 

MR. SPEAKER: Motion moved: 

"That this House approves the proposal of the 
Government to reject the Award given on 21.2.83 by 
the Board of Arbitration in CA Reference No. 9(a) of 
1980 in respect of reduction of wor1dng hours of the 
operative offices of the Department of Posts and 
Telecommunications in terms of Para 21 of the 
Scheme lor Joint Consultative Machinery and 
Compulsory Arbitration, as the implementation of the 
Award involves total expenditure of approx. Rs. 2,250 
crores upto 1999 and recurring expenditure of approx. 
Rs. 250 crores per annum thereafter for both the 
Departments which will adversely affect the national 
economy and will also have Implication on similarly 
placed employees in other Central Government 
Departments .• 

MR. SPEAKER: Time allotted is one hour. Now, 
Shri P.R. Dasmunsi. 

SHRI BASU DEB ACHARIA (Bankura): Sir, I am on 
a point of order. I have submmed an amendment to this 
Resolution. Rule 1 n says: 

"II notice of such amendment has not been given 
one day previous to the day on which the resolution 
is moved, any member may object to the moving of 
the amendment, and such objection shall prevail, 
unless the Speaker allows the amendment to be 
moved." 

Now, we have submitted our amendment a day 
before the Resolution is moved, but our amendment has 
been disallowed by you, Sir. Under the Rules, H a 
Resolution is tabled one day before, the Members should 
be allowed to move their amendment on the Resolution. 
We should be allowod to move our amendment. Sir, what 
is your ruling? 

SHRI SURESH KURUP (Kottayam): Sir, I have also 
. given it. .. (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, please go 
through Rule 344(2), which says: 

"An amendment shall not be moved which has merely 
the effect 01 a negative vote." 

I think, it counters your argument. 

SHRI BASU DEB ACHARIA: No, Sir. Unl... it is 
circulated and unless the Members know that Ibwlll have 

Operative offices of the Department 
of Posts and Telecommunications 

a negative effect, what is the purpose of retaining this 
clause? The Members have a right to move amendments. 
Our amendment is not entirely to negate the entire 
Reeolution. It is partial. Then, what is the use of having 
this Joint Consultative Machinery as well as Arbitration 
where the employees can get justice? The Govemment 
is rejecting the award of the Arbitration. This is not proper. 

SHRI SURESH KURUP (Kottayam): Sir, I may be 
permittecf to say a few words. 

MR. SPEAKER: Shri Basu Deb Acharia, I think as 
per the rule 344(2) the amendments having a negative 
effect cannot be allOWed. The Member may achieve his 
objective by voting against the Resolution. 

SHRI BASU DEB ACHARIA: We will do that but we 
should be allowed to move our amendment. 

SHRI G.M. BANATWALLA (Ponnanl): Sir, I will speak 
whenever you.call me but I have to move my amendment. 
Sir, my amendment has been properly circulated. It is 
before you. 

MR. SPEAKER: Shri Banatwalla, your name is there. 

SHRI G.M. BANATWALLA: Sir, Iwufspeak whenever 
you call me but at the beginning I have to move the 
amendment so that It Is before the House. When the 
Motion Is moved, when the Resolution Is moved, I say 
that I move my amendment. Then I will not speak now 
but I will speak whenever you call me. But my amendment 
is moved before the House. That is the procedure. 

MR. SPEAKER: Shri Banatwalla, are you moving it 
or not? 

SHRI G.M. BANATWALLA: Yes, I am moving my 
amendment. I will apeak on my amendment whenever 
you call me. But I am moving my amendment. 

I beg to move: 

In the Resolutlon,-

(i) for "approves" 

substitute "refers back to the Govemment" 

(Ii) omit "as the implementation of the award 
involves total expenditure of approx. Rs. 2,250 
crores upto 1,999 and recurring expendltue of 
approx. Rs. 250 crores per annum thereafter 
for both the departments which will adversely 
effect the national economy and will also have 
Implication on similarly placed employees in 
other Central Govemment departments". (1) 
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MR. SPEAKER: I think you have already moved your 
amendment. 

SHRI BASU DEB ACHARIA: You should also know 
what is the amendment? 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): While I 
appreciate the concem of the Govemment in regard to 
the present economic situation both of the country and 
of the exchequer of the Govemment, yet it is most 
unfortunate that the manner in which the established 
practice and norms in our country, both In private and 
public sector as well as in Govemment Departments, are 
not followed for providing financial support which is due 
and accrued out of settlement. It has been totally rejected. 
I feel more pain for Shri Ram Vilas Paswan, the 
distinguished Minister because he had to pilot this 
Resolution, and he, throughout his life, on/y defended 
that the dues to the employees should always be paid. 
Vet it is really an irony of fact that he has to move this 
Resolution. I know in his heart and heart, he did not 
want it but he had to succumb to the economic pressure 
of the Govemment. 

Sir, I will be too brief. I will be speaking only on 
three points. 

16.59 hra. 

(SHRI BAsu DEB ACHARIA in the Chait) 

Before taking this course and before coming to the 
House with this Resolution at the dusk of the hour, did 
you explore any other possibility? If not this total quantum 
of amount, did you examine the possibility in some other 
mechanism, part by part, instalment by instalment, to 
provide some financial support that the workers and 
employees are entitled to get through the awards? Did 
you explore that? The Minister has said in the Resolution 
that this will affect the national economy and will also 
have implication of Similarly placod employees in other 
Central Govemment Departments. My second question 
is: does it indicate the Indian Govemment's offici81 policy 
that the award given to workers of other Departments of 
the Government, as and when such thing will accrue out 
of different kind of arbitrations and awards, will be suo 
motu rejected by the Government? Will they also be 
deprived? 

The Govemment defends the Commiesions' awards 
like Fourth and Fifth Pay Commissions. There is another 
Pay Commission to be constituted very ~oon. May be: it 
is because of the fault of the prevIous or earlier 
Govemments. My third question is, now if this approach 
is adopted by the Government In a regular manner, what 

of POIJIs IIIId T BlecommunIcIIlIons 

will be the status In future to maintain peace and hannony 
in the working place, in the organization through the 
proceas of Joint Consultative Machinery? 

WRf It be redundant? WHI It be totally considered to 
be a non·effectIve Instrument? Does It not amount that 
the ~ wi. not have any faith in such a machinery, 
forget about the Arbitration Award? How are you going 
to maintain the harmony before the department, the 
organisation or to contribute more now for your eervlcea, 
that you committed on the floor of the House through 
your Budget Speech? 

With these words, I conclude and I request the 
Govemment to answer these questions and even If tht 
House disapproves of It today with your strength and 
majority, will you further reconsider that the loases that 
the employees will sulfar will be remedied to some extent 
by any measures or arrangements takan In the 
department? 

SHRI SURESH KURUP (Kottayam): It Is most 
unfortunate that to circumvent the Arbitration Award tha 
Govemment Is coming up with a Resolution. The basic 
principle underlying the Award should be binding on both 
the parties. Alter long discussion with the Joint 
consultation Machinery and processing with the employees 
this Issue was given to arbitration. And when this 
Arbitration Award comes, when It is not helpful to the 
Government or it is against the position 01 the 
Government, to circumvent this, the Govemment Is coming 
forward with this Resolution. 

It has bean the long-standing demand of the P& T 
and Telecommunication employees that thair workload 
should be reduced. They were agitating for this for the 
lest so many years and when such an Award haa come, 
an Arbitration Award In which both the parties agreed 
earlier, and the Award says that the working hours should 
be reduced, the Govemment is coming forward with this 
Resolution/. 

This is most unfortunate and it will set a dangerous 
precedent as my han. friend Shri Priya Ranjan Dasmunli 
has pointed out. The Govemment con now reject any 
Award, which they do not intend to accept. So, this cutting 
at the basic prinCiple of arbitration Is agaInll the basic 
principles of law. So, I object to this Resolution and I 
wish the Government wHl withdraw this Resolution and 
implement the Award given by the Arbitrator. 

[T'ranslatJon) 

DR. RAGHUVANSH PRASAD SINGH (Vaisha/I): Mr. 
Chairman, Sir I am surpriHd 10 see the resolution moved 
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by hon. Minister. The Minister like Shri Ram Vilas Pasw~ 
has brought this anti-working class resolution. This 
resolution is against the people who work very hard, serve 
the Govemment and public. It is the Govemment law. It 
is written in the clause, they can reject it but why the 
House is made to participate in this. Why the House will 
become part to it. Why this resolution haG been rIOved 
to make us a part of it. The peraon, who is working 
should get salary and facilities. So, we would say that 
he is anti-working class and against the pe~ons working 
hard. The Government should be in favour of P8l8Ons 
working hard and they should not be exploHed. I blame 
him for betraying the masses. It has been stated that 
award has been constituted. We have not conatltuted It. 
Then why it was constituted. It was a decision of Joint 
Consultative Machinery and Compulsory Arbitration thai 
in total Rs. 2250 crore will be sapent on H and now he 
says that Lok Sabha should cancel H. Why Lok Sabha 
betray the masses. We have not constituted the Joint 
Consultative Machinery and Compulsory Arbitration. Now 
he is asking this august House to cancel the decision of 
this Joint Consultative Machinery and Compulsory 
Arbitration. How can we cooperate him in this Ulegal work. 
He claims that by 1999 Rs. 2250 crore will be spent on 
it and alter it every year Rs. 250 crore will be spent. It 
seems that Arbitration has given decision in their lavour 
and by this resolution he wants to do injustice to the 
working class and tries to get our support. Earlier I have 
not read the resolution and thought that hon. Minister 
have brought the resolution in the interest of the nation 
and public but now I lound that he is trying to improve 
the economy by exploiting the working class. Can 
economy 01 the country improve by exploiting a section 
of society. I could not understand what type of economy 
is this. Economy 01 the country cannot Improve, where 
working class is exploited or neglected. 

SHRI PRAKASH MANI TRIPATHI (Daoria): You have 
also been Minister. Already the implementation of 
recommendations 01 Filth Pay Commission has put an 
additional burden on our economy. 

DR. RAGHUVANSH PRASAD SINGH: The 
recommendations of the Fifth Pay Commission have not 
only been implemented in the Centre but In the States 
also. The economy cannot be improved by exploiting the 
working class. 

SHRi PRAKASH MANI TRIPATHI: The Govemment 
has given more than what the Commission had 
recommended, that is why our economy is in precarious 
condition even today. 

MR. SPEAKER: You please sH down. 

0penIfI... oItIcee of tile Depetlment 
of Posts tJIId TeIecommunIcIIlIoM 

SHRI PRAKASH MANI TRIPATHI: Sir, H Is not a 
question 01 resuming my seat. The GOP has been 
reduced to 58 per cent 01 the previoua year due to H. At 
leal we should think about H. 

DR. RAGHUVANSH PRASAD SINGH: This resolution 
Is againat the Interests of working class of the country. 
The foodgrain Is produced through hardwoork, hou188 
are built through harowork, factories are run through 
hardwork and cloth is manufactured through hardwork. 
The weHare of the country cannot take place by chanting 
mantras sitting here. The weHare oltha country can only 
be ensured when we taka steps for the weHare 01 the 
working class. I am both astonished and sad that the 
Government Is doing such a thing through a resolution. 
I think that the Govemment is not doing the right thing. 
I would like to ask the Govemment to tell me a single 
step which It has taken for the weHare of the poor people. 
The Government has raised the prices of PDS 
commodities, kerosene, sugar and the Govemment is 
giving one blow efter the other to the poor people of the 
country while on the other hand H does not take any 
action against millionaires and billionaires. Stili the 
Govemment has brought this resolution and is asking 
the house to suppOrt H. The tribunal has given its 
judgement in favour of working class if the working class 
decides not to do any work all your telecommunication 
system will go haywire and not a single telephone will 
work but you are trying to reverse that decision of the 
Tribunal through Lok Sabha. We are not going to 
cooperate with you and become your partner in this kind 
of a decision. If the Govemment intends to bring the 
economy back to track by taking such steps then It should 
reject the decision of the Tribunal on its own, we are not 
going to taka past In the decision making and we will be 
just content with delivering the speech. The Govemment 
has wrongly brought the issue to the Lok Sabha to take 
a decision on H. A Govemment may tum down the 
decision given by the judiciary but the House cannot be 
a party to H and we will not support tha Goven'!ment in 
any decision that Is against the Interests of the working 
class. We are not the exploiters of the working 
class .. (IntelTUptions) Not from today but for long our 
slogan Is "Kamans vala khayaya, Loolne vaIa jayega". It 
Is not going to happen that Lok Sabha will support a 
resolution moved by Paswanji which is against the 
Interests of eaming class. It was the slogan given by 
Lohlaji that "Kamans vala khayega, Lootne wala jayaga". 
We sometimes forget about the slogan but he remembers 
H for good. Even though he has aHied wtth BJP, he 
continue to deliver pro-poor speeches. The poor will 
certainly corne to know that Paswanjl has brought such 
a resolution In the House. Had It been brought by any 
one belonging to BJP then It would not have been 
surprising for BJP is well known for lIB anti-poor and pro-
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rich stand but when the proposal has been brought by 
Paswanji .. (Interruptions) 

SHRI THAWAR CHAND GEHLOT (Shajapur): 
Paswanji cannot be wrong. hence you must support it. 
... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH: It is the wish 
of the Govert1lnent that we should support the revenue 
e.rners and get As. 250 crore annually from them. It will 
push the economy of the country oft track. But we ars 
not going to accept this arithematic of economies. The 
economy cannot be improved by exploiting the poor and 
everything will be in jeopardy. Hence I vehemently oppose 
this resolution. He said everything in favour of the poor 
and working class during his speech. When he was the 
Minister of Railways. he used to claim each day that he 
had done and was doing a lot in favour 01 the poors and 
working class but I do not know as to what has happened 
to him;&fter a!lying with BJP. He has forgotten his past. 
We have forgotten the slogan of Lohiaji for protecting the 
interests of the working class. extending all kinds of 
support to them and resultantly the working class being 
exploited. The economy of the country not going to 
improve by exploiting the working class and amassing 
money. Hence I strongly oppose this resolution and expect 
that Paswanji will withdraw this resolution as soon as he 
remembers his old commitments and exhort the House 
to give its verdict in favour of working class. That is all 
I want to say. 

(English) 

SHRI KHARABELA SWAIN (Balasore): Sir. after the 
implementation of the Fifth Pay Commission's Report. all 
of a sudden. the State Governments have become 
paupers. They are running with a begging bowl to the 
Centre. Previously. the annual salary paid to the 
employees was around Rs. 33.000 crore and after the 
Fifth Pay Commission's Report. it has gone up to more 
than twice. that Is. more than Rs. 65.000 ~r~re. Hon. D.r. 
Raghuvansh Prasad Singh was complaining that thIS 
Govemment is not in favour of the workers. the poor 
people who are working for the country. day in and day 
out. I would give you one example. In my own Stat~. 
Orissa. a daily wage worker gets Rs. 25 per .day. T~15 
is the rate fixed by the Govemment. Now • .'f a dally 
wage worker gets Rs. 25 a day and gets a lob for 30 
days a month-which he never gets-then actually he 
gets a meagre amount of only Rs. 750. 

This is the poor person about whom Dr. Ra~huvansh 
Prasad Singh mentioned. I also want to ask which peon 
or which chsprasi of the Govemment of IndlS or ~e 
Govemment of Orissa. gets Rs. 750 par month? There IS 

of Posts and Tel«:omtrlJnlcetJoN 
no Govemment employee who gets less th.n Rs. 5.000 
now. Now he says th.t the employees are working day 
in and day out for the country. The recommendation here 
is to reduce the wol1dng hours. PrevIouIIy he was working 
for some hours and now with this recommendation you 
are reducing it. It means he will do I.. work and get 
more aalary. How is It poeeIbIe? 

This year. the interest paymMt aI the Govemment 
of India il Rupee. one lakh and two thouaand crore. 
This year. we are left with RI. 58.000 crore for capital 
expenditure namely for developmem.J work •. for growth. 
for building hospitals. roada. schools etc. Wtj·.re having 
only Rs. 58.000 crore for the .. things and we .re 
spending twice that amount on revenue expenditure which 
I. unproductive by n.ture. namely .... rIe •• nd other 
things. 

Moreover. we are now being told by the arbltratora 
that you pay another R •. 2.250 cront. What do we get 
from It? This Is mostly an unproductive expenditure. So. 
It is not possible on the part of the Govemment of India 
to pay it. The Government .hould. under no 
circumstances. accede to the request or to the decIaIon 
made by the Board of Arbitration bec.u.e. the 
Govemment of India I. not a mllchlng cow that whenever 
lOme award comes. the Govemment will be able to give 
it. 

Finally. I agree with the R.olutlon moved just now 
by the hon. Minister. SM Ram YIIu Paawan that this is 
not poaaible and this should not be given. Thi. Is the 
only country in the world that whenever some economlat 
says that there is an increaee In the price index. the 
Govemment servant. the salaried cl8II. gets en IIlCf8M8 
In the D.A. But when the prica deere ..... then does the 
Govemment servant say: 'You reduce my aaIary?' I mean 
to say that which other category of people in India get 
.uch type of protection against the price rIM. h is only 
the Govemment employee, who get thl, facility. If 
anybody Is getting any privilege or higher .... ry with 
about five to six months of leave throughout the year. It 
is only the Government servant. How much more privilege 
should be given to him? So. the Government should stand 
very firmly. and to not accede to this request. 

{Trsns/ation] 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): Hon. 
Ram Vilas Paswanji. there is no deel1h of talent in our 
counlly. Bring that talent to the fore by bringing a change 
in the Cabinet during the monsoon .... Ion. h will bring 
economic discipline in the country. 
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SHRI KHARABELA SWAIN: Earlier he was a Minister 
but not now, definitely it is painful. I sympathise with 
him .... (Interruptions) 

[English] 

SHRI G.M. BANATWALLA (Ponnanl): Mr. Chainnan, 
Sir, the question of the working hours of the operative 
officers of the Department of Posts and the Department 
of Telecommunications was referred to the Board 01 
Arbitration. It is sigrllficarlt to note that this question was 
referl'fld to the Board of Arbitration in the year 1981 by 
C.A. reference number 6 and the Board of Arbitration 
gave its award in 1983. 

. For 17 years, the Government slept over the award 
and no attention was being paid to the award and to the 
demands of the employees of the Posts and 
T eiecommunications Department. During this period of 17 
years, different Governments came and went and I say 
that all those Governments which came right from the 
year 1983 when the award was given till today • the 
present Government and the present hon. Minister 
Shri Ram Vilas Paswan - are responsible for the callous 
attitude towards the ernployees. I will not blame this 
Government alone because the award was given In the 
year 1983 and 17 years have passed. But then, the 
involvement of this Government and the blame of this 
Government are more because it has come forward with 
a total rejection 01 the award. 

Sir. in the lirst place. we are not being told the 
reason lor this great delay 01 17 years for the Government 
to take a deCision on the award that was given by the 
Board 01 Arbitration. How are we treating our employees 
and their demands? Now, there is no explanation given 
for the delay and I must say that this delay of 17 years 
on the decision 01 the award makes a mockery of the 
entire system of Joint Consultative Machinery. You sit on 
the award lor 17 years and not take a decision. I 
remember a couplet in Urdu. The Urdu poet Mirza Ghalib 
has said: 

"Hamne Mana ki Tagalul Na Karoge Lekin 

Khaque Ho Jayenge Ham Tum Ko Khaber Hone Tak" 

You take 17 years to decide on the award given by the 
Board 01 Arbitration with respect to our employees and 
their demands. That is the lirst point that I have made. 

Let us proceed further. On what ground Is the 
Government today rejecting this award? Sir, we are told 
that it is being rejected on financial grounds. on grounds 
01 financial implications of the award. Sir, I may be 

Operetlve offlces of IfIfI Department 
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pennitted to quote from the statement given by the 
Govornment. It says: 

"ThIs will lead to diversion of scarce resources from 
development expenditure to non-productive 
expenditure and will thus adversely affect the national 
economy." 

What an argument to makel Will such arguments always 
come before us whenever the demands of the employees 
come up that If we pay you, we will not be able to do 
this or that? Sir, you may have an employee. Can you 
tell your employee that 'look here, I will continue to exploit 
you; look here, I will not pay you fully; look here, I will 
keep you underpaid? It Is because I want a nice bush-
shirt to be made for myself and I want my scarce 
resources to be used somewhere else.' What a ridiculous 
argument to be made! 

Sir, If you go through the Report of the Arbitrators, 
you will find that they have dealt with this point 
extensively. I do not want to quote from their Report 
because that will take a lot of time. But they have dealt 
with that point and said justice cannot be denied to an 
employee merely because you say that the cost will be 
great. 

The Board of Arbitration said that the cost could not 
stand in the way of the Government giving justice to the 
paT operative staff. So, Sir, you cannot continue to exploit 
our employees. We have to find the way, and we have 
to manage this properly. We have to find out the way 
and see to it that the employees get due justice. 

Sir, this Board also considered the question of impact 
of conditions as regards the employees of other 
Departments. The Board has rejected those arguments 
after due consideration saying that these are not the 
considerations that can come in the way of the 
Government meting out justice to the employees. The 
Government cannot continue to exploit the employees on 
some ground or the other. It will make mockery of our 
system of the Joint Consultative Machinery. Then, Sir. is 
this the attitude that is going to be taken with respect to 
Pay Commission? Let us not take it very lightly. We 
have to find out the ways and means. Here is a 
challenge, a challenge to be met, that while doing justice 
to the employees, we have also to look after the needs 
of the nation; and the Government that cannot meet this 
challenge has no right whatsoever to continue in power. 
Let those people come to power who can meet this 
challenge properly and effectively. 

I do not want to go into the question of what savings 
can be effected. This is a question 01 managing the entire 
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national economy and the proper management of the 
national economy is wanted rather than this callous 
altitude towards employees and taking recourse to their 
flxploitatlon. The Govemment has to be a model employer 
for everybody to follow. A cursory rejection on the ground 
of cost shows the attitude that has been taken. 

Sir, I have also to say that the Govemment has 
rejected the award after 17 years. Now, they want the 
House to be involved because they cannot manage the 
national economy properly. I am sure, this House In its 
collective wisdom will not be a party to the rejection of 
an award given as a resuH of Joint ConsuHative Machinery 
and as a result of the Board of Arbitration, making thereby 
a mockery of the entire system. 

Sir, what are we being told about the cost? We are 
told about the cost that the cost will increase. How will 
it increase? Sir, arrears of As. 460 crore will have to be 
paid. Yes, you took 17 years and it is the cost of those 
17 years because the award was made applicable from 
1st of April, 1983. You passed 17 years. The result is 
that arrears have gone up to As. 460 crore. But who is 
responsible for the same? How can the Govemment come 
forward now with an argument saying ·Please forgive us 
our lapses; please forgive us our callous attitude and 
sleeping on the award for 17 years"? Now, as a result. 
the arrears will go up to As. 460 crore and this nation 
is not in a position to bear that burden. Sir. such is the 
ridiculous attitude, such is the careless attitude, such, I 
would say, is the criminal altitude, such is the anti-working 
class attitude that is being taken by the Govemment. 

Sir, we are told that earlier the financial implication 
of the award was calculated at As. 18.65 crore, it has 
now gone up to Rs. 54 crore. But who is responsible for 
such a situation? Why punish the innocent employees 
who are being exploited? We are talking about a particular 
set of employees under the term 'operative employees' 
as dlatlncl from the 'administrative employees' of the 
various Departments. 

Sir I would not go into the plight of those 'operative 
empl~s' because that was the metter considered by 
the Board of Artbitration. The Board of Arbitration alter 
taking everything into conslderetlon has come to a 
particular decision. 

Sir I have given an amendment with the only hope 
that Shrl Aam Vilas paswan. who has always cried for 
the working class. is in this Ministry. We ~uld. like to 
ask him to take his Resolution back With him. My 
amendment says that the proposal for rejection is referred 
back to the Govemment. The House is not going to touch 
it even with the longest pole lor purposes 01 adoption. 

Opllrallve offices 01 the Departrfllmt 
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We would like to ask the hon. Minister and' the 
Govemment. through you. Sir. to give a calm consideretion 
to this. Be true to all the slogans that have been raised 
by you earlier; be true to the philosophy that has been 
held by you aU the time before you took over this 
particular Ministry. I hope that you will re-conslder the 
entire issue. 

Sir, the Joint Consultative Committee Scheme even 
provides that this House can make a little bit of 
modifications here and thflra. The Govemment could 
consider such modifications. Do not be so cold-hearted 
to come and ask this House to reject the award 
whatsoever outright tike that. 

Sir, if the amendment to the proposal of rejection to 
refer it back to the Govemment is not accepted. I will 
appeal to this House to throw away this Resolution lock. 
stock and barrel. 

SHRI P.H. PANDIYAN (Tlrunelveli): Mr. Chairmen. 
Sir, thank you very much for giving me this opportunity 
to express my views on this Resolution. 

Sir. the matter was referred to the Arbitration with 
the consent of all Parties. During the proceedings, 
evidence was taken. the case was assessed and the 
Arbitrators had come to the conclusion that the 
Govemment is liable to pay the employees. This 
Resolution is meant to nUllify the effects of the Arbitration. 
Now, the House is being taken into confidence. For all 
other things the Govemment would not take the House 
into confidence but to escape the clutches of law. the 
Govemment has come to take the House into confidence. 
Now, the question is whether, we. as the representatives 
of the people, can approve of such a bad propposal that 
would adversely affect the employees of the Department 
of Posts and Telecommunications. The first and the 
foremost duty cast on the Govemment is to execute the 
award passed by the Arbitrators. 

. .". 

Then, what is the effect of the arbitration law? 
Arbitration law is also passed by Parliament. When a 
Govemment does not honour its commitment to an award 
passed in terms of the Arbitration Act, should that 
Govemment be considered a Govemment functioning 
according to law? " similarly placed employees 01 various 
Central Government Departments are to get that amount. 
it will come to about Rs. 2.250 crore. This litigation has 
been hanging in balance for many years. My colleague 
Shri Banatwalla stated that the statistics of this award 
was a subject matter of arbitration. So, the subject matter 
of arbitretion has been dragged on for many years and 
now the Minister has come forward With a proposal to 
seek the leave of the House to reject the award! I do 
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not think any Member of thE' House will approve of such 
an illegal and arbitrary proposal. Can the Judgement be 
nullified'?' This award is like a judicial pronouncement. 
Since it is inconvenient to the Govemment, It came 
forward with this Resolution to reject the award. 

The Govemment could have appointed' some other 
arbitrator, if it wanted to have the quantum of expenditure 
reduced. I know that that in some cases, after the first 
arbitrator has given his award, if that award is 
inconvenient to one or all of the parties they suggest 
another name, and another arbitrator is appointed. If a 
proposal on those lines had been mooted by the 
Govemment, it would have satisfied the employees of 
the Department of Posts and Telecommunications. But, 
the Govemment does not seem to have applied its mind 
to this. I do not know the Minister personally. I have 
seen him and seen his photographs in papers. That is 
all I know of him. I do not know who drafted this proposal. 
Maybe his Department has drafted the proposal. No 
Parliament in the world will approve of such a proposal. 
Had the Govemment come to this Parliament at the time 
of appointing the arbitrator? It was stated that the House 
hes been already taken into confidence. Did the Minister 
take the House into confidence at the time of appointing 
the arbitrator? Govemment is a body politic. The Minister 
is carrying out the functions of the then Govemment. So, 
according to the concept of body politic, the Govemment 
has to honour the award passed by the arbitrator. 

The consent of the other Party could have been 
obtained to reduce the quantum of award. The other 
party could have been told that the Govemment is going 
to incur such and such expenditure, and that the other 
employees are also demanding it. The House can play a 
little role, if only the party had agreed to it. I would say 
that the House cannot approve of this Resolution and 
this House should not approve of this Resolution. It may 
in'!olve about two to three thousand crores of rupees but 
the Govemment has to honour it. Is the Govemment not 
honouring the other items of expenditure? Batore the 
Govemment came forward with this Resolution, it should 
have thought that it has to honour the commitment made 
to the employees. 

The empll)'fees have no lobby to play. The employees 
have no political background. The employees have no 
Government backing. The employees, though organised, 
do not have the Ruling Government backing. The foraign 
companies had the Government backing but the local 
employees are not able to get the Government backing. 
The foreign companies have the support in the Cabinet, 
in the House through the Ruling party. But there is a 
complete lack of support for these ernployees of the 
Department 01 Post and Telecommunications. 

Operslfve offfces of the Department 
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Sir, I would say that this House is the guardian of 
the people. This House is the custodian of the rights and 
privileges of these employees community. 

Mr. Chairman, Sir, you represent their community. 
have seen that you have been arguing and fighting for 
that community. I have seen that you had attacked the 
disinvestment policy. But this Resolution should not have 
been admitted at all. This Is to reject the Award. Where 
is the provision to reject any Award? The House has got 
all powers. It is true that the House should be taken into 
confidence to save the purse of the Government. But we 
cannot save the purse of the Govemment at the expense 
of the employees. 

MR. CHAIRMAN: Shri P.H. Pandiyan pleese conclude 
now. 

SHRI P.H. PANDIYAN: Sir, you are also interested 
to save their interests. I am also interested to save their 
interests. I am just concluding. 

I was about to go but when I saw this Resolution, 
I stopped. Even I have missed my flight, I do not bother. 
But when I saw that this House is going to approVe the 
proposel like that, I stopped. How can this House approve 
a proposal like that? Will you approve It? Tomorrow, it 
may happen to you. 

The House has got ample powers, full privilege 
powers and full constitutional powers. And, this is an 
unconstitutional exercise of power by the Govemment. It 
is an unconstitutional exercise. So, we should not allow 
this unconstitutional exercise of power by the Govemment. 
With that, I would request all the Members of this House, 
cutting across party lines, to back the working community, 
back the under-privileged, support the poor and support 
the working class. 

SHRI SATYAVRAT CHATURVEDI (Khajuraho): It is 
the House of the People and not the House of the 
Government. 

SHRI P.H. PANDIYAN: Yee, the Lok Sabha Is the 
the House of the People. Everybody here is a part of 
this House. So, I recommend to the House because I 
am also a part of the House, that this House should 
reject the proposal unanimously . ... (Interruptions) 

" you are not able to satisfy these employees, you 
resign and go. You give us the power and we will give 
Rs. 250 crore. We know how to tap this money. I openly 
say it. We will ask the foreign companies and they will 
pay. Why don't you get the money from the foreign 
companies and they will pay. Why don't you get the 
money from the foreign companies and pay these people? 
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You are legalising everything ... (Interruptions). Everything 
is legalised now. 

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Even 
Sankhya Vahini can pay ... (lnterruptions) 

SHRI P.H. PANDIYAN: So, get the money from 
elsewhere and pay these people. Rob Peter and pay 
Paul. Let the proposal be rejected by this House. Thank 
you very much for giving me the opportunity to speak. 

{Translation] 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Mr. Chairman, Sir, I would like to thank 
all hon. Members and especially Banatwallaji for throwing 
light on this subject by mOving an amendment. 

Mr. Chairman, Sir, first of all I would like to give the 
background of the Bill under discussion. As you are aware 
it is about the Award of the Board of Arbitration regarding 
the reduction in working hours of the operative staff of 
the Telecommunication department. Most of the hon. 
Members, through their speeches have presented an anti· 
worker and pathetic picture of the Govemment. I am 
sorry to pOint out that Sarva Shri Prlya Ranjan Dasmunsi, 
Pandiyanji and Banatwalaji were saying that as no mention 
about money in the award has been made, hence the 
award is good for nothing. The weekly working hours of 
the operative staff has been reduced from 48 hours to 
45 hours through the Award. Besides, it has been stated 
that the criteria for fixing the strength of the staff will be 
based on the working hours of 48 hours. It means that 
an employee has to complete the work 01 48 hours in 45 
hours. On auch a small Issue all kinds of philosophical 
phrases like 'Kamane vala khayega, Lootne vala jayaga, 
Naya Jamana Ayega' are being used to make hue and 
cry over the Award which has effected only this much 
minor change. He assumes that everywhere it is 
Bihar ... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH (Vaishall): It is 
none other but you have brought this resolution. Had 
Jagmohanji brought it, he would also have been taken to 
task ... (lnterruptions) Why only you were chosen to take it 
up ... (Interruptions) 

SHRI RAM VILAS PASWAN: Hence, you can see 
that the Congress party did not move even a single 
amendment. Hon. Speaker, Sir, I am of the view that 
nothing is hidden from the Chair. They were aware that 
there is nothing substantial in it, hence why to move 
amendment to it. Bantawallaji is a leamed person and a 
lawyer and it is the job of a lawyer to present the 
balanced view. Naturally he is supporting the Resolution 

Operative offices of the Department 
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but no member from a political party has moved an 
amendment to it. If you were so serious to oppose the 
resolution, why did not you mobilise enough strength for 
it. ... (lnterruptions) 

[English} 

SHRI G.M. BANATWALLA (Ponnani): I am not at all 
an advocate. Let others have it. 

SHRI RAM VILAS PASWAN: You are better than an 
advocate. 

SHRI G.M. BANATWALLA: I am not at all an 
advocate. Let others have It. 

SHRI RAM VILAS PASWAN: You are better than an 
advocate. 

{Translation} 

If you are not an advocate, I feel you should have 
been an advocate. It is not a policy matter. Even today 
I would like to tell you that it is not a policy matter. As 
you are aware, when I was Railway Minister, that time 
consequent upon implementation of the recommendation 
of Fifth Pay Commission Railway had to face a financial 
burden of Rs. six and a half thousand crores and entire 
financial burden was Rs. 13,000 crore. At that time, it 
seemed impossible but we got it done. Every to day, if 
any case of employees comes up, just as the matter of 
strike of employees of our Postal Department, E.D. 
employees came up. We are fighting for their cause. The 
Govemment is going through a financial criSiS, but since 
I am a Minister, and part 01 the Government, whatever 
we can do lor working class we are doing it. 

I want to tell you that the matters is not concerning 
finance but working hours. I would like to tell you that 
there are two wings, one is operating wing and other is 
administrative wing. Before 1967, total working hours of 
one wing were 40 hours and In the other wing it was 48 
hours. You have raised an .issue regarding pay 
commission. I would like to tell you that second Pay 
Commission was constituted in 1959 and third Pay 
Commission was constituted in 1969. During that period 
Staff Federation raised this issue before Third Pay 
Commission who was in power at that time. This matter 
dates back to 1983 and how many GOl/emments hal/e 
been in power since 1983. Today the financial burden is 
Rs. 2250 crores whereas that time it was only As. 100 
crores. Why the Govemment at that time did not accept 
It? The matter is not as simple that Telecom Deptt. may 
accept It, Postal Dept!. may accept It. There are other 
departments also. Today II we open Pandora's box, what 
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will be its impact on Railways and the Defence, as the 
nature of work is inter-linked. It is not that we increase 
the pay in one department and the matter ends there. 
Therefore, I would like to sav that the Third Pay 
Commission recommended that three working hours may 
be increased per week for administrative stall but the 
Government rejected it in 1973. Later on staff ralsed this 
issue in JCM. But there was no agreement between staff 
side and official side. On 28.3.1980 final disagreement 
was recorded from both the sides. Again, matter was 
referred to Board of Arbitrators on 24.6.1980. Board gave 
its award on 21.2.1983. As I have said, the award 
contained two issues-first, total working hours in respect 
of operative staff be reduced from 48 hours to 45 hours 
in a week; second the criteria for assessing numbers of 
employees will be based on 48 hours. The procedure 
involves Government's acceptance or rejection. If the 
Government don't accept it and want any amendment to 
it or want to reject, then the Govemment will have to 
make a statement in the House and also will have to 
give the reasons therefor. We have adopted same 
procedure. And ~ is not first occasion, a copy of statement 
was laid in each House on 25.8.1984. The statement 
said that the Government rejects this award. Priya Ranjan 
Dasmunsiji, 16 years ago your Government laid the 
statement here to say that you reject it. 

The matter was referred to Fourth Pay Commission 
but that time it was already constituted. Commission made 
no comments regarding working hours of operative staff. 
But working hours of administrative staff were increased 
from 40 hours to 42.5 hours. Postal Department examined 
this matter and prepared a cabinet note and submitted 
the note before cabinet in 1988. After approval of the 
cabinet, a statement of rejection was laid on the Table 
in Rajya Sabha on 28 March. 1988 and in Lok Sabha on 
29 March. 1988. Thereafter, Committee of Secretaries 
recommended its rejection on 28.10.1992 and 23.4.1993 
on account of additional departmental burden. You know. 
what were the ministries in 1992 and 1993. Mani Shankar 
Aiyarji is sitting here. who was a Financial Advisor to the 
then Government. After that, Cabinet accepted the report 
of Committee of Secretaries on 4.1.1994 and rejected 
the award and directed the Department of Personnel to 
review it and to decide whether a resolution will have to 
be brought in the House for rejection of the award or a 
statement will be laid in the House. Federation of Telecom 
Employees filed a writ in the Supreme Court in 1986 
and prayed that the Government be directed for immediate 
Implementation of the award, because it was getting 
delayed. Federation also stated that the Government did 
not follow the right procedure while rejecting it. The 
Government requested the Supreme Court to refer it to 
Attorney General to find out what is the right procedure. 
The Supreme Court agreed and referred it to A.G. A.G. 

Opere/Iv. offices of the Departmen/ 
of Posts and Telecommunications 

opined that a resolution be brought in this regard. 
Therefore, it is not being brought on my behalf but on 
the behalf of Attomey General, who has been mandated 
by Supreme Court. On 7th March, 2000 the matter was 
sent to a Cabinet and cabinet gave its approval for 
bringing resolution on rejection of award. And this 
resolution Is being brought accordingly. Therefore, this 
matter is not regarding financiat impact, but regarding Its 
impact on other departments also. 

Many hon'bla Member talked about financial payment. 
I said that it has no connection with that. It is concerned 
with working hours. It should have been asked as to 
why the award was not implemented 17 years ago. 

It has no point which needs to be examined. I would 
like to say only this much that the Govemment was 
always anxious in this regard. I feel proud that I am a 
Minister for such a Ministry which has ten lakh employees. 
Let it be that they are from Telecom or Postal Department 
or from E.D. I am concerned about their interest. Even 
while I was a Railway Minister, I used to take care of 
them and even today also I take care of them. Whenever 
a matter conceming working class will come up, it will be 
taken care of. Raghuvansh Prasad ji, even today I would 
like to tell that he who works has no respect. Who is 
considared respectable has no work and he who works 
more gets less payment. He who works less gets more 
money. We will have to break this old system unitedly. 
A life long wrong cannot be done away with in one go. 
Therefore, we will have to fight unitedly whenever the 
interest of working claas is involved. But on the name of 
working class it is recommended that working hours 
should be reduced from 48 hours to 45 hours and work 
allotted for 48 hours will have to be completed in 45 
hours. Is it in favour of working class? Hence there is no 
Issue. And I want that Mr. Chairman you may kindly help 
in getting the resolution moved by us regarding rejection 
of award. It is in the interest of working class. 

{English} 

MR. CHAIRMAN: Shri Banatwalla, are you pressing 
your amendment? 

SHRI G.M. BANATWALLA: Yes, I am pressing my 
amendment. 

I would also like to,seek one clarification. The hon. 
Minister has said that the Resolution is only to reduce 
the number of hours - and 'that It has no financial 
implications. But the Resolution itself has mentioned the 
financial implications and the Resolution Itself quotes the 
figure of Rs. 2250 crore as the financial implication. 
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Similarly, a statement was laid on the Table of 
the House, with respect to this Award, on 14th March 
2000. 

MR. CHAIRMAN: You have already spoken and have 
taken enough time. 

SHRI G.M. BANATWALLA: But he h'UI misled the 
Houae. ...(Interruptions) 

SHRI HANNAN MOLLAH (Uluberia): The number of 
hour that he is mentioning is not related to It. It is a 
different thing. he is misleading the House . ... (Interruptions) 

SHRI G.M. BANATWALLA: Anyway, Sir, I press my 
amendment and I request the House to refer this proposal 
back to the Government. 

MR. CHAIRMAN: I shall now put amendment no. I, 
moved by Shri G.M. Banatwalla, to the vote of the House. 

The amendment was put and negatived. 

MR. CHAIRMAN: The question is: 

"That this House approves the proposal of the 
Government to reject the Award given on 21.2.83 by 
tho Board of' Arbitration in CA Reference No. 9(a) of 
1980 in respect of reduction of working hours 01 the 
operative offices of the Deparlment of Posts and 
Telecommunications in terms of Para 21 01 the 
Scheme for Joint Consultative Machinery and 
Compulsory Arbitration, as the implementation of the 
Award involves total expenditure of approx. Rs. 2250 
crores upto 1999 and recumng expenditure of approx. 
Rs. 250 crores per annum thereafter lor both the 
Departments which will adversely affect the ~at~onal 
economy and will also have implication on similarty 
placed employees in other Central Government 
Departments." 

Those in lavour will please say 'Aye'. 

SEVERAL HON. MEMBERS: 'Aye'. 

MR. CHAIRMAN: Those against will please say 'No'. 

SOME HON. MEMBERS: 'No'. 

MR. CHAIRMAN: I think. the 'Ayes' have it. The 
'Ayes' have it. 

DR. RAGHUVANSH PRASAD SINGH (Vaishali): The 

'Noes' have it. 

MR. CHAIRMAN: Are you pressing lor division? 

of Posts and T eIecommunIclItIons 
(Translation) 

SHRI RAM VILAS PASWAN: Mr. Chairman, Sir, I 
would like to urge you again that as Banatwalla has' 
said, If you reduce lIomething from 48 houl1l to 45 houl1l, 
then there will definitely be its financial implication. But I 
have said that his judgement or award had no ftnanclal 
Impact. It is true that it will lead to flnancl-, burden of 
Rs. 2250 erores. And out 01 Rs. 250 ero.... per year, 
Rs. 100 crore financial burden will pasa on to Postal 
Department and Rs. 150 crore will pass on to 
Telecommunication. In addition, out of Rs. 2250 crores, 
separately you will find that burden of Rs. 820 crore will 
be on Postal Deptt. and Rs. 1830 crore on Department 
of Telecommunication. It will have its Implication but as 
I heve said that this award is regardng houl1l. Therelore, 
Raghuvansh Babu, If you want to put auch a big HoulS 
lor division then I would suggest you to save strength for 
some big task or for a noble caulS. Do not utili .. it for 
these three hoUI1l.· Therefore, I would requeat you to get 
it passed ... (lnterruptions) 

DR. RAGHUVANSH PRASAD SINGH VaIahaIi): It has 
no scope for debate ... (lnterruplions) 

[English) 

MR. CHAIRMAN: The queation is: 

"That this HOUle approvel the proposa' 01 the 
Government to reject the Award given on 21.2.83 by 
the Board of Abitration In CA Reference No. 9(a) 01 
1980 in respect of reduction of working houl1l of the 
operative officel of the Department of PoslI and 
Telecommunications in terms of Para 21 of the 
Scheme for Joint Consultative Machinery and 
Compulsory Arbitration, as the implementation 01 the 
Award involves total expenditure of approx. Re. 2250 
crorea upto 1999 and recurring expenditure of approx. 
Rs. 250 crores per annum thereafter for both the 
Departments which will adversely affect the national 
economy and will allo have implication on simllarty 
placed employees in other Central Government 
Departments." 

The motion was adoptfld. 

18.00 hrl. 

MR. CHAIRMAN: Now, let us take up item No. 19. 

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir, I 
would like to submit that this Major Port Trust Bill be 
taken up and dilCussed today. But other bUsinesses 
cannot be taken up. So, the House may not please be 
extended beyond seven o'dock. 
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MR. CHAIRMAN: The House can be extended tin 
this Bill is passed. It is because eight or nine han. 
Memers want to speak on this Bill. 

SHRI PRIYA RANJAN DASMUNSI: Sir, the House 
may please be extended upto seven o'clock. 

MR. CHAIRMAN: The House is extended up to aevan 
o'clock. 

18.01 hr •• 

THE MAJOR PORT TRUST 
(AMENDMENT) BILL 

THE MINISTER OF SURFACE TRANSPORT (SHRI 
RAJNATH SINGH): Sir, I beg to move: 

"That the bill further to amend the Major Port Trust 
Act, 1963, as pa888d by RaIYa Sabha, be taken into 
consideration. 

All 01 us want to strengthen the economy of the 
country to that extent where our country may be reckoned 
the biggest economic power in the world. This can only 
be realised when 'each and every citizen of the country 
will contribute in strengthening our economy. 

Today, we are present in the House to discU88 the 
Major Port Trust (Amendment) Bill, 2000, wherein some 
necessary amendment are sought to be made in the 
Major Port Trust Act, 1963. We wish that our major ports 
may give maximum contribution to our economy. All the 
hon. members of the House are well aware of the fact 
that there are 12 major ports in our country out of which 
11 are governed by the Board 01 Trustees. Calcutta and 
Haldia are govemed by the same Board of trustees. The 
thirteenth port, Cannanore will become operetional by July, 
August, 2000. After the completion of Cannanore port 
the number 01 major ports in our country will become 13. 
We are all aware that ninety percent 01 the S88 trade in 
our country is contributed by these major ports. 

18.03 hr •• 

(DR. RAGHUVANSH PRASAD SINGH in the Chairy 

and ten percent contribution is made through the 143 
minor ports. The hon. Members of this House will also 
be aware of the lact that the sea-traffic has been 
conSistently increasing at the rate of 9 per cent each 
year. I would also like to apprise the House that during 
1999-2000 our major ports handled a cargo of 271.3 

million tonnes despite their capacity of 240 million tonne 
of cargo handing. In view of this I feel that the cargo 
handling capacity of the major ports need to be Increased. 
A working group has also submitted ita report In this 
regard wherein It has been mentioned that the cargo 
handling capacity of the major ports should be Increued 
from the present capacity of 251 million tonnes to 424 
million tonnes by the end of the Ninth Rve Year Plan. 
Certainly lot of funds will be acquired to Increase the 
cargo handling capacity of major ports to this extent. We 
can not achieve this aim by merely budgetary aRocatIon. 
Rs. 16000 crore rupees will be required to increase the 
capacity of our ports to 424 million tonnes. I think that 
the Govemment cannot arrange this huge amount of 
money within two years. Hence the participation of private 
sector Investment has become Imperative in the 
management of major ports. Hence our department has 
brought this Major Ports (Amendment) Bill, 2000. 

Sir, I would also like to apprise the House about the 
finding of a report which reveals that we should prepare 
a long term plan for 12·13 years if we are able to achieve 
our target of increasing the capacity of our ports by 424 
million tonnes. It has been envisaged that we have to 
increase the cargo handling capacity of our major ports 
to 850 million tonnes under the long term plan of 12-13 
years and it will require an amount of Rs. 40000 crores 
at the present value of money. It is not Possible for any 
Govemment to mobill$e this much money. I am of the 
opinion that a maximum of Rs. 1000 crore of plan and 
budgetary allocation can be made by the Government 
and the rest of the funds can only be mobilised by the 
partiCipation of the private sector and there is no other 
potion other than doing so through the capital market. 

Sir, our Govemment had issued some guidelines In 
October, 1996 to increase the partiCipation of private 
sector and we had also approved 13 private sector 
projects in pursuance of those guidelines. There are many 
private sector projects which are under consideration and 
are about to be approved. But only this much Is not 
enough. We feel that there is a need to modify these 
guidelines to give permiSSion to the Board of Trustees, 
owners of foreign port, minor ports to enter into joint 
venture with any company and this we are trying to 
achieve through this amendment Bill. We want the 
increase in the capacity of cargo handling of our minor 
ports as well. Hence we are moving this amendment to 
increase the credibility of the private investors for making 
investments in the major ports and the private investors 
make the investments not only by investing the capital 
they have in their hands but also by borrowing from the 
banks. We also seek to move this amendment to bring 
an increase in the trust of private investors in making 
investments in the major ports on one hand and to 
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increase the faith of the banks In the private Inveators 01 
major por18 who take loan lrom them on the other. 

Sir, we are also bringing this amendment to attract 
latest technology lor our major ports and also to bri I 

Iity. ~n qua Improvement In the managerial expertise 01 our 
ports to b.rlng about and expedite the speedy 
Im~le~entatlon 01 the projects. Besides, our lourth 
objective 01 money in the amendment to ensure the 
~articipatlon 01 minor ports lor the development 01 port 
Inlrastructure. To realise these objectives, provision Is 
being made to hring road, railway and other civic lacillties 
in the ambit 01 other amenities being provided by the 
Port Trust by adding a clause (I) in the sub section (1) 
01 the section 42 01 the Major Port Trust Act, 1963. The 
need to move the amendment was also lelt to bring 
about an integrated development 01 the post. The second 
amendment which we want to bring in seeks to empower 
the Major Port T rust Board to enter into a joint venture 
With any corporate body or persons so that the work 
being performed by the Board and the services being 
provided by it may be improved.' It is being done by 
adding a subsection 3(a) in the section 42 01 the Major 
Port Trust Act, 1963. Sir. I would also like to apprise the 
House that the corporate body will encompass our foreign 
ports, minor ports and companies also. Besides these 
two amendments, we seek to move third amendment also. 
Under this amendment the clause (b) and clause (e) will 
be added to the sub-section 2 of the section 88 01 the 
Major Port Trust Act, 1963 by which the Board of the 
Port Trust will be empowered to invest Into 11 joint venture. 
All these small amendments have been proposed under 
the new amendment Bill to amend the Major Port Trust 
Act, 1963. As I have said eariier our first objective is to 
increase the cargo handling capacity of the Major Ports 
to the maximum possible extent lor we are all aware thet 
these ports are our important and prime source 01 esmlng. 
With these words I beg to move that the Bill lurther to 
amend the Major Port Trust Act, 1963, ss passed by 
Rajya Sabha be taken into consideration. 

MR. CHAIRMAN: The motion was presented: 

"That the bill lurther to amend the Major Port-Trust 
Act, 1963, as passed by Rajya Sabha be taken Into 
consideration." 

(English) 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): Sir, I 

beg to move: 

That the Bill further to amend the Major Port Trusts 
Act, 1963, be referred to a Select Committee consiBtJ~ 
of 16 members. namely:-

1. Shri Manl Shankar Alyar 

2. SM S. Bangarappe 

3. 8hri Satyavrat ChaturvedI 

4. Shri Rameeh CIIennIIMJa 

5. Shrlmati Ranuka Chowdhury 

6. Shr1 K.P. Singh Deo 

7. Shr1 Sontoeh Mohan Dev 

8. SM C.I<. Jaffer Shariel 

9. Shri Shriprakaah Jalawal 

10. Shri A.C. Jose 

11. SM Rajeeh Pilot 

12. S~ri Debendra Pradhan 

13. Shri Pravln RashtrapaJ , 
14. SM S. Jalpal Reddy 

15. 8M Madhavrao ScindIa 

16. Shri Priya Ranjan Dumunal 

with Instructions 10 report by the first day 01 the 
second week 01 the next aeuIon of Lok Sabha. (1) 

Mr. Chairman, Sir, this Bill aeeka a lot of clartficationa. 
While I do not question the good Intention 01 the han. 
Minister and the Govemment but at the same lime, the 
reason of our moving amendment and for lodging protest 
Is that _ have strong raeervations on cartain matters. 
They are not really linked with political lsaues. They are 
precisely linked with national Interest 01 our country. 

Sir, sea port, airport, railway terminus, and our 
borderI are lour vulnerable points and hiIItofy has proved 
it. Efforts have been made on many occaalona to 
destabllise our country by using vaOOUl mechaniama, and 
by utilising these vulnerable points. The hon. Home 
MInister would agree with Ihia; I am not going to give 
any example but the history proved It long back when 
we carne under the command of the lorelgn rule. It W8I 
through sea that the East India Company tr1ed to conquer 
our country. The relevance 01 the sea port is not merely 
in tenna of trade and commerce. The relavance of the 
sea port is in terms 01 national security and the history 
has proved It lime and again. So, you do not look at It 
lrom the cornrnercial angle only. I w.. also very much 
Involved with the Mlnlatry 01 Commerce. I know the 
significance 01 '- poItB for the Importers and 8lCpOItera. 
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Sir, India is gaining strength, In the world, India is 
considered to be one of the strongest nations and the 
strongest economic power. It is coneidered one of the 
mightiest nations after Pokharan-II and one of the 
strongest nations in terms of Its growth. We all feel proud 
of this country. Time and again, eHoa have been made 
to deatabllise this country by the forces which you all 
know. 

Now, If you see the Am of 1963, the guidelines of 
1996, the proposed amendment of 1998 by the then 
Minister, Shri Thambi Dural, and finally yqar proposal,. 
you would find that there is a departure which is very 
dangerous. I am not questioning your operating with the 
private parties. I do agree with it. We all want and we 
feel that the Calcutta Port should gain mare strength. I 
f .. 1 that if Calcutta Port is given more attention by the 
Govemment of India, the whole climate of the economy 
of the Eastem Zone would be further changed and' I 
support the Govemment's view in this connection. You 
have to see it not only In terms of infrastructure but also 
in other terms. At the moment, the position of Ganga 
and Hoogly is that there is no dredging at all. Moreover, 
propossls after proposala have been made regarding this 
point. I do agree that there is shortage of funds and 
many other things which compel the Govemment not to 
go in the direction as you have desired. You kindly look 
at what Is given in Clause 42 regarding the powers of 
the Board. You should think In terms of national security 
which was in the Board's power. It says: 

"A Board shall have power to undertake the following 
services:-

(a) landing, shipping or transhipping passengers and 
goods between vessels in the port and the 
wharves, piers, quays or docks belonging to or 
in the possession of the Board; 

(b) receiving, removing, shif:ing, transporting, storing 
or delivering goods brought within the Board's 
premises; 

(c) carrying passengers by rail or by other means 
within the limits of the port or port approaches, 
subject to such restrictions and conditions as 
the Central Govemment may think fit to impose; 

(d) receiving and delivering, tranbjlurtlng and 
booking and despatching goods originating in 
the vessels In the port ... 

(e) piloting, hauling, mooring, remoorlng, hooking, 
or meeauring of v_Is or any other service in 
respect of veaeeIa" 

All powers are left not only to the Board, but over 
and above the Board, the restrlctiona, as and when 
required, to be imposed by the Central Govemment. If 
you see what you you .... H are proposing, then you will 
find the changes. Here it says: 

"Without prejudica to the provisions of sub-section 
(3), a Board may, with the previous approval of the 
Central Govemment, enter into any agreement or 
other arrangement (whether by way of partnership, 
Joint venture or in any other manner) with, any body 
corporate or any other person to perform any of the 
services and functions assigned to the Board under 
this Act, on such terms and conditions as may be 
agreed upon." 

Don't you think that it is a total departure? Without any 
permlaslon, the security and all parts of the ports are 
taken away and they can go to sign any agreement. For 
what? It is for three reasons for which the Govemment 
Is trying. Now, what are those three reasons? You have 
the target for 2012 as 850 million tonnes of traffic which 
will boost India's economy to greater height. For that, 
how much of resources do you need? You need 
As. 40,000 crore. There Is a shortage of Rs. 28,000 
crores. The availability Is Rs. 12,000 crore. Your 
requirement is Rs. 28,000 crore to fuHil your dream with 
thla arrangemnt. Which is the most precipus thing in the 
12 major ports of India? It is the land which is most 
precious in the ports. Eyes are fixed on the land. You 
did not detail about it in your Initial speech 88 to what 
are the things you think in terms of getting resources for 
Investment. 

I can tell you certain things with my little experience 
of Calcutta Port. My friend is not here. The former 
Chairman of the Port Trust is now contesting elections 
on the TMC ticket. He was more keen not in modemising 
the Port but to dispose of the land as quickly as possible 
to anybody he liked and I had to come and cry before 
the Govemment to protect and stop that Chairman from 
doing so. Otherwise, the whole Port would have been 
looted. 

Now, my question to the hon. Minister is this. Did 
you talk to the Port employees and workers? Did you 
take them into confidence? Never forget that if you want 
to achieve commanding heights in economy in 2012, you 
have to take the workers into confidence. I have always 
seen that whenever there is a strike by port and dock 
employees in India, It paralyses everything. When they 
commit, they commit themselves like anything to do all 
the work for the country. But when they decide to go on 
strike, It is something which nobody can imagine. 

My dear colleague from Orissa, who Is a Trade Union 
leader of the Dock Workers Union, is sitting there. He 
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may remember it, Mr. Minister, did you take the workers 
and the Trade Unions into confidence? ... (lnterruptions) Old 
you take the State Govemments Into confidence aa far 
as the major ports are concerned? Did you consult the 
Intelligence Bureau of this country? Did you consult the 
Home Ministry. These are relevant in terms of the national 
security of the sea ports. 

[Translation) 

You are opening the doors of the country for 
everyone. Board will not object over anything, the 
Govemment will not object over anything. You will Invite 
and welcome the foreign companies to sign the contracts 
on the same lines as Robert Clive was granted the 
permission to do trade in the name 01 East India 
Company. Whether you want to dispose of all the 12 
major ports of the country in the same manner? You 
want to dispose 01 it in the name of getting revenue and 
money. I do not object to your good intentions. I think 
the floodgates are opened. You are disposing of the 
powers of the Board. Restrictions were withdrawn. You 
are opening them up. Your good intention may prove 
wrong one day. 

After President Clinton's visit, anybody will come from 
the West. They may talk good of you. Please do not 
leave the impression to the next generation w}!o have to 
come and stay in this country. The country is surrounded 
by a lot of forces which are desperately trying to dismantle 
the foundations of this Republic with their own will and 
designs. It is the people of India who are resisting it. It 
is the leadership of Parliament, irrespective 01 party-line, 
which is very much determined not to allow such things 
to happen. But if they come and operate, what will 
happen? 

I give you an example. A company of the United 
States having wider connections with Hong Kong, Cleave 
Island and with the close network 01 the Pentagon and 
CIA found that they can invllst and spend billions of 
doll~rs for CIA lor research work. They think they can 
lloat the company to take guard 01 the Kandla Port, to 
take charge 01 the Calcutta Port, to take ch~rge 01 the 
major Airports and start operating t~e bUSiness fI~. 
Nobody will check their vessel. They Will start doing their 
operations. First, they will please the Govemment and 
then operate all these things. What are the checks and 
balances that you have got In the name of providing 
securi'y to the Ports? 

Therelore, I think, the hon. Minister, in his wisdo~, 
should get it lurther scrutinised. Of course, ~hlS 
amendment is a small amendment. But II has very .Wlder 
ramificatiOns. It must be examined. It must be scrutinised 

by a proper Joint Select Committee aa you deelre. Let 
them hear the observations of the Home MIniIItry, the 
Defence Ministry and the Navy. I am leiling you thll 
seriously and very effectively. We do not know what II 
going to happen in Trincomalee after two monthe or Ibc 
months or one year. Parliament may dllcuaa II at that 
time. I will not touch the Iaaue of Sri Lanka today. But 
the Ports are very important. if you leave the Port. Into 
the hands of thoIIe operators, I think, our naIIon8I eecurity 
win be in danger. Therefore, I think It *"'*- a thoNgh 
scrutiny. You have to think whelher such blanket POW" 
can be given and whether the authorfty of the Board 
should be eroded In this manner. This II my aubmIIaIon 
in the national Intereet. You may reconsider the whole 
matter. Do not make It a political laaue. We ara an for 
raising resources and getting Inveatmerltll. We ara aft for 
private participation. You need to get a few thousand 
croras of rupee8. For that, you want to bring those people. 
II you bring those people who want to take over the 
country one day, what will you do at that time? You 
have no checks and balances. All the ubotage activities 
are going on in the border areaa of KaahmIr, Weet Bengal, 
Rajasthan or In the land border. Seaport Is Itill prolected 
in a proper manner. Tha( will be eroded by enacting thle 
measure. That is my apprehenlion. From the Congreaa 
Party, we expreu our concem in this manner. Why haa 
the 1996 guideline been further eroded? II you erode It 
lurther and do not stick to It and if you go In thiI dlr8CtIon, 
I think one day, you may have to repent In the !)Wlic 
platform that what you have done II not correct. 

With these words, I conclude. I would requeet the 
hon. Minister to reconalder the whole Iuue, think again 
in the context of national aecurity which II vitally linked 
with our economy also. 

SHRI P.S. GADHAVI (Kutch): Sir, I rIM to lupport 
this amendment. The hon. Mlnleter hal brought a very 
amall amendment but it haa a far-reaching effect for the 
development of our exports. 

We have 12 major porta and 143 minor port.. If _ 
see the past, we can find that our Irade, both Internal 
and extamal, haa flourished very much so also our Import 
and export bulinessel. In future, we need 300 to <100 
berths for handling 850 million tonnel. Look at the 
resources available with the Govemmentl II it pOlllble to 
develop ports with the available resources? The answer 
is 'no'. Whal 10 do then? Should we stay where we are 
or should we develop the ports? At the right lime, this 
amendment has come. 

II is said that by 2012, our goods traffic wHI go up 
to 850 million tonnes and for that we need about 300 to 
400 berths. A huge investment Is required. We need 
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Rs. 40,000 crore for the development of 300 to 400 
bertha. About Rs. 12,000 crore would be available from 
Plan funds and Intemal resources. Whst about Rs. 28,000 
crore? For that we have to go In for privatiaation and 
llberallllation. To develop the ports we need money. 
Hence, the amendment to the Major Port Trusts Acts. 

My previous speaker, SM Prlya Ranjan DasmunBi 
wu telling that we have to take precautions. Definitely, 
we have to take precautions for our national security. I 
would like to invite the attention of the House to Section 
3(A) which has kept the precautions. It says: 

"(3A) Without prejudice to the provisions of sub-
section (3), a Board may, with the previous approval 
of the Central Govemment .... 

The Board has to take a decision. But the Board 
can take a decision only-

"Without preJudice to the provisions of sub-section 
(3), a Board may, with the previous approval of the 
Central Govemment enter Into any agreement or other 
arrangement (whether by way of partnership, joint 
venture or In any other manner) with, anybody 
corporate or any other person to perform any of the 
services and functions assigned to the Board under 
this Act on such terms and conditions as may be 
agreed upon." 

I would like to invite the attention of the House to 
Kamila port. On that seacoast, there are three or four 
minor ports that can be developed. Presently, Adani port 
near Mundra was devGloped. Now it Is doing so much 
business. It is a backward area. Now, this area Is 
prospering and Infrastructure development Is also taking 
place. I would request the hon. Minister that he should 
not forget the fact when he takes up privatlsation that 
social justice should be given priority. Govemment-
controlled ports are giving priority to. social justice. In the 
same manner, even when privatisatlon takes place, they 
should not forget to give social justice. They should be 
compelled to do so. Whenever any private porte come 
up, they have to go in for social Juatloe. Kandla port is 
a major Govemment-controlled port. It has come forward 
for a joint venture for the Infrastructure development of a 
railway line. At the moment, Delhi Is not connected with 
Kandla port by a broad-gauge line. It is underdeveloped. 

Sir, the Samkhlyali-Palanpur Section has to be 
converted from metre-gauge to broad-gauge, and the 
Railways were not In a pOSition to carry out this work. 
Therefore, Kandla Port Trust has come forward with a 
joint venture company to take up this work. So, whenever 
a private company comes in, infrastructure development 
should be put as a condition. 

Since this amendment has come up now, I would 
request the hon. Minister to consider amendments to co-
ralated Acts like the Merchant Shipping Act, 1956, the 
Seamen Provident Fund Act, 1968, the Multinational 
Transport of Goods Act, 1993 etc. All these Acts should 
also be simultaneously amended. 

Then, there is the National Shipping Board. It has 
got no officas and nobody knows whst they are doing. I 
would request the hon. Minister that the functioning of 
the National Shipping Board should also be given proper 
attention. Whenever privatisation takes place, intemal 
passgener traffic should be taken care of, and it should 
be given due weightage. With this amendment, minor 
ports can also be developed. So, I fully support this Bill. 

SHRI LAKSHMAN SETH (Tamluk): Mr. Chairman, Sir, 
I rise to oppose the Bill, because the passage of this Bill 
will open the floodgates to privatlsatlon, and privatiaation 
will take piece, in a very large scale, in all the ports. The 
ports are Important infrastructure centres for economic 
growth, and the ports are the lifelines of our economy. If 
this Bill is passed, our self-reliance will be seriously 
affected and demolished by the entry of private agencies 
in this area. That is why, I oppose this Bill. 

I oppose this Bill for another reason because there 
is no restriction in this Bill on equity share of private 
agencies in the ports, and any percentage of equity share 
of private investors can be allowed by the board. So, the 
properties and assets, which have been developed with 
the blood and sweat of the workers and officers, will now 
be opened up for the private agencies. So, the ports, 
which are very important infrastructrue centres, will 
become hunting grounds of private operators for making 
profit. The infrastructure assets which have been built 
over the years cannot be sold out to private agencies, 
because it is not clarified in this amendment, as to what 
extent the private parties will be allowed in equity 
participation. Practically, this amendment has given total 
liberty to Port Trust Boards to enter into any agreement 
with any agency, both domestic as well as foralgn. So, 
this will also cause a threat to the national aecurity of 
our country. And not only this; this will also create regional 
imbalance and uneven growth. 

Sir, in our country, there are two types of porte, sea 
ports and riverain ports. The ports, which have come up 
on the sea coast have some natural advantages of the 
draught or hinterland etc. But the porta, which are 
developed on the riverain, have got some natural 
constraints and disadvantages. In our country, out of 12 
major ports, Calcutta and Heldia Ports have come up in 
the river. That is a riverine port at a distance of about 
125 kilometres from the sea. So, there are natural 



433 Mlljor Port Trusts VAISAKHA 26, 1922 (AmendmtJnt) 811 434 

constraints. The riverine !¥Irt will be facing siltation 
problema because of erosion of embankments of the river, 
because of lack of flow of water from the upper land and 
because of deforestation on the embankments. Siltation 
will take place Inevitably. 

When all the ports will be opened up for private 
agencies, the privete agencie'! will be allured for 
participation In those ports where they will be getting 
much benefit of profit and where there will be less 
disadvantages. Where there will be more advantages, they 
will go there. So, what will happen? What will be the 
fate of the Calcutta and Haldla Ports? Every year, the 
Haldla Port requires more than Rs. 100 crore for dredging. 
The Calcutta Port Trust has already spent about Rs. 4n 
crore during the year 1999·2000 for dredging. But the 
Govemment has given only Rs. 233 crore. The balance 
amount of about Rs. 243 crore has not been given. There 
is a Cabinet decision in 1994 that the total amount which 
will be spent for dredging will be reimbursed by the 
Government of India because the shipping and 
navigational channels are subjects dealt with by the 
Government of India. As per the Constitution, the 
Govemment will have to maintain the shipping channels 
and dredge the siltation. So, it is very alarming. When all 
the ports will be opened up, these will be hunting grounds 
of the private agencies. I think, the Calcutta Port and 
Haldia Port will be more balanced and also regional 
imbalance in the matter of economic growth will teke 
place. The Eastem region is already lagging behind in 
econ9mic growth for so many reasons. This amendment 
will lead to very disastrous conditions in the Eastem 
region. So, that. is why it is very important. 

The hon. Minister has stated that by 2012 AD, 
Rs. 40,000 crore will be required for development of the 
ports. this fund can be mobilised. There is enough scope. 
All the major ports are making profit. No major ports are 
making any loss. I believe that all the development • the 
Infrastructure and the assets • which has come up by 
the sweat and blood of the workers, employees and 
officers cannot be sold out. That is why we are opposed 
to that. 

I want to know from the hon. Minister that after the 
passage of the Bill, that is, after opening up these major 
ports to the private agencies, who will take ~are 01 the 
shipping channels? What will be the composition of the 
Port Trust Board? Would the Port Trust Board lose its 
contro!? Will the private parties also enter Int~ the 
management? The control of the management Will go 
into the hands of the private agencies. There will be so 
many problems which should be addressed property. 
About two lakh employees and workers are eng~ged, 
directly and indirectly, In the major porta. What Win be 

their fate? How will the rightII which they ... now enjc¥ng 
after a long struggle be protected? This hu not been 
clearty stated in thle Am8nc:tmenl 
18.40 twa. 

Sir, It Ie very unfortunate that there Ie no r&IIrIctIon on 
the participation by private pMIe8' In the equity 1h8I8. 
The private partIe8 can enter Into the poft HCtor with 
any amount or in any percentage. this mea". thtIt ... 
the ports will be totally privatlaed or in a crude language 
it can be stated that this Bin Ie nothing but to prtvatIee 
all the ports throughout the country. So, within three to 
four hours, after pa8ling of this Bill, pl1lCtlc*ly all the 
porta will be prtvatlHd. We cannot accept this. 

Sir, does the hlatory t .... us? Taking the advMtIIge 
of the anchorage facilities In the river and sea cou_, 
the East India Company cerna to India and occupied our 
country and we were under the BrftIah n.H for 200 yeara. 
This is not a matter of economy only, but thllie a matter 
of our intemal security also. So many multlnallonala will 
take the control of porta of our country Into their handI 
and they will dictate our economy In var1cMa ways. 80, 
the privatlaatlon of porte meanl aefHng out the ...... of 
our country to private agenclel, thereby putting the 
security of our country at ltake. 

That Is why, I would request the hon. Mlnlater to 
review the matter. In the name of the development, we 
must not give our huge ... eta and propeJtie8 to the 
private agencies. I cannot accept this BIll ... Ie. I oppoee 
thlll Bill and would request the hon. Minister onoe again 
to kindly reconsider. He Is a nice gentteman. He Ie a 
man of profound knowledge In various fteIda, but I think, 
he has not applied his mind on this subject. I woufd 
request the hon. Minister to reconsider and give us scope 
for further diecuaaion In detail 80 that all the agenci_ 
related to this sector, like employees, staff, engineera, 
Ministry of Home Aftairs, Ministry of External Affaire, etc. 
can be Involved tor chalking out the prograrMI8 for our 
future growth. 

With these words, I conclude my speech. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Chairman, Sir, the Major Porta Trust Amendment BID 
which has been Introduced by hon. MInIMr ........ 
eefiler In 1988. You have Introduced the ..". BIt after 
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making necessary amendments in it. I want to submit 
that there are 12 major ports in our country. As hon. 
Minister has said now we have 13 major ports. Out of 
these 12 major ports, administration of 11 ports is looked 
alter by the management itself under the provisions of 
1963 Act. In addition to that there are 143 minor ports 
in our country. Their administration comes under the 
jurisdiction of State Governments. Since the treffic is 
increasing manifold so people do not get berth In ships. 
It is a serious problem. Hon. Minister has introduced this 
bill to solve this problem. During 1999-2000 our ports 
had a capacity of 240 million tons. Inspite of that our 
entire management force has set a target of 271.3 million 
ton cargo handling. Hon. Minister wants to revise working 
group through minor amendment. Now we have 215 
million tons and you want to revise it to 424 million tons. 
It is your amendment. Simultaneously, you have stated 
private persons would also be provided employment and 
Govemmentstalf wiH also be engaged. In that case an 
amount of Rs. 40 thousand crore would be needed. 
As. 12 thousand crores will be provided from plan funds 
and remaining amount will be reised from private soctor 
on the basis of work assigned to them. It is a minor 
amendment. My submission is that if we manage properly 
then the people who are running private ports and 
borrowing money from the banks, will have more seH-
confidence. As hen. Minister himaell has stated that before 
making all arrangements, the views expressed by 
everyone would be kept in mind. And Board will be 
competent in this respect and its decision will be final. I 
strongly support the amendment proposed by hon. 
Minister. This amendment should definitely be passed. 
Thanks. 

SHRI SATYAVRAT CHATURVEDI N (Khajuraho): Mr. 
Chairman, Sir, none is opposed to the basic intention of 
the Major Port Trusts Amendment Bill, which has been 
introduced. Our trade with foreign countries is growing. 
With the growth in the trade there is a need to develop 
its infrastructure so that all the activities, right from 
transportation 01 cargo at the ports can be handled easily, 
least they become an obstacle in development of our 
trade. But I would like to give a comparative example of 
YOIl proVision, you may consider that. Suppose doors or 
windows of my house have become old then will I tell 
any person Irom city to repair doors and windows or 
ventilators of my house at his cost snd that alter repair 
he will have a right on these things? You can imagine, 
what will be the guarantee of security of my house? Can 
I still say that I am staying in a safe house? I humbly 
request hon. Minister that It is right that we need growth 
of our trade and economic progress of our country. We 
have to develop our trade and commerce further. These 
all things are essential but at what cost? Would we like 
to do everything at the cost 01 security, freedom of our 
country? It is not hidden lrom anyone. There are many 
countries, many, agencies, other powers who are not 

happy to see our development. They are not so much 
happy by emerging importance of our country. There is 
a lot 01 difference between our policies and their thinking. 
They want somehow to get a chance to peep into India. 
I do not want to name anybody but it is clear that you 
have mentioned regarding reislng Rs. 40 thousand crore 
for the development. Out of this amount, the Goyemment 
wants to. make a provision of Rs. 12 thousand crores in 
the budget and remaining Rs. 28 thousand cror. will be 
raised from private sources. If you go through the 
amendment which reads-any organisation or a person. 
I doubt there will be any person in a position to invest 
As. 28 thousand crores in Indian ports. It cannot be an 
individual. Therefore, I would like to draw your attention 
towards the fact that what is the logic or utility of making 
provision for an individual? II at all, there is any such 
person, he may be definitely linked with some big 
organisation somewhere. Hence it will riot be in the 
interest of our country to hand over our security in the 
hands of any such person. It is not a hidden fact. Today 
all instruments of our security, such as arms and 
ammunition are imported from outside. These all are 
brought by sea-route. Would you like a foreigner to sit 
on our ports and keep a wstch on the arm and 
ammunition we import from outside. If you make may 
such provisions when they will be in a position to know 
each and every activities which wO\lld be a very 
dangerous thing for us. I therefore request you all not to 
overlook the country's safety in the name development 
and think over it cutting across party line. I would like to 
draw your attention towards this and I understand that 
no party will have such intention and all hon. Members 
of this House will agree that investment received from 
outside for the development of infrastructure should be 
utilised for development. We will welcome it. But kindly 
keep a provision in the act, which is necessary for us, in 
view of our security, so that it is not in danger. We 
should make a provision so that our security is not 
affected and our secrets are not leaked to outsiders. 
Keep these things in mind, let it not become a danger 
for security of our country. If you make such provisions 
in it than we will have no objection. But if such provisions 
are not made we will have strong objection. 

I want to say only this much. 

[English} 

SHRI PRABHAT SAMANTRAY (Kendrapara): Mr. 
Chairman Sir, I thank you for giving me this opportunity 
to participate in the Major Port Trusts (Amendment) Bill. 
The hon. Minister has expressed his good intention for 
bringing this Amendment. I. agree that intention is fair 
enough. All over the country, since the last five years, 
our Ports have exhausted their capacity. Though the 
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international nonn to utilise the capacity is up. to 85 per 
cent, we· have utilised more than hundred per cent In 
almost all the Ports. For that we need to expand It. 

I fail to understand aile thing and I fall to convince 
myself, and I draw the altention of the han. Minister to 
the insertion of 3A in place of the existing Section 3. It 
wiH have a ramification of wide nature. Probably, with all 
my experience of three decades In Port and Doclca, I 
say lIIat will reduce the major ports into minor ports. It 
will lead from security to insecurity. This will happen 
becauae of the simple reason of inserting this sub-eeclion. 
There was no necessity at all for inserting this Clause 
with the intention of adding the words "in any other 
manner, any other person.... Such a vague Idea is 
included In a Clause. When somebody can understand 
the purppse of joint venture and partnership, it is a 
welcome one. Without that, we cannot welcome. 

I know, Sir, even with the existing provisions of the 
Major Port Trusts Act, some people have tried and taken 
away the lands of Ports in their individual names. For 
example, if the Bill is passed and if somebody has entered 
into an agreement with the Port Trust and asked for 
transfer of asseta. He got about a hundred acres of land. 
He went to the bank, got the money and lelt the country. 
How do you tackle sch a character? Even with the existing 
law at Paradeep and some other ports, - I know and 
the han. Minister can find out - some people are trying 
to take some landed property with this type of company's 
name, of valuable nature to create port services like things 
which never come up. But the whole intention was to 
sell the land and get the money for other purposes. 

Moreover, the purpose of this "any other person. or 
in any other manner" is not known. I drsw the attentIOn 
of the han. Minister to the clause, "any other person" 
can do anything or do nothing. Because there Is ~thlng 
in the Act to show that there is some safety with us 
because with the existing section the Central Govemment 
is empowered and it has alloweci in such cases in some 
States. The provisions have never come up to. the 
expectations of the Central Government to behave In a 
manner that they have got instances of landed property 
In such cases. 

When this amendment was drafted the hon. Minister 
was not there and it has been drafted with an intention 
that the Ennore Port which is coming up will be acquired 
by an individual. The very insertion of the words "a~ 
other person in any other mann~r" hes been done with 
this purpose. This is my information and I stMI apprehe~ 
it. I request the han. Minister to examine whether thIS 
particular provision "any other person or In any manner" 
can be dropped from this amendment or not becaU18 it 

is not in the Major Ports Act and then the minor porta 
will be converted as major porta having a field day for 
anybody to do in any other manner. 

With these words I request the Minister to reconikler 
the malter. 

MR. CHAIRMAN: Dr. Raghuvansh Pruad Singh. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): There 
are onty three Members. I request that _ may extend 
the Houee till they conclude their 8pHChea. 

MR, CHAIRMAN: If the HouM agnMMI. then we oan 
extend till they conclude. There are only three Men"ItMn. 

SHRI SATYAVRAT CHATURVEDI (Khlljuraho): W. 
agreed to extend the House only up to 7 p.m. 
... (lntflrrupti0n8) 

MR. CHAIRMAN: There a,. only three Membera to 
speak. Please take your seat. 

DR. RAM CHANDRA DOME (Blrbhum): It ahould be 
taken up tomorrow. This can continue tomorrow. 

MR. CHAIRMAN: Pleaae take your 88at. Tomorrow 
there are important malters and tomorrow is the lut day. 
it the House Is extended for another 20 mlnut.~ the 
House agreea-we can extend up to 7.30. 

SHRI SATYAVRAT CHATURVEDI: We had agreed 
to extend up to 7 p.m. Within 20 minute. we cannot 
conclude. 

{Translation] 

DR. LAXMINARAYAN PANDEYA (Mandsaur): If it Is 
p88l8d within twenty minutes then it is allright but If it is 
not passed within twenty minutee then it will have to be 
continued tomorrow. So it will.be appropriate to extend 
the time of the House 1111 it fa paaaad. 

18.00 hr., 

DR. RAGHUVANSH PRASAD SINGH (VaishaJj): Han. 
Chairman, Sir, with regard to the Major Port Trull 
(Amendment) Bill which has been moved In the HoUle, 
the hon. Minister has Infonned us that lheltt is a need 
to augment the cargo capacity of the poria. In olden 
days porta were U88d for transportation of people 88 well 
as Import-export of goods. Porta have a vital role In the 
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economy. It has been said that there Is a need to 
augment the capacity of the 12-13 major ports. 
.. (Interruptions) 

[English} 

MR. CHAIRMAN: There are only three speakers left. 
If the House agrees, then we can extend the time. 

.. (InrerruptlonB) 

[Translation} 

SHRI SATYAVRAT CHAnJRVEDI (Khlljur.t1o): Let 
Shri Raghuvansh Prasad Singhjl conclude his 
apeech. R88t of the members can make their epeeches 
tomorrow. 

[El1(jish} 

MR. CHAIRMAN: After Shrl Raghuvanah Pruad 
Singh, only two speakers will be left. " they take five 
minut. each, then we can conclude the dllcuaaion. The 
Minister may take ten minutes. 

•. (Interruptions) 

SHRI SATYAVRAT CHATURVEDI: Are there only two 
speakers left? .. (Interruptions) 

MR. CHAIRMAN: After Shri Raghuvanah Prasad 
Singh, only two speakers will be lelt. 

.. (Interruptions) 

SHRI SUNIL KHAN (Durgapur): This is a very 
Important Bill. So, all the MPs should be present In the 
House because muhinational companies will enter the 
Indian market and we will lose our freedom. 
.. (Interruptlons) 

MR. CHAIRMAN: This Is a very important Bill. But 
tomorrow there are more important issues . .. (Interruptions) 

SHRI SATYAVRAT CHATURVEDI: If there are just 
two Members to speak and they take five minutes each, 
then we have no objection. But in case there are more 
Members, and all of them want to participate In the 
discussion, then we do not agree for extension. 
... (Interruptions) 

MR. CHAIRMAN: There are only two speakers 
left. 

.. (Interruptions) 

SHRI SUNIL KHAN: It ahould be taken up tomorrow. 
.• (Interruptlons) 

MR CHAIRMAN: Please take your seat. Please 
cooperate with the Chair . 

... (Intenuptlons) 

MR. CHAIRMAN: Tomorrow is the lut day of this 
Seuion. There are Important luuea alao. 

.. (Interruptions) 

SHRI SUNIL KHAN: It is -.0 a very important Bin . 
.. (Interruptlons) 

MR. CHAIRMAN: There are two Important dlacu8s1ona 
under Rule 193. Moreover, there Is a Leglalallve Bualnees 
alao. So, the time of the House is extended till the Bill 
is passed. 

..(Interruptions) 

MR. CHAIRMAN: Please take your seat. Now, 
Shrl Raghuvaneh Prasad Singh. 

[Tl8llslation} 

DR. RAGHUVANSH PRASAD SINGH: Porta have a 
vital role in the economy. I have visited Mumbai, Cochln 
and Vishakhapatnam porta and talked 'to the workers 
working at these porta. They are much worried as the 
hon. Minister has said that cargo capacity Is to be 
augmented and since there is paucity of funds with the 
Government for this purpose, the ports should be 
privatl8ed. If private individuals are willing to invest in 
porta then they should be asked to develop porta at the 
places where ports are not existing. There is no need of 
further investment where infrastructure is already available. 
Porta cannot be developed everywhere on the sea coast. 
A port can be developed at a natural abyss so that 
safety of the ships could be ensured during storm and 
cyclone. You want to privatise the porta which are already 
in exlstance and where infrastructure is already available 
and which are eaming profit. If any port running in loss 
is prlvatlaed, we have no objection in its prlvatisation. A 
port is the gift of the nature and you propose to privatlse 
it. Any private individual will not invest from his pocket, 
he will take loan from the bank to invest in this sector. 
I want to say that when the capital investment is to b .. 
made alter taking loan from the bank, then why the 
Government are not doing It themselves. Moreover, the 
policy of prlvatlaation of everything Is dangerous for the 
country. The hon. Members alao have expressed their 
opinion that this move could endanger the security of the 
country. Undoubtedly I also have apprehension In my 
mind that privatlaation of porta and import-export from 
there can pose a threat to the'security of the country. I 
am of the view that only those ports should be privati8ed 
which are incurring 10BseB but contrary to this, the 
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Goveml'l8nt are prlvatlling the porta which are .eamlng 
profit. Besides, the employees of the porta should also 
be taken Into confidence. If the porta are handed over to 
the private sector, there will be disappointment among 
the workers already working in porta. I think the private 
parti.. who are interaated In this field should develop 
new ports at places of their choice In our vast coastline. 
The Govemment propose to privatise the mai"r ports 
whereas there are 143 minor ports also in our country. 

Sir, I would like to say one thing more. There was 
a proposal to start a shipping route in the Ganga river 
from Heldia to Bihar which was proposed to be extended 
to Nepal through the Koehl river. I do not know as to 
what happened to that proposal. The countries which are 
situated on 88a shore have made tremendous prograsas 
in this regard but we are not mOving forward in Ihis 
diractlon. The river Ganga flows through the heart of 
Bihar. I request the hon. Minister 10 kindly take this 
proposal into consideralion. Undoubtedly ports are 
important for the country as they have a bearing on the 
economy of the country. The Govemment should make 
aN out efforts for the development of the porta but WTO 
Is behind this move and at the instance of the WTO, the 
proposal of privatlsation of ports has been mooted so 
that the entire benoflt gc.oes to the foreign capitalists. It 
reflects the weak will power of the Govemmant. If the 
will power of the Govemment Is _ak It will affect the 
economy of our country. 

With theae words, I would like to say that provisions 
of this amending bill should be in the interest of the 
country and neither it should affect the economy adversely 
nor it should jeopardise the security of the country. 

[English} 

MR. CHAIRMAN: Shri G.M. Banatwalls. You finish 
your speech within five lToinutes. 

SHRI G.M. BANATWALLA (Ponnanl): This whole 
question of multinAtionals within five minutes, Sir! 

Anyway, Mr. Chairman, Sir, there is. no denying .of 
the fact that gigantic magnitudIJ of additional capacity 

aeds t be created lor our ports In order to enable 
~em to °handle the Increasing volume of traffic. This fact 
is not denied. On the contrary, we are happy at it. ":he 
major ports have reached or are reaching their saturatIOn 
point in their developments, thel'flfore, the minor ports 
have also to come up to ease the situation and to hancie 

traffic. 

11.10 hr.. 

(DR. lAxMtNAAAYAN PANDEYA In the Chah'I 

But-then, they have to be developed for this purpoee. 
The new technology Is needed. These are all facta which 
are not disputed. Govemment has shown concem at all 
thasa important facta. We appreciate the concem of the 
Government for the development of ports, and for 
Increasing the capacities of our ports. The concem of 
the Govemment is commendable, and we are happy to 
saa that the Govemment is concerned in this vital reapect. 

it is said that an investment of nearly Rs. 40,000 
crore would be required and the Government says that 
barely Rs. 12,000 crore would be available from the Plan 
funds and from the Inlemal sources of the Plan. Now 
this gap will have to be filled up by the play of the 
private sector. 

An Important point, however, that has to be 
considered here ie thet despite all our deai!'es for a private 
sector role In the development of infrastructure and the 
infrastructure projects, yet our expectations have not been 
fulfilled. In case of ports also, I believe, as far beck as 
October, 1996, guidelines were laid down Inviting private 
sector for the development of the facilities at the ports. 
But then, I doubt very much whether the rasponae has 
been of such Significance as to make us very optimistic. 
I, therefore, feel that the major burden in the developmenl 
01 ports will have to be bome by the Govemment itaelf. 

Now, in this mad NIh for privatisalion, Ilberalisallon 
and globalilation, I stand here to strike a note of caution. 
We have to be extremely cautious. Now are dealing with 
the queation of docks, ports. Our docks, porta and alrporta 
are very sensitive places. There are important questions 
of national Interest and there are important security 
considerations. As I said eartier, _ are, therefore, to be 
cautioua in our mad rush for privatisatJon. 

Therefore, I believe that in the first place, 
comprehensive guidelines must be framed for priVate 
sector Involvement. I know ·that the Govemment hu 
framed some guidelines. I have an amendment here which 
I will be moving at the appropriate stage. The need is 
that these guidelines should be prescrtbed through the 
Act so that they become a part of the lew, 80 that these 
guidelines are placed on the Table of the House, and 
the House may also discuss those guidelines. Our 
Committee on Subordinate Legislation may also be seized 
of those guidelines. The House cannot be deprived 01 
conRidering the guidelines In such vitaJ Important sector. 
There is not even a clue In the Bill with respect to the 
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extent of the equity pattem that will be allowed for the 
private sector in case of joint ventures, foreign 
collaborations and so on and so forth. ...... 

Therefore, Sir, the first point that I am making is that 
the guidelines cannot be a mere concern of the 
Govemment, and remain in the Govemment Dapartments, 
These should be prescribed through the Act and must 
be laid on the Table of the House so that we consider 
such vital matters as of national interest followed by 
security considerations and the equity pattem that may 
be followed later. Sir, there may be arrangements by 
way of partnerships, joint-ventures and the like with foreign 
body corporates. Our Port Trusts must have effective 
control through the holding of major portion of equity. 
Therefore, Sir, a blank chit today to have whatever pattem 
of equity that the Govemment may think in its wisdom 
cannot be granted. The House has to be taken into 
confidence and the matters have to be property dealt 
with over a year. 

Sir, as the Bill stands today, perhaps even one 
hundred per cent of the FDI can also be envisaged. But 
then, this mad rush for privatisation will seriously 
compromise our national interests. 

Sir, before I conclude, I may also say that the 
arrangements, joint-ventures and other things should not 
adversely affect the interest of our employees. Therefore, 
that should also form a part of the guidelines which should 
be prescribed through the Act and which should be laid 
on the Table of the House. I say this because the concem 
of the employees is being repeatedly ignored by the 
Government that we have in power. For example, we 
have the question of Modem Food Industries today. They 
have property worth thousands of crores of rupees. There 
is no time to go into the details, but the entire Unit has 
been sold away for Rs. 105 crore, and there also, 
Rs. 3u crore had to be paid later by the Modem Food 
Industries. Then, what happens to employees over there? 
They are simply thrown at the whims and fancies 01 the 
Corporate Ihal lakes it over. These are the matters we 
have to think over. We have Rural Road Construction 
Corporation. The Corporation is 10 be closed down by 
Ihe Government. Then, what happens to the employees? 
They are being repudiated. They are left high and dry 
now. So, Ihe concem of the employees has also to be 
taken into consideration. It is because of the ignoring of 
the concern of the employees by this Government that I 
have Ihought it fit to come forward even with an 
amendment 10 say that the guidelines must provide that 
there shall be no adverse impact on the concem of the 
employees, and these guidelines, as I said, must be a 
part 01 the law and must be laid on the Table of the 
House. 

Therefore Sir, while concluding, I wtU say that we 
cannot have this mad rush tor privatiaation, globallsation 
and everything. The vital intereata have to be considered 
and a note of caution Is needed here. 

·SHRI P.C. THOMAS (Muvattupuzha): I welcome this 
step which contemplates the development and 
modernisation of our major porta. But in the guise of 
mobilising Rs. 40,000 crores to create additional port 
capacity, you are really planning to barter out, the powers 
and rights of the Board of Truateea of these ports to any 
private party, either fuRy or partially. It Is not revealed sa 
such In the statement of objects and reasons of this Bill. 
It merely says that this Bill proposes to modify the said 
guidelines to permit formation of joint ventures between 
the Board of Trustees and the owners of foreign porta, 
minor porta or any company. First of all, the proposed 
amendment of section 88 of the principal act is very 
crucial, and aecondly, the clause 3(A) which allows the 
Central Govemment to enter into any agreement or other 
arrangement, whether by way of partnership, joint venture 
or in any other manner, with any bodycorporate or any 
other person to perform any of the services and functions 
assigned to the Board under this act, goes against the 
very spirit and intention of this BIll. At such a point we 
are forced to suspect the resl motlvee behind thie Bill. 
As pointed out by many of my counterparts, when you 
introduce a major and important Bill with such a wide 
canvass, you would have come with a comprehensive 
one, taking into consideration the concerns of the 
labourers, national security and the general weHare 
strategies of public sector undertakings. The absence of 
suell a comprehensive vision will lead to the misuse of 
the provisions of this Bill. So, it is pertinent to say that 
clauses conceming the workers, the security and other 
concems in the wider interest of the nation are to be 
incorporated in any such Bill which proposes the entry of 
private parties in our public undertakings. 

As on today, we have many projects for the 
development of our major ports. Let me come to the 
example of Cochin Port which is in Kerala. There was a 
project which contemplated a super container terminal 
with immense cargo handling capacity at Vallarpadan In 
Cochin. But even after 12 years, this project remains a 
virtual dream. We could not reslise It. We could not even 
attract private participation in that. I alao want to bring to 
the attention 01 the Hon'ble Minister that the 
Standing Committee on Transport in its report had 
recommended immediate action ~ lar as this project is 
concemed. 

"Translation of the Speech Originally dallvwred In Maleyalem. 
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One more major point I want to highlight while 
dlacussing the development 01 our portl, is about the 
development of roads which connect thaae major porll 
aM the maJOr cities in this country. I hope the Minister 
wHI give attention in this a .. a also. We have many such 
major highways. In the eastem side we already have the 
golden Quadrilateral express highway project which 
proposes to connect major ports like Calcutta-
Visakhapatanam and Chennai. But the westem coast is 
total~ neglected. The demand for an express highway 
which connects Kanyakumari to Mumbai is a genuine 
and important one. Our Hon'ble Prime Minister had given 
us some assurance about the construction of such a 
highway which ultimately benefits the major port cities 
like Mumbai, Goa, Cochin and Mangalore. 
Recommendations were also made in the Standing 
Commmee Report on Transport. Hence, I request the 
Hon'ble Minister to consider these recommendations 
seriously and to ta1<e necessary actions. I conclude by 
congratulating the Minister bUt at the same time, I would 
like to give a word of caution that the move to allow the 
entry of private party by an agreement or arrangement 
which doesn't go into the intricacies of the consequences, 
is putting the counlfy's security and interests at stake 
. and I request the Hon'ble Minister to withdraw that clause. 

THE MINISTER OF SURFACE TRANSPORT (SHRI 
RAJNATH SINGH): Mr. Chairman, Sir, I am thankful 10 
the hon. Members who participated in the discussion on 
the Major Port Trust (Amendment) Bill, 2000 in this House 
and gave very valuable suggestions in this regard. 

Mr. Chairman, Sir, hed hon. Member Shri Dasmunsi 
been present here I would have felt happy setting his 
doubts at rest, but he is not present here now. But even 
then, I would like to clear his doubts. He has expressed 
concem over the national security. We wilh to increase 
Ihe capacity of Major Port Trust. But I do not understand 
how there is danger 10 nalional security by increasing 
this capacity and how people have become so concerned 
abouf it. 

They have said that we are going in for Priv3tisation, 
but infact I have not said anything at any time that we 
are doing Prlvatisation. There would be no participalion 
of any Private Party or any Private individual in ~ 
management, administration or Conlrol of Ihe ports which 
are govemad by the Board of Trustees. 

SHRI BASU DEB ACHARIA (aRnkura): How wiD it 
be possible thai you would not do any sort of privatisation 
in Ihe management. 

[English] 

MR. CHAIRMAN: Shrl Buu Deb Acharia, the han. 
Minister has not yielded. 

SHRI RAJNATH SINGH: Mr. Chairman Sir, there ale 
many ways 10 provide required facUities at the places 
wh,re we propose to build contsiner cell, or Berth or 
increase the capacity of port. One of Ihese is the special 
purpose vehicle system, through which we can enable 
the participation of private sector in these areas. " is not 
as if we are going to pave way for participation in the 
Board of Trusteea. " there had been participation in Board 
of Trustees, then it would really have been a matter of 
concem for me. I want to a.ure hon. Members that 
they do not have to worry for national security as such. 
SM Dasrnunsl has expresaed concem over the increasing 
amount of silt in Hoogly. Hon. Member Shri Samantray 
has also axpressed his concem but I would like to inforlll 
him that work of dredging is going on and we would not 
let such a situation develop where ships and veM"ul.. 
would be unable to reach the port. We would al[,u tlY 
that the work of dredging may not stop due to la<.:k 01 
money . 

Mr. Chairman Sir, Shri Dasmunsl has drawn OLlr 

attention towards one more matter of concem that we 
hava added something in section-42 which has POS,)rt 
threat to the security. We have added nothing as SUCIl 

in saction-42 which may create peril to Ihe secUrity. I 
don'l understand that in this age of globalisatlon or 
liberatisation, " anyone invests fund from outside anll if 
we prevent him from doing so. then how shall we be 
able to bIJnefIt our country? " is very natural that wherevrr 
from we get capital. we would invesl it keeping In mind 
the interest of our country. We would enhance the 
economic capacity 8S also atrengthen the economic· 
position of our country. And in thiS way, WIth the 
strengthening of our economic position, even the person 
at the lowest rung of our society, Nho is the poorest 01 

the poor would be benefitted. If we try to Im,>rolle the 
economic position of our country, in total Isolahon from 
gtoballaation and liberalisabon process. then I dOUbt that 
we would nol be able to make India a world eco~omlc 
power. But I really want to assure hon. Members thai 
our Govemment would never let the economIC autunomy 
of our country get affected in the name of globallsalil)l1 
and liberatilation. I would also like to say one thing that 
we cannot totally sagregate the Indian Economy frorn 
this process. We shall have to enable India t(l keep pace 
with the global economy and we are increasing the 
capacity of major ports keeping in mind all these aspects 
onty. We are making contif'Iuous progress in this regard. 
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Mr. Chairman, Sir, my dear friend Lakshman Seth ji 
has opposed the process of privatisation. I have already 
clarified that we are increasing the participation of private 
sector, we have not talked about total privatisation. So 
lar as security is concemed, if, lor example, any question 
of giving shares to anyone arises, then we1Shall definitely 
take care 01 the lact that we may have that much of 
capacity to stall such a proposal and to stop it. We 
would see that no one could harm the interests of uver 
country as also the employees working at the ports. 

Mr. Chairman, Sir, here we have discussed about 
siltation, dredging etc. We would not let any hinderance 
be created in the transportation of any ship or vessel. 
Shri Lakshman Seth ji has objected to the participation 
of private sector. I am really surprised over this, because 
it is his Govemment in West Bengal and this Govemment 
has been constantly putting pressure on Central 
Govemment lor developing Kulpi port as a private port. 
So on the one hand, your Government is putting pressure 
lor privatisation and on the other hand you are opposing 
this privatisation process in Parliament. .. (Interruptions) 

(English] 

SHRI BASU DEB ACHARIA: We are not privatising 
the existing ports. 

SHRI RAJNATH SINGH: I do not think that can be 
an excuse. 

SHRI S.S. PALANIMANICKAM (Thanjavur): They are 
very selfish. In their State they want privatisation, 
liberalisation and globalisetion. But they do not want to 
mingle with the mainstream of the country. 

SHRI RUPCHAND PAL (Hoogly): It can be done in 
mutual interest. It should not be a one-way traffic. 

SHRI S.S. PALANIMANICKAM: This is also not a 
one-way traffic. 

[Translation] 

PROF. RASA SINGH RAWAT (Aimer): West Bengal 
Government is putting pressure on the Central 
Govemment to invite participation 01 the private sector 
and our communist lriends are acting here in such a 
manner, it is really ironical. 

SHRI RAJNATH SINGH: I wish to assure all hon. 
Members that although we are inviting private participation 
in order to increase the capacity 01 the port, but we 
would not sell any asset of any of our port at any cost, 

nor we would entrust it to anyone else, In other words, 
we would In no way allow the dilution of the autonomy 
of the port. I am giving full uauranc8 for this. 

Mr. Chairman Sir, Raghuvansh babu is a very good 
orator. Whenever he speaks, I am really impressed. He 
has expressed his concem over the amount of loan which 
party would take from the bank in case of private sector 
participation and how much of this would be invested. I 
want to say that the party which shall take loan from the 
bank for investment In the port, shall, Itself pay off the 
loan, so why Is the major part or the Board of Trustees 
worried about it. These parties shall themselves repay 
the loan. 

Many hon. Members said that W.T.O. Is also a matter 
of concem. I would not like to say anything in this regard. 
My friend Satyavrat Chaturvedi Ji Is also sitting here. He 
has more knowledge about W.T.O. then myself, but I 
want to assure the House that our Govemment would 
no: now before the World Trade Organisation at any cost 
and in this regard, I would give on example that a 
conference of the World Trade Organisation was held at 
Seattle. And that conference could not be succesful due 
to the limited Involvement of India and the Chairman of 
W.T.O. Mr. Mike had to come to India and had to accept 
that in the third world countries if there is any country 
which can lead, It is India only. I, therefore 'wish to assure 
Raghuvansh ji that our Govemment wont bow to the 
pressure of W.T.O. at any cost. 

You have aksed about the Inland waterways and 
have also discussed about cargo transportation and 
passenger transportation in river Ganges. I fully ~sure 
you that our Ministry is very much serious in that matter, 
and we hav&' given complete guidelines in this regard. 
And at any cost, the work of Inland waterways number 
I, i.e., cargo transportation in river Ganges from Allahabad 
to Calcutta would be started from 1st October, 2000 and 
our ministry is making active efforts in this. 

Our hon. Member Gadhavi ji has commended our 
step of increasing the Private sector participation, but 
has expressed concern over social justice. Interests of 
the workers should not be harmed in any way, and he 
is wrorried in this connection only. I wish to assure him 
that our Govemment believes in social justice. So, we 
are not going to be subdued wherever a question of 
social justice arises. Interests of the workers would not 
be crushed at any cost. I would also like to apprise you 
that I have assured the representatives of all Major Ports 
and Dock Employees Federations that after every three 
months I would hold a meetin£! with them and discuss 
about the development of Board and interests of the 
workers. 
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SHRI SATYAVRAT CHATURVEDI: Hon. Mr. 
Chairman, I want only one clarification. Hon. Minister, 
has said that ,security would not be compromised in any 
way and that private participation would be there. I want 
to know that prior to introduction of this BW, whether 
provisions have been made after proper discussion with 
various security agencies, Intelligence agencies Indian 
Navy etc. and taking them into confidence? Second thing 
is that who would handle the management of Porta and 
what do you mean by participation as such. Whether 
they woUld only invest capital, and would have no role to 
play In management? Please clarify. 

SHRI RAJNATH SINGH: Any Government which 
introduces a Bill in the House, definitely gets the dreft of 
that Bill approved by the Cabinet and before sending a 
proposal to the Cabinet, it is circulated amongst a1I the 
Ministries. The present proposal was also circulated to 
Home Ministry and Defence Ministr-j. I have deliberately 
mentioned these two departments because hon. Member 
was a little anxious about security. 

Second thing you have asked is that who would 
look after the ports. At present the management, 
administration and control of our 12 Major Ports is handled 
through the Major Port Trust Act. Board of trustees are 
there at every Major ports. Entire Management and aystllfYl 
is handled by them. 

SHRI SATYAVRAT CHATURVEDI: Mr. Chairman Sir, 
I would like to know from hon. Minister as he has said 
that this system prevails now, but how can you ensure 
that the same system would prevail after this amendment. 
Don't you think that the management of these Ports would 
go into the Private hands? 

SHRI RAJNATH SINGH: No, it shall not go to the 
private people. 

SHRI SATYAVRAT CHATURVEDI: What guarantee 
do you give for this? Have you provided such safeguards 
in it? 

MR. CHAIRMAN: Shri SatyBvrat ChatUJVedi, the hon. 
Minister has clarified the position. 

SHRI SATYAVRAT CHATURVEDI: Mr. Chairman, Sir, 
the amendment which hon. Minister has made, saya:-

"It may enter into any agreement or other 
. ther person on such terms arrangement with any 0 • 

and conditions as may be agreed upon. f.8. whatever 

conditions ara made in an arrangement. So In this 
case even the management can go into their handa. 
And we ara concerned about thla. 

[English} 

MR. CHAIRMAN: The hon. Minister hu clarified the 
position about management. . 

{Tl8llSletion} 

SHRI RAJNATH SINGH: Mr. Chairman Sir, I want to 
give only one Illustration to hon. M.P. Chaturvedi ji, and 
with this all his doubts would be cleared. AI preaent, 
Jawahar Lal Nehru Modem Port Trust is considered to 
be the most modem Port of our country. At this port, 
one of the companies of Australia, 'P And 0' has 
developed a container terminal with an investlflent of 
As. 800 crores, but there is no representaiive of 
P And 0 firm or that organisation in the trust. Invester Is 
allowed to invest only on the condition that he would get 
return of that and nothing elae except this. 

[English] 

SHAI LAKSHMAN SETH: Calcutta Haldia porta are 
riverine porta. The shipping channels are required to be 
dredged. There is a Cabinet decision taken in 1994 that 
Government wll reimburse the expenditure incurred for 
dredging by the Calcutta Port Trust. The CPT has incurred 
an expenditure of Rs. 477 crora during the period of 
1999·2000. The Ministry of Surface Transport has given 
only As. 233 crore. How the shipping channei will be 
maintained and Improved? So, I demand that the rest of 
the amount i.e. As. 243 crore be given to CPT for 
Improvement 01 the shipping channel. 

I want a cfarlfication from the hon. Mlnlater when the 
porta will be privatiaed. I want to know how the shipping 
channel will be In8Intained 80 that the Calcutta Port and 
the Halclia Port being riverine ports are having natural 
constraint. The sea port will flourish with the participation 
of the privlde pcty and the riverine port will lag behind 
and thereby there wiD be regional imbaIanoe In economic 
growth. The hon. Minister may clarify how ttu. irnt.lance 
wi. be tackled. 

[Tran8letion} 

SHAI RAJNATH SINGH: Mr. Chairman, Sir, I would 
like to say only this much on the point towards which 
Shri Lakahman Seth has drawn our attention that _ 
would not curb the movement of ships or vesaela due to 
lack of money, but one thing towards which he has drawn 
our attention for that I would talk to the offIciaIa of the 
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department as to what is the position because at the 
moment it is not possible for me to give direct Information 
in this regard. 

Mr. Chairman, Sir, I would like to clarify one point 
raised by hon. Member Shrl Satyavrat Chaturvedi. He 
has stated that you can set up joint venture with any 
person. This person should have a legal entity. When I 
talked about making an investment of Rs. 20 thousand 
crores or Rs. 28 thousand crores, It does not mean that 
everything will be sorted out through this joint venture. 
Private sector can participate even after setting up joint 
venture. It can be from outside also. It is not that Rs. 28 
thousand crores has to be invested In only one port. I 
have just given an example that container terminal is 
being also developed and P&O has made an investment 
of Rs. 800 crores in it. That container terminal is ready 
now. 

Mr. Chairman, Sir, I would like to express my views 
on the points raised by the hon'ble and learned Member 
Shri Banatwalla. As he has said that our major ports 
have reached to the saturation point, it is correct. 
Therefore, we are making amendments in Major Port Act. 
By it we not only intend to increase the capacity of major 
ports but also propose to Increase the capacity of those 
minor ports which have been set up in joint venture. 
That's why we have made amendment in It. 

Mr. Chairman. Sir. Banatwallaji has repeatedly made 
a mention of mad rush of privatisation. It is not the mad 
rush of privatisation but well thought and wall considered 
approach of the Govemment. it has been done to raise 
the capacity of ports and earn more foreign exchange. 
Shri Samantji has made a point about Navar port. I would 
like to tell that Navar Port is not governed by Major Port 
Trust Act. I congratulete Mr. Thomas for expressing his 
views .n his mother tongue i.e. Malyalam. He expressed 
his concem over national security. I have already given 
clarification that we win never compromise with the securtty 
of our national interests. We will never allow to crop up 
any situation which endanger our national security. The 
construction of container terminal Cochin port will be 
completed at the earliest. If construction of container 
terminal and bearth is required to enhance the capacity 
of Cochin Port, we will do that. 

While expressing my gratitude towards all the hon. 
Members, I request them to peas the bill as amended by 
Rajya Sabha and presented in the House. 

(English] 

MR. CHAIRMAN: I shall now put amendment No. 
moved by SM Priya Ranjan DasmunBi to the motion for 
consideration to the vote of the House. 

The amendment was put and negatMld. 

MR. CHAIRMAN: The question is: 

"That the Bill further to amend the Major Port Trusts 
Act, 1963, as passed by Rajya Sabha, be taken into 
consideration." 

Those in favour will please say 'Aye'. 

SEVERAL HON. MEMBERS: 'Aye'. 

MR. CHAIRMAN: Those against will please say 'No.' 

SOME HON. MEMBERS: No. 

MR. CHAIRMAN: I think, the 'Ayes' have it. The 
'Ayes' have it. 

... (Interruptions) 

SOME HON. MEMBERS: Sir, the 'Noes' have it. 
... (Interruptions) 

MR. CHAIRMAN: Hon. Members, please co-operate 
with the Chair. 

SHRI BASU DEB ACHARIA (Bankura): Sir, we are 
pressing for a division. When we are asking for a division, 
you have to accept it. 

MR. CHAIRMAN: So, do you want a division then? 

SHRI BASU DEB ACHARIA: Yes. We want to register 
our opposition to this Bill. 

19.47 hr •• 

MR. CHAIRMAN: Let the lobbies be cleared., 

... (Interruptions) 

MR. CHAIRMAN: It should not be recorded. 

...(Interruptions)" 

• Not recorded. 
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[Translation} 

MR. CHAIRMAN: Please do not discuss with each 
other. Nothing will go on record. 

(English) 

Now, the lobbies have been cleared. 

Kind attention of the Members is invited to the 
following points in the operation of the Automatic Vote 
Recording System: 

1. Before a Division starts, every Member should 
occupy his or her own seat and operate the 
system from that seat only. 

2. As may kindly be seen, the "Red bulbs above 
display boards· on either side of my Chair are 
already glowing. This means the voling system 
has been activated. 

3. For voting, press the following two buttons 
simultaneously immediately after sounding of first 
gong, viz. 

(i) One "Red" button in front of the Member on 
the head phone plate; and also 

(Ii) anyone of the following buttons fixed on the 
top of desk of seats: 

4. 

'Ayes' Green colour 

'Noes' Red colour 

'Abstain' Yellow colour 

It is essential to keep both the buttons pressed 
till the second gong sound is heard and the 
red bulbs are ·off'. 

The hon. Members may pleue note that the 
vote will not be registered If both buttons are 
not kept pressed simultaneously till the sounding 
of the second gong. 

5. Do not press the amber button (P) during 
Division. 

6. Members can actually "see" their vote on dIapIay 
boards and on their desk unit. In cue vote Ie 
not registered, they may call for voting through 
slips. 

The queatlon is: 

"That the Bill further to amend the Major Port Truats 
Act, '1963, as passed by Rajya Sabha, be taken Into 
consideration.· 

The Lole Sabha dividtHI: 

MR. CHAIRMAN: I find, there is no quorum In the 
House. The Division Is, therefore, held over. The HOUle 
is edjourned for want of quorum. 

The House stands adjourned to meet tomorrow, the 
17th May, 2000 at 11 o'clock. 

18.56 hr •. 

The Lole Sabha then adjourned fill 
Eleven of the Clock on Wednesday. M41y 17. 20001 

Vaisakha 27. '922 (Saa) 
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CoJ.lline 

105/22 

135/1 O(from below) 

231 & 232/5 
231 & 232110 
231 & 232/15 

300/31 

324/9(from below) 

SHRI VISHNU DA IT V AIDY A VISHNU 
SHARMA DA IT SHARMA 

SHRI DAHY A BHAI SHRI DAHY ABHAI 
VILLABHBHAI PATEL V ALLABHBHAI 

PATEL 

4.3 4.03 
9.3 9.03 
26.9 26.09 

MOHD.ANW ARUL HlQUE MOHD.ANW ARlIL 
(U.P.) HAQUE 

THE MINISTFR OF 
RURAL" 
DEVELOPMENT ANi) 
MINISTER OF 
AGRICULTURE (SHRI 
SUNDARLAL 
PATWAN) 

THE MINISTER 
OF RURAL 
DEVELOPMENT 
AND MINISTER OF 
AGRICULTURE 
(SHRI SUNDAR 
LAL PATWA) 
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